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LOK SABHA

Wednesday, the 5th April, 1861/Chaitra
15, 1883 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]

MEMBER SWORN

Mr. Speaker: Secretary may call
out the name of Member who has
come to make and subscribe the oath
or affirmation under the Constitution.

Secretary: Shri Balraj Madhok.

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I am glad to introduce to you and
to the House through you, Shri Balraj
Madhok, who has been returned to
this House from the New Delhi Con-
stituency.

[Shri Balraj Madhok then made
and subscribed the oath in Hindi and
took his seat in the House].

ORAL ANSWERS TO QUESTIONS
Coal Supply to Assam

*1316. Shri Rameshwar Tantia:
Will the Minister of Steel, Mineg and
Fuel be pleased to state:

(a) whether Government are aware
of the short supply of coal to Assam;
and ,

(b) what are the reasons and what
steps are being taken for the normal
supply?

The Minister of Steel, Mines and
Fuel (Sardar Swaram Singh): (a)
Consumers in Assam generally draw
their supplies from collieries in the
State itself and there is adequate coal
production in that State to meet their
requirements. There has been gen-
erally no complaint of short supplies
to consumers. ’

T1(Ai) LS—1.
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(b) Does not arise.

Shri Rameshwar Tantia: May I
know whether a deputation of the
Assam Coal Mines Association met
the hon. Minister during December
last year and represented that on
account of the fall in the f.o.r. price
of coal, the mines are in difficulty? If
so, what steps have Government
taken in this matter?

Sardar Swaran Singh: The present
question melated to short supply.
Probably the hon. Member has in
mind excess supply so that there s
not enough off-take of coal from the
various collieries. That is a separate
question.

Shri Rameshwar Tantla: The de.
putation pointed out that on account of
the reduction in price, some of the
coal mines have had to reduce their
production and one or two mines have
been closed. There is also short sup-
ply. May 1 know whether Govern-
ment have considered their case?

Sardar Bwaran Singh: The hon.
Member has got some experience and
familiarity with the mining conditions
in Assam, and I need hardly enlighten
him about the complex problem that
is there. But mainly it is the trans-
port problem, because many of the
arcas are not connected by rail-head
and there are problems of movement
of coal in Assam, because some coal
is mined from areas where there Is no
railway line at all. 80 there are
occasional difficulties of movement by
truck etc., but those points are
receiving constant attention.

Shri P. C. Boroosh: In view of the
poor condition of the collieries in
Assam, would Government consider
the desirability of giving subsidy as
they have done in other cases?



9229 Oral Answers

Sardar Swaran Singh: 1 do not
think Government have given sub-
sidy to any colliery for poor quality
of coal, because I do not think it would
be in the overall national interest to
subsidise the production of inferior
quality of coal.

Shri Amjad Ali: May T know whe-
ther all the possibilities of getting
good coal in Assam have been ex-
plored?

Sardar Swaran Singh: I do not think
that all that could be done for min-
ing has been done either in Assam or
in any other part of the country, be-
cause mining is a sphere where a lot
of development should take place.

Some Hon. Members rose—

Mr, Speaker: Next question. This
relates to Assam only.

Tt w1 crortfaw sostAT i s s
_.+_
r‘ﬁ W T
| ot vriyyee wifean :
*utujq‘#m:
off o :
(st to wo gt :

w77 fwwn st 3¢ FaEAT, Q8%o
% MTfRa WTT FOOr ¥io & IAT &
d4q ¥ ag xavw o v £ e gt
¥ oA for A & T A7 9T Afaaew
wmA & 97 97 wqr fAag fear T4y
t?

fwn swt (WMo Wte Wie sftwmet):
€ & arX ¥ wfY aw w7 S A e
war ¢
I shall also read it in English.

No decision has yet been taken in
the matter.

ot wex wiw: AT, W R wE
wwar § i (0 weaq F Prdw weq &
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Tt 30 A4 P @Y R W s aw T
w1 GEAT & dm ?

Dr. K. L. Shrimali: The position is
that this matter was discussed at the
Conference of Vice-Chancellors held
at Khadakvasla last year. The gene-
ral opinion was that it would be
desirable if political partieg them-
selveg came to an agreement and ex-
ercised some kind of restraint in this
matter. So we are having some in-
formal consultations with the gdifferent
political groups. In my opinion, in-
stead of making any law, it would be
more desirable if political parties
themselves exerciseq restraint in this
moatter.

st v zifemr ;T FTERT Y
famz A g arremf R fe saw i afra
T AT 9 &, Y oAt 9w A
T §T & YR 9 TEHA FY 39
FT ST F3F & faqg X oAy A B 7
T e, §, A 3T AT X #7q7 ATAT w1
Qo 2w Y & wiaeg & @ar 7 fen
g ?

o W7 oMTo sAWY : T7 1T 2
W 7z 777 & {5 €57 ai® % fra
Wi fafaezd & WA a7 |

st wwrerw fog 2 w7 wrAdE wA
® ag W T 8 ?

Shri D, C. Bharma: May I know
with which political parties the hon.
Minister has held informal consulta-
tions so far, and what has been the
result of those consultations?

Dr. K L Shrimall: I am afraid 1
would not be able to give any infor-
mation in this matter till we have
come to some agreement in this re-
gard.

Some lon. Members rose—
Mr, Speaker: 1 do not know how
to give opportunities, Is it the gene-

ral desire that all our chi'dren should
become politicians?
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Shri Braj Raj Singh: Not at all.

Shri Vajpayee: We are opposed to
it.

Shri Braj Raj Singh: The Govern-
ment are responsible for demonstra-
tions of a political nature by students.

Shri Vajpayee: How are political
demonstrations to be defined? If we
stage a demonstration before the
Chinese Embassy against aggression,
is it a political demonstration? Let
the Education Minister define the
term.

Mr. Speaker: I wish every Member
of Parliament has a number of
children.

Shri Vajpayee: I am a bachelor.

Mr. Speaker: What we should like
our children to be in school days each
one must think for himself. Thig is
a very great national problem, and I
believe hon. Members ought not to
force the issue. We may come to
some understanding.

Shri Tyagl: The children of Mem-
bers of Parliament are born in a poli-
tical environment.

AT 7t & wew ¥ ag
w=rar g f® ot @@ 9T Ak
gy awar § f& o qrdfa xw ot #
e a gf, O feft o & ofd &
qfafees aras & 37 w1 feem a
ey @ | F 7 Ay ween g £F W
W aa R Eh @ i v fedt
gEt qew & e ® afad ¥ faaffeai
w qrfafzer & feemr A9 & Oher may
g

Te glo Wio sltawht : & 3 =g
frlea fwar § fir somT o g ATt
TT e WY A A o F g
fir Todfrw <o & Am ety AT
# megw w ¥ fis 912 1w ¥ yedT i
# v 3w & fad sromp ft R afe A
g ta T 97 fawr T & ¢ fyga
¥ gra-goq ¥, ¥ T1e7 qegrAY ¥
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€ §Y awelt § 1 x| § fowwe o e i
§ 1 o W} & il Y qodfew
T & gl—avel ¥ forer oY 3w &
wfrsy & ot ¥ faferr @

oft mawfy : w7 T A gw At A
qifafers qdfa & w1 wAEFE
o A wifow ¥ ¢ ?

Mo Wro Wt shwwlt : ¥ 3 firdawr
firar § i g7 o & wy wofra ot @
o wi

Mr. SBpeaker: I will allow one hon.
Member from each major Group to
ask a question.

Shri Tangamani: May [ know whe-
ther it is not g fact that in almost
all the Universities in UK, discus-
sions of a political nature are en-
couraged and certain important poli-
tica] issues affecting the whole coun-
try and sometimes affecting the
world- ...

Mr. Speaker: The point is not an
academic discussion within the cam-
pus, but participation in demonstra-
tions. We are going out of the way.

Shri Tangamani: There was a de-
monstration for banning atomic bombs
in which students also participated.

Mr. Speaker: We are concerned
with demonstrations, not with discus-
sion and debate.

Shri Tangamani: The demonstration
was for banning the atomic bomb.

Mr. Speaker: | am not going to al-
low that question. 1 am aware of a
number of cases where there are de-
bating societies in every school or
college. There are also parliaments.
When | went there, they called a
‘mock parliament’ 1 said, ‘It is doing
an injustice. You call it school perlia-
ment and not a mock parliament’.
Parliament can never be a mock
affair.

Therefore, at the impressionable
age, children may hear all sides. Bu!
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they need not take active interest in
politics. That is my personal view,
Bul we are not concerned with that.
The question now is whether they
should be allowed to participate in
demonstrations or not. Whether in-
side a college or inside a University,
they must have discussions about this
matter or not is not the point at issue
now. Therefore, hon. Members would
confine themselves to the question
whether they should enter into active
politice and also participate in de-
monstrations,

Shri Tangamani: I wanted to know
what is the practice in UK.

Mr. Speaker: The hon, Minister is
not the Minister of UK. I will not al-
low questions to range all the world
over.

Shri Tangamani: This is dealing
with students and 1 am referring to
students in Universitiecs, The pre-
vious question was whether such a
thing had been banned in any other
University, I put a specific question
because they allowed it in the United
Kingdom Universities. ...

Dr. K. L. Shrimali: I cannot un-
derstand why the hon. Member is so
agitated. I have said that Govern-
rient do not propose to ban this acti-
vity. I have been appealing all the
t'me that political parties should come
to an understanding in thig matter so
that our young children below the
age of 14 are not recruited for pro-
cessions ete, All this is very harmful
to the future of the country; and all
the political parties, the Congress,
the Communists and the Jan Sangh,
should realise that it is not in the
interests of the country that the
children should be utilised for this

purpose.

Shri Vajpayee: In view of the fact
that there are quite a few student
organisations which have no connec-
tion with political parties, may I know
it the hon. Minister would consider
the desirability of inviting those stu-
dent leaders also for consultation?

APRIL 5, 1961
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Dr. K. L, Shrimall: This is a sug-
gestion for action.

Shri Jaipal Singh: With due defer-
er.ce to the the dignity of the Chair,
I humbly beg to differ from....

Mr.  Speaker: I expressed my per-
sonai opinion. Hon. Members are en-
titled to differ from my personal
views,

Shri Jaipal Singh: You take a per-
sonal view but this is Parliament.
Last year Members of Parliament
went to a well-known college in
Rajasthan and played cricket with the
students, One evening we participat-
ed along with the students—with the
assistance given by the  Secretariat
here—in a Question Hour and later
in Mock Parliament. Mock Parlia-
ment does not mean mocking Parlia-
ment. ...

Mr. Speaker: The hon. Member is
taking exception to my having taken
cxception to the expression ‘Mock
Parliament’. All that I said was that
i* may be called School Parliament.
(Interruption). I only wanted to
create the impression that Parlia-
ment means this Parliament
and no other assembly. Let there
ke no ‘Mock Parliament' and no pro-
ceedings reported as those of the
‘Mock Parliament’. All that I sug-
gested was in keeping with the dig-
rity of the Parliament. They may be
called ‘School Parliament’ or ‘Col-
lege Parliament’. That is all that I
said, But if the hon. Member wants
tn ca'l any assembly as ‘Mock Parlia-
ment’ let him do so. He is a Member
of Parliament and I would not like
anybody to use the word ‘Parliament’
in connection with any disparaging
statement, That is my view personal-
iv. 1 cannot prevent the hon. Mem-
ber from calling it a ‘Mock Parlia-
ment’ if he likes. But let him not
call this a ‘Mock Parliament’.

aw Ay ;g gwr @
seTisT, ¥51 ¥351 v A0 ww@ O

L) S

Mr, Speaker: The hon. Member will
have hig turn,
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Shri Jaipal Singh: I did not mean
that, Sir. You are putting too much
meaning into what I said. ‘Mock
Parliament' does not mean mocking
the Parliament. Students have ‘Mock
Parliament’ and ‘Mock Trials’,

W R T ¥ FEAT Ag g
"9 7 srfmw AfuT e agh qres
WA N Q5 ae% 7 0 T
arg & a1 1T ¥ fedr ardf & q@w
gl &, AR A agre ¥ W= NF ¥ g4
T

o WTo Wro sharelt : ag w9 &7
qITT £ |

st ®o w0 fywdt: & e AMEgm
g ' #1570 ava o7 faan gwr @ ar aft
fie Tafifae g3a 91 & g7 are 3Ty
# Az fagrdt gyezaq 7 wor 7 & TF,
aF AT a7 feoerr ®Y fadeza {way
My ?

Dr. K L, Shrimali: This does not
arise out of this question.

oft sy e oo F T F A FEA
g { faexfagrerat a7 agy fagraat &
Ft Frx Iut & faqinr fear arm g,
37 % 3 ft 53 affes 2= wed
@ ¢ g IM & yafaA g1 £
g7t § | ToF & AEHAT 7 AWM
g g ? afz g, at faar g A
w1 7 ST 8 wrf Afn fratirr €
tfafagq afrsgd gx awi ¥ faqiy
drafifassag g fwaagres?

o WTo Wio sftwlt : 7z g § fix
mafifs g wez w7 ¢ gl
&uf’«mﬂnnﬂﬂu«imiq
? 1 wn t o faqrg o= & fo g =g
™ At A faqrt w¥—afY Taifas ao—
fw few 82 &% g7 " ® (g s Qe
wifg® o fFe g% w6 A0 87 N @
W wfgd, §& W@ QT uem § 1 4

CHAITRA 15, 1883 (SAKA)

Oral Answers 9236

awa § s oy fedt w1 dar g § fe
gt ¥ qufioe wrwel 9T fan
T F¢ qr gaAfaw qrael 9C ww T
O e Y gatmd i & frar-
tqat & qar s wfgg | & wwwar g
o g ft Pranta 1 wY Twwr il fis
IA FT 14 o fowr qgw won @
7 (& qudr{ae s v 9T @ ATHE
# ag Wt 3ar &rw Ay ¥ AviqwA
&Y At & waway g fe gt 2w & fod
gz w37 fgmeT g

Shri Palaniyandi: May I know whe-
ther Government will convene meet-
ings of political parties, as wag done
in Madras by the Madrag Government

where they found a solution for this
purpose?

Dr. K. L. Shrimali: As far as my
information goes, some agreement wag
arrived at in Madras; but some of the
poli ical parties went back on the
vgreement and they changed their
minds.

TTHT AR SO : 3 AT Y AATH
A8t feay v & 1 & aer wrgen g 0w
w1 g8 g & g R ar Ay g 7
ot agri wegy Y ar ot qvw At
a6t § e faardt 747 o &%)

o Wlo Wro wiwrelt : W9 w1 wgm
3w ¥

Shri Ramanathan Chettiar: B8ir, |
would like to disabuse the hon, Minis-
ter of the impression he has got that
ome of the political partieg in Madras
have gone back on the agreement. On
the other hand, they have stuck to
the agreement; and the agreement is
being carried on.

Dr. K. L. Shrimali: No, Sir; that ia
not correct,
Wt ww v Py : ol s e
£H & v § (6 1 Taftime oY &
g w3y § v ¢ 37 qvedai ¥ wor 4}
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¥ fod faaraai ®) sicofea @ 83
Ax 7% FEY qadifaw 7w W & gW
Ty A A G A SR qAAF &
ferdt way st wAY - oft ag Sfea ame
fe w7 & w7 wtdw o2t a0 g Sifed
feqy o fF ag feedft ag & waiw
¥ feen 3 & fag farafaal 1 Slear-
figr i w0, W AR @ (Al & gy
¥ 7

TTo Wlo Wle m:;amqﬁ_ﬁ
# w WY g &Y $T wwAr g | A W
aarat Y wdre F7ar g, HAE T Favad
w1 A wver waaw g 6 g H faadt
¢ 37 w1 gadifaw gaAt § @Y @i
arr =wifgg |

Shri Hem Barua: May I know whe-
ther it is not a fact that the univer-
sitie; are the recruiting ground for the
different political parties because the
sludents constitute the army of future
politicians? If they are not allowed
to work, then, in that case, our future
will suffer.

Dr. K. L. Shrimali: Universities are
not the recruiting ground for prepar-
ing political leaders. 1 do not accept
the suggestion ‘of the hon. Member.
Universities arc places where we pre-
pare people for future life whether in
the political field or in the field of
administration or various other
hranches, It is for them to decide.
Ti.e hon. Member ig very wrong in
his conception if of university educa-
tion if he thinks that it ig a place for
rveruviting political leaders.

Mr. Speaker: The hon, Minister has
said that Government do not propose
to take any action but that he appeals
o various parties and their leaders to
avoid, ag fa~ as possible, bringing in
children into s,

Shri Tyagi: Who will bring them
loyether?
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Oral Answers 9238

Utilisation of Natural Gas in Assam

+
( Shrimati Mafida Ahmed:
Shri Vidya Charan Shukiz
Shri Nathwani:
*1318, { Shri Morarka.
Shri M. B. Thakore:
Shri L. Achaw Singh:
(_Shri P. C, Borooah:

Will the Minister of Steel,
and Fuel be pleased to state:

(a) whether all the industries that
are going to utilise the natural gas
from Nahorkatiya oil fields have
been finalised;

Mines

(b) if so, what are these industries;
and

(c) how much gas they will utilise
and from when?

The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). A statement containing the re-
quired information is laid on the
Table of the House. [See Appendix
1V, annexure No. 68].

Shrimati Mafida Ahmed: From the
statement 1 find that 7 projects will
be set up to harness the available gas.
May I know the industries that will
be set up in the public sector with
foreign collaboration and those which
will be set up in the private sector?
May I also know whether any finan-
cial assistance has been offered by
any foreign government in this res-
pect?

Sardar Swaran Singh: Out of these,
there are two projects, namely, gas
distribution for domestic and indus-
trial consumption as also the power
plant, which arc proposed to be set
up by the Government of Assam. The
Fertiliser project is going to be set
up by the Fertiliser Corporation of
India. That also is a Central Govern-
ment undertaking. About cement,
the Government of Assam are hoping
to set up a cement factory in the
public sector. I learn that investi-
gations are taking place and the final
decision has not yet been taken. The
remaining 3 projects are in the private
sector.
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Shrimati Mafida Ahmed: May I
know whether the British assistance
for the fertiliser plant will be treated
as a tied loan out of the aid for the
Third Five Year Plan and what are
the terms and conditions offered by
Britain?

Sardar Swaran Singh: That does
not arise out of this question at all.

Shri M, B. Thakore: Sir, it is not
clear from the statement as to how
much of it will be available for domes-
tic consumption and what would be
the price?

Sardar Swaran Singh: I would in-
vite the attention of the hon. Mem.-
ber to item (2) in the statement.

Shri M. B. Thakore; What about
the price?

Sardar Swaran Singh: No price
could be indicated.

Shri P. C, Borooah: May I know
whether any gas is being flared up
now? From the statement, it is found
that the gas based industries are not
likely to come up before 1963. What
will happen to the gas which will be
production now, when the supply to
Gauhati refinery commences?

Sardar Swaran Singh: It is true that
some of the associated gas, as it is
called, which igs produced when oil is
produced has not been utilised in
Assam oil flelds so far and part of
it has been flared up all these years.
I am afraid that we will have to put
up with that flaring until the gas
using industries are established.

Shri Morarka: What is the annual
expected revenue from the sale of
this gas?

Sardar Swaran Singh: I cannot give
the figure at the moment. If a se-
parate question is tabled, I will try
to collect. But no irm figures have
yet been established.

Shri Hem Barua: May I know whe-
ther it is a fact that Government had
appointed a French firm ag consultants
and if so, what is the purpose for
which this French firm is appointed?

CHAITRA 15, 1883 (SAKA)
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Is it advising the setting up of a
plant for distribution or utilisation of
the natural gas available at Nahar-
katia? :

Sardar Swaran Singh: That i a
separate question. If a separate ques-
tion is tabled about it, I will collect
information.

Shri Goray: May I know the re-
ason why” it was not possible for the
Government to make use of this gas
immediately because it stands to re-
ason that whenever oil ig pumped up,
there will be some associated gas and
if that were so, why is that lakhs of
rupees worth gas is likely to the flared
up in the next two or three years?

Sardar Swaran Singh: The hon.
Member would no doubt be aware
that the Digboi refinery is functioning
for several decades now and some
gas hag always been produced when
oil was produced and that had been
flared all the time. Larger quantities
would be available when the produc-
tion increases, namely, when our two
refineries go into the production. 8o,
really, it is a problem of recent growth
and adequate steps are being taken
to utilise the gas as expeditiously as
possible.

Shri M. B. Thakore: May I know
whether 30/35 MMSFCD (Million
Cubic feet per day) of associated gas
would be adequate for our industrial
and domestic consumption from 1963
onwards?

Sardar Swaran Singh: That is a
matter of judgment as to what is
cnough for consumption. That de-
pends upon the pattern of consumption
and our developmental stage and all
that. There are many countries in
the world where per capita consump-
tion is much higher but I think, re-
gard being had o our present stage of
development, the utilisation pattern
which I have indicated in this reply
appears to be economical utilisation of
the gas that would be produced when
oil is produced in the country.

Shri P. C, Borooah: May I know
whether any assessment has  been
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made of the available associated gas
that will have to be flared on account
of the delay in the establishment of
these industries?

Sardar Swaran Singh: I do not
think that there has been any delay.

Shri Hem Barua: May I know whe-
ther it is a fact that this has to be
flared up only because the Govern-
ment could not make up its mind in
time whether this should be in the
private sector or the public sector?

Sardar Swaran Singh: No, Sir, it is
not correct.

Sports Inquiry Committee Report

+
( Shri Bhakt Darshan:

*1319 Shri Ram Krishan Gupta:
* 9 Shri A. K. Gopalan:
Sardar Igbal Singh:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No, 269 on the 21st
November, 1960 and state:

(a) whether the Committee ap-
pointed to review and report upon the
participation of Indiap contingents in
international meets with special re-
ference to the last Olympic games has
submitted its report; and

(b) if so, the details thereof?

The Minister of Education (Dr. K.
L. Shrimall): (a) No, Sir.

(b) Does not arise.

ot v wim : s fgd
e vty w0 o ¥ g w@aTE
a1 fr ¢ feard w o=t ¥ o=y wege
«x w7 wger feqr amdmm ) W &
wrrar wgan £ fe ey ¥ 7 W
s W k?

o ¥o W sfwrelt : A
et ag & fs @ w0T &
wure § & @ ofewrde & A §
w1 ¥ ¥ e fenm fe  frdft

41
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T g &% 7 feavd § 1 97 N fr gy
sfeargar @1 wwdy § 1 gw afafa
& &Y gaer § WAL IT HY THL3 KA
# fewwa 1 1 1 F T 37 ¥ fAdew
fear ar fF w37 # Frf feera
QA d oF ¥ waw F A AIRE
AfFT SRS F I A T &, 97
#r foadt oedt 3t oF, 1@ 514w @
AT WTfEd |

Shri Jaipal Singh rose—

Mr, Chairman: He is the Chairman
of the Committee.

Shri Jaipal Singh: When this ques-
tion came up last, Sir, 1 told the House
that I could not proceed with the
work t 1l the Chief de Mission had
submitted his report to the Indian
Ulympic Association angq after that,
that report had been submitted to the
Government and the Government
passed on that report to me. But that
report was submitted eight months
late, only last month. I do not know
whether the hon, Minister has received
it vet, I certainly have not got it and
I cannot start my work till I have it.

Shri Hem Barua: May I know whe-
ther it is a fact that two observers—
Shri M. M Kapoor and Shri M. K.
Kaul have submitted a report for
consideration to the All-India Sports
Council and whether they have said
that it is over-complacency on the
part of India that cost India its
Hockey title in the last Olympic? May
I know whether this report will also
b2 teken into consideration before the
final report is presented?

Dr. K. L. Shrimali: Yes, Sir; all the

reports will be taken into considera-
tion.

Wt
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TAATH Y FOU T R AW T AW wT
as ford wr a@dy ?

oft waqre fag : foedt o=l @
sy, gw fedrd agh dw ST A
Shri Hem Barua: There is an al-
legation against our hockey team that
in order to bypass the Olympic rules,
three persons were taken as dummy

enirants for other items. May I know
if thic would also be enquired into?

Mr, Speaker: These are going into .

the details.

Dr. K. L, Shrimali: These matters
will be examined by the committee
whick has beepn appointed under the
chairmanship of Shri Jaipal Singh.

Shri Tangamani: May I know whe-
ther all the reports now  available
with the Government will be sub-
mitted to this committee?

Dr. K. L, Shrimali: Yes, Sir.

Shri Tangamani: What are the re-
poris?

Mr. Speaker: Have you got any
report regarding this matter which
will be given to this committee?

Dr. K. L. Shrimalli: The report is
still to be submitted. There is the
report of this sportg committee which
was appointed and its report has still
to be submitted, I have said that all
these reports will be taken into con-
sideration.

Shri Jalpal Singh: Sir, there seems
to bc some doubt about the delay and
alsn about giving evidence before us.
I would like to tell this House and
the country outside that anyone who
wants to give evidence before this
committee would be welcome and
nothing will be hidden and the coun-
ity will be told the entire truth.

oft swwrw e wrelt : § ag arrar
wgar § e oft sy fag & wfafowr
W anfe ¥ 7 et ¥ g 8, wa
w afafe & eqrear gf ff o ™
aeg # afafe & feafy $5% g
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TMo ®To Wio sfiATe : ¥ WATAT
% 9 wWicd wifee o Nfew gk @
39 % vg ¥ fapwr g €Y, Wk
der XA g W H AT oA g
oft wqare fag, s 7=« zrer o s
ofto #to @rfy | orgt % A& qar W
¢ 3 ardr w32 7% T Y A faet
¥ | R waT-weT gEEdl & ower
guT &), Afer T wXE A dow

x4 g€

Bank Deposit Insurance Scheme

+

(Shri Kodiyan:

Shri Ram Krishan Gupta.

Shri D, C. Sharma:

Shri Rameshwar Tantia:

Shri Pangarkar:

Sardar Igbal Singh:
*1320, | Shri Bibhuti Mishra:

Shri Kalika Singh:

Shri P. C. Borooah:

Shri Radha Mohan Singh:

Shri Achar:

Shri Ajit Singh Sarhadi:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 318 on the 2lst
November, 1060 and state:

(a) whether the scheme for bank
deposit insurance has been iinalised;
and

(b) if so, the important features of
such a scheme?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). The matter is still under
consideration.

Shri Kodiyan: In view of the failure
of several banks in Kerala and the
resultant panic among the depositors,
may | know whether any step is
contemplated by the Government to
introduce a deposit insurance scheme,
at least in the Kerala State?

Shrimat] Tarkeshwari Sinha: The
matter is still under consideration and
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a decision will be taken
about it,

Shri Prabhat Kar: Ig it a fact that
the Finance Minister met represen-
tatives of the bankers here in Delhi
on the 12th and in that meeting the
deposit insuiance scheme was discus-
sed and, if so, what was the reaction
of the bankers?

Shrimati Tarkeshwarl Sinha: It is
true that they met the Finance Minis-
ter on the 12th and this scheme was
discussed. The commercial bankers
generally welcomed this scheme.

S8hri Kodiyan: Would the hon. Min-
ister give us an idea as to the extent
of amount to be insured under the
proposed scheme?

Shrimati Tarkeshwarl Sinha: Every-
thing is under consideration. The
Reserve Bank is working out the
details of the scheme with a view to
make it possible. But everything is
under consideration, and I cannot
make any commitment ay this stage.

Shri D, C. Sharma: May I know
what is under consideration?

Shri Tyagl; Everything.

Shri D. C. Sharma: By whom is it
being considered and for how long
hag it been under consideration so far?

Shrimati Tarkeshwari Sinha: 1
would like to invite the attention of
the hon. Member to a previous ques-
tion which was put on this subject,
namely, the deposit insurance scheme.
This scheme is under consideration
Naturally, if it is under consideration,
it is under consideration by the Re-
serve Bank,

Shri Ramanathan Chettiar: May I
know whether this scheme will be
based on the scheme that is prevalent
in the United States?

Shrimati Tarkarshwarl Sinha: As I
said, I cannot enter into any commit-
ment at this stage, because the whole
scheme is under examination.

Shri Goray: In view of the fact that
about six banks in Maharashtra have
been asked to close their business,

very soon
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may 1 know whether this scheme,
whenever it comes into being, will be
made applicable to them also?

Shrimatj Tarkeshwari Simha: This
scheme, if at all it comes into exis-
tence, will be made applicable to all
such banks. But I do not think it can
be made applicable retrospectively. I
do not know exactly since the details
are not yet worked out. But I do
not think it can be made applicable
in a retrospective manner.

Shri Prabhat Kar: May I know
whether it is not a fact that it is the
big bankers who opposed this scheme,
in view of the fact that so far as their
deposits are concerned it has caught
the attraction of the depositors?

Shrimati Tarkeshwari Sinha: No,
Sir, It is not a fact. As I said, gen-
erally they have welcomed it.

Shri Morarka: May I know whe-
ther the Government have ascertained
the names of other countries in which
this scheme is prevalent, and what is
the experience of those countries?

Shrimati Tarkeshwari Sinha: Cer-
tainly, the Reserve Bank is aware of
the whole question; it is examining
this question actually in all its feasi-
bilities. Certainly they must have
taken cognizance of all such things.

Shri P. C. Borooah: Which agency
is contemplated to undertake this in-
surance business? Will i{ be given to
the national corporations like the
LIC or to the private banks?

Mr. Speaker: It must also be under
consideration. Next question.

Pay Scales of LP.S. Officers
+
Shri P. C, Borooah:
*1321. { Shri Pangarkar:
Shri Ram Krishan Gupta:
Will the Minister of Home Affairs
be pleased to refer t0 the reply given
to Starred Question No. 750 on the
Tth December, 1980 and state:

(a) whether it is a fact that the
Government of India have sent to the
State Governments a proposal concern-
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ing revision of pay scales of LP.S.
officers for their comments;

(b) if so, the details thereof; and

(c) the views of the State Govern-
ments received in regard thereto?

The Minister of Home Affairs (Shri
Lal Babadur Shastri): (a) Yes.

(b) and (c¢). The matter is  still
under the consideration of Govern-
ment. A final decision is expected to
be takep shortly, and this House
would then be informed of the pro-
posals.

Shri Shivananjappa: In view of the
prevailing disparity of pay-sca.es and
allowances between the IPS officers
and the State police officers of similar
status, may 1 know whether the Gov-
ernment will consider the question
of revising the pay-scales of the IPS
officers?

Shri Lal Bahadur Shastri: That is
the subject matter which is  under
our consideration, namely, the revis-
ion of the pay-scales of the IPS offi-
cers.

Shri Ramanathan Cheitiar; May 1
know whether the scales of pay of the
IPS officers will be equated to those
of the IAS officers?

Shri Lal Bahadur Shastri: No, Sir.
That is not under consideration.

Shri 8. M, Banerjee: In view of the
fact that the Government have de-
cided to revise the pay-scales of IPS
officers, may I know whether it is
also the desire of the Government to

revise the pay-scales of the other
policemen, including  jJunior police
officers?

Shri Lal Bahadur Shasiri: In so far
as subordinate officers of Central
Government are concerned, their
cases have been covered by the Pay
Commission. It is only in the case of
these superior or higher officers that
we have still to consider,

Shri 8. M. Banerjee: The Pay Com-
mission has unfortunately not covered
the constables, head constables and

sub.inspectors because they are
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attached to the various State Govern-
ments. So, may I know whether their
case will also be considered along with
the revision of pay-scales of the IPS
officers?

Shri Lal Bahadur Shastri: As the
hon, Member himself has said that
they are attached to the Staie Gov-
ernments, the State Governments will
perhaps consider their case.

Shri B, K, Gaikwad: What propriety
Government experienced concerning
the revision of the pay-scales of the
IPS officers?

Mr. Speaker: Propriety?

Shri B. K. Gaikwad; Yes; propricty.

Mr. Speaker: The demand of these
people is propriety!

Shri B. K, Galkwad: Every officer
is demanding an increase in pay.

Mr, Speaker: I do not know. From
time to time there is a lot said about
the pay to be increased and so on.
The propriely or otherwise 15  being
enquired into. What does the hon
Minister say? Is he able to give any-
thing more concrete?

Shri La]l Bahadur Shasiri; The qucs-
tion is not clear.

Mr. Speaker: He asks, why should
Government think of increasing or
revising the scale of pay of 1P8
officers.

Shri B. K, Galkwad: Only of the
IPS officers and not of others.

Sbri Lal Babhadur Shastri: It has
not been possible to recruit very good
officers for this service. There wure
no doubt examinations and we have
found that most of the officers want
to join the other servives rather than
to come over to the IPS. One of the
reasons is that the scales of pay in
the IPS are lower. Secondly, their
work is also exceedingly difficult as
compared to that of the administrative
officers. In these circumstances iy is
felt that their pay-scales should be
revised.

Shri Biresdra Babadu, Siaghfi; 1t
was reported sometime back in the
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newspapers that the Government of
Madhya Pradesh have already raised
the scales of pay of the IPS officers.
May I know whether the Government
has got any information about that
and, if so, what are the details about
it?

Shri La] Bahadur Shastri: I have no
information on that point. As regards
the IPS, it is for the Government of
India to consider and prescribe the
pay-scales.

Shrl Tyagl: Will the proposed rise
in the pay-scales of the IPS officers
entail any kind of subsidy from ‘the
Central budget, or, will the whole
bill be footed by the respective State
Governments?

Shri Lal Bahadur Shastri: As I have
said, we are in the midst of discus-
sion, and we will be able to arrive at
some decision very soon. The point
that Shri Tyagi has raised may not
be coming up.

Shri Tyagi:
there is any proposal
this service?

Mr. Speaker: The IPS is centraliscd.
Next gquestion.

ﬁuﬁm«n’liﬁmmm

*3R. ot apfgm : wr foran
7 7z A Y w0 w47 fE o

(%) w1 ¥Aw g FAEER
N T 9 & g freafearagi #
for & wreyw & wg # o AT W
WgATY ¥ WTAewar 9X d fwmr
t . Wk

(=) afe wt, oY v qg f fawrfen
N w § fr wfem e Wi & e
qT sraferw arat w wqAET § ?

ooy vt (w0 Wto Wte witwmlt):
(w) o, aft

(w) o, gt o

May I know whether
to centralise

APRIL 5,

1961 Oral Answers G250

(a) No, Sir.
(b) Yes, Sir.

Shri Pahadia: The hon. Minister has
said ‘No’ in answer to part (a) of the
question. If that is the answer, may
1 xnow how the use of the national
language, Hindi, will be promoted
and improved?

Dr, K. L. Shrimali: It is a much
wider question, and as the House is
aware, this matter has been discussed
repeatedly in this House several times.
I have said that the definite policy of
the Government is that Hindi and
the regional languages should become
the media of instruction, That is the
Jeneral policy, and that has been ac-
¢ pted by the universities and the
State Governments also. So far as
1he question of the development of
Hiadi is concerned, the hon. Member
iz awire that Government have taken
variou, steps for the promotion of
H:nd:. In any case, it cannot be pro-
muted by forcine it on people who do

ot want to accept it

o Mfawy Tw : w7 ax farar
¥ AT F FAA §, T F;7 Ay
ot EST 1§ qg A wvgan g fw
wit ar fray fagafewragt & goa
agi faan #1 Aregm = ar Tew
ATIHT ®7 qAAT 3, R 7E w4 A%
g & arer § fv g@ & fod qu
arfegem dq1T @1 Irgm forw ¥ FUe
% 9t fifa ¢ f& gard \norT foan w1
wregw ¥t A, S® w §q faew-
frarag wfwe st w6 ?

) = wo wio siwwit : W -
FICHTT IR & LL&o A% AT 97w
urt ¢ xg 38 ¢ fr frdt 7 falt R
T far gfrfedly & sTegw e
¢t wwdt ¥ o fglr a7 =g Wy
W §

qTTT, wHNy, g, W R
Ww, ww, @, fagr, feed,
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TR, A, T, A,
IFA, FEICH, POAT, TH4SH, TI9,
qEHT, THT, A, §R, Qoo THe
o o fardwy gitaled), faew i,
T 8w freafrarey, e ')
ferwy Freafaaray

So. the House will see that gradually,
several universities have taken steps

to change over to Hindi or the re-
gional languages.

Mo Mfim Tw ¢ AT TF T &7
3w Fgf faar

Shri Jamal Khwaja: May I know
the number of universities that have
acepted Hindi as the medium of in-
struction at the M.A. level?

Dr. K. L. Shrimali: I have to go into
all the details. I will place a whole
statement on the Table of the House
so that the House can find out for
itself the various stages at which the
universities have changed over,

WMo vitfery wr@ : AT OF g T
Qe+ Forear & 1 F ug wveAT g g
f& 7g aa & wverT Y el @ f gwTr
arfeey dure & smem, faw & w
freafam=ai w1 wraw gard waTd
& gy

e We Wlo sfiwrey : 7z 7%
€3 ®Y wafy w71 gy §, § £ fofewn
wafiy «ff aar awar | oyt 6 wET
*1 7y &, ww 47 faewy fvgr mr @
fs gfrafedra w fg@t o
Ararat & qred AT ¥ & =gt
it | gt aw wrfew &rgryeT w1 Faw
!’r"&ﬁrﬁfﬂ!ﬁ%fﬂﬂﬂ'{!mﬁm
v ¥ g qof w7 & £ ameedy | Afe
¥g ¥ Wt giafed & v
TR | S5 & IO fY Wy e Y ey
81 % wremwa ¥ wwaT f fe o feey
¥ Ay g o §y 7T, 1@ wOT WA,
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afe ¥ ¥ gfvfe & R o
e ¢, W @ daw, dwfo
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T & 1 3% & fored T fY @ RoR
farc @ wwdr €

Shri Yadav Narayan Jadhav: Will
Government take into consideration
using the nrtional language and re-
gional languages for the various com-
petitive examinations in the country?

Dr. K. L. Shrimali: This question
does not arise out of this. He may
kindly address it to the Home Minis.
ter.

Shri Balraj Madhok: Is there any
~o-ordinated plan of translating books
in Hindi? Ig it a fact that in some
universities, one set of technical terms
is being used for this purpose and in
somg others a different set? Is it a
fact that in Delhi University, the plan
of wrrparing books in Hindi is being
put in abeyance?

Dr. K, L. Shrimall: The hon, Mem-
her js not properly informed. As far
as Dclhi University is conaerned, the
plan has not been put in abeyance.
The University Grants Commission is
having a discussion with the univer-
sity and measures wil] be taken to
carry out the plan that wag proposed
by the Delhi University, As far as
other universities are concerned, I
think the hon, Member knows that
universities have to function within a
certain autonomoug framework. We
cannot impose anything, though we
nave been giving all kinds of assist-
ance. This is a matter in which the
universities themselvey must take the

neccsary steps.

Shri Birendra Bahadur Singhji:
There are a number of public schools
in India where boys prepare for the
S C. and Higher Senior Cambridge
examinstions. If the medium of in-
struction is changed immaediately,
have Government considered whether
they have got some other examina-
ticns for these public schools?
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Dr. K. L, Shrimali: I am prepared
to answer this question, but this does
not arise out of the main question.

Shri Pahadia: May I know what
particular steps are being taken to
include Hindi in universitieg in States
which are not Hindi-speaking, as in
the south?

Dr. K, L. Shrimali: The University
Grants Commission is giving assistance
to universities for setting up Chairs
in those languages which are not
spoken in those parts of the country.
For example, Delhi University has
Chairs in Tamil, Telugu, etc. Simi-
larly, the University Grants Commis-
sion is also giving grants to universi-
ties in the south which have instituted
Chairs in Hindi.

oft srwr e eredt © F g e
e § & o famafaaremt & feet
wY a7 srRfers srarst w wo g e
7 "Aryyw aAryT @, s fawafamrey
UYETA ST Y W AW H A
f§ 37 # sromgw fear 9@, w9 v
NAfew v & & fr & ol
gayeTfg &F

WMo Wo w0 sfimmet :  faew-
T wizT wwahr Y Aify seR
wrAfr Aty awh 81 &
e F W waAR A g, ¥ d%
facamg = g

Shri Narasimhan: Is it the intention
of Government to replace the medium
of instruction even in the matter of
higher technical and scientific  edu-
cation? Do they hope to carry the
scientiste with them in this matter?

DPr, K. L., Bhrimali: That is the
ultimate goal Of course, scientlists
will have to be persuaded to write
bookx in Hindi and other regional
langriages. Only it literature is
available, we can switch over to Hindi
and regional languages.
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Shri Thirumala Rao: Is it the policy
of the Government to displace English
completely within a target period of
time, so far as the teaching of techni-
cal and scientific subjects in Indian
Universities are concerned?

Dr. K, L. Shrimall: In this matter
no target can be fixed by Goverament.

Shri Thirumala Rao: Is it the policy
of the Government to displace Eng-
lish completely wihin some time so
far ag teaching technical and scientific
subjects in Indian Universities is con-
rerned?

Dr. K. L, Shrimali: The policy has
been enunciated by me more than
once. The policy was first enunciated
by the Radhakrishnan Commission
which as early as 1950 very clearly
that the national language or the re-
gional languages should be the me-
dium of instruction. Government
have accepted that recommendation.
That is the policy of Government and
Government are taking all possible
mewsures to assist the universities in
changing over to Hindi and regional
languages. We are giving cent per cent
grants for translation of books and
production of books in Hindi and re-
gioral languages. More than that,
Government cannot do. The univer-
sitics themselves will have to prepare
for this.

Shri Hem Barua: May 1 point out
that there is a new development in
view of the fact that the Home Minis-
ter has recently announced that Eng-
lish will be an associate language, as
sug¢ested by the Prime Minister? In
the pre<ent context of linguistic pas-
sions, would not a multiplicity of
languages as media of instruction in
the universitiecs be harmful? Why
should not English be retained for
some time to come, because it is go-
ing to be an associated language?

Dr, K L. Shrimali: The hon. Mem-
ber does not know that our policy has
been supported by all the State Gov-
ernments. There is not a single State
Government which has said that we
shculd not replace English by Hindi
cr the regional languages. There is
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unanimity in this matter and the hon.
Member need not raise doubts where
there are no doubts,

sft 5o wo fag: wr wa g
FA ot 3 Ty w1 w2 w3 fe
%=1 fymafrar @Y 4 Ao dafow
® qronw & feg i aw Wi few
¢ a% qu € g7 qwn !
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€ AT § %aw STt 2, fea oA
s fat & F3 do= @@ &1
a9 QI #X7 @ fF wyF foew
& 7z &y wram, gz At Y FwAT
N TE g EFATE, 9w fod ¥ &K
T & g% g !

Some Hon. Members rose—

Mr, Speaker: I have allowed a num-
ber of questions. (Interruptions).

Shri Kasliwal: The replies given by
the hon. Minister are completely self-
contradictory. In answer to (b), he
said, “Yes" and he also said that
English will still continue as associate

language.

Mr. Speaker: Shri Kasliwal is in-
tended for external affairs,

Shri Kasliwal: I can jgatisfy you
that there is contradiction in what
the hon. Minister has said.

Dr. K. L. Shrimali: The hon. Mem-
ber ig wrong, Part (b) of the ques-
tion is:

“If so, whether it has also been
recommended that the ultimate
aim is to replace English by the
regional languages®”
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I said, “Yes”. Where is the contra-

diction?

Shri Kasliwal: He said, English will
continue ag associate language.

Dr. K. L. Shrimali: 7 have said
that so far as educational matters are
concerned, thig is the declared policy
of the Government and I have repeat-
ed a number of times in this House
that English is to be replaced by
Hindi or regional languages. As far as
the other matter is concerned, it is
a matter which i being looked into
by the Home Ministry; it has nothing
to do with the Education Ministry.

Shri Hem Barua: On a point of
order. The hon. Minister gaid that
th's is the declared policy. ... (Inter-
ruptions).

Shri Raghunath Singh: 20 minutes
have been spent on this one question.
There arc other questions also.

Mr. Speaker: What ig the point of
order?

Shri Hem Barua: The Board of
Education hag suggested that English
should continue for some time to
come, Thig is one of the recommend-
ations of the Unlversity Grants Com-
mission also. Now a new develop-
ment hag come. . ..

Mr. Bpeaker: There ig no point of
order, The hon. Member haz got a
knack of introducing various things
in the form of a point of order. The
hon. Minister has repeatedly sald that
the declared policy of the Government
is in accordance with the recommenda-
tiony of the Radhakrishnan Commis-
sion ms early as 1950, viz, that re-
gional languagey and Hindj will be
the medium of instruction. 8o far as
English is concerned, that is 8 matter
for Home Aflairs; it is not so far as
medium of instruction i concerned.
He hag made it clear. 1 have un-
derstood it and the majority of Mem-
burs have understood ft in the spirit
in which it has been said.
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Archaeological Excavations at
Nagarjunakonda

*1323. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the extent of the archaeologi-
ca] site at Nagarjunakonda;

(b) what part of the above was
actually excavated;

(¢) how much of the area still re-
mains to be excavated;

(d) what is the extent of the ar-
chaeological site on the opposite bank
of the river; and

(e) how much of the opposite bank
has been excavatedq anq how much
still remains to be excavated?

The Deputy Minister of Sclentific
Research and Cultural Affairg (Dr.
M, M. Das): (a) The ruins are scat-
tered over about eight square miles.

(b) and (c). The whole area of
about 3750 acres, considered worthy
of excavation, has been excavated
and the excavations are now com-
plete,

(d) and (e). The excavation on
the opposite bank is being carried
out by the Department of Archaeo-
logy, Government of Andhra Pra-
desh. Excavation has already begun
in some sites and the rest of the
sites are under exploration.

Shri Narasimhan: Because of the
long and big programme of excava-
tion, may I know whether certain
problems from the archaeological
angle have been framed; if so, may
I know how far solutions have been
found for problems relating to his-
tory and pre-history?

Dr. M. M. Das: Excavations are
now being carried out, on the other
bank of the Krishna and whatever is
necessary is being done,

Shri Narasimhan: The answer is
very vague. We have not got any
specific answer. I want to know
whether Dbefore excavation, as is
usual in cases of excavationg of this
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nature, certain broad problems are
kept in view to find solutions; if so,
may I know how far such solutions
are being found from the excavations
so far carrieq out?

Mr. Speaker: Are we to go into the
whole history of Nagarjunasagar?

Shri Narasimhan: 1 think the se-
nior Minister will be able to give the
information.

Mr. Speaker: It is not a question of
whether he is able to give or not. In
a question during the Question Hour,
shall we go into the details of all the
items which they wanted to excav-
ate? There are the Aswamedhayag,
Buddhist period, Tkshwaku period and
other things, Shall we go into all
these things?

Shri Narasimhan: May I know
whether the modern technical me-
thods such as geophysical testing and
utilisation of electro-magnetic gad-
gets are being tried to see that exca-
vations are completed at a cheaper
cost and in a quicker way?

Dr. M. M. Das: | have already said
that so far as Nagarjunakonda is con-
cerned the excavations have been
completed, and so far as Yelleswaram
on the other side of the river is con-
cerned, excavations are going on.

Shri Narasimhan: I want to know
whether these methods. ...

Mr. Speaker: How does the hon.
Minister know these details? Whoever
is the expert there will decide whe-
ther to use them or not.

Shri Venkatasubbaiah: May I know
whether Government propose to get
pack all the excavations that have
been taken away from Amravati and

see that they are placed in the
museum that is being located in
Nagarjunakonda?

Dr.-. M. M. Das: Some of the most
important monuments are being trans-
plantedq on the hill-top museum and
many other monuments are being re-
presented there by small and large-
scale models.
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Mr. Speaker: The hon. Member says
that a number of exhibits have been
taken away from Amravatj and are
placed in some other museum. He
wants to know whether they are to
be brought back to the central
museumn at  Nagarjunakonda—those
exhibi:s which relate to Nagarjuna-
sagar?

Ther Minister of Scientific Kesearch
and Cuoltural Affalrs (Shri Humayun
Kabir): The whole position will be
surveyed, My hon. friend referred
to statues of Amravati. These relate
tn the Amravati museum mostly.
There are large statues found in that
area. If there are any which relate
to the Ikshwaku period or Nagarjuna-
konda, we shall certainly keep this in
mind,

Shri Venkatasubbaiah: There are
difftrent museums in the country. The
archaeological findse found in Amra-
vati and other places in Andhra have
becn taken away to different museums
in the country. T would like to know
from the hon Minister whether there
i any propasal to bring back all
those things and put them in the
museumn at Nagarjunakonda so that
they will represent the culture and
civilisation of Andhra?

Shri Humayun Kabir: Thr Amra-
vati sile museum ig also an important
museum. The Amravati site ig also
3 very important site. ] am sure the
people of that locality will not agree
if those finds are brought away from
Amravati.

Shri Venkatasubbalah: What 1 gay
is. the finds from Amravati have been
taken to different parts of the coun-
trv, May I know whether they will
be brough* back?

Shri Narasimhan: In view of the
fact that excavation on one side is
stated 10 have been completed, may
I know when we can expect a full re-
port and whether anybody has been
specificd for submitting that report.

Shri Humayun Kablr: The hon.
Member knows that the excavations
have been completed and the report
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is under preparation, Bui a major
excavation like this takes some time.
The recent excavations starled by the
cnd of 1854 and were completed only
in January, 1861. It will require a
little time (o prepare the report. We
shall see that the report is submitted
as soon ag possible,

Shri Tangamani: May | know whe.
ther in this excavation work the De-
puriment of Archaeology hags associat-
ed any of the universities; if so, which
are the universities?

Shri Humayun Kabir: Wherever it
is necesary universities are associated.
But in Nagarjunakonda, as far as I
remember, no universities were as-
sociated.

Forelgn Fishing Boalg Captured Near
Andaman [slands

*1324. Shri Raghunath Singh: Will
the Minister of Home Affairs be pleas.
¢d to stale:

(1) whether it is a fact that the
Andamans police patro! launch ‘M.U.
Subhas' captured two fishing  boats
manned by Chinese crew near Trek
and Teris islands in the Nicobar
group of islandg on the 13th Decem-
ber, 1960;

(b) whether jt iy a fact that again
on the 14th December, 1060 near little
Nicobar islands a forcign fishing boat
fitted with powerful engine and man-
ned by the Chinesc crew was captur-
ed; and

{c) if so0, the details thereof?

The Minister of State in the Ministry
of Home Affairs (S8hri Datar): (a) The
Andaman pelice vesscl on coast guard
duty ‘captured one fiching boat bear-
ing No. SMF. 392 in the vicinity of
Littlr Nicobar on the 13th Derember,
1960.

(by Ye«. A fishing boat hcaring No.
SMF.195 was captured near Trek
and Trcis islands of the Southern
Nicobar group op the I14th Decem-
ber. 19680
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(¢) The two foreign fishing boats
bearing No, SMF. 392 and SMWF. 185
had a crew of eight and nine foreign-
ers, respectively, They were reported
to be fishing in Indian territorial
waters. Out of the seventeen mem-
bers of crew, six scem to be of
Chinese origin who have acquired
British nationality in Singapore and
eleven are Chinese nationals. They
were arrested under Section 14 of the
Foreigners Act 1946 and Section 5 of
the Andaman and Nicobar Islands
Fisheries Regulation, 1938 and the two
boats and all the articles thereof were
seized by the Andamanp Police. The
accused have been convicted and
sentenced under Section 14 of the
Foreigners Act 1946 to one Year's
rigoroug imprisonmeniy and a fine of
Rupecs one hundred each, or in de-
fault to undergo rigorous imprison-
ment for six months; and under Sec-
tion 5 of the Andaman and Nicobar
Fisherie; Regulation 1938, to five
months' rigorous imprisonment ang a
fine of Rupees five hundred each, or
in default to undergo 1} month's
rigorous imprisonment.

oY e feg - T Wt A
ft @ | At av q] 7w § 59 A #
U qTAGH SHA q1 (7 THAT IEAT §
fv g o & sr-vur 7o ey g
famr & w9 & 7% f& 34 € oy
w1 4 19 fI7 A9g & 9 WH A
waify famrgz o ager g7 &, 3w A w0
oF gATT YA EAIT o

Shri Datar: From the information
available, Sir, it appears that these
persons were poachers trying to fish
for valuable shells in the Andaman
waters, and there was no political or
other factor involved.
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Shri Datar: Some were Chinese
and some from Singapore,
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qr 7

Shri Datar:
information.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Sir, 1 may
add. . ..

Mr. Speaker: 1 have received a
letter from Shri Banerjee and others
that I may take up Q. 1353.

Shri A, C. Guha: Sir, the Home
Minister was replying to that gques-
tion about the origin of the boat.

Shri Raghunath Singh:
tion is a very simple one.

1 have not got that

My ques-

Mr. Spexker: 1 have followed the
guestion, and I understood the hon.
Minister to say that he has no in-
formation.

Shri Datar: I have pointed out that
so far as these 17 members werc con-
cerned six were of Chinese origin
who had acquired British nationality
in Singapore and eleven were Chinese.

Shri Raghunath Singh: I want to
know the origin of the boat,

Mr. Speaker: To whom did the boat
belong?

Shri Datar: It was a fishing boat
I have no information as to from
where it came,

Shri Raghunath Singh: If he has
no information as to from where the
boat came, he can at least say the
make of the engine. That boat had
a very powerful engine. He can in-
form the House the make of that
powerful engine.

Mr. Speaker: The hon. Minister will
make enquiries.
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Shrimati Renuka Ray: May I know
whether since the middle of Decem-
ber any other boats of foreign origin
have been sighted near Andaman and
Nicobar islands?

Shri Dalar: No, Sir.

Shri Raghunath Singh: May 1 al
least know the horse-power of the
engine of the boat? 1 hope that in-
formation would be available with

the Ministry.
Shri Datar: No, Sir.

Mr. Speaker: I have reccived a let-
ter from Shri S. M Banerjee and
others, requesting me to take up
Question No. 1353. So. we will now
take that question.

Upgrading Delhi To ‘A’ Class

( Shri S. M, Banerjee:
*1353 { Shri M. B. Thakore:
LShrl Ram Garib:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
population of Delhi (including New
Delhi) has increased to 28 lakhs;

(b) if so, whether the city has been
upgraded to ‘A' class;

(c) if not, the reason for the same;

(d) whether the Pay Commission
recommended consideration of up-
gradation of cities after the census
figures were out; and

(e) if s0, whether this recommen.
dation has been accepted by Gov-
ernment?

The Deputy Minister of Finance
(Shrimat] Tarkeshwari Sinha): (a)
According to the provisional figures of
the 1961 Census, the population of
Delhi ig more than 26 lakhs.

(b) No, Sir.

(c) The fact that the population of
a city hag increased to 26 lakhs will
not automatically entitle it to be up-
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graded to ‘A’ class, Moreover, the
final figures of the 1961 Census have
not yet become available,

(d) Yes, Sir.
(e) Yes, Sir.

Shri S. M. Banerjee: The hon, De-
puty Minister has stated that the final
figures are not yet available, I want
to know whether thig question of up-
grading Delhi to class ‘A' city will
be considered by Government after
the final figures are available.

Shrimati Tarkeshwari Sinha: Gov-
¢rnment  will abide by the recom-
mendations of the Pay Commission
which the Government have already
accepted in regard to the upgrading
af cities.

Shri Vajpayee: Apart from the
population factor, which are the other
considerations that are taken into ac-
count for upgrading of cities?

Shrimati Tarkeshmari Sinha: 1
would like to invite the attention of
the hon. Member to the recommenda-
tiong of the Pay Commission in para
3 which relate to 'B' and ‘C' class
cities, All the criteria laid down iIn
that para will be taken into conside-
ration.

Shri S. M, Banerjee: In view of the
fact that the population of many
cities has increased according to the
new census figures, 1T want to  know
whether Government would. while
upgrading Delhi to ‘A’ class city, also
consider the case of other cities, in
view of the recommendations of the
Pay Commission?

Shrimatl Tarkeshwarl S8inha; That is
exactly what I wanted to pdint out
to the House. The whole problem is
nn! confined to Delhi alone. The full
and final census figures are no. yet
available and, according to the Re-
gistrar of Census, the final population
figures of the 18681 census are cx-
pected to be ready in the latter part
of 1982. It is on!y af‘cr the figures
are available tha: a de-ision can be
taken,
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Shri Braj Raj Singh: The hon. De-
puty Minister has just now stated
that the full censug figures shall be
available in the latter part of 1862.
Since for all other purposes, includ-
ing planning, the provisional census
figures are taken into consideration,
may I know why only in the case of
upgrading of cities the provisional
fiures are not taken into account?

Shrima‘i Tarkeshwarli Sinha: The
Pay Commission themselves have
rointed out that only after the rew
census figures are available any deci-
sion can be taken, because it will
mean the re-classification of so many
cities which will have an increased
population.

Shri Tangamani: According to the
report of the Pay Commission, only
Bombay and Calcutta are the two ‘A’
clasg cities now, and that is based on
population. In view of the fact that
upgrading a city to ‘A’ class will make
the- Government servants entitled to
increased  compensatory  allowance,
because the provisional figureg are al-
ready available, may I know whether
thiz: matter will be considered now?

Mr. Speaker: The hon. Deputy
linis'er hag stated again and again
that, according to the recommenda-
tiong of the Pay Commission, they
huve to await the final census figures.
So. 1 do not think there is any point
in pursuing this. Further, the Ques-
tion Hour is over.

Shri Birendra Bahadur Singhfi:
Question No. 1333 is very important.
I request that it may also be taken
up.

Mr. Speaker: No, Sir There must
be u limit to it. Further, the Ques-
tion Hour is over,

WRITTEN ANSWERS TO QUES-
TIONS
Lead-Zinc Ores

*13235. Shri Bibhuti Mishra: Will the
Minister of Steel. Mines angd Fuel
be pleased to state:
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(a) whether it is a fact that the
output of lead-zinc ores declined dur-
ing the year 1960;

(b) if so, the reasons therefor; and

(c) the steps taken by the Gov-
ernment in this regard?

The Minister for Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

(b The quantity of ore produced
from the mines was controlled to
match the capacity of the milling
plant to avoid dumping of excess ore.

(¢) Government have granted
licence under the Industries (Deve-
lupment and Regulation) Act, 1851,
for the setting up of a zinc smelter of
a capacity of 15,000 ton: by the Metal
Corporation of India, Government
have also granted to the same Corpo-
ration a licence for increasing the
capacity of their existing lead smelter
{e about 9,000 tons per annum. When
the Corporation starts production of
metal in accordance with the installed
capacity for which steps are under
way, the production of lead-zinc ores
will be increased correspondingly.

Science Clubs in Secondary Schools
in West Bengal

*1326, Shri Aurobindo Ghosal: Will
the Minister of Eduecation be pleased
to state:

(a) whether any science club is at
present functioning in the secondary
schools in West Bengal; and

(b) if so, how many and what are
their function:?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

() A statement giving the
required information s as under:

STATEMENT
Five such Club: are working.
Their functions are as under:—

(1) To inculcate a scientific attitude
in the pupils,

(2) To encourage the pursuit of
science as a hobby,
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(3) To stimulate pupil participation
and initiative in learning
science,

(4) To encourage pupils to take an

intelligent interest in t he
environment and everyday
experience.

(5) To encourage individual and

group initiative.

(6) To contact other science clubs
and to exchange information
and activities.

(7) To aim at affiliation on
regional. State, national, and
international levels.

Election of Teachers to Legislatures

1327 f Giani G, S. Musafir:
1 Shri Ram Krishan Gupta:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University Grants Commission has
suggested that teachers be debarred
from seeking election to Legislatures;
and

(b) it so, the nature of decision
taken thereon?

The Minister of Education (Dr.
K. L. Shrimali): (a) The University
Grants Commission has not made
any specific recommendation,

(b) Does not arise.

Refractory Plant near Bhilaj

*1328, Shri D. C, Sharma: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether
scheme for the

the details of the
setting up of a
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refractory plant near Bhilai with
Russian aid during the Third Five
Year Plan have been worked out;
and

(b) if so, the salient features of
the scheme?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh: (a) and
(b). A refractories plant is one of
the projects included in the 1125
million roubles credit from the Gov-
ernment of USSR. A preliminary
project study on which will largely
depend the location of the plant, its
size, the type of products it will make
etc. is now under way.

Parachuie Factory, Kanpur

*1329 [ 8hri S, M. Banerjee:
"7\ Shri Aurobindo Ghosal:

Wil] the Minister of Defeace be
pleased to state:

(a) whether Parachute Factory at
Kanpur ig to be expanded;

(b) if so, to what extent; and

(c) the amount ganctioned for its
expansion?

The Deputy Minister of Defonce
(Shri Raghuramajah): (a) Yes, Sir.

(b) The expansion isx designed to
double the existing capacity.

(¢) Rs. 0:15 lakhs.

Indian Crude Oil

[ Shri Bishwanath Roy:
Shri Achar:
Shri P. C. Borooah:
Shri Hem Barua:
SBhri Harish Chandra Mathur:
Shri Yajnik:

Will the Minister of BSteel, Mines
and Fuel b pleased to state:

(a) whether it is a fact that the
foreign oil companies in India have



9270 Written Answers

not agreed to refine the Indian crude
oil expected to be produced soon in
Ankleshwar area under the Public
Sector; and

(b) if so, whether any alternative
proposal for refining the same is
under consideration of Government?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The negotiations between Oil and
Natural Gas Commission and foreign
oil companies in India are continuing.

(b) Does not arise,

Refinance Corporation

*1331. Shri N. k. Muniswamy: Will
the Minister of Finance be pleased
to state:

(a) whether the scope of Reflnance
Corporation was enlarged and if so,
with what result;

(b) what is the amount of loans so
far disbursed in the years 1959 and
1960 to all the States; and

(c) whether the loanees repay the

part principal and intercst  without
default?
The Deputy Minister of Finance

(Shrimati Tarkeshwari Sinha): (a)
With the liberalisation in the term;
and conditions of refinance from
October, 1960, the business of the
Corporation has relatively  increased
in recent months,

(b) During 1959 and 1960, loans to
the extent of Rs. 85 lakhs and Rs, 141
lakhs respectively, granted by the
vligible banks to wvarious industrial
units were refinanced by the Corpo.
ration.

(c) Yes. It is however open to the
borrower to ask for extensions and
for the Corporation to grant such
extensions, in  cases considered
necessary,
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Geologica] Survey of Madras State

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the regions in Madras State
which were surveyed since 1856-87
till 1960-61 by the Geological Survey
of India; and

(b) with what results?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). A statement is placed on
the table of the ouse. [See Appen-
dix 1V, annexure No. 69].

Reserve Force of Officers

#1333, Shri Biremdra Bahadur
Singhji: Wil] the Minister of Defence
be pleased to state:

(a) whether it is a fact that Gov-
ernment have recently made some
relaxation in  Rules regarding
recruitment of officers for the purpose
of building up a reserve force of
officers; and

(b) if so, whether a statement
giving salient features of this would
be laid on the Table?

The Deputy Minister of Defence
(Shri Raghuramailah): (a) Neo, Sir.

{b) Does not arise.
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Coal Council

“1336. Shri T. B. Vittal Rao: Will
the Minister of Steel, Mines and
Fuel be pleased to state:

(a) when was the last meeting of
Coal Council held;

(b) the nature of subjects discus-
sed and recommendations made; and

(c) what decision has been arrived
at by Government on these recom-
mendations?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
26th November, 1860.

(b) The Council discussed a num-
ber of problems pertaining to coal.
The main recommendations made by
the Council were in respect ofi—

(1) setting up of a committee to
examine utilisation of mid-
dlings from washeries;

(2) Setting up of a committee to
examine underground gasifica-
tion of coal;

(3) allocation of the additional
production during the Third
Plan between private and pub-
tic_ sectors, fleldwise and grade-
wise;

(4

—

pltnn@ng for coal transport and
adoption of modes of transport
other than rail;

(5) setting up of coal dumps. !

(c) The committees referred to in‘
(1) and (2) of part (b) have since
been set up. The report of the first
committee has been submitted and is]
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under  examination, The other
recommendations are under examina-
lion,

Manufacture of 10-Ton Trucks

1337 [ Shri Achar:
’ " Shri Osman Ali Khan:

Will the Minister of Defence be
pleased to state:

(a) whether the Defence Ministry
has entered into an agreement with
a Japanese Company for manufac-
turing heavy duty 10-ton trucks in
India; and

(b) if so, the details and terms of
the said agreement?

The Deputy Minister
(Shri Raghuramaiah):

of Defence
(a) No, Sir.

(b) Does not arise.

0il Wells at Rudrasagar

*1338. Shrimati Mafida Ahmed: Will
the Minister of Steel. Mines and Fuel
be pleased to state:

(a) whether it is g fact that nego-
tiations are afoot with a foreign con-
cern to hand over the oil wells at
Rudrasagar;

(b) if so, the reasons therefor; and

(¢) the details of the negotiation?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
No. Sir.

{(b) and (c¢). Do not arise.

Sarvey for Mineral Resources in
Orissa

*1339. Shri Kumbhar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that a
Team recently conducted a survey
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for mineral resources in Bolangir
District (Orissa); and

(b) if so, the details of their find-
ings there?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Yes, Sir. As a result of
regiona] mapping carried out by the
Geological Survey of India during
1958-59, manganesc ore  occurrences
were recorded at Durkasira, Chuda-
pali, at the lower slopes of Kendu-
mundidongas, at Zumkadungri south-
cast of Nil-jibahl and at Tikrapara.
Graphite occurrences were  also
recorded from north-west of Land-
apathar, cast of Belpara and from
the area near Matupali. . The econo-
mic potentialities of these deposits
have still to be worked out. Lead
ore occurrences near Baddipara and
Jolorpodor were investigated in 1958-
59 and found to be uneconomic. The
work in other areas of Bolangir-
Patna district is in progress.

Coal in North Kamrup

*1340. Shri P. C. Borooah: Will the
Minister of Steel. Mines and Fuel be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report
regarding geological investigation
relating to the Subankhata area in
North Kamrup, carried on by a
Lecturer in Geology in Assam Engi-
neering College, revealing existence
of good quality coal in the area; and

(b) if so, whether further geologi-
cal survey of the area is being
carried to estimate the quantum of
reserves?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a)
No, Sir.

(b) Does not arise.
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Orissa Budget

*1342. Shri Chintamoni Panigrahi:
Will the Minister of Home Afairs be
pleased 1o state:

(a) whether the attention of Gov-
ernment has been drawn to a press
conference addressed by the Gover-
nor of Orissa at Cuttack on 10th
March, 1981 in which he has given
some side-lights on the Orissa budget
for 1981-62 which is yet to be present.
ed to the House; and

(b) whether Government consider
it as appropriate and approve of it?

The Minister of Home Affairy
(8hri Lal Bahadur Shastri): (a) and
(b). Government have seen a news
item appearing in the ‘Eastern Times'
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of March 11, 1881. The State Gov-
ernment have informed that the Gov-
ernor of Orissa did not address any
press conference at Cuttack on the
10th March or give any side-lights on
t hebudget. On his return to Bhu-
baneswar from Delhi, some journalists
usked him if the Pay Committee's re-
crommendations were going to be put
in cold storage and whether the Plan
would be cut down with a view to
reducing the deficit. The Governour
told them that their information was
not correct, and added that i1 wads
not unlikely that the present deficit
which was approximately 25 per cent.
of the receipts may have to be
reduced.

Price Agreemeni with 0il Companies

Shri Rameshwar Tantia:
*1343. [Shrimatl Mafida Ahmed:
1 Shri Hem Barua:
[_Shri Ramanathan Chettiar:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that the ad
lhoe price agreement between the
Union Government and the major oil
companics has been extended until
the 30th June. 1961; and

(by if so, when Oil Prices Com-
mittee is likely lo prescribe an alter-
native long-term formula for fixation
of prices of petroleum products?

The Minister of Steel. Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) The Oil Price Enquiry Com-
mittee set up by Government in
August, 1960 was to have submitted
their Report by 31-12-1980: but, due
to the volume of the work involved.
it is now expected that the Commit-
tee will not be able to submit their
Report before 31-5-1861, regarding the
principles and elements according to
which prices of petroleum products
should be determined.
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Publiec Sector Refineries

( Shri Vidya Charan Shukia:

| Shri Ram Krishan Gupta:
©1345, < Shri Morarka:

| Shri Nathwani:

|_ Shri Damani:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
1003 on the 20th December, 1960 and
state:

(a) whether the cost estimates in
respect of the Nunmati and Barauni
refineries have since been finalised;

(b) if so, the main features thereof
with particular reference to the
original ones,
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(c) whether the increase in the
cost of foreign exchange has also been
included in the revised estimates; and

(d) if so, the extent of the increase
and how it is proposed to be met?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Not
yet

{b), (¢) and (d). Do not arise.

Foreign Assistance for Oil Exploration

" Shri Ram Krishan Gupta:
Shri Bhakt Darshan:

Shri Kodiyan:

Shri Ajit Singh Sarhadi:
Shri Indrajit Gupta:
“1346. { Shri Narayanankutty Menon
Shri Pangarkar:

Shri Hem Barua:

Shri Raghunath Singh:

_ Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
322 on the 21st November, 1980 and
<tate:

(a) how far negotiations with
foreign interests regarding exploration
and exploitation of oil in our country
have progressed; and

(b) with what results?

The Minister of Sitecl, Mines and
Fuel (Sardar Swaran Singh): (a) and
{b). The proposals received from the
various oil companies are still under
negotiation,

National Restarch Fellowship

*1347. Shri Aurobindo Ghosal: Will
the Minister of Sclentific Research
and Cultural Affairs be pleased to
state:

(a) whether the National Research
Fellowship has been instituted by the
‘Government; and

(b) if so, what is the criterion on
the basis of which it is awarded?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun

Kabir): (a) Yes, Sir, The National
Research Fellowships Scheme has
been in operation since 1955-56.

(b) The Fellowships are awarded
for scientific research o post-doctoral
standard or for post-graduate research
in engineering, Applicants must pos-
sess Doctorate degree in science or
Master's degree Im ‘engineering.

Profit on Sale of Iron and Steel

*1348 Shri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) what is the annual prdfit earned
by Government{ on iron and steel;

(b) whether Government contemp-
late to enforce some limit on per-
centage of profit; and

(c) if so, the steps taken or pro-
posed to be taken in the direction?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The Government is not a dealer
in iron and steel. As such the ques-
tion of a profit does not arise. As the
hon. Member is aware, producers of
iron and steel sell at prices fixed by
Government. They retain only the
retention prices. The retention prices
are fixed after enquiry and include
only a fair margin of profit. The sell-
ing prices are higher than the reten-
tion prices. The difference between
the two is credited to the Iron & Steel
Equalisation Fund which is part of the
Consolhidated Fund of India,

700-Litre Bucket Wheel Excavator

*1349 Shri Narasimhan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

ta) whether the trial working of
the  second  700-litre bucket wheel
excavator hasz been started; and

thy of w0, its performance?

The Minister of Steel, Minex and
Fuel (Sardar Swaran Singh): (a) and
(b). Not yet, but the trial runs are
expected to commence  during  this
very month.
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Violation of Forelgn Exchange
Regulations

*1350. Shri T. B, Vitial Rao: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 1939 on the 20th March,
196] and state;

fa) the reasons for thc delay in
the completion of investigations re-
grading foreign exchange regulation
violation case against a Director of
the State Bank of India: and

(b) when the same is likely to bhe
concluded?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) On the basis
of the seized records, necessary
enquiries under Section 19(2) of the
Foreign Exchange Regulation Act,
were initiated against the party in
November, 1960. The solicitors of
the party, however, sought an exten-
sion of time for replying to the queries
made by the Enforcement Directorate.
The request was grantedq and the
reply to the queries was received on
the 31st December, 1860. There were
certgin points in the party's reply
which needed further clarification.
The Enforcement Directorate has,
therefore, addressed certain further
queries to the party, the replies to
which are awaited.

(b) It is difficult to give a precise
indication. As soon as the replies to
the queries are received from the
party and all points for investigation
ave clarified, the investigation will be
completed. Every effort is being made
to finalise it as early as possible.

Purchase of Furnace 0il from Russia

*1351. Shri Achar: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether there is a proposal to
purchase furnace oil from Soviet
Rusgia; and

(b) if so, the details of the deal re-
garding the quantity, value and other
terms of the purchase?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The present consumption of
Furnace Oil is in excess of local pro-
duction, and the deficit will increase
further if Furnace QOil is wused to
partially replace coal in some areas
far from the coalifields, Additional
imports of Furnace Oil are, therefore,
being considered if favourable prices
and terms like rupee payment are
available; USSR. is one of the
sources from which Imports may be
made.

Jantar Mantar, New Delhi

j Shri P. C. Borooah:
'l Shrimati Ila Palchoudhuri:

Will the Minister of Sciefitific Re-
search and Cultural Affairs be pleas-
ed to state:

*1352,

(a) whether the Jantar Mantar in
New Delhi is crumbling and is not
being maintained properly for the
last two vears; and

(b)Y if so the reason therefor?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) Does not arise.

Refinery in Cambay Region

( Shri Ram Krishan Gupta:
Shri T. B. Vittal Rao:
Shri Raghunath Singh:
Shri D. C. Sharma:

1354. ! Shrimati Ila Palchoudhuri:
Shri M. B. Thakore:

Shri Hem Barua:

Shri P. C. Borooah:

|_ Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
270 on the 21st November, 1960 and
state the progress made in setting up
a refinery in the Cambay region?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The re-
quired information is given in the
statement as under:
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STATEMENT

The progress so far made in setting
up a refinery in the cambay region
is as follows:

(a) An official Committee has al-
ready visiteq the probable areas of
location for this refinery and has given
its recommendations,

(b) A Technical Committee has
been constituted by the Oil and
Natural Gas Commission to study the
recommendations made by the Official
Committee and collect requisite tech-
nical and other economic data in order
to determine the actual site for the
proposed refinery.

(¢) Fereign exchange expenditure
on arcount of this refinery will be
mey out of the credit made available
by the Seviet Government,

(d) Arrangements have been made
to draw representative samples of
the crude oil to be processed by the
refinery for pilot plant test in order
to detcrmine the design data for the
refinery a< well as the product yields

N.C.C. (Girls Division)

*1355. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether 11 15 a fact that Gov-
ernment propose to stop the National
Cadet Corps (Girls Division)) and

(b) if so, the reasons for the same?

The Deputy Minister of Defence
(Shri Raghuramaiah): ,a) No, Bir.

(b) Does not arise.

Hindustan Steel Litd.

*1356. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Hindustan Steel
suffered a loss of Rupees 1'18 crores
in 1959-680: and

(hb) iY so, what were the main
ciuses of the heavy loss?

The Minister of Steel, Mines and
;‘pel (Sardar Swaran Singh): (a) Yes.
1T,

(b) The causes for the loss are
given at para 4'5 of page 14 of the
Annual Report of Hindustan Steel
Limited for the year 1959-60. A copy
of the Report has already been placed
on the Table of the House.

Film Clubs in Universities

( Shri Bibhuti Mishra:
2768. ¢ Shri D. C. Sharma:
[ Shri Kalika Singh:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 1866 on the
151 September, 1960 and state:

(a) the up-to-date progress made
in regard to the scheme of setting up
film clubs in the universities; and

(b} the expenditure incurred so far
on the scheme?

The Minister of Education (Dr.
K. L. Shrimali): (a) In addition to the
16 Universities where the scheme is
already in operation, the University
Grants Commission have derided to
extend it to all remaining Unl-
versities. The decision has been com-
municated to the Universilies#8h-
cerned. On receipt of their agree-
ment to operate the scheme, the ques-
tion of payment of grant will be taken
up by the Commission.

(b) Rs. 60,000 as already mentioned
in the answer to Unstarred Question
No. 1868 on 1-9-1860.

Copper Mines.

2769. Bhri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of copper mines in
India;

(b) whether any survey of copper
areas in India was conducted during
1959 and 1960; and

(c) I so, the results thereof?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There are three working mines at
present,

(b) and (c¢). Yes, Sir. The details
of the survey work carried out by
the Geological Survey of India during
1959 and 1960 are as follows. Detailed
prospecting was also undertaken by
the Indian Bureau of Mines in certain
areas, as indicated below:—

Andhra Pradesh: Detailed mapping
and preliminary exploration by drill-
ing of Gani-Kalava area in Kurnool
district were completed. The over-all
results are not very encouraging and
the work has been discontinued.

In the Agnigundala area in Guntur
district, mapping and prospecting
have breught to light one 3'2 kms.
long zone of copper mineralisation and
another 1'2 kms. long zone of lead
mineralisation,

In the Garimenapenta area in Nel-
lore area detailed mapping is being
continued.

Assam: Detailed mapping and col-
lection of geochemical samples have
been taken up for copper and Nickel
in Subansiri area of NEFA.

Bihar: Large scale mapping and
test drilling to study the nature of
mineralisation and structure of the
lodes have been taken up in Mahuldih
and Roam areas in the western and
central parts of the Singhbhum cop-
per belt, In the Mahuldih area a
fairly wide zone of disseminated cop-
per ore has been met within 240
metres, sections of which assayed
upto 1:7 per cent, copper.

Jammu & Kashmir: Large scale
mapping, geochemical sampling and
prospecting have been taken up in
certain promising areas. The Kangan-
Sonmarg area was examined for cop-
per and the Ramsu-Doda area for cop-
per and nickel. Good indications for

copper mineralisation were found
during trenching operations in the
Kangan-Sonamarg areas. Investiga-

:idm of Darabl area is being continu-
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Madhya Pradesh: Detailed mapping
and geochemical sampling were car-
ried out in Mundatikra area where a
gossan (surface indication of sui-
phide minerals) zone was discovered,
No lode of copper has been encounter-

ed so far, Drilling is being con-
tinued.
Madra:  An old copper mine arca

was discovered in Mamandur area in
South Arcot district. Detailed map-
ping and trenching operations reveal-
ed a poly metal deposit of zinc, lead
and copper with an average combined
metal content of 5 per cent at the sur-
face. The mineralised zone extends
over a strike length of 500 metres.
Drilling has been started in 1961 and
is being continued.

Mysore: Detailed mapping and
geochemical sampling of the copper
bearing area near Kalyadi in Hassan
district were completed. The strike
extension is about 500 metres. The
geophysical work is in progress,

Rajasthan: Large scale mapping
accompanied by detailed geochemical
and geophysical investigations were
carried out in selected areas of Khetri
copper belt in Jhunjhunu district, for
studying the mineralised zone and
structural controls of orec disposition,
Test drilling in the areas indicated by
geophysical anomalies is being carried
out in Khetri area where the main
mineralised zone has been proved for
abrut 1400 metres under the soil.

In one hole, a 4 metres thick zone
with an average copper content of 1'8
per cent was intersected within an
inclined depth of 97 metres. The
results of analvses for the other holes
are awaited.

In the Dhanota area, further south,
in Jhunjhunu district, mineralised
zones with groups of old workings
were located during the course of
detailed mapping.

In Pratapgarh-Thanagazi area in
Alwar and Jaipur districts, geological
mapping followed by large scale map-
ping over selected areas with  old
workings have been carried out. Test
drilling is in progress in Nagal area
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in colloboration with the Indlan

Bureau of Mines,

Detailed prospecting including ex-
ploratory mining is being carried out
by the Indian Bureau of Mines in
Khetri and Daribo with a view to as-
sessing the economic potentialities of
these deposits and large reserves have
been proved.

Uttar Pradesh: Detailed mapping of
the copper lead mineralised areas in
Almora district was carried out. Some
of the known occurrences were exa-
mined., The copper occurrences In
the district appcdt to be very poor.

Detailed investigation has been
taken up for copper and lead in the
Dhanpur-Pokhri area in Chamoli dis-
trict,

Coal Production in Public Sector

2971. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

(a) what is the production of coal
in public sector from the lst Novem-
ber, 1960 to 31st Januwry, 1961; and

(by how does it compare with the
corresponding period of the year
1959-60. -

The Minister of Steel, Mines and
Fue! (Sardar Swaran Singh): (a) and
(b). A comparative statement show-
ing producffon of coal in the public
sector during the periods in question,
is appended.  [See Appendix IV, an-
nexune No. T70].

Import of Steel

2772. Shri Pangarkar: Will the
Minister of Steel. Mines and Fuel be
pleased to state:

(a) the quantity of stee! imported
from November, 1860 to January 1861;
and

(b) the indigenous requiremenis of
stee] during the above period?
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The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): (a)
About 84,000 metric tons in Novem-
ber and about 98,530 metric tons in
December. 1960. Figures for Janu-
ary, 1961 have not yet been compiled.

(b) The total requirem=nts of steel
are met from indigenous production
and imports. Steel demands and
allotments are made for six-monthly
periods. It is, therefore, not possible
to state the requirements of steel
during November 18680—January, 1961
period only. Except for shoets aud
wires, all indents placed on the Iron
& Steel Controller are planned in
full. The overall requirements of
steel, i.e. allocations in respeect of
shects and wires and inden's in res-
pect of all other categories of steel
during the second half of 1060-81
(October 1960—March 1861) is esti-
mated at about 2,700,000 metric tons.
Indigenous  production of flnished
steel during November 1960—Janu-
ary 1961 was, however, as follows:

Metric tons
arprexi-
mately

November 1960 I0YLIG g
Dreember 19hc . 222480
Jar vy rofg O povis pnsal A4S

Allotment of Steel to Madhya
Pradesh

2773. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel
be pleared to state:

(a) the total quota of steel allotted
to Madhya Pradesh during the year
1960-61 so far; and

(b) how much has been actually
supplied during the above period?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Siagh): (a)
The system of quota certificates for
stee] materials except «heets and
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wires had Dbeen abolished during
1960-61. All indents were planned in
full except for these two categories.
The total allotment to Madhya Pra-
desh during 1960-61 was 141,480
metric tons. This represents the
quantity allotted under quota certi-
ficates for sheets and wires and the
total indents placed on the Steel
Controller for other categories.

(b) About 37,000 tons* (April to
December 1960).

*Includes despatches against centr-
al quotas but excludes despatches
made by controlled stockholders from
other States to Madhya Pradesh, The
figures include despatches against
outstanding and current indents.

Ground Waler Resources in
Madhya Pradesh

2774. Shri  Pangarkar: Wil the
Minister of Steel, Mines ang Fuel he
plrased to state:

tu) whoether any dotailed suvvey of
ground water resources  in Madhya
Pradesh has been conducted; and

tb) whether a statement  showing
the broad features of the samoe will
be laid on the Table?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) and (b..
Systematic survey of groundwater re
sources has been carried out in
selected areas of Madhya Pradesh by
the Geological Survey o¢f India.
Details of the investigation are as
follows:

The exploration work was carried
out in seclected areas of Narmada
Valivy comprising parts of the dis-
tricts of Hoshangabad, Narsinghpur,
Jabbalpur and Raisina (Bhopal). In
an area of 5000 square miles
(12850 sq. km.) 30 exploratory bhore-
holes were drilled and 16 of these
were fit for conversion as production
wells for irrigation. The rest were
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abandoned as the yield from them

was poor. The details are as follows:
District No. of ex- No. of test
ploratory wells (conver-
boreholes ted into pro-

duction wells)
Hoshangabad. 20 12
Narsirghpur . 3 2
Jabbalpur 3 I
Raisir.a 4 1
30 16

On the basis of the resulls of ex-
ploration, the following areas have
been  delineated for large-scale
groundwater development:

South of the River Narmada Hoshan-
gabad district:

(i) Paghdhal area.—This has been
chosen en the basis of one 220 ft,
(67.05 metres) deep test well. The
thickness of the aquifer is about 86 ft.
(26.2 metres). The area is within a
radius of 2} nules (4 km.) around the
Paghdhal well The western part
near the Gunjal river is not suitable
for large-scale ground water develop-
ment.

(ii) Powerkhera-Babal area.—This
area is approximately 235 square
miles (586:28 sq. km.) and lies bet-
ween Narmada river and the Central
Railway line, Powerkhera and Samal-
khera boreholes are located on the
western boundary. On the east, |t
merges with the eastern Piparia area
between Semri and Baboi.

(ii1) Jiparma-Sainkheda-Gadarwara
area—This elongated area between
Narmada river and Central Railway
line extends from Mohua Khera and
Sobhapur eastwards upto Kauria.
Several aquifers wese located down
toa depth of 400 ft. (121.96 metres)
and a deeper one below a depth of
800 ft. (243.84 metres).

North of river Narmada:

(iv) Khapuria Kalan-Bareli-Tonga
area. Raisina district —This area cx-
tends from the Narmada river in the
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south to about two miles north of
Khsepuria Kalan. The northern and
western boundaries are marked by
the Vindhyan hills. The eastern
boundary passes midway between
Tonga and Udaipura.

(v) Sahpura-Bheraghat area,
Jabbalpur district—This is a rec-
tangular area about 13 miles (20-92
¥km.) long and 3% miles (5 km.) wide.
This extends from Sahpura in the
west to a north-south line midway
between Bheraghat and Jablalpur
railway stations, The major aquifer
zone is located within 200 ft. (60.95
metres) and 300 ft, (91-44 metres) be-
low ground level,

The chemical quality of the ground-
water in the explored areas has been
found to be suitable for irrigation

purposes.

Loans from Foreign Countrieg

2775. Shri V. P, Nayar: Will the
Minister of Finance be pleased to
state:

(a) the total of the loans (remain-
ing utilized and unpaid) taken for
purchase of foodgrains and other
items of food, country-wise, as on the
1st January, 1961;

(b) the interest paid as on the
above date on such loans; and

(c) the quantity of foodgrains, item-
wise, obtained in India as on the
above date?

The Minister of Finance (Shri
Morarjl Desal): (a) to (c). A state-
ment giving the required informa-
tion is laid on the Table of the House.
ISee Appendix IV, annexure No. T1].
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Ex-Servicemen for Industries

2784. Shri Hem Raj: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 2158 on the 6th Septem-
ber, 1860 and state:

(a) whether the study group
appointed to make recommendations
for the utilisation of the talent and
experience of ex-Servicemen in the
various industries has completed its
work;

(b) if so, what are its conclusions;

(¢) the number of ex-Servicemen
who can be utilised for this purpose;
and

(d) how are those recommenda-
tions going to be implemented?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) No, Sir.
Certain recommendations made by a
sub-committee of the Study Group
are under consideration,

(b) to (d). Do not arise.

Junior Technical SBchools in Punjab

2785, Shri Hem Raj: Will the
Minister of Sclentific Research and
Cultural Affairg be pleased to state
the number of junior technical
schoolz prcposed to be opened during
1961-62 in Punjab with the names of
the places where they will be
opened?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayan
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Kabir): According to the informa-
tion received from the State Gov-
ernment, no Junior Tecunical School
is proposed to be opened in the State
in 1961-62.

Manufacture of Motor-Cycles in
Ordnance Factorieg

2786, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the latest position with regard
to the manufacture of molor-cycles
in Ordnance factories in collaboration
with Japan; and

(b) the details thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) the pro-
posal for manufacture of motor
cycles in ordnance factories in colla-
boration with Japan has been drop-
ped for the time being.

(b) Doeg not arise.

Agricultural Colonies for S.C. & S.T.
in Orissa

2787. Shri Kumbhar: Will the
Minister of Home Affairs be pleased
to state:

(a) the names and places of Agri-
cultural Colonies for Scheduled
Castes and Scheduled Tribes started
in Orissa State, district-wise, during
the Second Plan period so far under
the Orissa State and Centrally
sponsored Schemes separately;

(b) the amount of grants sanction-
ed by the State and Centre separate-
ly for that period so far; and

(c) the number of families of
Scheduled Casteg and Scheduled
Tribes settled in those Colonies?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
(a) to (c¢). The information has
been called for from the State Gov-
ernment and will be laid on the
Table of the House as goon as it is
received,

APRIL 5, 1961
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Delhi Municipal Corporation

2789. Bhri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount allocated to Delhi
Municipal Corporation under the
Second Five Year Plan;

(b) the different heads under
whirh this amount was given; and

(¢) whether all the targets have
been achieved?



9303 Written Answers CHAITRA 15, 1883 (SAKA) Written Answers 9304

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c¢). The information is being
collected and will be laid on the
Table of the House,

Publication of “Wonder World of
Science”

2790. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Unstarred
Question No. 1233 on the 2nd Decem-
ber, 1960 and state the further pro-
gress in the publication of the nine
volumes of “‘Wonder World of Science’
in Hindi and other Indian languages?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Government  have
decided to grant financial assistance
for bringing out translations of
Volume I in  Telugu, Gujarati,
Malayalam, Urdu and Oriya and of
Volumes II and III in Hindi, Marathi,
Bengali and Tamil,

Collection of Ceniral Taxes in Punjab

2791. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether there was any fall in
the collection of Central taxes in
Punjab during 1960-61; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
required information is being collect-
ed and will be laid on the Table of
the Sabha,

Khetri-Daribo Copper Mines

2792 J 8hri Rameshwar Tantia:
'L Shri Ram Krishan Gupta:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the progress made towards the
exploitation of Khetri-Daribo copper
mines; <

(b) whether it is according to the
schedule; and

(c) if not, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). Preliminary studies on ancillary
serviceg like those of water supply,
power and township areas have been
made. Enquiriecs for consultancy
services in regard to Khetri project
were addressed and the quotations
are under examination in the
National Mineral Development Corpo-
ration to whom the projects have
been entrusted,

Detailed time schedules will be
prepared in  consultation with the
consultants but it is proposed to
bring the projects into operation at
the targetted rates by 1964 if not
earlier,

Harljan Welfare

Shri Ram Krishan Gupta:
Shri B. K. Galkwad:
Shri Pangarkar:

7 Shri Kunhan:
Shri D. C. Sharma:

L Shri Kumbhar:

Will the Minister of Home Affairs
be pleased to refer to the reply
given to Unstarred Question No. 440
on the 21st November, 1960 and
state:

(a) whether Government have
since received the Report of the sub-
committee appointed by the Central
Advisory Board for Harijan Welfare
for preparing a scheme to put an end
to the practice of carrying night soil
in baskets or buckets as head loads;

(b) if so, the recommendations
thereof; and

(c) the gteps taken to implement
them?

The Deputy Minister of Homes
Affairs (Shrimati Alva): (a) Yes Sir.

(b) A summary for recommenda-
tiong is laid on the Table of the
House. [Placed in Library. See No.
LT-2807|61].

(c) Most of the recommendations
have to be implemented by the local
bodies. The Government of India

2793.
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have been giving since 1857-58, 50 per
cent grant-in-aid for introduction of
wheel barrows to end the practice of
removing night soil ag head loads.
Government of India are considering
whether this grant-in-aid should be
liberalised and what other assistance
may be given or other measures
adopted for improvement in the
working conditions of scavengers.
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Compensation to Life Insurance
Companies

2795, Shri Ajit Singh Barhadi: Will
the Minister of Finance be pleased
to state:

(a) whether al] companies, carry=-
ing on the business of life insurance
which were nationalised, have been
pald compensation; and
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(b) if not, what companies have
not been paid as yet and the reasom
for the delay?

The Minister of Finance (Shri
Morarji Desal): (a) No, Sir.

(b) Out of 246 insurers entitled to
compensation for acquisition of their
controlled business, acquisition
compensation has been accepted by
200 insurers. The position regarding
the rest of the insurerg is explained
below:—

(i) The following insurers have
not yet complied with the necessary
formalities for receiving compensa-
tion money though offer hag been
made to them:

(1) All India National Provident
Insurance Company Ltd.

(2) Benpal Union Provident Insur-
ance Company Ltd.

(3) Eastern Life Assurance Com-
pany Lid,

(4) Empire of India Life Assurance
Company Ltd,

(5

—

Fortune Provident
Company Lid.

Insurance

(6) Great Social Life and General
Assurance Ltd.

(7) Gujarat Popular Provident
Insurance Society Ltd,

(8) Hindusthan Standard Provi-
dent Insurance Ltd.

(9) India Provident Company Ltd

(10) Indian Industrial and Provi-
dent Assurance Company Ltd.

(11) Kerala Gilt-Edged Security
Provident Assurance Co. Ltd.

(12) National Economic Provident

Insurance Ltd,
(13) Phoenix Assurance Co. Ltd,

(14) Policyholders' Assurance Ltd

(m Erovident Union Insurance Co.
td.
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(18) Servants
Co. Ltd.

(17) Social Service Provident Insur-
ance Company Ltd.

(18) Swadeshi Provident Insurance

of India Insurance

Co, Ltd.

(19) Uplift of India Provident
Society Ltd

(20) Vikram  General Assurance
Lid,

(21) Zenith Assurance Co, Ltd.

(ii) In the case of the following
insurers working out of compensation
has been delayed for one or more of
the following reasons:—

(a) Defective accounts.

(b) Some serious irregularities in
accounts that necessitated investiga-
tion.

(c) Legal disputes and legal diffi-
culties involved in certain claims
made by the insurers:

(1) Adarsha Bima Company Ltd.

(2) Eastern Federal Union Insur-
ance Company Ltd,

(3) Free India General Insurance
Company Ltd.

(4) New Bengal Provident Insur-

ance Company Ltd,
(5) New Insurance Ltd.
(8) Palladium Assurance Co, Ltd.

(7) Presidency Life Insurance Co.
Ltd.

(8) Reliance
Ltd.

(9) Swadeshi Bima Co. Ltd.

(10) Co-operative Assurance Com-

Assurance  Society

pany Ltd.

(11) Commonwealth Assurance
Company Ltd,

(12) Deepak General Insurance Co.
Ltd

(13) Ideal Life Assurance Co. Ltd
(formerly known as Indian
Life Assurance Company Ltd.)
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(14) Sunlight of India Insurance-

Company Ltd,

(15) Bharat Insurance Company
Ltd,

(16) Raksha Provident Insurance-
Society.

(iit) In the following cases, neces-
sary recommendations have been.
received from the Life Insurance
Corporation and the matter is under
correspondence with the Corporation.

(1) Aryya Insurance  Company
Ltd.

(2) Bhaskar Insurance Company
Ltd.

(3) British India General Insurance
Company Ltd,

(4) Crown Life Insurance Company.
(5) Happy India Insurance Com.

pany Ltd,

(6) Long Life Insurance Company
Litd.

(7) Swaraj Life Insurance Com--
pany Ltd,

(8) Union Life and General Insur-
ance Company Ltd.

(9) Vishal Bharat Bima Company
Ltd.

Grants for Educational Tours In
Punjab

2786. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

(a) the names of institutions In
Punjab, which were given financial
aid for conducting students tour,
with the amounts given to each
during 1959-60; and

(b) the details of the tours con-
ducted and places visited with the
aid given?

The Minister of Education (Dr.
K L. Shrimall): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix IV, annexure
No. 72).
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Study of Social and Economic Life
in Punjab

2797. Shri Ajit Singa Sarhadi: Will
the Minister of Home Affairs be
pleased to state which are the vil-
lages in Punjab State selected for
special study of social and economic
life during 1961 census?

The Deputy Minister of Home
Affairs (Shrimati Alva): A list of 44
villages selected for Socio-Economic
Survey in the State of Punjab is
laid on the Table. [See Appendix
1V, annexure No, 73],

Mechanical Areay Integrator

2798, Shri Bibhuti Mishra: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether it is a fact that a new
instrument called Mechanical Areas
Integrator for measuring area of
mine-roadway has been designed at
the Central Mining Research Station,
Dhanbad; and

(b) if so, the usefulness of tihe
machine and to what extent Govern-
ment would be benefited?

The Minister of Scientific Research
and Cultoral Affairg (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The instrumeni can measure
irregular areas of mine roadways and
is thus useful in the mining indus.-
try. It can also be used for other
purposes  where measurement of
areas of irregular shapes is needed.

Lalit Kala Akademi

2799 Shri D, C, Bharma: Will the
Minister of Sclentific Research and
Cultural Affalrs be pleased to state:

(a) the amount of financial assist-
ance given by the Government of
India to Lalit Kalg Akademi since its
inception;

(b) whether Government exercise
any check on the utilisation of the
afore-mentioned amount; and
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(c) if so, the manner in which the
amount was spent?

The Ministér of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Rs. 20,69,999 upto end
of 1960-61, for its norma] activities.

(b) Yes, Sir.

(c) On the activities detaileq in
the Annual Reports, copies of which
are available upto 1959-60 in the
Library of the Parliament, Activities
for 1960-61 are also of a similar
nature,

Delhi Rent Coniro] Act

2800. Shri Kunhan: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unsiarred
Question No. 1180 on the 2nd Decem-
ber, 1960 and stale:

(a) out of 278 cases filed under the
Delhi Rent Control  Act, 1959  for
tenants' ‘cviction’, how many have
been decided (1) in favour of land-
lords (ii) in favour of tenants; and

(b) out of 339 cascs filed by the
tenants for fixation of standard rent,
in how many case, standard rents
have been fixed?

The Minister of State in the Minis-
try of Home Affair; (Shri Daiar):

{(a) Dt fuvour of laaalords 73
Ir favour of terarys 93
Perdirg for Jdispesal . 106

(b) Cascsinwhich standard rent
fixed . . . . 164
Perding for disposal . . 175

Renaming of “Naya Paisa”

2801, Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government are con-
templating to rename ‘Naya Paisa’
as simply ‘Paisa’—specially in view
of the fact that old paisa has gone
out of circulation; and

(b) if not, what is the decision of
Government in this matter?
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The Minister of Finance (Shri
Morarji Desai): (a) and (b). Single
pice coins of the anna-pie series are
still in circulation. The question of
renaming the “Naya Paisa” of the
decimal series as “Paisa” can be
considered only after all coins in the
anna-pie series have been withdrawn
from circulation.
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Film on National Physical
Efficiency Drive

2803. Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 939 on the 15th Decem-
ber, 1960 and state:

(a) the progress made in the pre-
paration of the Film on the National
Physical Efficiency Drive; and

(b) the toial expenditure incurred
on its preparation?

The Minister of Edocation (Dr.
K, L. Shrimali): (a) The script sub-
mitted by the producers was found
on scrutiny to have exceeded the
prescribed length. The producers
have been asked to submit a revised
script.

(b) Does not arise, as the film has
not yet been prepared.

Central Scientific Instruments
Organisation

2804. Shri Ram Krishan Gupia:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state the nature and details of pro-
gress made so fur for the cstablish.
ment of a Central Scientific Instru-
ments Organisation as recommended
by the Council of Scientific and
Industrial Research?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Director and nucleus staff
for the Organization have been
appointed.

Activities of the Central Scientific
Instruments  Organization will be
organized along four main lines:—

1. Survey, Information and Statis-
tics:Steps have been taken to recruit
some staff for the work.

2. Technical Training: An agree-
ment has been signed between the
Council of Scientific and Industrial
Research and the Swiss Foundation
for Technical Assistance under which
a iraining centre for the training of
precision mechanics in the field of
instrumentation will be set up. The
Foundation will supply machines and
training equipment to the extent of
1.5 million Swiss francs and will, in
addition, provide up to 8 experts for
a period up to B years.

3. Design and Development (includ-
ing standardisation, testing and quality
control): A scheme of technical
assistance has been approved by the
United Nations Special Fund, under
which the Fund has allocated a total
amount of $0,35500 to provide equip-
ment, fellowships and experts to the
Central Scientific Instruments Organi.
zation for rendering technical assist-
ance to the instrument industry.

4. Service and Repair of Instry-
ments; Some staff is being recruited
and will be in position shortly.
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National Physical Laboratory

f Shri Jagdish Awasthi:
2805. 9 sbri 8. M. Banerjee:

Will the Minister of Scientific Re-
search and Cultural Affalrs be pleased
to state:

(a) whether the National Physical
Laboratory auditorium is wuseq for
screening films, occasionally;

(b) if so, the reasons therefor;

(¢) whether any educational/ tech-
nical programme for the benefit of
staff was arranged;

(d) if so, the total number of pro-
grammes arranged during jast three
years; and

(e) the number of programmes out
of these arranged on behalf of NPL
Club, Delhi Study Circle and Lions
Club?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) To enable educational and cul-
tural organisations to arrange pro-
grammes for cultural and charitable
purposes.

(c) Yes, Sir.
(d) Though no record was kept,
quite a number of educational and

scientific functions were held.

(¢) Number of Programmes during

1959 1960 1961
NPL Club . 7 8 1
Delhi Srudy Cirele 3 1
Liors Club 2 1

Forest Survey Maps

2806. Shri Sanganna: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

5, 1861 Written Answers 9314
(a) whether it is a fact that the
Forest Survey maps are not available

with the Survey of India Offices; and

(b) if so, the steps if any, being
taken in the matter?

The Deputy DNMinister of Scientific
Research ang Cultura] Affairs (Dr.
M. M. Das): (a) and (b). This is a
State subject and State Governments
are responsible for preparation and
sale of forest survey maps. However,
some forest survey maps are avail-
able with the Survey of India.

Geological Survey of Madras State

2807 J Shri Subbiah Ambalam:
* _Shri Palaniyandi:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Madras State Govern-
ment have referred to the Centre the
necessity to carry out a thorough
geological survey of the State with the
object of discovering lignite, coal,
mineral and oil deposits; and

(b) it so, the action taken?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). No such request has been
received from the Government of
Madras relating specifically to these
minerals. However, a request for oil
exploration work to be undertaken in
the Cauvery basin has been received
and the Oil and Natural Gas Com-
mission have been carrying out geo-
physical surveys in the Cauvery basin
and the Coromandel Coast. It is pre-
mature 1o say anything regarding the
occurrence of oil or natural gas.

Building for Delhi Municipal
Corporation

Shri Ram Krishan Gupta:
Shri Rameshwar Tantla:

Will the Minister of Home Affairs
be pleased to state at what stage is
the pruposal for a 16-storeyed building
to house the Delhi Municipal Corpo-
ration offices on Circular Road opposite
Ramlila Ground?

2008.
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
Works Committee of the Delhi
Municipal Corporation recommended
the proposal to the Corporation on
6/9th January, 1961 for approval. The
proposal is still under the considera-
tion of the Corporation.

Banks

2809. Shri Ramanathan Chettiar:
‘Will the Minister of Finance be pleas-
ed to state:

(a) the total number of banks in
the country;

(b) how many of them have been
granted licence; and

(¢) how many of them are schedul-
ed under the Reserve Bank of India
Act?

The Minister of Finance (Shri
Morarji Desal): (a) to (¢). The re-
quired information as on the 1st
April, 1981 is furnished below:

Number of Number of Number of

comme:rcial banks banks to  barks inclu-
in the country which licen- ded in the
(excluding those  c2s have Second

to which licences bzen grant-  Schedule to
have been re- ed.includ- the Reserve
fused 'carcelled irgthose which Bark of
and those which do not require India, Act.
have been amal-licence.

gamated).

st 76 89

Army Workshop, Delhi

J 8hri 8. M. Banerjee:
2810. -~ 'shri Aurobindo Ghosal:

Will the Minister of Defence be
pleased to state:

(a) whether production in 505
EME. Workshop in Delhi Cantt
increased at the end of 1960;

(b) if so, to what extent;

(c) what was the production in
1958-59 and 1959-80; and

(d) the reasons for less production
than in 1960?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (d).
This Workshop, along with certain
other workshops, has been undergoing
a process of reorganisation and
rationalisation with a view to facili-
tating repairs and achieving better
production. The effect of this will
be seen only after some time when
the revised capacity is fully built up
and implemented. In the case of
certain equipments, the output, during
the latter half of 1860, has been more
than double or even three times of
that in 1958-59. In the case of certain
other equipments, the repair output
has come down somewhat. But on the
whole there is a general increase in
output in 1959-60 compared to 1958-58.
It will not be in the public intereat
to disclose the figures of actual output
of this Workshop,

Abolition of Double-Member Consti-
tuencies in West Bengal

2811. Shri Subiman Ghose: Will
the Minister of Law be pleased te
state:

(a) whether the work in connee-
tion with the abolition of double-
member  Constituencies to form
single-member  Constituencies has
begun in West Bengal; and

(b) if so, by what month and year
the delimitation of single-member
Constituencies will be completed?

The Deputy Minister of Law (Shri
Hajarnavis): (a) The proposals for
bifurcation of double-member consti-
tuencies in the State of West Bengal
are under examination and will be
published soon.

(b) The work will be finalised by
about the end of June, 1961.
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Drilling for Oil in U, P.

2813, Shri Bishwanath Roy: Will
the Minister of Steel, Mines and Fuel
be pleased to state in view of success-
ful geological survey for oil in Uttar
Pradesh during the Second Five Year
Plan whether drilling for the same
would be undertaken anywhere in
that State under the Third Five Year
Plan?

The Minister of Steel, Mines and
PFuel (Sardar Swaran Blngh): Yes,
Sir. Depending on the results of
considerable seismic work which has
still to be carried out in the foothills
of Uttar Pradesh, drilling will be
undertaken as and when considered
necessary. In the plains of Uttar
Pradesh, however, shallow structural
drilling is already in progress near
Ujhani.

Committee for Ferrous Scrap

[ Shri S, M. Banerjee:
\ Shri Aurobindo Ghosal:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether a Committee for
Ferrous Scrap has been instituted;

2814.
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(b) if so, the functions of this
Committee;

(c) if the reply to part (a) above
be in the negative the reasons for the
delay;

(d) whether there is a ban on the
export of new sheet cutting scrap;
and

(e) if so, the reasons for the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
to (c). Government have decided to
set up a committee under the chair-
manszhip of the Iron and Steel Con-
troller to go into all aspects of ferrous
scrap, and it is expected that this
committee will start functioning very
soon.

(d) and (e). New sheet cuttings are
not allowed for export as these are
being utilised in the country as indus-
trial scrap.

Geological Survey of Rasipuram in
Salem District

2815, Shri Dharmalingam: Will the
Minister of Steel, Mines and Fuel be
pleased 1o state:

(a) whether the State Government
of Madras made any request to the
Central Government for conducting
geological survey at Rasipuram, Salem
District of Madras State;

(b) whether it is a fact that gold
is available in the sands at Rasipuram;

(c) if so, the percentage thereof;

(d) whether there is any proposal
to conduct geophysical survey; and

(e) if the answer to part (d) above
be in the affirmative the probable
time to finish the survey?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No such request
has been received by the Government
of India.

(b) and (¢). It is possible that some
alluvial gold may be present in the
nalas draining the hills but there is
no likelihood of finding any gold fleld
in this area.
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(d) No, Sir.
(e) Does not arise.
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Agricultural Loan to Tribal Jhumias

2817. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
sum which has been given to tribal
Jhumias as grant-in-aid under the
Jhumia rehabilitation scheme has
been converted into an agricultural
loan in some cases and the notices
are being served to the recepients for
the repayment of the loan;

(b) if so, what are the reasons for
adopting such a step; and

(c) the number of cases in which
;:ch conversion has been made so

r?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No, Sir.

(b) and (c). Do not arise.

Arson in Tripura

2818, Shri Dasaratha Deb: Will the-
Minister of Home Affairs be pleased
to state:

(a) whether any persons have so
far been arrested and charge-sheeted
in connection with setting fire to the
houses of the Mags of Baishnabpur,
Tripura in the month of December,
1960; and

(b) if not, what steps are being
taken to detect the persons who set
the houses on fire?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
and (b), In the course of a disturb-
ance which occurred in the early
hours of the 1st December 1960 in
village of Baishnabpur in Subroom
Sub-division in Tripura between some
tribals of the Mag community and dis-
placed tcnants, both sides received
injuries and the house of a Mag tribal
named Satu (or Southa) was set on
fire. The miscreant while running
away to escape arrest by the Police
threw a burning log into the house.
The culprit could not be traced.

Book Grants to Tripura Students

2819. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the number of students who
receive book grants in Tripura for
the current education year; and

(b) the number of scheduled caste
and Scheduled Tribe students who re-
ceive such book grants separately;

(c¢) the number of students of
Tripura, who have been studying at
present outside Tripura in different
branches of education including arts
and are receiving Government ald
either from the Centre or from the
State; and

(d) how many out of them are
scheduled tribe students and how
many are Scheduled Caste students?
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The Minister of Education (Dr. K. L
‘Shrimali):

(a) 3587

(b) Scheduled Caste 390
Scheduled Tribe 316

(c) 193

(dy Scheduled Tiibe 32

Scheduled Caste

L -]

‘Chenna Basavanayaka'

[ Shri Agadi:
" "\ Shri Mohammed Imam:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Unstar-
red Question No, 481 on the 2l1st
November, 1960 and state:

‘a) whether it is a fact that the
Kannudn Advisory Committee of the
Bahitya Academy has reiterated its
resolution on translating the Kannada
novel ‘Chenna Basavanayaka' into
other Indian languages; and

2820

(b) if so, what is the decision of
the Executive Board of the Sahitya
Akademi and when it is likely to be
-eonsidered?

‘The Minister of Scientific Research
‘and Cultural Affairs (Shri Humayun
‘Kabir): (a) and (b). There has been
no change in the position since the
reply given on 21st November, 1980.
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State Guest House in. Orissa

2822, Shri Chintamoni Panigrahi:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that another
State Guest House is being opened in
the compound of the Rajyapal Bhavan
at Bhubaneshwar;

(b) whether it has been decided to
create a new post of Director to look
after this new Guest House; and

(c) if so, what would be the salary
of this newly created post?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) and (c). Do not arise.

Coal for Tea Industry

2823. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) what is the total requirement
of coal for the Indian Tea Industry
for 1961;

(b) whether the full quantity is
being made available to the industry;
and

(c) if not, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The total annual requirement of
coal for the Indian Tea Industry for
the tea manufacturing season, 1961 is
286,789 tons. Supplies against this
requirement are being maintained
regularly and there has been no com-
plaint that movement of coal to the
tea industry is inadequate.
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Indian Bureau of Mines, Nagpur

2825. Shri Birendra Bahadur Singh-
§i: Will the Minister of Stee., Mines
and Fuel be pleased to state:

(a) whether it is a fact that a theft
had been detected in the office of the
Indian Bureau of Mines at Nagpur;

(b) what is the extcnt of loss sus-
tained as a result of this theft;

(¢) whether the matter has been
reported to the Police; and

(d) what are the details of progress
aof enquiry?

The Minister of Steel, Mines and
JFuel (Sardar Swaran Siagh): (a)
There has been a case of misappro-

77 (Ai) LS—4.

priation of Government money in the
Indian Bureau of Mines, Nagpur. The
cashier absconded.

(b) According to the cash balance
shown on the evening of 28th Feb-
ruary, 1961, the extent of loss is
Rs. 47,000 approximately. The exact
amount of loss is being assessed.

(¢) Yes, the matter has been report-
ed to the Police,

(d) It has been reported that the
absconding cashier has been arrested
and Rs. 40,000 recovered. Further
investigation is proceeding. Depart-
mental enquiries are also under way.

Census in Saraikella and Kharswan

2826. Shri Chintamoni Panigrahi:
Will the Minister of Home Affairs be
pleased to state:

{a) whether the recent census
figures of Saraikella and Kharswan in
Bihar have been made available by
now;

(b) if so, the number of Oriya-
speaking population as recorded in the
census of 1961 in these two areas; and

(c) the number of population spcak-
ing other languages in these two areas,
language-wise?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The
provisional totals of population for
Saraikella and Kharswan towns are
5486 and 4,021 respectively. These
totals are purely provicional as the
figures collected by the e¢numerators
have not been subjected to any check.

(b) and (c). The information ix not
available at present,

Civillan Employees in Air Force
Establishments

2827, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state’

(a) whether it is a fact that the
Pay Commission recommendations
have not been made applicable to the
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civilian employees in Air Force
establishments;
(b) if so, the reasons therefor;

(c) whether the new pay scales
recommended by the Pay Commission
have also not been implemented as
yet fully; and

(d) the steps taken by Government
to expedite implementation?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (d).
The revised pay scales for most cate.
gories of civilian employees in Air
Force estabiishments on the basis of
the Pay Commission’'s recommenda-
tions have alrecady been announced.
The question of fixing suitable revised
pay scales for a few categories of
civilian employees including those
permanently or temporarily employed
against airmen’s posts is now under
the consideration of Government,

Ordnance Factory Hospital at
Khamaria

2828. Shrl S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that there
is no lady doctor working since last
ten months in Ordnance Factory Hos-
pital at Khamaria (Jabalpur);

(b) if so, the reasons for the same;

(c) whether two posts of lady
doctors exist in this hospital;

(d) the reason for not having two
lady doctors;

(e) the present arrangement for
treating the women patients; and

(f) the steps taken to provide lady
doctors?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (d).
While two posts of lady doctors exist
in the Ordnance Factory, Khamaria,
no lady doctor is working there for
the last 10 months, as one lady doctor
left service on resignation and the
other is on authorised medical leave.

(e) The lady doctor attached to the
Gun Carriage Factory, Jabalpur,
attends Khamaria Hospital twice a
week. In addition, other doctors at
Khamaria attend to female patients.
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(f) Efforts have been made to obtain
a suitable candidate through the
Employment Exchange and through
advertisements in the Papers, but
these have been unsuccessful so far.
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Free and Compulsory Primary
Education in Orissa

2830. Shri Chintamoni Panigrahi:
Will the Minister of Educatiem be
pleased to state:

(a) whether administrative appro-
vals have been issucd to Orissa State
Government for carrying out the pro-
gramme of providing free and com-
pulsory primary education in the
State in 19680.61 and 1961-62; and

(b) if so, what amount has been
approved for Orissa for this purpose.

The Minister of Education (Dr.
K. L. Shrimali): (a) The question
obviously refers to Educational Deve-
lopment Schemes in the ‘“State”
Sector, the procedure in respect of
which is as follows:
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The State Governments themselves
prepare their Educational Develop-
ment programmes in the first instance.
Then they are discussed in Working
Groups set up by the Planning Com-
mission. Then the Planning Commis-
sion makes allocation of funds after
taking the recommendations of the
Working Groups into consideration,
Thereupon the State Governments
themselves finalise their respective
programmes in keeping with the
allocated funds and take steps for
their implementation. Thus, in res-
pect of schemes and programmes
which are included in the five year
plans of State Governments like the
programme of providing free and
compulsory primary education, there
is no question of issue of any adminis-
trative approval by the Government
of India.

(c) Does not arise.

Scheol Hostels for Girls ip  Orissa

2831. Shri Chintamoni Panigrahi:
Will the Minister of Educatien be
pleased to state:

(a) whether the Orissa State Gov-
ernment have applied for financial
assistance for construction of hostels
for middle and secondary schools for
girls in the State during 1960-61 and
1961-82;

(b) whether their applications have
been approved;

(¢) if so, the amount approved and
given; and

(d) the schools for which ‘hese
proposals have come from the State
Government?

The Minister of Education (Dr. K.
L. Shrimall): (a) Yes, Sir, for 1080-
61 as they were asked to submit ap-
plications only for that year.

(b) Out of the five applications re-
ceived from the Institutions noted
against part (d) the first four have
been approved.

(c) Rs 188400 out of which the
Central contribution sanctioned
amtmounts to Rs. 1,41,300.

(d) 1. Government Girls High
School, Bolangir.*

2. Government Girls High School,
Bhadark,

3. Government Girls High School,
Banki.

4. Maharaja Girls High School, Par.
lakimedi.

5. Government Girls High School,
Jagatsingpur,

*At the request of the State Govern-
ment the name of Government Girls
High School, Bolangir has been sub-
stituted by Government High School,
Athgarh.

Office of Coal Controller, Calcutta

2832 Shri 8. M_ Banerjee: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether out of nearly 500
employees of the office of the Coal
Controller, Calcutta, 285 employees
against whom no punishment was in-
flicted by the department for having
absented from 12th to 16th July, 1960
during the July, 1960 strike have not
been allowed to draw theit annual
increments;

(b) whether this was due to the fact
that the period of above absence was
not condoned;

(c) whether it is a fact that orders
have recently been issued to condone
this absence;

(d) if so, when; and

(e) whether these orders have been
implemented?

The Minister of Steel, Mines and
Fae! (Sardar Swaran Singh): (a) to
(e). There is no case of increment
having been with held because of non-
imp'smentation of the orders about
econdonation of absence during the
strike period in July, 1960 The
annua! increments of some 381 em-
ployees of the Coal Controller’s Or-
genhisation, however, could not be
drawn by them as their service books
had been sent to Audit in connection
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with the refixation of their pay in
the revised scale.. The incremcnts
was now expected to paid to them.
shortly.

Coal Problems in India

2833, Shri P. C, Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether an expert of the British
National Coal Board invited to study
the coal problem of India, has sub-
mi'ted a report;

(b) if so, the salient features of the
report; and

(¢) the steps Governmenti propose
to take in managing the affairs of the
National Coal Development Corpora-
tion Miners?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh); (a) and
(b). At the instance of the Government
of India, the Government of UK.
deputed an expcrt from the iVational
Coal Board, UK., to gencrally survey
the mines of the National Coal De-
velopment Corporation and to review
different aspects of coal raising oper-
ations. This cxnert has submitied a
report, which covers a wide range of
problems, including, such aspects as
organisation and management, mech-
anisation, proper maintenance of
equipment and its optimum utilisa-
tion, coal preparation and problem of
safety in mines. The report is pre-
sently being examined by the National
Coal Development Corporation.

(c) If the intention of the question
is in regard to managing the affairs
of ‘miners’, Government do not pro-
pose to take any steps because no
problem between the National Coal
Development Corporation and its
workers has been brought to the notice
of Government requiring the latter’s
direction. If. on the other hand, the
reference in the question is to National
Coal Development Corporation
‘mines’, the answer is covered under
parts (a) and (b). where it has been
mentioned that the various aspects of
organisation and management arising
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out of the report are under 2xamina-
tion.

Arrears of Sales Tax in Orissa

2834. Shri Kumbhar: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether it is a fact that a huge
amount of arrears on account of sales
tax is outstanding in Orissa State dur-
ing the Second Five Year Plan period
50 far;

(b) if so, the amount of such arrears
at the end of March, 1961 in various
Districts of the State;

(c) the steps being taken for re-
alization of the arrears; and

(d) if no steps are being taken the
reasons therefor?

The Minister of S.ate in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) A stalement showing the
amount of arrears in the various dis-
tricts of the State as on the 31st
December, 1960 is laid on the Table.
[See Appendix IV, annexure No. 76].

(¢) The oustanding arrears are
covered by certificates issued for re-
alisation as arrears of land revenue.
Some staff in each sales-tax circle
have been detailed for the collection
of arrears by pursuing the cases in
the Certificate Courts and rendering
all possible assistance for realisation
of arrear dues. As difficulties are
encourtered in getting bidders for the
sale of attached properties, Govern-
ment are considering the proposal to
authorise the Sales Tax Departinent
to bid in auction for attached pro-
perties at a nominal price. In view
of the heavy amount of sales tax dues
outstanding. the State Government
are also examining the question of
appointing special certificate cfficers
and staff for dealing with the cases
of the Sales Tax Department. Be-
side wherever possible, the powers
available under the Sales Tax Act,
for special mode of recovery of the
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dues of the dealers from third paities
are also resorted to.

(d) Does not arise.
Income Tax Arrears

2835. Shrimati Ila  Palchoudhury:
Will the Minisier of Finance be
pleased to state:

(a) the total amount of Income-tax
arrears due in each Commissioner of
Income-Tax charges separately as on
the 1st January, 1961 as compared to
the figure on the 1st January, 1960;
and

(b) the amount of arrears outstand-
ing in each State separately as on the
1st March, 18617

The Minister of Finance (Shri
Morarji Desai): (a) The required in-
formation is given in the statement
laid on the Table. [See Appendix IV,
annexure No. 77].

(b) The information is being col-
lected and will be laid on the Table
of the House as early ag possible.

HT. 2 Plane

2836, Shri Aurobindo Ghosal: Will
the Minister of Defence be pleased to
state:

(a) whether the manufacture of
H.T, 2 Plane in Hindustan Aircraft
Ltd. has been suspended; and

(b) if so, the reasons therefor?

The Deputy Minister of Defence
(Sardar Mafjithia): (a) and (b). Till
the end of 1960-61 Hindustan Aircraft
Ltd had sold 160 H.T. 2 aircraft. For
want of further orders the production
line has been closed. It will not be
difficult to reopen the production line
if further orders are received.

Political Sufferers in Orissa Affected
by Floods

%837. S8hri B, C. Mullick: Will the
Minister of Hemeg Affairs be pleased
to state:

(a) whether it is a fact that financial
aid hag been given to the political

sufferers affected by the devastating
floods in August, 1960 in the State of
Orissa;

(b) if so, wha! is the total amount
of aid already given; and

(c¢) how many such people have re-
ceived the aid?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). No financial aid has been given
by Government. Disbursements have,
however, been made from the Chief
Minister's Relief Fund (now adminis-
tered by the Governor) to persons
in distress including political sufter-
ers.
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Coal Quotas
2343 Shri Ram Saran: Wil the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the yearly quotas of coal of
each State, UP, Punjab, and Delhl
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under classes (i) BRK (Brick Burning
Coal), (ii) Domestic Coal ie, Soft
Coke/Hard Coke and (iii) S.S.I. (Small
Scale Industries) for the years 1960
and 1961;

(b) the monthly despaiches against
the quotas for BRK, and S.5.1. class
to U.P., Punjab, and Delhi from
January, 1960 to February, 1861 se-
parately and monthly; and

(c¢) reasons for disparities, if any?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Simgh): (a) and
(b), A statement is laid on the Table
of the House. [See Appendix IV,
annexure No. 78].

(c) Despatches have not been to the
full extent of the quota due to limited
transport capacity in the  direction
‘above Moghalsarai’, in which the
three States are situated, and the jow
priority which the three categories of
coal have for movement by rail,

Copper, Lead and Zinc in Madras
State

Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:

Wil]l the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that test
drills by the Geological Survey of
India have indicated occurrence of
copper, lead and zinc in Kallakurchi
area of South Arcot in Madras State;

Shri Narasimhan:
2844

(b) what are the indications, quali-
tative and quantitative; and

(¢) what further steps will be taken
to intensify the search in the area?

The Minister of Miney and oil
(Bhri K. D. Malaviya): (a) and (b).
Yes, Sir. The first drill hole in this
area hag intersected a zone of min-
eralisation about 3 metres thick at an
inclined depth of 28 metres. The ~one
contains good proportion (visual esti-
mation) of zinc, lead and copper sul-
phides. The samples have been sent
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for analysis and the results are await-
ed.

(¢) Further work in this area de-
pends on the results of the drilling
programme now in progress.

Recrultment in Reserve Bank of India

2845 Shri Radha Mohap Singh: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that an ex.
amination was held by the Reserve
Bank of India in the month of May-
June, 1960 followed by an interview
for the posts of clerks and typists;

(b) if so, the number of Scheduled
Castes and Scheduled Tribes candi-
dates who took the examination;

(c) the number of Scheduled Castes
and Scheduled Tribes candidates ac-
tually employed so far; and

(d) the reasons for delay in cm-
ploying those who were kept on
panel?

The Minister of Finance (Shri
Morarji Desai): (a) Yes. A written
test and interview were held in April-
May, 1960 for the recruitment of
clerks for the New Delhi office of the
Reserve Bank.

(b) Twenty-six.

(c¢) and (d). Under the Reserve
Bank’s procedure of recruitment, the
selected candidates are placed on the
waiting list, which is generally pre-
pared once a year, in order of merit
and are offered appointments as and
when vacancies arise. Three Schedul-
ed Caste candidate have been placed
on the waiting list, but none of them
have been absorbed so far as the re-
quisite number of vacancies have not
occurred yet.
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Backward Classes in Tripura

2847 Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the names of communities de-
clared as backward classes in  Tri-
pura;

(b) whether the Manipuris and
Naths are included in backward
classes; and

(¢) if so, what benefits they are
entitled to get as backward class
people?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The names of the communi-
ties treated as “other backward
classes" in Tripura are:—

1. Bankhal.
2. Manipuris.
3. Nagarchi.
4, Tati
5. Yogi or Jogi or Nath.

(¢) Educational concessions like
scholarships at post-matric stage, sti-
pends, book-grants and free tuition in
Government schools.

Money-Lending in Tripura

2848. Shri Dasaratha Deb; Will the
Minister of Home Affairs be pleased
to state:

(a) whether money-lending is con-
trolled in Tripura under any legisla-
tion; and
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(b) if so, how many cases have been
instituted against money-lenders
under such legislation  during 1960-
61?

The Minisier of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Information is being collect-
ed and will be laid on the Table.

Primary School Teachers in Orissa

2849 Dr  Samantisinhar: Will the
Minister of Education be pleased to
state:

(a) whether a number of primary
school teachers in Orissa who were
appointed by the District Boards were
discharged recently after the schools
had been transferred to the Control of
the State Educational Department;

(b) if so, the reasons therefor; and

(¢) the district-wise number of tea-
chers affected thereby?

The Minister of Education (Dr, K.
L. Shrimali): (a) to (¢). The required
information is being collected and will
be laid on the table of the House.
when received.

Botanic Garden at Zoukol (Manipur)

2850. Shri L, Achaw Singh: Wil
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that a
Botanic Garden is being set up at
Zouko] in Bishenpur sub-division of
Manipur;

(b) whether Government have pro-
vided any funds for the purpose; and

(¢) if so, the amount provided?

The Deputy Minister of Beleatific
Research ang Cultural Affairs (Dr. M.
M. Das): (a) A proposal regarding
this is under consideration.

(b) No, Sir.
(c) Does not arise.

Training of Ceylonese Engineers im
Stee! Plants

( Shri P. C. Borooah:
2851, < Shri D, C. Sharma:
Shri Indrajit Gupta:

Will the Minister of Steel,
and Fuel be pleased to state:

Mines

(a) whether India has agreed to
train Ceylonese iechnicians and en-
gineers for Steel Plant to be set up
in Ceylon; and

(b) if so, how many of them will
be trained and where?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The Government of India would
be glad to give facilities for the train-
ing of Ceylonese technicians and en-
gineers in Indian steel plants if and
when desired.

Orissa Land Reforms Aot

2852. Shri Chintamoni Panigrahi:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the Union Government
have decided not to enforce the Orissa
Land Reforms Act enacted by the
Congress-Ganatantra Parishad Coali-
tion Ministry during the tenure of the
President’s Rule in that State; and

(b) if not, from what date the Act
would be fully or partially enforced
and the steps taken by Government
in that direction?

The Minister of State in the Minis-
:yofllonoulln (8hri Datar): (a)
o.

(b) Draft rules under the Orizsa
Land Reforms Act have been published
inviting objections and objections and
suggestions received are under ex-
amination. The Act can be enforoed
only after finalisation of the rules.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DECISION OF CEYLON (GOVERN-
MENT NOT TO ISSUE RATION CARDS TO
PEOPLE OF INDIAN ORIGN

Shri Assar (Ratnagiri): Under rule
197, 1 beg to call the attention of the
Prime Minister to the following mat-
ter of urgent public importance and
I request that he may make a state-
ment thereon):

*“The situation arising out of the
reported decision of the Govern-
ment of Ceylon not to issue
ration cards to the people of
Indian origin.”

The Parliamentary Secretary to the
Minister of External Affairs (Shri
‘Sadath Ali EKhan): Government's
attention had been drawn to certain
news reports which seem to have given
rise to erroneous impressions. On
enquiry, Government understands that
the Ceylon Government, in response
to its announcement about applicationg
for ration cards, received about 60,000
applications from Ceylonese and over
5,000 from non Ceylonese, mostly
Indians. These were applications from
persons who applied for ration cards
‘for the first time, Prior to the grant
of ration cards, the Government of
‘Ceylon is investigating each applica-
tion and verifying the particulars to
make sure that neither illicit immi-
grantg nor non-nationals with expired
visas are issued cards, a process which,
naturally, takeg time. Applications
from non-nationals are being dealt
with simultaneously with those from
the Ceylonese, The matter is thus
comparatively routine and no special
intepretation need be reaq into it.

Shri Tangamani (Madurai): May I
know whether this has anything to do
with the agitation that has been con-
-ducted by the Ceylonese and also
people of Indian origin?
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Shri Sadath Ali Khan: I cannot an-

swer that question. It is an internal
matter for the Government of Ceylon.

Shri Tangamani: The question aris-
es because......

Mr. Speaker: He has stated that he
cannot answer it

Shri Thanu Pillal (Tirunelvell):
May I know whether it is a fact that
the request of a person for the rene-
wal of his ration card has been denied
under the plea of enquiring whether
he is a bona fide Indian or an illicit
immigrant?

Mr. Speaker: Has any such instance
come to his notice?

Shri Sadath Ali Khan: No, Sir.

Mr. Speaker: He says that he is not
aware of it.

Shri Braj Raj Singh (Firozabad):
May I point out to you, Sir, one thing?
You know very well that the Prime
Minister, while he was going to attend
the Commonwealth Prime Ministers'
Conference, told us that he is very
much against going out of Delhi while
the House is in session. Then we tole-
rated that because that was a very
important business. Now he is away
from the House for the last two days,
yesterday and today, and possibly to-
morrow also, Will you please impress
upon the Prime Minister that when
the House is in session he must be
here, however, important the other
extra-parliamentary business might
be?

Mr. Speaker: I am always willing to
make an exception in favour of the
Prime Minister who is wanted every-
where in this country, He must have
an overall picture of what is happen-
ing. And I have found that the Prime
Minister has been the one Minister—
of course, I am not talking disparag-



9343 Papers

ingly aof the other Ministers—who is
always present during the Question
Hour, irrespective of whether his
questions appear in the question list
or not. I have found him always very
much interested in maintaining the
high prestige of Parliament. It is only
when it is unavoidable and some other
important matters require his attend-
ance that he is away from the House.
I do not think jt is right to deny the
Prime Minister the privilege of choos-
ing what ought to be done, But I can
say this much. Wherevar I find that
the Parliamentary Secretary or some
-other person who is officiating for him
to answer a particular question ig not
able to do so, I will keep it pending
until the Prime Minister cOthes here.
‘There is no harm in it. So far as this
matter ig concerned, the Parliamentary
Secretary has answered it sufficiently.
Let there be no general impression
that we are irying to prevent the
Prime Minister from discharging his
responsibilities. He i3 in charge of the
whole administration. He knows what
to do, so far as this matter is con-
cerned,

Shri Vajpayee (Balrampur): The
Deputy Minister is also not here.

Mr, Speaker: The Deputy Minister
has gone {0 America.

Shri Vajpayee: Then the Parliamen.
tary Secretary should be promoted as
Deputy Minister.

Mr. Speaker: I am sure the Prime
Minister will cansider this recommen-
dation.

12.09 hrs
PAPERS LAID ON THE TABLE

Axwuar Rrporr or T Coal Boamp
FOR THE TYEAR 19550-80

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table a copy of the Annual
Report of the Coal Board for the year
10590-60. [Placed m Library. See LT-
3803/61.]

CHAITRA 15, 1883 (SAKA)

Laid on the Table g344

Orissa House RENT CONTROL (AMEND-
MENT) ORDINANCE, 1961,

The Minister of State in the Ministry
of Home Aflairs (Shri Datar): I beg
to lay on the Table, under article
213 (2) (a) of the Constitution read
with clause (c)(iv) of the Proclama-
tion dated the 25th February, 1861,
issued by the President in relation to
the State of Orissa, a copy of the
Orissa House Rent Control (Amend-
ment) Ordinance, 1861 (Orissa Ordi-
nance No. 2 of 1961) promulgated by
the Governor of Orissa on the 10th
February, 1961. [Placed in Library.
See No. LT—2801/61].

Shri Chintamoni Panigrahl (Puri):
This Ordinance wag promulgated on
the 10th of February 1961 and a copy
of it is laid on the Table of the House
only in the month of April We would
like to know from the Home Minister
whether he proposes to have the
QOrissa House Rent Control (Amend-
ment) Bill brought before this House
during this session.

Shri Datar: May I point out that the
Ordinance has already lapsed?

Shri Chintamoni Panigrahi: My
point is whether the Home Minister
proposes to have the Orissa Rent
Control (Amendment) Bill here dur-
ing this session.

Shri Datar: So far as that matter is
concerned, Government had brought
a Bill before the other House, under
which the powers were delegated to
the President for legislation. A con-
sultative committee hag also to be
formed in that respect. That Bill has
been passed by the other House and
will be coming here. After the con-
sultative committee has beep formed,
thig matter will be placed before it

ANNUAL REPORT AND AUDITED ACCOUNTS

or THE NATIONAL SmALL INDUSTRIES

CorroratioN LinmrTEp AND REViIEW OF
T8 WORKING

The Deputy Minister of Finance
(Shri B. B. Bhagst): Bir, on behalf of
Shri Manubhai Shah, [ beg to Iay on
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[Shri B. R. Bhagat]
the Table a copy each of the following
papers:—

(i) Annual Report of the National
Small Industries Corporation
Limited for the year 1959-60
along with the Auditegq Ac-
counts and the comments of
the Comptroller and Auditor
Genera] thereon, under sub-
section (1) of Section 639 of
the Companies Act, 1856.

(ii) Review by the Government on
the working of the above
Corporation. [Placed in Lib-
rary. See No. LT-2804/61.]

NOTIFICATIONS UNDER SEA CusToms
Act, 1878, AND AMENDMENT TO THE
CustroMs AND CENTRAL Excise
Duties ExpoRT DRAWBACK
{GENERAL) RuLks, 1860

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
Sir, T beg to lay on the Table:—

(i) A copy each of the following
Nolifications under sub-section
(4) of section 43B of the Sea
Customs Act, 1878:—

(a) G.S.R. No. 355, dated the
18th March, 1961.

(b) G.S.R. No, 356, dated the
18th March, 19861.

(c) G.S.R. No 402, datedq the
25th March, 1961.

(d) G.S.R, No. 403, dated the
28th March, 1881.

[Placed in Library. See No. LT-
2805/61.]

(ii) A copy of Notification No.
G.S.R. 400, dated the 25th

March, 1961 making certain
further amendment to the
Customs and Central Excise

Duties Export Drawback
(General) Rules, 1980, under
sub-section (4) of Section

43B of the Sea Customs Act,

[ 1878 and Section 38 of the
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Zonal restrictions on the
movements of wheat and
wheat—products
Central Excise and Salt Act,
1944.

[Placed in Library. See No. LT-
2806/61.]

ESTIMATES COMMITTEE
HUNDRED AND TWENTY-THIRD REPORT

Shri Dasappa (Bangalore): Sir, I
beg to present the Hundred and
twenty-third Report of the Estimates
Committee on the Ministry of Com-
merce and  Industry—Development
Wing.

12.13% hrs.

STATEMENT RE: WITHDRAWAIL
OF ZONAL RESTRICTIONS ON TIik
MOVEMENT OF WHEAT AND
WHEAT-PRODUCTS

The Minister of Food and Agricul-
ture (Shri 8. K. Patil): Sir, the House
will recall that during Question Hour
on 6th March, 1961, I had mentioned
that the Government were considering
the question of withdrawal of zonal
restrictions on the movement of wheat.
I am glad to be agble to announce that
after a very careful consideration of
the matter, the Government have now
come to the conclusion that the res-
trictions on the movement of wheat
and wheat-products should be remov-
ed immediately throughout the coun-
try. The main factors that have in-
fluenced the Government to take this
decision are bright prospects of the
coming rabi crop, availability of large
stocks of foodgraing in the Central
reserve, heavy import programme
from abroad and relatively low pre-
vailing prices of wheat in the coun-
try.

2. The latest reports indicate that
the wheat crop this year is going to
be a very good crop, In view of the
low prevailing prices of wheat in some
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of the wheat-producing States and the
expectation of a very good wheat crop,
there was apprehension in certain
quarters that the prices of wheat
might get unduly depresseq after the
new crop came to the market unless
the Government took specia] measures
to prevent such a contingency. It was
feared that if suitable measures were
not taken in time, the interest of the
cultivators might suffer and they
might not be able to obtain a reason-
able price for their produce. The
withdrawal of restrictions on the
movement of wheat and wheat-pro-
ducts throughout the country will now
prevent the prices of wheat from get-
ting unduly depressed in the principal
wheat-producing States and will
secure a resonable return to the pro-
ducers.

3. Under the zonal arrangements,
the consumers in the deficit States had
to depend largely or entirely on the
supply of imported wheat to meet
their requirements, With the with-
drawal of znal restrictions, they will
be able to obtain the wheat of their
own choice.

4. With the large stocks of wheat
already available in the Central re-
serve and a heavy import programme,
there is no reason to apprehend that
the prices of wheat will rise unduly
high in any part of the country. The
Government are now in a position to
make available any quantity of wheat
required for meeting the needg of the
different areas. The State Govern-
ments have already been assured that
any quantity of wheat required by
them for distribution in their respecive
States would be made available from
the Central reserve.

5. It has been decideq to continue to
supply wheat from Central stocks to
the roller flour mills in the country
who will continue to remain prohibit-
ed from making purchases of wheat
from the open market, This is intend-
ed to keep off these bulk purchasers

Withdrawal of Zonal g348
restrictions on the

movements of wheat and
wheat—products
of wheat from the internal markets so
as to ensure adequate supply of indi-
genous wheat to the general consum-
ers.

6. Orders are now under issue with-
drawing all restrictions on the move-
ment of wheat and wheat-products.
Henceforth, wheat and wheat-proluctg
will move freely throughout the coun-
try without any restriction.

Shri Braj Raj Singh (Firozabad):
May I know whether the Govern-
ment arc also considering removal of
some restrictions on the movement
of rice and having bigger rice zones
in the country?

Shri Kasliwal (Kotah): The hon.
Minister has not indicated the pre-
sent prices of wheat in the wheat
growing areas. Will he kindly deo
that?

Shri Chintamoni Panigrahl (Puri):
The hon. Minister stated yesterday
that Government are going to take
somc decisiong also with regard to
rice zones but in the statement there
is nothing about it

Shri 8. K. Patil: Though this does
not arise out of this, I can tell the
House that the rice position is much
better than ever before. If it con-
tinues to be s0, there is every pros-
pect that that could be done,

Shri Thirumalzs Rao (Kakinada):
Will the Government see to it that
sufficient transport is provided?
There scems !0 be some complaint
about moving rice and other food-
graing from one place to another.

Shri Tyagl (Dehra Dun): There
lies the trouble.

- Shri 8. K. Patl': My hon. colleague,
the Railway Minister, is present here
and he has heard this.
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12.16 hrs.
*DEMANDS FOR GRANTS—contd.
MINTSTRY OF REHABILITION

Mr, Speaker: The House will now
take up discussion and voting on the
Demands for Grants under the con-
trol of the Ministry of Rehabilita-
tion.

Does the hon,
initiate the debate?

Minister want to

The Minister of Rehabilitation and
Minority Affairs (Shrli Mehr Chand
Khanna): No, Sir. 1 will reply to the
debate.

Drmanp No. T4—MINISTRY OF REHABI-
LITATION

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs.
25,33,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1862, in respect of
‘Ministry of Rehabilitation'.”

Demanp No. T75—EXPENDITURE ON
DispLAcED PERSONS AND  MINORITIES

Mr. Speaker: Motion moved.

“That a sum not exceedlng Rs.
10,33,73,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Expenditure on Dis-
placed Persons and Minorities'.”

Demanp No, 130—Carrrar OUTLAY OF
THE MINISTRY OF REIHABILITATION

Mr, Speaker: Motion moved:
“That a sum not exceeding Rs.

16,40,17,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in res-
pect of ‘Capital Outlay of the
Ministry of Rehabilitation’.”

Shri Prabhat Kar (Hooghly): Mr.
Speaker, Sir, from the activities of
the Ministry of Rehabilitation and
according to the official report itself,
it is the fag end of the Ministry it-
self. Its pattern of the last 12 years
had been debated in this House and,
I would say, on every occasion there
was difference of opinion between
the hon. Minister and the other
speakers who spoke in this House.
Last year there was almost unani-
mity amongst hon. Members belong-
ing to all political parties, including
the Congress, about the activities of
this Ministry during the last year
and particularly about the failure of
the Dandakaranya Project 1 do not
want to go into this matier over
again. The only thing that I wish to
deal with is what exactly is the posi-
tion, so far ag the refugees are con-
cerned, after 13 years.

1 will deal mainly with the eas-
tern region leaving the western re-
gion to other hon, friends though I
know that in the western region also
there are various points which are
agitating the minds of the refugees.
Even today we find a press report
about the refugees in the Purana
Qila or about the refugees from
Kashmir who represented that some
amount which they should have been
granted as refugee grant hag not
been granted to persons who were
drawing some money beyond Rs.
150, Leaving that apart I will deal
with the problems of refugees in the
eastern region,

According to official figures, 41.17
lakhs of people migrated from East
Pakistan upto the end of March,
1958. That was the official date be-
yond which migration certificates

—

*Moved with the recommendationof the President.



9351

were not to be issued. According to
the report the population of displaced
persons in West Bengal at the end of
1960 was 31-32 lakhs after excluding
dispersals of displaced persons from
West Bengal camps to other States
during the year. According to this
report the number of displaced per-
sons who have already received re-
habilitation assistance was 23-75 lakhs,
the number of persons in the camps
and at other places that still existed is
1-28 lakhs and 6-44 lakh persons were
those who had not applied for reha-
bilitation assistance at all. This is how
these 31'32 lakhs of people have been
arranged and it hag been said now:

“It would thus be observed
that except for the displaced per-
sons still in camps, the problem
of rehabilitation in West Bengal
has, by and large, been resolved.”

So, according to the Ministry's re-
port, barring the population in camps
which, according to them, is 89 lakhs

Shri Mehr Chand Khanna: 89.000.

Shri Prabhat Kar: I am sorry.
1,28,000 is the total out of which
89,000 are in camps and 39,000 are in
homes. Barring these, all others
have been rehabilitated and the pro-
blem does not exist, according to the
report. Now let us see what exactly
is the position. Every time when we
spoke about the refugees we had
been charged that we, the Opposi-
ticn, were taking advan‘age of the
siutation and were tryineg to misguide
tae refugees. Leave aside all those
things. What is the position today?
What iz the position of ¢even those
persont who have been rehabilitated
in the Government colony? Is it a
fact that those persons who have
been given loans to get themselves
renabilitated in the cnlonies have
been foreed to sell even their tin
shads? I3 it also & fact that the only
p-ofession of most of them today is
brgging on railway lines? This s
huw people who are living in Gov-
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ernment colonies have been rehabili-
tated. This is the position today.
It is In the district of Nadiad that
tnc maximum number of refugees
hive been rehabilitated, in Gayesh-
par, Taherpur, Khoshtas Mohalla
and Cooper’s Camp which is propos-
ed to be changed into a colony, From
thnt area up to the Twenty-four
Par7anas refugees have been reha-
bi.tated. But what is :ne economic
rchebilitation that has bcen given to
this section of the refugees who are
not in the camps? According to
Grs ernment the only problem that
remains is the camp refugee pro-
blem. Today the whole economy ef
th» State of West Bengal has been
shinttered because of fiilure to re-
habilitate these people who have come
away from Bast Bengal. There are
hundreds of people living on foot-
paths in Sealdh Station. This is the
pio re that  presents itself, lenve
aside other things. From humani-
terian aspect what approach has been
riade by the Rehahilitabon Minis-
trv7  If today the Minister says that
becawe certain loans, doles und
gran., have been madg the problem
haz l'een solved, 1 am quite sure
none will agree with Aim and every-
body will admit that the Minisiry
hay 1riled. Accordirg : him th:cre
15 noching more 1o be dJdune,

There have been promises held
out. It has becn sald that there
would b= economic rehabilitation by
starting industries and providing
employment for the refugees. The
promise of the ecstablishment of a
textile spinning mill has been made
in the case of Taherpur and Gayesh-
pur. But why has it not been possi-
bel to do this all these years? Why
have these promises not been fulfilled
up till now. Again no help has been
granted to the refugeey who recently
had suffered from floods. Today their
conditions have further deteriorated.
I can go on mentioning & long list
of their grievances; but jt is not
necessary. Today if we look to the
districts of Nadiad, 24 Parganas and
Hooghly, we find that the economic
cohdition of these refugees has not
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improved at all and in spile of the
amounts which the Rehabilitation
Ministry has spent, not a single family
has been properly rehabilitated.

The other day there wag an enquiry
about a colony near the suburbs of
Calcutta. It was publisheq in the
Statesman of the 8th March and it
was admitted there that out of 1,70,000
people  more than 1,20,000 have
not got full rehabilitation, which
means that more than 70 per cent of
the refugees have not been properly
rehabilitated. This is the position so
far ag the non-camp refugees are
concerned. It has been stated that
some amount has been granted 1o
the development of industries.  Mr.
‘G. D. Birla was the Chairman of the
Board. But it has been reconstituted
under Mr. Sukumar Sen. I do not
know what improvement has taken
place, because up till now no sign
has been found of the effect of the
reconstitution of this Board and not
.a gingle industrial unit has come up.

There are certain new industries
growing up at Triveni in Hooghly and
Kalyani in Nadiad. Although some
amount has been granted to the in-
-dustrialist for dveloping those in-
dustries, no help has been given to
the refugees who want to work in
‘them. Nor have any steps been taken
to see that they get employment.
"This is so far as non-camp refugees
.are concerned,

Coming to the camp:, we feel that
these camps should go immediately,
because life in the camp degenerates
a human being. No one likes to live
«on doles for ever. So, you have to
see that camp life is given a go-by.
But it is not by simply passing an
order that the camps wil] h~ closed.

So far ag the Dandakaranya pro-
ject is concerned, I do not wish to
say very much about it. Last yecar
we had a long discussion. This is
the report of the Ministry, dated
the 28th November 1860, after Mr.
SBukumar Sen took over as the whole-
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time Chairman of the Authority on
the 1st September 1960. The report
says:

“Owing to the late withdrawal
of the monsoon this year, the
working season in Dandakaranya
could not commence till the end
of October. ... The period
under report was, therefore,
mainly devoted to planning and
organisation.”

The planning was done on paper
and organisation was done in office.
So. so far as progresg is concerned,
according to the rcport, there has
been none. Whatever might  have
been said last year on the floor of
the House, including those Mem-
bers belonging to the party to which
the hon. Minister belongs, according
to the Minister's own report there
has been no change and the period
since Mr. Sukumar Sen took over as
Chairman of the Dandakaranya Deve-
lopment Authority was devoted to
planning and organisation.

Shri Mehr Chand Khanna: What is
the date of the report?

Shri Prabhat Kar: This report is
dated the 2B8th November 1980.

Shri Mehr Chand Khanna: Has the
hon, Member not read the report
which 1 gave in the month of March?

Shri Prabhat Kar: This is what
the report, dated the 25th February
1861 says:

“After the withdrawal of the
monsoon, the operational areas
in Dandakaranya became accessi-
ble in early November 1860, when
field season began. The con-
struction of villages including
developmental activities, the
movement of settlers to village
sites, and the gllotment of home-
stead plots, etc., started in full
swing and made rapid progress
to the end of the period wunder
report.”
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And what is the progress made?

This is what the report says:

“In addition to the 59 village
sites in Pharasgaon (3), Umar-
kote (23) and Paralkote (83),
12 more have been selected in
the Raigarh area. The construc-
tion of village houses s
progressing rapidly on 20 village
sites in Umarkote and 2 in Phar-
rasgaon.”

In regard to irrigation the report

says:

“Work on the Umarkote Dam,
esimated to cost about Rs. one
crore, has already started, Earth-
work in stripping and excava-
tiong in the puddle trench are in
progress, The Dam, on comple-
tion, wil] irrigate 11,000 acres
during the kharif season and
5,500 acres during the rabi sea-
son.

So, work hasg just started so far as
irrigation is concerned.

The report goes on to say:

“The scheme for the Satiguda
Dam in the Malkangiri Zone is
under scrutiny by the Central
Water and Power Commission.”

So, thig is still under gerutiny and
work has not started. So far as pro-
gress is concerned, there s planning
in paper and organisation in office.
Beyond that nothing has been done.
Now you want people to go to Dan-
dakaranya. We have no objection to
that. But you cannot do it by forcing
them. Today, according to your own
report, it is not possible for the re-
fugees to get proper rehabilitation
there and until that has been done
the question of forcing them to go to
Dandakaranya does not grise. This is
the report that you have given me,
and all that was said last year is still
applicable according to your own

report.

I would only just draw the atten-
tion of the hon. Minister to the fact
that there are quite a large number
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of people affected. Why, instead of
telling every time that the opposition
political parties want to make capital
of the situation, don't you look at the
whole question from the humanitarian
point of view? Loans were granted.
You are aware under what circum-
stances the people got them. Knowing
full well that they are not in a
position to repay the loans, not even
a single farthing, because they arc not
in a position to make both ends meet,
you are issuing certificates so that all
their belongings, whether jt iz just a
thali or aglass, may be sold in auction
and the loans may be repaid. It has
been done. This is strange. So far as
the Government loan ig concerned, it
is there, I can understand jt. But
why don't you look at it from the
humanitarian angle that these people
are nol in a position to repay those
loans? Today Governmant is not in
a position to liquidate the loans,
because Rs. 68 crores of loans have
been granted to the refugees and they
are not in a position to repay them.
Today they are gelling the roofs of
their houses in order to continue their
very existence. And in respect of
the:e people you want immediately to
issue a certificate and get the loans
liquidated, because they are loans of
the Government, I request the hon.
Minister to consider this aspect and
se¢ that at least these things are not
done. I know that the hon. Minister
stated in the course of a reply to the
U.C.R.C. that the loan; will be rcalised
only from those persons who are in
a position to pay. I am quite In
agreement with this point that those
who are in a position must pay back
the loans. But it should not be the
cage that in order to ensure these
payments the Government gshould
issue certificates to the persons who
are not in a position to pay. | hope
the hon, Minister who has given this
assurance will consider this matter.

Shri D. C. Sharma
What is UCR.C.?

(Gurdaspur):

Shri Prabhat Kar: The hon. Minis-
ter understands it.
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Shri D. C. Sharma: Members also
should understand.

Shri Prabhat Kar: It is the united
organisation of the refugees.

Shri A, C. Guha (Barasat): Not of
the refugees, but of the refugee
leaders.

Shri Prabhat Kar: Anyway, that
does not matter.

Shri Mehr Chand Khanna: It is
under the patronage of my hon.
friend’s party.

Shri Prabhat Kar: That is where
the difficulty comes. It does not
matter if we make a suggestion. It
should not be that because we make
the suggestion they should not accept
it, saying that we are making the
suggestion as a debating point.

Shri Mehr Chand Khanna: I am
only volunteering the information
where my hon. friend hesitated,

Shri Prabhat Kar: But Shri Guha
knows it, and everybody knows it

Shri D. C. Sharma: Some of us do
not know,

Mr. Speaker: The hon. Member
should make the House know it.

Shri Prabhat Kar: Sir, it was not
necessary. The point was whether the
loans should be realised,

Now, with regard to small scale
industries, a building has been built
with the amount which has been
sanctioned by the Rehabilitation
Ministry. but for the past six or seven
years there is not a single industry
put in there in the Kantaganj area,
B. C. Nawn and others, and the
position today is that the wall is
falling if there is heavy rain, And
this is an amount sanctioned by the
Rehabilitation Ministry with a view
to give jobs to the refugees. May 1
know what steps are being taken in
this direction? When this amount
has been granted, may I know why
no steps have been taken against the
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companies and why Government
cannot force these industirialistz to
open small industries to rehabilitate
the people? Why is it not possible.
Promises are often made but they are
not fulfilleq as a result of which the
proper rehabilitation of the refugees
has not been made,

This Ministry is also concerned with
minorities in the sense that there are
quite a large number of minority
refugees here. This Ministry has not
done anything on their behalf in spite
of the fact that these matters have
been brought before the House. The
Muslim minorities who suffered in the
1950 disturbances have still not been
given help and nearly 75,000 of them
are suffering, This matter was
brought to the notice of the hon.
Minister by my hon. friend Shri
Muhammed Elias. But the Ministry
up till now has not done anything.

Shri Mehr Chand Khanna: I have
not followed the last point. Will the
hon. Member please repeat it?

Mr. Speaker: He says that the hon.
Minister is in charge of minority
affairs also and that the question
relating to the Muslim refugees has
not been looked into.

Shri Prabhat Kar: 1 am referring
to the rehabilitation of the minorities
who suffered as a result of the 1950
disturbances and who have become
homeless, This matter has already
been brought to the hon. Minister’s
notice but nothing has bcen done up
till now in that direction. ‘This is
particularly in and around Howrah
and Calcutta., So far as the western
region is concerned there was the
question of compensation for the
houses that were under the occupation
of those Muslims and that have now
been occupied. But in the eastern
region, as there was no such policy,
it has not been done. And today, so
far as the rehabilitation of these
persons is concerned, all these persons
have been shunted out of their houses
Their rehabilitation should be done
immediately. Quite a large number
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of them are there, I hope the hon.
Minister will look into thig matter.

I now come to the last part of my
submission, namely the question of the
new Assam refugees. There have
been questions and answers about this
matter. But the point is that these
are the persons who have suffered not
because of anything for which they
are responsible. And they have lost
their home and hearth, The question
is about giving them a loan or a
grant. It has been stated that every
one of them will be screened and
sanctioned loan exactly to the extent
that he has lost. I submit that what-
ever they have lost is not because of
anything that they have committed. I
therefore hope that, instead of simply
granting them a loan and again
recovering it, whatever is sanctioned
should be szanctioned as a grant so
that they can properly get themselves
rehabilitated when they go back to
Assam. That is my request to the hon,
Minister,

Shri A. C. Guha: Mr. Speaker, Sir,
this Ministry, as at present arranged,
is practically entering into the last
vear of its life, and it is an occasion
when we should take an overall view
about the performance of this Minis-
try to see if this decision is justified.
In the beginning I should like to say
that no hasty decision should be taken
to wind up the Ministry., I am saying
this particularly from the point of
view of the eastern side of India. 1
think much has remained yet to be
done there.

The first point I should like to
mention in this connection is about
the partially rehabilitated people in
West Bengal. My hon. friend Shri
Prabhat Kar has mentioned that those
people have really not been rehabili-
tated. and that they are begging at
the railway platformas, sleeping on the
foot-paths and squatting at the
Sealdah station. That is more or less
a true picture, Government claim
that about twenty lakhs of people
have been rehabilitateq in West
Bengal. But 1 think it has also been
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admitted that about fifty per cent or
even more of the people have not
been properly rehabilitated. So, before
any decision to wind up this Ministry
is taken, the Government should
formulate its policy about these
partially rehabilitated people. It is
no fault of theirs that the loan or grant
was not given in time and in proper
quantity and in proper instalments.

Shrimati Renuka Ray (Malda): Or
was not given at all.

Shri A C. Guha: So, if rehabilitation
has failed in certain cases due to
administrative faults of the Govern-
ment, Government should see that the
wrongs donc to these refugee people
are properly rectified and that proper
steps are taken for the rehabilitation
of these refugees.

I find from the report that about
Rs. 60 crores of money has been spent
on the camp refugees simply as doles
and relief. I am sorry that such a
huge amount has been spent just as
a mere infructuous expenditure. If
the Government had planned properly
in time, I think these Rs. 80 crores
would have been necarly enough to
rehabilitate these three or four lakhs
of people then residing in the camp.
1 think the maximum number In
camps in Eastern India at any time
was not more than three lakhs,
Three lakhs persons would mean
about 60,000 families. Surely, Rs. 60
crores could have done quite a fair
bit for the proper rehabilitation of
these 80,000 families; that would mean
Rs. 10,000 per family—quile enough
for their rehabilitation, Not only has
this expenditure been infructuous, as
not having given any economic return
to the country or to the nation either
in the form of production or in any
other manner. but it has undermined
the vitality and working capsacity of
those people. It hag added to the
social problems. It has encouraged
certain immoral and anti-social pro-
clivitiecs amongst the refugees. It has
also encouraged certain elements in
the political life of the country to
exploit the gituation. I think the hon.
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Minister should not feel gratified over
this, but the responsibility is clearly
on the shoulders of his Ministry.
It is his Ministry which has done
this thing and arranged this thing,
and, therefore, the Ministry should be
responsible for the results that have
accrued out of the administrative
measures taken by it and the policy
followeg by it. Anyhow, that is a
thing of the past. I think the sooner
the camps are liquidated, the better
it is not only for the country but also
for the camp Inmates,

In certain reports from the Danda-
karanya Authority, and particularly
the one which was said to be reprint
of the opress statement of Mr.
Sukumar Sen, it has been stated that
the camp refugees who have gone to
Dandakaranya have proved themseives
to be very diligent and useful people,
and they have developed their areas,
and their flelds quite well. And Shri
Sen is sanguinc that even now, the
vitality of those people has not been
completely wiped out. So, I think
early steps should be taken to liquidate
the camps, and jf necessary, a certain
amount of compulsion also should
used —as has becen agreed upon now
by issuing quite notice. I do not
agree  with  Shri Prabhat Kar
when he savs that no amount
of compulsion should be used;
we all know the voluntary svstem has
failed to induce them to go to
Dandakaranya. These people have
been living there for seven or eight
or nine years, living an idle life and
living on the doles from the Govern-
ment, and I think it will be idle to
expect that they will go out of their
idle life willingly and will launch on
a life of uncertainty, a life of venture
and a life of adventurc. So, a certain
amount of compulsion, (not physical
compulsion) a certain amount of
persuasion and inducement etc. should
all be used to make these camp
refugees to go to Dandukaranya, It is
not merely a question of the East
Bengal refugees taking advantage of
the Dandakaranya scheme for their
own benefit, but from the point of
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view of the overall economic position
of West Bengal also, I should say that
the Dandakaranya scheme must be
taken advantage of. If West Bengal
fail to take advantage of this, we may
have occasion to repent.

In this respect, I would suggest to
the hon. Minister that he should see
that a certain amount of flexibility is
introduced into thig scheme; it should
not be kept closely tight only for the
camp refugees or only up to 10 per
cent of non-camp refugees, I think
if non-camp refugees volunteer or offer
themselves to go to Dandakaranya the
hon., Minister should take a certain
number of them there, and that would
encourage the camp refugees also to
go there. The camp refugees might
have developed a certain amount of
timidity, a certain amount of ease and
50 they may hcsitate to go. If they
find that the non-camp refugees have
voluntecred themselveg to go to
Dandakaranya and they have been
doing quite well there, then the camp
refugees also may be induced to go
there. Therefore. I would suggest
that if there is a certain offer from
the non-camp rvefugees to go to
Dandakaranya, I think the Danda-
karanyva Authority and also the
Rehabilitation Ministry should consi-
der that offer, and a certain number
of them should be allowed to go to
Dandakaranya, even though they are
not camp refugees, I think that will
induce the camp refugees also to go
there.

1 have already mentioned about the
partially rehabilitated people, and 1
would only like to add one thing.
namely that the hon. Minister should
make his position clear as to whether
the Ministry have got any scheme to
help these partially rehabilitated
refugees in West Bengal. In fact, not
only the refugees in West Bengal, but
perhaps a certain number of refugees
rehabilitated in Assam and also in
Tripura may be described as partially
rehabilitated refugees. I am not so
sure about the position in Assam, but
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surely the position in West Bengal is
serious in this respect, and it is
expected that before any decision to
wind up this Ministry is taken, the
hon. Minister must find some solution,
that is to say, the hon. Minister or the
Government must find some solution
in regard to these partially rehabili-
tated refugees in West Bengal and
Tripura, who number about twelve
lakhs.

Shri Prabhat Kar has mentioned
that certificates are being issued, and
some properties of those refugees have
been put to auction, I know that
certificates have been issued, but 1 am
not sure if that has actually led to the
auctioning of any property. At least,
no such case has come to my notice.
But, the hon. Minister should realise
the gocial jmplications of the present
position. Under the present arrange-
ment, the Central Government have
to bear 100 per cent of the loss on the
loang given to the refugees if they are
not realised. So, you can understiand,
Sir, that no State Government would
be very much eager to realise the
loans from the refugees and take
some trouble in this matter, because
it will be a law and order problem
for them, So, they may issue notice
for certificates, but I am not sure
whether they will really make an
earnest effort to realise the loans,
Thus, the position is going to be one
of making the refugees defaulters and
morally guilty persons, They know
that they would not be paying the
loans, and the State Government also
somehow give them the idea that
though they may issue a certificate,
vet, they are not going to enforce it
and they are not going to put any
property to auction. This is not simply
possible f:- them, nor that would be
socially ju«tified. Still, this attitude
or this montal outlook on the part of
Government which makes the refugees
defaulters and morally guilty persons
should not be allowed to continue. It
is better that Government take a
decision to write off the loans as far
as possible up to a certain amount.
I think the maximum loan given to
the urban refugees might be about
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Rs. 2,500, and to the rural refugees
about Rs. 1,500 or thereabouts. So, if
a decision is taken that loans up to
Rs. 3,000 would be written off, there
would not be any loss as such to
Government in the realisation of the
loans. And the refugees will also feel
that they are no longer defaulters, but
they are honourable citizens of the
country and they can live as honour-
able members of the society.

In this respect, I should remind you
also of the fact that there js no policy
of giving compensation to the East
Bengal refugees, 1 tried to raise this
question  on two  or three other
occasions., On one occasion, I was
ruied out of order. Anyhow, the
matter was raised in this House, and
we discussed it on several occasions.
1 think Government should now take
a firm decision that in lieu of compen-
sation all loans amounting up to
Rs, 3,000 or Rs. 3,500 should be written
off.  Loans given for mere industrial
or business  purposes or to such
agencics might  be  processed, and
something should be taken about them,
but ordinary loans, that js, rehabili-
tation loans given for house-building
or a small trade etc. in the normal
course, smounting up to Rs, 3,000 or
Rs. 35,00 should be written off. Thet
would not affect the revenue to the
Centra] Government, because in any
case, the Central Government are not
going to get back that money, and the
Central Government themselves know
that they would not get it. That is
why the policy has been laid down
thay any loss in the realisation of the
loans even up to hundred per cent
will be borne by the Central Govern-
ment and the State Government
would not have to share any loss.

About Dandakaranya, Shri Prabhat
Kar has stated that no progress has
been made in Dandakaranya since last
year, I think that it is very much of
an exaggeration. I find from the In-
formation that I have been able to
gather not only from the Government
reports but also from the other re-
ports that much progress has been
made. Btill, it hag to be realised that
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those who will go there will go there
as pioneers and colonisers, and they
will have to face the hard life of poi-
neers and colonisers. In every coun-
try, colonisers have to undergo a spe-
cial hardship, and I expect that the
East Bengal refug-ecs who are now in
camps would able to undertake that.
They should be encouraged to under-
take that. They should feel that they
are going to open a new phase in
India’s economy and they are pioneers
in developing a vast undeveloped
territory with immense resources,
They should be given to understand
that it is a task of honour and a mat-
ter of obligation to the country and
to the nation. So even if there are
some difficulties and handicaps and
something wrong with the adminis-
tration, 1 think that should not deter
the Easl Bengal refugees from going
to Dandakarnya. They should be
encouraged to go to Dandakarnya.

According to the latest census, the
density of population in West Bengal
is over 1000 per square mile. West
Bengal requires some outlet, otherwisp
its economy will have to face great
hardship. So Dandakaranya will pro-
vide not only an outlet for East Bengal
refugees, bul subscquently it will be
an outlet for the surplus population
not only of West Bengal but of other
Stales like Kerala who require an
outlet for their surplus population.

In the Dundakaranya scheme, Gow_r-
ernment should see that money 18
properly spent. They have taken @
number of tractors. Some of them
were from the Central Tractor Orga-
nisation; these were condemned even
when they were taken over by the
Central Tractor Organisation. They
served the CTO for 10 or 12 years
and now the Dandakaranya Develop-
ment Authority has taken them over.
About 58 tractors or so have been
taken from ordnance factories; b}:t
none of them has been in use till
now. The Dandakaranya scheme
should not be made a dumping ground
for condemned tractors or other
machinery or even as &an experimen-
tal ground for developing the tractor
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industry. For that, they may have
other schemes. For that they may
use the government farm in Rajas-
than or some other place. Nothing
should be done at the cost of the
refugees in this manner,

1 think this tractor affair in the
Dandakaranya scheme is a regrettable
matter. Something should be done to
remedy this and the Ministry should
sce that proper tractors are imported,
if necessary, or manufactured here
and those tractors should be made to
render the service they are intended
to give,

Shri S. M. Banerjee (Kanpur): We
have purchased 45 tractors from out-
side.

Shri A, C. Guha: I think they may
have been giving some service. 1
find that large sums of money have
becen spent on training schemes. But
I do not know what has come outl of
those schemces. Unless  the training
schemes are followed up by seiting up
some small-scale or cottage indus-
tries, the training schemes are more
or less useless. They should see that
whenever there is a training scheme,
the trainees should be put in some
industrics se! up by the Ministry or
financed by the Rehabilitation Indus-
tries Corporation.

As regards the Rehabilitation In-
dustries Corporation, 1 expect that it
will not be just a loan-giving agency
like so many Other organisations of
Government, the IFC, the National
Industrial Development Corporation or
the ICICI. The RIC should be used for
sponsoring small-scale and cottage in-
dustries in rehabilitation areas. Gra-
dually some deductions may be made
from the earnings of the refugees to
reimburse the Corporation for the
investment it has made at the begin-
ning and in that way ultimately those
industries may be transferred to those
refugecs.

In this connection, I would also sug-
gest that the RIC should start cer-
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tain rural or small industrial estates
in the rehabilitation areas. I have
already written to the present Chair-
man of the Corporation and I hope
the Ministry and the Corporation
will take up the matter seriously of
setting some small-scale industries in
the rehabilitation areas and employ-
ing refugees there, as also of starting
certain rural industrial estates.

I have nothing more to say, Bir. I
think no hasty decision should be
taken about winding up this Ministry.
In my opinion, this Ministry has some
more work to do at least in the eas-
tern part of India.

Mr. Speaker: Three hours have
been allotted for this Ministry. I
would request hon, Members to limit
their spceches to a duration of 10
minutes.

Shri D, C. Sharma: The limit of
time allotted to the Ministry should
be extended.

An Hon. Member: It is a very im-
portant Ministry,

Shri D. C., Sharma: You have the
discretion to extend the time by one
hour and I would request you to
exercise that privilege to the fullest
possible extent.

Mr. Speaker: No, no. We have cal-
culated the time given to all the
Ministries on the basis that we will
be sitting till 6 P.M. every day. If
we extend the time, very few hon.
Members sit here after 6 P.M.

Shri Bimal Ghose (Barrackpore):
The Rehabilitation Ministry and the
Ministry of Transport and Communi-
cations have been allotted 11 hours.
If we fix it as 12 hours, we can take
half an hour or 45 minutes more for
this Ministry and then finsh the two
by tomorrow.

Mr. Speaker: 1 am not sure,

Bhri Ajit Simgh Sarhadi (Ludhi-
ana): Very few hours were allotted
to this Ministry.
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Mr. Speaker: Very well. Each hon.
Member will have ten minutes.

Shri Prabhat Kar: Is the time ex-
tended?

Mr, Speaker: Let me see. If neces-
sary, I will extend it.

Shri D. C. Sharma: Mr Speaker,
Sir, I am of the view that this Minis-
try should not be treated as a bank
that is being liquidated but as a per-
son who is being retired but who has
chances of re-employment again and
again. I hope that before completing
its work, the Ministry will not be
wound up. .

I have no doubt about the fact that
there are so many loose ends in this
Ministry up to this time and those
problems cannot be solved if they are
enirusted to some other Ministry or
department. It is necessary that this
Ministry should have a longer lease
of life than the hon. Member thinks
it has.

My second point is thai this Minis-
try should make a distinction between
cvacuees who belong to the so-called
high castes and the evacuees who be-
long to the so-called scheduled castes,
1 know the Ministry has been giving
some concession in the case of those
cvacueces who Dbelong o scheduled
castes, scheduled tribes and backward
classes. But I must submit very res-
pectfully that those concessions are
not very adequate. There is a world
of difference between the economic
position of those persons who owned
houses, lands and other things in East
Bengal or in West Pakistan and those
persons who came here without leav-
ing behind any houses or lands or
anything of the kind. The latter are
not to be treated at par with those
persons who can be described as men
of property. I know that some con-
vessions have been given, but I sub.
mit very respectfully that those con-
ceisions are  very very inadequate.
The Ministry should rethink this
question and should again try {o grap-
ple with this problem and come to
the conclusion that the members of
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scheduled castes and other persons
deserve much more than they have
been already given.

This idea is not peculiar to my cons-
titucney only, but it is applicable to
all the States of India where refugees
have seltled. Whatl the Ministry does
is this. Sometimes it says that this
land is urban land and sometimes that
is rural land. Thereby, it creates
hardships for refugees. Sometimes it
says that these persons who had
houscs there should be treated in one
way. Sometimes they say that these
persons have not got houses there and
they should be treated in a different
way. All kinds of classifications are
bemng perpetrated by this Ministry and
they are working against the interests
of the so-called scheduled castes and
tribes. I have & case in point. In
Pathankot 1 find that a large number
of rviugees who belong to Harijan
class are being put to a great deal of
trouble. They have been living in
jhuggis and straw huts for the iast
14.15 yecars and now they are going
to be uprooted. Their houses are
going to be auctioned: their lands are
going to be auctioned; they are going
to be dispossessed of their houses.

13 hrs,

Now, I would say, this kind of
treatment should not be meted out to
anybody in this country of mine and
far less to refugees who belong to the
so-called scheduled castes. Afier all,
these persons have to be treated om
a different footing from the persons
of other classes. It is necessary that
the concessions given to the schedul-
ed castes should be reviewed by the
Ministry again so that these scheduled
caste persons are not again uprooted
and again put to zll those kinds of
hardships to which the refugees have
been put.

My next point is this: the Danda-
karanya scheme—] have taken a lot
of interest in it even though I do not
belong to West Bengal—was born
under an ill-star and ever since it
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came into existence
facing all kinds of
The most deplorable aspect of the
scheme is that some persons have
come to acquire a kind of political
vested interest In keeping people
away from Dandakaranya. They
have come to acquire some kind of
compulsion of their own that this
Dandakaranya scheme should not be
a success. It is very unfortunate. Of
all kinds of follies in this world, I
think, the most maddening folly and
the most criminal folly is this that
one should play with the miseries of
people, that one should play with the
hardships of people in order to mak::
political capital out of it. I would
say that this is what is happening.

we have been
troubles there.

Shri Bimal Ghose: That is not
goenera:.

Shri D, ¢ Sharma: I wish well to
Dundzkoranyva scheme  and 1 know
that u lot of money has been spent
by the Ministry in making the scheme
successful. It has made so many ad-
ministrative changes: it has made so
many other kinds of changes. If a
few tractors have not been able to
give pond performance, that does not
mean that the Dandakaranya scheme
has failed. We shouid not confuse
small mishaps with big things. I
would request all the hon. Members
who come from West Bengal to pre-
vail upon thes camp refugees to go
to Dandakaranya. They should bring
the force of their personalities and
the force of their arguments to bear
upon these persons so that they can
go there and have a clean, decent and
respectable life. This is very neces-
sary. Otherwise, I think, the Danda-
karanya scheme will be very bad blot
not only on the Ministry of Rehabili-
tation but also a bad blot on those
political parties—I do not distinguish
between one political party and ano-
ther political party—who have not
permitted these persons to take ad-
vantage of those concessions and those

good offers which have been given
by this Ministry.
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Sir, I would very respectfully sub-
mit that this Dandakaranya scheme
should not be treated as a provincial
scheme, as a scheme which belongs
only to one State, as a scheme which
is the concern of only one particular
State Government, I think this
sciieme should be treated on an all-
India basis. I agree with my hon.
friend Mr. Guha that non-camp refu-
gees should also be allowed to go
there. T would say that the hon.
Minister should consider that if the
West Bengal refugses 7re not prepar-
ed to go there, the scheme may be
thrown open to other States also.

Shri A, C. Guha: They would go.

Shri D. C. Sharma: It should be
thrown open to all other States also.
1 would respectfully submit that the
Dandakaranya schemc is a very good
scheme and we should do our best
to make it a success, Mr. Sukumar Sen
i= now in charge of that scheme and
1 hape that the scheme will fructify
as desired by the hon. Minister,

My next point is that in spite of the
fact that the hon, Minister has so
many friends in Pakistan and has been
speaking of those freinds, this gentle-
man has not been able to give a good
account of himself so far as dealings
with Pakistan are concerned. Our
affairs with Pakistan are of many
kinds. But, they are very big things.
But, here are involved small issues
which can be scttled between our
Minister and their Minister without
much difficulty. I would say that the
hon. Minister has not shown any sense
of urgency, has not shown any sense
of political necessity to tackle the
Pakistan Government in order that
those problems may be solved. What
is the fate of the Immovable Property
Agreement? It is hanging in the air.
What is the fate of our claims, pen-
gions, provident fund and other
things? They are yet incomplete.
God alone knows when they will be
completely settled. What is the fate
of those persons who have left their
pensions funds there? What is the
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fatc of those persons who have left
their insurance policies there? What
is the fate of those coniractors’ claims?
What is the fate of those persons who
had invested some money in coope-
rative societies? All these things make
a very distressing and sorry tale.
While reading this Report I find that
the hon. Minister is treating even
these items in a cold, routine manner.
I feel very sorry about it that he
should not see the human problem
behind al] this. I do not know how
many times he has gone tp Pakistan.
I think, this should have been for him
one of the big priorities, He has been
going here and there. Of course, he
should go there also. But, he has not
made any effort recently to go to
Pakistan in order to setile these out-
standing problems between us and the
Pakistan Government. I would say
that he should do his best to settle
these problems.

Another point that T would like to
make is this. This Ministry has been
in indecent haste to die. I have heard
of some persons who take too long a
time to die. But, here is this Ministry
which has tried to court a kind of a
very quick death. What is happen-
ing is this. Look at the number of
outstanding problems that are there
between this Ministry and the refu-
gees from West Pakistan, A number
of those problems have been men-
tioned in the Report of this Minis-
try. Their number is very large.
But, what is this Ministry doing?
This Miinstry is trying to hand over
those problems to other Ministries.
It is like giving your own crippled
child to somebody else so that he can
look after it. A person can look after
a healthy child. But, nobody s goi-
ing to look after the maimed, blind or
deaf child. Now, all these problems
are being handed over to the tender
mercies of other Ministries. I think
this is, to speak the least of it, most
unsympathetic. It is hard-hearted, I
should eay. I would, therefore, say
that so far as these things are con-
cerned, they should be administered
in some different way. I would like



.937 3 Demands

[Shri D, C, Sharma]

tha{ there is some kind of shadow
Ministry to administor these depart-
ments. it is not that they should be
given over to other Ministries.

The last point that I want to make
is this. There are some persons who
say that this Ministry has been very
good to the West Pakistan Refugees
but has not been very good to the
East Pakistan refugees. I think noth-
ing can be father from the truth than
this. I would submit that from West
Pakistan came 47.40 lakh refugees and
from East Pakistan came 4117 lakh
refugees. The sum of money that has
been spent on the West Pakistan refu-
gees is Rs. 192'19 crores and the sum
that has been spent on the refugees
from: Tast Pakistafi is Rs. 191'89 cro-
res. What is the per capita expendi-
ture? The per capite expenditure in
the casc of displaced persons from
West Pakistan is Rs, 405 and that in
the case of the displaced persons
from East Pakistan is Rs. 466. There-
fore, . would very respectfully  sub-
mit that so far as the question of
rehahilitation is concerned, this Minis-
try has been very fair to both sides.

I would submit that in spite of
everything this Ministry should not
hand over these beneficient things to
other Ministries, things which have
been handed over to the Health,
Commerce and Education Ministries.
I know that in my State and all over
India there are so many schools and
colleges and educational  institutions
which are not vel in a way to stand
on their own legs. This Ministry is
handing them over to other Ministries.
I would request the Minister that so
far as these beneficient departments
are concerned he should continue to
administer them for a year or for 2
vears or as long as he is there. Of
course, when he comits suicide, T will
have nothing to say. But, so long as
he is alive I would request him to
consider all these departments as de-
partments under his own charge.
These departments are given on pages
2 and 3 of this report,
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1 hope the Minister will look into
these things and will not leave the
West Pakistan refugees in the lurch.
I hope he can devote as much time to
them as he has been doing so far and
that he will make equal distribution
of time between the West Pakistan
and East Pakistan refugees or he can
give 60 per cent of his time to the
East Pakistan refugees and 40 per
sent of his time to the West Pakistan
refugees.

Mr, Speaker: I will call one of the
two hon, Members from the PSP
Shri Banerjee or Shri Ghose. Let
Let them decide for themselves,

Shri Bimal Ghose: Sir Shri Banerjee
will speak for our group. But shall
I get 5 or 7 minutes?

Mr. Speraker: I do not know. Shri
Banerjee

Shri Pramathanath Banerjee (Con-
tai). Sir, the clamity that has fallen
to the lot of the States of Punjab and
Bengal will be considered not by the
present generation  only but by the
future generations also. It is very
difficult and intricate,

My belief is this; I am sure that
one day the two parts of Inia will be
united. The whole world is going to
be one world and why not the two
parts of India which were one for a
long time from times immemorial?
In this partition Bengal and Punjab
suffered the most. Punjab suffered a
little less than Bengal because in
Punjab the migration was from both
sides but in Bengal the migration of
refugees was only from one side
from East Pakistan. Therefore the
burden of Bengal was much heavier
than the burden of Punjab. More-
over Bengal's fate was that she was
twice partitioned once in 1905 during
the regime of Lord Curzon and the
second time during the time of attain-
ing independence,

In the first case. the partition of
Bengal was annulled; but Bengal had
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to lose much. She lost valuable dis-
tricts such as Manbhum, Singbhum,
Purnea, the Santha]l Parganas etc.
At that time the leaders of Bihar pro-
mised that these districts would be
returned to Bengal after indepen-
dence. But independence came and
that promise was not kept. If these
districts were with us, the problem of
the influx of refugees that are coming
from East Pakistan would not be
there. We would have managed to
accommodate them in these districts,
Singbhum, Mangbhum etc. which are
allied to Bengal.

After the second partition, two-
thirds of the area. of Bengal has gone
to East Pakistan. The Hindus of
East Pakistan were tortured so much
that they were compelled to come to
West Bengal. First came the rich
and the intelligentsia, and they came
and settled in Calcutta and around
Calcutta. Next came the middle
classes and next the labour. They
fell into the clutches of different poli-
tical parties jn Bengal who tried to
gain something from their distress.

Now. the States of Orissa and
Bihar gave shelter to some of our
reguees. But, our refugees who
were sent to Orissa and Bihar could
not stay there; they could not accom-
modate themselves there and they
came back to Bengal. Government
was in a fix what to do with this
large number of refugces. They
have now selected Dandakaranya for
the Bengal refugees. It was a wise
selection because a large number of
refugees could not be accommodated
in any other State. Dandakaranya,
I may say is greater than the whole
of Bengal and the climate and the
amenities of life that can be had there
are also ample. There i lack of en-
thusiasm on the part of the Bengal
refugees to go there. Our hon. Minis-
ter says so and it has been told by
some other friends also. If a subs-
tantial number of Bengal refugees do
not go there, other persons or refu-
gees from other States may go and
settle there. If the political parties of
Bengal who have taken the lead in
these matters induce the refugees to
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go to Dandakarayanya, it will be much
helpful for them to get their liveli-
hood. I know colonisation is in their
blood because they do not fear to colo-
nise; they have colonised Bengal be-
fore. Our poet has written;

“owEr ST fasa G EATa S
FfET Iy

THEET FOT wotagE wige wrem
| 7T

FarAr A7 faeqw 7 AR MfEE

Once the sea-going vessels of Bengal
roamed all over the Indian Ocean;
the people of Bengal golonised in
Tibet. in Chana and in Japan. There-
fore colonisation is in their blood and
they will not fail to colonise if they
go to Dandakaranya. They say that
Dandakaranya is not suitable for that
and that it is full of tigers and snakes
and so on; it is forest land and there-
fore they may not be happy if they go
there, I think that they should be
given 1o understand that in Bengal
also they faced the same problem;
our forefathers also faced the same
problem and our poet has written:

AT | g H7 T gryr avfag w8
ST FATG-ARTL A79TE A7 a7 AT
ATIT B8R 7w wfewa wqer
FAAWAY AR SfgEAmeEe A
gmz? g4 frow fogz &wr w)fror og
frza amor T a7 fasr odT ofvwa "
We fought with the tigers and lived
in Bengal, we made the snakes dance
and we danced on their heads; our
soldiers have fought with the great-
grandfather of Ramachandra who
conquered Ravan; our son Vijay Singh
has easily conquered Ceylon and

given the name Singhal to show
his prowess. So. it is the blood of

the Bengalis and I hope that if a
committee is formed by our hon
Minister consisting of all the M.Ps

and MLAs of Bengal, they will go
from camp to camp and induce and
adivce them to go to Dandakaranya
to settle there because jn Bengal there
is competition and the young men of
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West Bengal have no livelihood and
so there is competition between the
East Bengal refugees and the West
Bengal youngmen. The hon. Minister
says that they will start industries;
Even if industries are started; there
will still be this competition. But in
Dandakaranya there will be no com-
petition either in industry or in agri-
culture. I camc to know from the
hon. Minister that there would be
a large paper mill there where
only the refugees will get em-
ployment, they will not have to com-
pete with otherg either for employ-
ment or for other amenities. [ hope
the prescny difficult  phase  will go
away and we shall get a good time
when our refugees from East Bengal
will go to Dandakaranya which is in
the midst of India and from Danda-
karanva our culture and other things
which are good enough will reach the
plares around Dandakaranya and in
the long run, in future our Minister
of Itchabilitation will be congratulated
by future generations because he was
wise to find out such a place for the
settlement of thy Bengali refugees.

Shri Balraj Madhok (Ncw Delhi):
Mr. Speaker, many hon. Members
have already spoken about the posi-
tion of East Bengal refugees and
Dandakaranya, I will confine myself
mainly to the western cector, and
Delhi particularly. It is said that the
rehabilitation work is over and the
Ministry is being wound up. But I
think that much still remaing to be
done. There are still lakhs of claims
to be gettled. There is the question
of evacuee property, bank deposits,
lockers and so on, All these questions
have to be settled. So many agree-
ments are made with Pakistan piece.
meal. It is necessary that while talk-
ing to Pakistan these questions about
the refugces should also be taken up
and an overall agreement should be
arrived at instead of piecemeal agree-
ments.

Now, Sir, T have been elected from
Delhi and, as you know, Sir, there are
iakhs of refugees in Delhi. Living
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conditions in some refugee areas are
worse than slums, For instance, there
is the Kingsway Camp and you must
have visited that place. People are
living there in conditions which are
shameful to a civilised country, parti-
cularly to the capital of the country.
There is suspense in Purena Qila
where Rs. 20 lakhs at last had been
spent in building tenements and
schools and all that. All that is going
to waste; people are being driven out
of that arca and thcy are not being
given accommodation though they
were living in houses which they had
built, baradr. o' their own, They are
being given plots. They should be
given alternative houses on no-profit-
no loss basis. There are thousands of
khokhawalus and shop-keepers who

have not been given any kind of
accommodation and it is these people
who are being exploited. I saw during
the clections how people went and put
pressure on them and they were told:
if you vote for us, you will be given
shops; otherwise, not. They may vote
for anybody but they should be given
accommodation These khokhag are a
bint on Delhi and they should be re-
moved and alternative pucca accom-
modation should be given, in Lajpatrai
market or anywhere else. Then, in
Kotla Fer: zeshah also, people live in
suspense whether they will be allow-
ed to remain there or asked to go
away. They should be assured that
they will not be evicted from their
quarters. If the quarters are not
good, they can be improved. But this
kind of suspense in which thousands
of people are living should be remov-
ed.

Then a lot of profiteering is going
on. We blame others if they do so.
But this Ministry has taken land at 4
annas or 8 annas a square yard and the
development cost comes to about
Rs. 5 per square yard but the price
charged by it from refugee
allottees ranges from about Rs. 30
to 50 per square yard. In that
way, it appears that this Min-
istry is not the Ministry of
Rehabilitation but it is a Ministry of
profiteers, This is wrong; when the
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Government had said that they would
give houses to the evacuees on the
no-profit no-loss basis, why are they
making profits?

Then there is a lot of discrimina-
tion also. For instance, take Multani
Dhandha, There are about 340 plots
there. 295 plots are evacuee plots and
45 are held by the local people, and
45 people are staying there. They are
not being charged anything but
ground rent, which was being charged
from them since 1951. There are 295
evacuee plots and from the refugees
who are living in those plots, they are
demanding Rs. 60 to Rs. 80 per sq.
yvard for those plots, Further that
money is being calculated while eva-
luating the price of the structures.
This is wrong. There should be no
discrimination and they should all be
treated in the same way. On the nazul
land even, if you are charging ground
rent from the local people, you should
charge the ground rent from the eva-
cuees also.

Another aspect which I should like
to bring to the notice of the Ministry
is about the sale of property, It was
laid down first that{ when properties
were transferred to the refugees there
would be no registration tax. But now
it has been decided that on the pro-
perty which is being transferred to
the refugees, four per cent by way of
registration tax will be charged. If
the tenement is of the wvalue of
Rs. 5,000, the registration tax will be
Rs. 200, ang if it is of the value of
Rs. 10,000, the gallottees will have to
pay Rs. 400 as tax. Why should such
a condition be put on the refugees?
Why not treat them better? If they
were not transferred so far and if
registration has not been done so far,
why blame the refugees? [ say that
the Ministry has not been active in
this matter, It has been following
delaying tactics. This is a heavy
burden being put on the refugees and
if such a thing is done it is wrong.
The Government should not put such
a heavy burden on them.

Then there is the question of tene-
ments and the payment for the tene-
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ments, There has been a demand for
a long time that these payments should
be made in instalments. As a result of
persistent demands, the number of
instalments was raised to eight. Some
people have pajd the first and gecond
instalments. But still there are peo-
ple who cannot pay the money in
eight instalments. When we give
loans under the low income group
housing scheme, we get the money
back in 20 instalments. I ask: why
not the same concession be given to
the refugees and these loang be treat-
ed as those given under the low income
group housing scheme and the moneyv
collected back in 20 instalments as in
the low income group housing scheme?
If that is done, that will give g lot of
relief to the refugees. I am not cry-
ing for the moon. These are very
simple demands which can be easily
met only if a sympathetic and hu-
manc approach is taken towards
these problems. Then alone these
problems can be tackled satisfacto-
rily.

Let us now take the conditions out-
side Delhi. In other States, the con-
ditions are no better. Of course, I
do not know much about other States,
but I know the conditions in Jammu
and Kashmir State. There, the condi-
tions are so bad.

13.3¢ hrs,

[MRr. DEePUTY-SPEAKER in the Chair.]

There is a saying in Hindi which runs
thus:

o7 T q9E T,
Th [T qFE T 7T AT |

This saying can well be applied to
those people there. There iz no law
in this respect there. In other States,
we find evacuee laws, and we have
refugee laws but there is no law for
Jammu and Kashmir State. They are
doing things by executive orders.
You are spending croreg of money.
That money has not gone to the
people who deserve it It has
not gone to the people who
have to be rehabilitated. On the
other hand, what is happening is, their
claims have not been registered.
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Thousands have come there from
Mirpur and other areas. Their
claims were not registered so far. They
have been clamouring for it. Now, a
decision has been taken that they
should be given an ad hoc grant of
Rs. 3,500, A man who had a claim of
Rs, 10 lakhs will be given an ad hoc
grant of Rs. 3,500. If the man had a
claim of Rs. 1,000, he will get the
same grant! QOut of this grant,
Rs. 2,500 or so arc to be deducted
towards the cost of small areas of land
that have been given to them. In
some cases it is one acre; in some
cases it is {wo acres, and in some
cases it is 12 or 13 acres. A
sum of Rs. 2,500 is going to be deduct-
ed and then the land which is given
to them would be their own. They
are evacuces who have gone to Pakis-
tan and they are still coming. 1 do
not know how long this will continue.
When they come back the land is
given to them. The man gets  the
grant and he settles down after ten
years. Most of them are Pakistani
agents; they are sabotcurs; they come
as Pakistani agents. There is some
income from the evacuee lands shops,
etc, and that income, instcad of
being used for the rehabilitation
of the displaced  persens, is
being  put  in a scparate fund
the evacuee fund, and that fund is
used by those people who sabotaged
India and went to Pakistan for carry-
ing on propaganda against this coun-
try. When they come back to sabo-
tage India, as Pakistan agents, that
money is being given to them and that
land is given to them. This is a
shameful condition. (Interruption).
This must be remedied.

Shrl A. M. Tariq (Jammu and Kash-
mir): It is wrong. To quote an ex-
ample like that is wrong. To say that
a person who has gone back or a per-
son who has left for good, when he
comes back, he is given the same land
which was occupied by a refugee in
Jammu and Kashmir State, ig wrong.

Shri Balraj Madhok: I am definite
about it in Jammu and Kashmir State,
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Can you deny that fact? That money
which wag given is not being used for
rehabilitation purposes, It is being
used and kept in a separate fund.
Lands are being given back in Rajouri
area. I can tell you that this is not
justified—to give back the land to
those who have come back.

Then there is discrimination in other
respects also. There are many refuge-
es or displaced persons who came from
Muzaffarabad and Poonch and they
want to settle in Kashmir province.
Certain obstacles are put to see that
they do not setile in Kashmir province
and that they are sent out of that pro-
vince, Then, there is an other class
of displaced persons in Kashmir—a
number of people from West Pakistan
from Sialkot ang neighbouring areas,
—who have settled in Kathua and
Jammu district. There are about
50,000 of them. Apart from not giv-
ing rehabilitation benefits to  them,
they are not being trcated as Indian
citizens. You will be surprised to
know that they have no right to vote.
We complain about the stateless
Indians in Lanka (Ceylon). But here,
they are stateless in our own country.
They have been living there for ten
or 12 years, But they are not being
given the right to vote, so that the
voting strength of the non-Muslims
may not increase, It is a most shame-
ful thing. There is diserimination in
the Kashmir State in other ways too.
When they distribute the grant of
Rs. 3,500 to the evacuees, there is a
lot of chicanery, a lot of favouritism
is being used. I would suggest that
the hon. Minister should appoint an
enquiry committee to see how the
money that has been given to Jammu
and Kashmir State for the resettle-
ment of the evacuees has been spent
wrongly and hag not been spent pro-
perly, The money has been spent
towards the partisan ends, and not for
the purpose of rehabilitation of the
people for whom it was meant. These
are things which might not have come
to the notice of the Ministry, but
which are faets, and I can stand gua-
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rantee about the veracity of these
facts. I woulg request the hon. Min-
ister to take note of these things.

Then, about Delhi......

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.
Only ten minutes were allowed for
each Member, by the hon, Speaker.

An Hon. Member: It is his maiden
speech.

Mr. Deputy-Speaker: Yes; but there
is g limit.

Shri Balraj Madhok: 1 hope atten-
tion will be devoted to set things
right, and that notice will be taken of
all that 1 have said. About Delhi....

Mr. Deputy-Speaker: For Delhi, we
will have many more appeals!

Shri Balraj Madhok: There is just
one more point that I would like to
touch, about Delhi, I refer to the
employees of this Ministry. There
are hundreds of employees now in the
Ministry. If the Ministry is wound up,
they are very much apprehensive as
to what will happen to them. About
250 employees have put in a service
of about six months or less on an ave-
rage. According to the Government
rules, those who have put in less than
six months’ service cannot be guaran-
teed re-employment. Their employ-
ment exchange cards have become
useless and some of them are over-
aged. They cannot apply for Govern-
ment service or anywhere else, What
will happen to them? I would request
the hon. Minister to take a humane
view about them, and they should be
taken back into service. There are so
many avenues which can absorb them
and where they should be fixed up. I
request the hon. Minister to consider
their case sympathetically. They
should not be thrown on the roads.

Shri Shobha Ram (Alwar): I would
like to refer to some of the problems
of the displaced persons in the districts
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of Alwar and Bharatpur in the State
of Rajasthan, It js not a zonal pro-
blem; if I may say so, it is a human
problem which is exercising or agitat-
ing the minds not only of the displac-
ed persons there but also of the re-
presentatives who present them in
Parliament as well ag in the State
legislatures. At the present moment,
the. displaced persong who are allotted
lands are asked—the demand is made
—to pay the price of the land allotied
to them and also the price of the
houses,—the taccavi loan—and arrears
of the sawaijaman. So far as these
two recoveries are concerned, that is,
the taccavi loans and the arrears of
the sawaijaman, I would be the first
man to say that they are quite just.

We have spoken to the allottees
that they should pay the arrears of
sawajoman as well as the instalments
which have accrued so far, so far as
taccavi loans are concerned,

So far as the realisation of the
price of the land and of the rural
houses is concerned, I would like to
refer to the time when the then erst-
while States of Alwar and Bharatpur
issued a statement that they want to
settle bn their lands to the tune of
1 lakh people. When the terms and
conditions of the agreement were
mentioned to them, there was no
specific mention made that later on,
after the lapse of 10 or 15 years, they
will be asked to pay the price of the
land. 1 know it for certain that the
conditions imposed upon them were
that they would not be able to sublet
their allotment, they would not be
able to use those lands contrary to
the uses mentioned in the patta and
they would not refuse or fail to pay
the rent. There were three conditions
imposed upon them. I would like to
mention in this connection that under
the Displaced Persons (Rehabilitation
and Compensation) Act, 1954 and the
rules made thereundcr. read with
rule 102, it has become necessary that
no displaced person's allotment can be
cancelled unless these three conditions
are violated. Therefore, when there
is no violation of any term or condition
against the D.P. allottee, the question
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of ejectment or realisation of the price
of the land, I think, should not arise.

I would like to refer to the
proceedings of the Inter-Dominion
Conference which was held from 10th
January to 13th January, 1949. The
question of non-substantial rural
houses came up before that commis-
sion. It was decided that in regard to
claims below Rs. 20,000 so far astural
houses were concerned, which were
left in Pakistan, they were not enter-
tained on this ground that they were
-duly compensated by the agllotment of
agricultural land along with rural
houses.

I referred to this last year and again
I will refer to it. The question arose
in those two districts about the clari-
fication of the status of the D.P.
allottees. I am referring to the non-
claimant D.P. allottees. Then a letter
was written from the General Secre-
tary, Pradesh Congress Committee to
the then General Secretary, All India
Congress Committee, Shri Shriman
.Narayan. We requested him to clarify
the position and if necessary enquire
from the Rehabilitation Minister. We
received a letter from the Ministry of
Rehabilitation saying that so far as
allottees are concerned. they will not
be ejected and will continue in
possession, but to acquire right of
ownership, however they will have to
pay the price of land in 15 equal
instalments and they are not worse
off than the Khatedars in the State
of Rajasthan.

1 want the Minister of Rehabilitation
to clarify one point. In case the D.P.
allottees are not in a position to pay
the price of land, T want to know
whether they will be ejected and
whether the purchasers who purchase
‘the lands in auction—if the lands are
auctioned in case they fail to pay the
price of the land—will be in a position
to get vacant possession from the D.P.
allottees. That has become more
important in view of the fact that the
pattern of land reforms adopted by the
“Government of Rajasthan is, we have
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made the tiller of the soil khatedar,
even though he was cultivating the
land for a period of six months, with
the right to sell, to mortgage, to
succeed and with every sort of right.
We can just imagine in a particular
village a neighbouring Jloca] tenant
who was occupying the land for a
period of six months was given
khatedar rights without taking any-
thing from him; the whole compen-
sation has been paid by the Govern-
ment of Rajasthan to the biswedars—
landlords—without charging g pie from
the local tenant. Now the neighbour-
ing allottees are being asked to pay
the price of the land. Does it fit in
with the pattern of land reforms
adopted by the Government of
Rajasthan?

I am one of those who believe in the
national policy for the establishment
of a socialist pattern of society. 1
want to know whether it js our
inteniion to make the poor more
poorer and the rich more richer,
because the whole argument advanced
by the Rehabilitation Ministry is that
we want to raise the compensation
pool; we want to take money from the
non-claimant D.P.s whose claims have
been rejected and not entertained. If
that is done simply to compensate
those claimant D.P.s who have their
claims above Rs. 20,000, will it lead
to the establishment of a socialist
pattern of society?

1 want to mention one thing also.
Under article 254(2) of the Constitu-
tion, if an Act passed by a State
Legislature with respect to a matter
in the Concurrent List contains any
provision repugnant to the provisions
of an earlier Act of Parliament, the
Act passed by the State will prevail,
so far as the Concurrent List is
concerned, if the Act has received the
assent of the President. In 1959, we
have passed in Rajasthan the Zamin-
dari and Biswedari Abolition Act. It
is applied to all types of agricultural
lands in every district in the whole of
Rajasthan, Under that Act, the
biswedars are being compensated by
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the Government of Rajasthan, but the
tenants are not liable to pay even a
single pie for those rights, which they
have obtained and which have accru-
ed to them as a result of that Act.
Both these taken together, it appears
that the question should be conside-
red more sympathetically,

In case they refuse and say, “Look
here, take our cattle in lieu of the
taccavi loang and take your lands”,
will the hon. Minister of Rehabilitation
do so and allow them to become
displaced persons again? In case their
lands are auctioned and they are
again made displaced persons, can we
conceive what should be the amount
required to rchabilitate those uprooted
displaced persons again? It will be
to the tune of more than Rs. 20 crores
—I am not exaggerating—because
their are 30,000 families residing in the
districts of Alwar and Bharatpur. This
consideration must be taken into
account,

I do not want that the ownership
right should be granted to them, in
the light of the statement made by
the hon. Minister. He has clearly
stated that if they want to acquire
ownership or proprietory rights, they
will have to pay the price of the land.
Therefore, this point should be made
very clear whether those who do not
want to acquire proprietory rights on
account of their financial position will
be evicted from the land or not. This
is the apprehension which is exercising
and agitating our minds. 1 can assure
him that so far as the question of
realisatiom of Sawaijaman and the
repayment of the taccavli loans |is
concerned, I will take the res-
ponsibility that within a month or so,
they will pay the two amounts, In
case they are given an assurance, in
case the position with regard to their
possession of the land allotted to them
is made clear, that they will not be
ejected. All rightt What are we
going to do in case a person is not
in a position to pay, because the
amount of realisation of the price of
the land comes to the tune of between
Rs. 2200 and Re. 2,300 to be paid in
15 instalments which comes to a huge
sum of money?

TI(Ai) LS—8.
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The hon. Minister should appreciate

. that we have been placing this pro-

blem before him for the last three
years. I have also met him two or
three times, He has given due
consideration to the problem, I do
not want to accuse the Ministry, but
I feel that the crux of the problem
or the gravity of the problem has not
been fully appreciated by the Minis-
try. I feel that unless the whole
position, their whole apprehension
about the possession of land so far as
the question of eviction is concerned
is made clear, it will not lead to any
satisfactory solution.

So far as other problems are
concerned, I will be one of those who
will lend his fullest co-operation to
the Ministry of Rehabilitation for
every problem which is due to be
solved. I would only request the hon.
Minister to make a very clearcut
statement as to what steps the
Ministry of Rehabilitation is going to
take in case the D.P. allottees are not
in a position to pay the price of the
land, in case they arc not jn a position
to acquire the ownership or property
rights, and whether they are going to
be evicted or not.

Shri Ajit Singh Sarhadl: Mr.
Deputy-Spcaker, Sir, I congratulate
the hon. Minister and the Ministry for
the manner in which they have tried
to dispose of the residuary problem on
the western wing, but still T would
say that the problem in their hands is
so colossal, so big, that I think it will
be very difficult for them to finish it
by the middle of this year as they in-
tend to do and as they have said in
their report.

Sir, the residuary problem can be
divided into four categories. The fifst
one is the work pertaining to urban
property, both evacuee and built by
the Government. The second oOne
pertains to agricultural lands allotted
to refugees pending disposal and trans-
fer in Punjab. The third relates to
public institutions belonging to dis.
placed persons. And the fourth and
important problem deals with the
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services, the personnel of the Minis-
try.

In the short time at my disposal 1
shall deal very briefly with these
four categories, I shal] first take the
question of evacuee properties, both
government built as well as those
allotted to the displaced persons. The
Minister will say that out of the 4:87
lakh applicants for compensation 4:84
lakh epplicants have been given the
statements of accounts. But if we
look at the property figures, he will
find that out of Rs. 100 crores worth
of evacuee property he has disposed
of only property worth Rs. 65.27
crores, leaving thereby nearly Rs. 34
crores worth of property yet to be
disposed of. 1 am fortified in my
argument when I submit that out of
the total number of evacuee properties
—286148 evacuee properties and
194442 government properties—
only 351994 properties, which consti-
tute both government built propertics
and also evacuee properties, have been
disposed of. Therefore, the number
that has been so far transferred re-
presents only two-third of the total.
The number that still awaits  dis-
posal is 128596. Ewven after starting
the work in May 1955 after the pass-
ing of the Displaced Persons Act they
had been able to do only two-third of
the work. If that is so, may | ask how
they will be able to dispose of one-
third of the work in the few months
that are left? Therefore, my submis-
sion in this connection is that the re-
siduary work is so colossal and the
problem is such that the approach
should be human and it should not be
like a machine, therefore I support the
hon. speakers who have preceded me
when they say that the Ministry should
not try to commit suicide so early.

Mr, Deputy-Speaker: Is there any
attempt being made by the Ministry
to commit suicide?

An hon. Member: Apparently.

Bhri Ajit Singh Sarhadi: It looks as
though a very serious attempt has
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been made—not only an attempt has
been made, but for the last two years
they have been doing it.

My second point deals with agricul-
tura] land. It is stated in the report
that the number of allottees on a
quasi-permanent basis was 4.77 lakhs. .
This number is besides the non-Pun-
jabi land owners or people from Jut-
side Punjab. The total property that
has been allotted involves an grea of
19 lakh acres or a little more than that.
You will find that up to 31st Decem-
ber, 1960 permanent rights have been
conferred on 2,69,474 persons involving
an area of 19,567,711 standard acres.
This leaves the number of allotiees
yet to be conferred permanent rights
to the tune of 2,09,528 and an area of
4 lakh acres. I disagree with the re-
port of the Ministry that certain pen-
ple are not coming forward to have
permanent allotments or that the re-
maining allottees are not available, be-
cause I know from persunal knowledge
where the hurdles are, where the
bottlenecks are. I do have a certain
amount of faith in the integrity of the
Revenue Department of Punjab—there
I do not join issue with the Minister.
But he says that he wants to transfer
the rights to them. But I would cer-
tainly say that the personnel of the
Central Ministry who have been dcal-
ing with this problem very sympatheti-
cally should not be deprived of thcse
rights, They should be allowed to
deal with this question. When =early
40 per cent of the people are yet to
be conferred permanent rights, how
can I accept the proposition that those
people are not available for securing
permanent rights.

This is, of ¢ourse, besides the re-
settlement problem outside Punjab
which perta‘ns to 58000 displaced agri-
cultural families and 5.63 lakh acres
of land. Out of that up till now »nly
12,347 persons have been given the
rights irrvolving a small area and 46,000
people are yet to be given permanent
rights. Still it is said that our work
on the western wing is over. ' am
rather surprised. That is why I say
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that the problem still in the hands of
the Minister' is s6 heavy, both in the
matter of agricultural lands as well as
evacuee property, that he should nat
try te dissolve it so soon.

My third point is about problems
pending disposal with " Pakistan. 1
differ with the hon, Member from
Gurdaspur when he said that the hon.
Minister is not doing anything. Of
course, he has been trying to do very
much. Only recently we had a con-
ference about it, and I agree
with him that there should be
an overall solution to this
problem. The main point is that
the joint stock companies whose
claims have been verifled have not
been paid anything. I am talking of
their assets—of course, the bank an2-
counts and other things are there be-
sides. This is also a thing which
should be given due attention. The
joint stock companies also belonged to
the displaced people. They have left
properties and assets there. They are
entitled to some compensation. If the
hon. Minister is not in a position to
get any compensation from Pakistan
through negotiations, ! would certain-
ly say that this liability also should
be taken in by the Government. I
think the hon. Minister would be ab's
to impress upon the Finance Ministry
that these joint stock companies 1lso
are ecntitled to some compensation on
the same ratio as is given to others.
There is no reason why they should
be deprived of it. I hope the hon.
Minister would try to see that this is
also settled.

My fourth point pertains to the ser-
vices. I have got the highest appre-
ciation for the work which the services
have done. It would be a sad
day indeed if they are thrown out of
employment on the day of winding up
of the Ministry. I am very glad, and
I congratulate the Minister, that up till
now all the retrenched personnel have
been absorbed and he is running from
door to door, from Ministry to Minis.
try, trying to get them absorbed. This
problem should be viewed in the same
manner as the rehabilitation problem,
which is a human problem. I would
submit that the Minister should psee
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that no person is thrown out of em-
ployment because of the closure of
this Ministry and everyone is absorbed
in some Ministry or other. In this
connection, I have received some com-
plaints. Here we must remember that
it is not only a question of absorption.
There is also the question of 2ension-
ary benefits. There are persons in the
Ministry who have put in service for
the last 13 years, who have put their
heart and soul into it, who have con-
tributed their sweat and brow to the
service of this Ministry. If they are
not made permanent and if the pen-
sionary benefiis are not given to them,
it would be the most tragic thing in-
deed. Even the Pay Commission
have recommended that nobody should
remain temporary or quasi-permanent
after he has put in a certain number
of years.

14 hrs

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Ajit Singh Sarhadl: ] request
you to give me another five minutes.
So, my submission in this connection
is that something should be done for
these people,

Then I come to the displaced public
institutions. I am very glad to know
from the figures that the Ministry
have given aid o a large number of
institutions, I find, for example, that
Punjab have been given Rs. 194 lakhs,
Uttar Pradesh Rs. 23 lakhs and Delhi
Rs, 27 lakhs.

Ch. Ranbir Singh (Rohtak): Rs, 3
crores in all.

Shri Ajit Singh Barhadi: I congratu.
late him on this. But I may submit
to him that this is his liability, He
would agree with me that these insti-
tutiong have not been fully rchabili-
tated. 1 agrec with the hon. Member
from Gurdaspur, Professor Sharma,
when he says that there should be a
plan for the future also. If they are
left in the lurch at this time that
would be the end of it. In this con-
nection, what I would submit iy that
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there are Muslims also who have left
large amounts of trust property in
Punjab. Ag it is trust property, it
has not been transferred at all. I
would submit that they should be
given to those who gre in possession
of them jn a planned manner and that
they should be permanently rehabili-
tated,

There is one point more, and it re-
lates to the eastern wing. Compari-
sons are alwayg very odious and they
are more odious when they relate to
suffcrings. Therefore, it pains me
extremely that the hon. Member, Shri
Banerjee, while comparing the suffer-
ings of East Bengal refugees, said that
the West Pakistan refugees suffered
less. 1 have the highest regard and
sympathy for the East Bengal refugees
and their sufferings. But I hope he
will appreciate that the sufferings of
the West Punjab refugees are not any
the less. Immediately after the parti-
tion, they came out of West Pukistan
in lakhs and lakhs, leaving behind all
their belongings, and many of them
were slaughtered in the way. Those
who reached India did not have any-
thing of their own, and they had 1o
suffer for years to reach their present
position. S», I would submit that
there should not be any comparison
between the two, though  have the
grea‘est sympathy for the East Bengal
refugees.

Then, giving doles is not a happy
thing. 1 can say from my personal
experience in Punjab that we tried
to liquidate it at the earliest possible
moment. We did not allow it to con-
tinue for more than a year and a hall.
We had no camps after a short time.
Spending Rs, 48 crores on doles is the
biggest mistake that the Ministry has
made.

Mr. Deputy-Speaker: He

conclude now.

should
Shri Ajit Singh Sarhadl: I request
you to give me two minutes.

Mr. Deputy.Speaker: Those {we
minutes have already expired,
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Shri Afit Singh Sarhadl: Coming
to Dandakaranya my submission is
that it is a national project, according
to the policy laid down by the Minis-
try itself. It was started in a big way
some years back. Its chiet function
would be to rehabilitate the displaced
persons of East Pakistan, For this
purpose, the first priority would be
glven to the East Bengal displaced
persons who are at present in camps
in West Bengal. That is the basic
policy. But we now find from the
figures that since October 1960 the
tota]l number of displaced persons that
should have been sent from Camps in
West Bengal should have been 5,400,
whereag the number that has gone
there is only 469. This shows that the
response from West Bengal is very
poor. When I put a question on this
subject 1 was told that a large amount
of money was invested on this pro-
ject and many tractors are now lying
idle. Since it is a national project, it
should be treated as g national project
and if East Bengal refugees are not
willing to go there, the refugees from
other States are ready and willing to
go there and reclaim the land.

Mr. Deputy.Speaker: The hon
Member may resume his seat. We
would not like him to go there.

Nt 90 wo FrwAR (FFTAT—
foa—wsgfaa arfrai) : Sareaw
wEYzg, ¥ grate wAterm W Al e
gred X W I9 W TR  F
ford wwr o £ 1 A 7E O AT
ez g @4 fv gg O gvem o«
HATAY ¥ wraar wrar § e 3w w1 e
g T 3, Afer W 77 e
¥ 2 @ ¢ 1 ToweER v ag & fe o
wo¥ ® gu Aff froar § wor W ®
&l @ &Y wg Zed wmar e § W)
ww gw fre aran § oY ag vt arg T
wrreR 3 Wtz v § 1 Y TETT STy
! T ToeTe W ' et gt

xg & qu forer @ i
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T gw 1 ft w3 a7 a9y § mT e
oX I TW 7 ¥ qrawar T o §
g8 araz W% frst wmg w1 ovdfcde
7 B, |fFT ToredA & at ¥ ¥«
® §19 ¥z gwar g i wrr woeT R
TR TAEY H AT F N *voy fear €
wg 7 § Fagha § 1 F wwwar g f
forg weTe qoreETy & W oY
& fad qrea qoerc X I ®1d foaqr §
T IE FwT & o Rw A Foerd
oY st Y O zfor a7 & A€ arfeeara
q W7 § I7 N THEn wTH oW
wieft |

% qft g fe g der &
W fod & W W W T genY
wfourz ¥ & forr & & afeama &
W= TF 4 ¥ q1odf T Y, o gw
Iq & qrg Wy T 9, TF o XY
T Iw 3% Ay e 9, qrfeear
¥ faw wwre & w79 w3 q, dfwr gl
GTHIT A TX Y} #Y srErE ST H O
wgH %1 fegr § 1 o g gt
AT 1 HY [T AT qN qT, A GHTA
oY o g § W% @ Iw WY o wgar
{ WO A0 AAT G KT N FY 9T AT
wERATIT R E T T OTHT & g
w5 1fzat A it §f & 1+ ¥ T §
5 aga ¥ &1 §H THEqTHi B & W
WTETT & GTe9 ¥ WE WA U7 W
awy §, afwr dar § 3 wgr, gfomt
& ford oy wrd gwt § 9w & ford
gUFTT %1 ¥gq wrd g

¥y vk fardy fewrex ) 8, Afww
s & R wH & g Ay fiw
e (e afcare q¥ § foagia fedt
WTOTHT §9g & 9% qaAr el wwr
aff ¥y § 1 Q% v agh 9T FTHT @]
e TF WE oy & W g9 I WY
o7 9T T 7 fred ¥, ¥e a9 X
T 7 T B A ¥ wyAY Wy 9%
ey a7y ¥ wiva T w7 9, 1@ fad
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T ufrs fafa reamw 1 &
wwrerg #Y Y, & guwar g, varar faat
WF WETAT §OFTT Iqqw A€ qHwey
&\ & s g o< et fey A A |
€ foq I7 ¥ T $AW w7 & 0,
Wik Iq oy wy aeee fefl g
et W wee s @ & TR
Ty € g v & ¢ e faw W
vy frgr 9u & e o 7 faar
® 7z wgm wigat § 6 ag I A
FraTqer § awdY &, I ¥ wwiogar
@ awar & e xw e ¥ foee
WOAT %X &3 T, ATEHY T w A5 TF

Wt firwit ® 23 0t AseT A A, 7

Y w7 fF qrgg qOeTT ST WY WTH
wT Ay 1 F € ¥ T By oW Ay
gm, s gk frogeht k& o w
QF gar | fivg oY ¥y fraew € e OF
T I WY AT 7Yy fEgr om0 @
Sad & @ F qrg ot I A Frwa
% 9zt fred § § 9 FY WL &M, WX
I ¥ a1 F T w7 W s
@i | wT ag A ¥ qrd ay e 7
Q% aT< Wt I & art § Y g W
T 6T I O d@ FT Wl §
Wfipq o a7 F are foraee wem
Yt wré gi, gfrora & ar #1F A g}
| Y T Az £ J77 WY A Iq K
wefA ) ®y wee A 91 o § qg
7 fwqn wg

% a1z 4 % ar Wi wgan g
g1 g W€ auy A Ay g A
TOFGTY ¥T O YT AT ¥ 1 qgh
ot aw oY gforr aeht T xma
wit § R i gt gl 7T wTa AATA
&1 Arerre § wwaAT AT A9 B T8
wardt € g 1 2 wrgan g e g gfoam
Ak W fw gare AT F 9T F 7A@

Y I = § a|A Y gfaw A 9130

R Yo ¥ Yo qfrarc git 1 ? wgt ¥
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[t 70 ®o arEaTA] |
ferdy Ttz W w7 v g st d ft e wret (g
wYfgw s&m fF I agt ol TR SuTedE off, WIS AT A9 ¥
Tt 9 fear g | e I fa ge W forg St aafr wod qfcndt &Y, W9
TETT TTHL TTFIL 790 2 2 A7 F a9y w3t £ 8t w o R 1 gy
PRI GFT | w7 XX A, T4k qAaty & mae &
mﬁm%ﬂ%mﬁa‘rmﬁmrg
A T W g § WK AT T} ag I AfF £ 91 W w9

foen fedrorgr & 8 A1 qifFeam
¥ ¥ g ft qgewm wedl ¥
mthzazumama?a%m
R 9T g § WX IAHT A Far
AT @I IFAT & Hrwa &g ATE WY
ST AEWI A @R & F g darc ¥
Y A Frdaq § % S Frf § 9wl
Y ZOAT S Agl g | W fregetty B
AT &Y a7 A qEA @ § FGifE T
TgN T gF &, §iwT W GE A
& ST @i § IF 9wl 1o fomr
g |

N § Fefi w7 g fo F o e
geTa f&d & 34 a2 g faar i
s Y ag f5 fEET A vo-yo gfrem
qfcaiT gt =t @, g AT #
form i #1 o Sfaer F7oom @Y &
et e W e 3 arg A afs-
R 13 GO AREH(A ATIAT T WEAET A
&8 # a1 9AX T 7 FIAT

T 5 o | T i o1 /% 50
ar, gufen § 3wy sarg ana Ag o
A | & gmte g9 w2 wfew &
U T g W R % qam g R
ot @y 7 o faearfaat & Yar &7 4
. oi—fredT ¥ oF FAei
gt i1, @ T3 3w &0 Fan-
o6 &9 i qur g amr 2 o faw
& AL TREGTH HIFL FT WL WA
gIFR F1 o g g

T4 Afrr wdem # fm ¥ R
¥ graty garaa & whwfai ¥ 69K
AT gt WAY § Y sveq oy § SHE
fog & qrqar ¥ art § 1 g F THF

19 Y A9 79T g FATGT K AT
faita &7 % grafy 7 agra w1 o@
I T F W § I AEACT qAR
ft 2 e g 1o fand § e
frat @ fr oF ad & qe=rT wW @
TATAT 1 TR FO7 A7 7 F | TACAY
& wrgm g o & wraw grdi A o7 A
I gL aAear § AT T AAT«T &
AHIT Y & T4 FAMR g1 7 afw
A WA AT aE g oy e oy
1 W A gmer afmrd 48

# m F gy gy fertes &x
ST & avaer ¥ TT ARear Sud
ATy Tefem A A g Ly g
Wt F T T wATTT &Y qiT #Y a9t ¥
THT TIRNTT AT TATAT A F A
farar ft o' gEat wofY wEeT Y F A
g J faa §¢ s §or 2, A
ARG 7 IF AHEAT AT AT TE TR
AFT gt arar ¥ | Pfe oy 2 B wwt e
qRT ET WO AT 9T AT I HHT
I T wTEEs a9 7 owi e
TR Adf faa wq § W ag FEe Sl
Tz A7 @Y F At &1 woaw S ey R
afer wardy # F¥ wragwy o g
qT I4FT Y 7Y frufe g 1 5w wroe
TR 9T weave fgar qr fe oae
IR T &Y 19 qwT ¥ swaeqr
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& FAA 5 § §h7 W IAF 4 vqq4y
frafg &< aF a7y Wit @ F 99 WA
Y g2 1§t feay nav | wgh e oy
&7 Frag ¢ 9T T & A qR o
ag & amerdr ¥ v swwr gefegaw
gfcar /Y aAay aqy WYy SEEY wifes
Freay Fr gurara foredr wifaa ao
& grar wfeq qr ag afi gr AT & 1

wgt aF gfemrge &1 T §
# ¥ W & 30 AT (8% F' TF
we g At fir ey ag /= ¢ fa gferar-
g"ﬁ'i’ﬂﬂlﬂﬁ' oo qfEIT H & 00
qfa 17 g &7 fdft W s w)
[y ad § 1 9fg &, A Roo F@MA F
AT GIY FT AR & @ oA T A
siaR |G IR faar 91 f g gf@r
agt a9 79 4 W IAW q T I
T W MR a2 91 “wiwsar af@r
QIR ®T FAaami & g & 170
& T g w7 §7 ) v qwr A
Qorme &t quie gfeand 4§ §

FOTART 3 7T 7 A AT TFT
# g 4 f5 O faenfag ofa
T FAE AT I fAg HF T By
S qEqT 9ATY FY AGAT 6 F A W
qq 591 & fAqig #) A7aar 7 T AT
FT a8 | IGY {A AT T ATT AZAT
qear ¢ 5 &g § J ssfan
et g & I fawarfra wreai w1 3a%
W F AT Fq A agl fr gan 2
g A F@A A FEAE H a9
fi§ faqi o @ 3T fasqifedY &
geqr A4qr g1 Aw g1 & T g €
FlEar 71 9q 1A A wed
gre war ¢ zafag fr 3g g €
IQIT ATE AGA, IW W F 3w
_AMA A0d | A9 A% § v ag ow
A aiforsy garm £ 21 AfwT I
gm@ # ¥ fAac ¢ amer 93
Afaw sF=r § & a9 nfusg garey A
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w§ P w7 agt gt g ¥ faewr-
foat ® qarm may @ W) OF aga @
T AT A T R STy WY A
FAYfR gt agi T @
JarT A f6a F@ | woT wo WA
% foren & fv g & &3 wwAT AVR
g2 IahT Tar F foq v § ) afem
g €l 57 awd 5 & gu ot awd
o @ & 1 Afgw ogi ax g afragtsr
T § T @ g Sun & st
WS WTAsEAT § afE ag awy Iy
faegrfaat w1 Qo faw aF |

agi av feafer ag & fv o 93-03
Y ¥ g2 g vt W oy e
ATHT ST ey av FY § & wra AT
Freelt, 7T gy Wi W ey w3
¥ I97 & fog fraad & o feq we
gESl 9T AR AT feed & o arw Wy
args Wa ¥ | Wy S Sy Y w5
*1 ITH Wil 7 2 wwd ¥ ) g aet
F1 Afwsg g & fog ot =y gwrr &
fr ot g qrefRafres o & @
¥ 9a% & ux gx 5w €A freqrfiat £
aferd) % warew @vaT g | AW TE I
wZA g FwsT Y & P ora § A g
qat 7t wgran & frgger it Fr oy
frr arfidefor =xa daa # ;d o7
7g & 3% 7 vy woETars ¥ waey AT
T, &1 TAT T g F sy
Ffwa gt weafoum 7 & w7 W
dAra wagRe w1 Ar agy, afas gAty
woaTaTe w1 fir T wT wTATe WA
™ =57 1 35077 foardy v g AT
SO TaTe @ P gy WA TR T

& s g fo oW wwa waraw
w7 § Afrer & oy foar s
qraATq Fratfery wF o1 1§ § 3T
gg wrow v fr wlerae, T,
giermyr # a7y # farat ¥ g
grragt ¥ faw w7 g qw afvdsfae
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[ e o)

e QT 7 JOw §< | 7gt ¥ Forear-
faat #Y forrer oot aw wor wifaw
WAEAT FY GETA FT waw< g A
wH ¥ FH ITH w97 q941 F7 wfaswy
wra Y gfaar o faer &% gEfayg
@ afegi & oF oF ardwte
AT Y ST FAOT FY T |

ot ava M & wlarars & foear-
foft & wraew & #T WEET § 9%
7! o) g ot & qr ¥ § 1 97 AR
Fqw A1 wiwd fad § AR A 7 F ey
AR & fir o 4T Quoo # qaa 13 §
I faw 977 g7 fAaT FT 000
R At oy § | ord wiafom 9w
o a2 st A ST S | 4g
X fRaTHT ¥R00 X G ATAT | 7
arr wfaw gfee ¥ @7 e & fx
& wodt TEw g X Ad 2 waA
R} wady ST & WET 0% Ay WA
g & wleras & oF faga & ax ¥
forrd R T @A TS A A
w9 | i fow @t Y 7z o
wreq & fir 5= agt fa7 o 3 faw
# AT FAT @ & qOT Qoo F HHTAT
& T Y00 Tqq £ ¥ 7HT | 7 AN
AT g R & AR A T T T oqE
VAT T WTIH 974 A 2 | 47T AT
TR qTE A9 gu dHr Y gmr g o
I & ®OT AR T ' § /) qfw
¥ e wfafafa g, oo oo oy Afes
wds g ot & & F 7 7w A}
IOk qTHR )

€ e ¥ o T ¥ Ty ¥
¥ wuf gf off foest oo amr v fw
faf & @ vy & Ty #r o
@ oy Y fawrast & F ) qeew
wfm & 998 %< fear aw o7 77 @
w! W S urey @ w1 & Ay wve

APRIL 8, 1961

for Grants 9402

Y TE F7 R N v marary
Fravamin g rg s fawg &
g7 ¥ ¥t wfeare ag ¢ fv o & agt
@t W E@fedT—aeT @
7 & v afs o #r gee 47, @ wrra:
T AT AT, FEL FY IR T T
save faar s, @Y ey ag) wra,
™ fod w19 @ dwEAt H O @
wraey ¥ M1AATT AR, Nfw F v
T wgry w1 g wR gfF TN
ST AT g qeeq gfezwvor woraT
g &, Taferdt wewe @ f oo e o7
Fr$ wwryr frorer W7 1 T & WA
F AT Ti #Y AT GG FT AR Y
fram——sa gEifada # grY w3,
It fF Frgfaee o & wofea §—aw
TIRTT T A1q AR A WA X
Iqfeaar 3T fagr mar | 37 wETTOY #
37 F A g wwe fwmr fr o=
geng € M WE & [oEA,
WATA WETA T, TF OAHEdT FT
Ty =% ) AfFT § oww adf omar
g Foomoab e g vy 3 uw I Ay
o A cf a7 o & e
FT T T % fE o 7 @y wATew
T 3T ITETT WY T TR i qg
ofam g @ ofaa & e g 5
AR ®A g7 T 9% e F @
TITT 3N | AR & Avr agw gEr
feafa % # 9% g i #1 g27 ¥ 7
@7 o afeg fogmd s
endrwr 1 mffe & afrareeaEr S
oY F71 7 2 g, i 27 ¥ gwr
wfzew? & ag wf @ & v fr gt
Wrear- # 71 77 % ¥ 9K Ag AW
T mamafidmaifra
s Tigi T &Y AR |

& gyTn & fravd # ag of faar
guT ¢ fr vt @@rel & ey oY
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Mr. Deputy Speaker: There uare
nineteen cut motions relating to the
Demands under the Ministry of
Rehabilitation which have been
selected by hon. members to be mov-
ed. They may be moved provided
they are otherwise in order.

o 3% g &, aafy 37 & qw sTwn
7Y q, fore & T 9% 37 o gyfarar
qoraw faar o @war, afes foe
fafredt & a7 @ wowmar & fe-ga wt
aré gae wyg ofy ofa & feem &
fed ord 1 & ¥ ww Frew & A
grafy #f ¥ wgael, =t T, ¥
qgT =TeT 91, anfE F g e # fafrae refugees of West Bengal

ATTETE STy FR % | F Frdw T .

g g i g S g AR o e ms:: Aurobindo Ghosal: 1 beg to
TS 777 A AR A aCw g, A
W ATy woft off s siwtay @Y w-
wz 2 g fe o s foedr Ay wet
¥ wew @I, e 9 o wmEy
Y gaTe efr aw Tl @ o,
T W qgraar 2 & fod oy sqwewr
& wE ¥ | Afwr afk qg wia feedy qald
X A & frdew s W
ogt W fedft & §aw ¥ s
¥ gt wxrer qaw foig fem 8,
agt S & A § A fewre fegr
wTT | ¥ W Al wagry fefe ¥ §,
¥ fod T eI g agraar PWF AR A
e g fearomg

Need for more publicity of the pro-
gress of Dandakaranya amongst the

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100.” (148)

Need to start the sericultural cultive~
tion in Dandakaranya

Shri Aurobinde Ghosal: I beg to
move:

‘“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100.” (144)

Need for enquiry as to proper
rehabilitation of refugees sent to U.P.

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs, 100.” (148)

g ¥ # @Ay W™ ¥
srfal , gemerd & =W § o

frae w<aT wTEaT § | I A ey oy
oF o A faslt &) ¥ @ 9@
Wl ¥ gAY wWa %y Ty ey g,
afwT o ®Y Jx & avEy w7 T 1T
o § WuxAITNr faw wwwar
T ¢ s gara s vw § gfe
T QU A | I WX st 6
g Qg TR e g,
NN A g § ok N ufe-
wa § I e o gErT & ol
wifgg , aife o o off s 3) a¥,
#Y fr ot I7 mofal WL g
f& et gmiframi

Need to rehabilitate refugees of West
Bengal in industries

Shri Aarobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100" (146)

Need to give loans in lump sum

Shri Aunrobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilltation be
reduced by Rs. 100.” (147)



Need to inspect the small industries
started by refugees in West Bengal

Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the
‘head Ministry of Rehabilitation be
reduced by Rs, 100" (148)

Need to guide and render help to
refugees of West Bengal to develop
the small industries

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100" (149)

Need to absorb the retrenched em-
ployees of the Ministry of Rehabili-
tation

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs. 100." (150).

Need to continue the Ministry of
Rehabilitation till all the Camps are
closed

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs  100." (151)

Failure to provide alternate employ-
ment to retrenched employees of
the Ministry

Shri Vajpayee: I beg to move:

“That the Demand under the
head Ministry of Rehabilitation be
reduced by Rs, 100" (1466)

Need to appoint a non-official com-
mittee to enquire into the rehabili-
tation affairs of the States concerned

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Expenditure on Displased

APRIL 5, 1861
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Persons and Minorities be reduced
by Rs. 100.” (152)

Need to revise policy in regard to the
charging of land price from the dis-
placed persons who have constructed
houses on nazul land in Multani
Dhanda, Paharganj, Dethi

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persong and Minorities be reduced
by Rs. 100.” (1487)

Allotment of shops constructed in
various Government employees’
colonies

Shri Vajpayee: I beg to move:

‘““That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs, 100.” (1468)

Failure to settle displaced persons
living in the Kingsway Camp since
1947

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs. 100." (1469)

Failure to provide houses on a no loss
profit basis to displaced persons liv-
ing in the Purana Qila

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs, 100.” (1470)

Failure to register claims of displaced
persons from Pak-occupied territory
of Jammu and Kashmir

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs. 100." (1471)
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Need to provide adequate relief to
refugees from Pak-occupied terrmi-
tory of Jammu and Kashmir

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Rs. 100.” (1472)

Failure to settle East Pakistan dis-
placed persons

Shri Vajpayee: I beg to move:

“That the Demand under the
head Expenditure on Displaced
Persons and Minorities be reduced
by Re. 100.” (1478)

Failure of the Rehabilitation Indus-
tries Corporation in implementing
schemes undertaken.

Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the

head Capital Outlay of the Minis-
try of Rehabilitation be reduced
by Rs. 100.” (153)

Mr, Depaty BSpeaker: The cut
motions are before the House.

Shri Aurcobindo Ghosal (Uluberia):
Mr., Deputy-Speaker, Sir, it is unfor-
tunate for the people of West Bengal
that while one refugee problem still
remains to be solved, another refugee
problem has been dumped on them
and another is in the offing i.e., the
Berubari refugee problem.

I want to know from the hon.
Minister as to who is responsible for

the rehabilitation of the Assam
refugees. Is it the Rehabilitation
Minister, or the hon. the Prime

Minister, or the Assam Gov-
ernment, or the West Bengal
Government, or the non-official
emissary, Mr, Asoke Sen? We are
unable to roam about in search of the
real person for giving help for the
rehabilitation of the Assam refugees.

CHAITRA 15, 1883 (SAKA)

for Grants 9408

Sir, first of all, it is my reading that
the Assam QGovernment even now is
not very much willing to accept the
Bengali refugees. There are some
reasons which have convinced me of
this, There was a dispute as to the
number of refugees which the Assam
Government would take. I do not
know whether this dispute has been
resolved, and what the latest position
is, Secondly, Sir, the procedure to be
followed is dilatory and cumbrous.
There is the procedure of screening.
I have received sheafs of screening
papers, where persons who have not
received any loans are shown as hav-
ing received loans on the basis of
which potices are being served on
them. I wish to refer to only two
such cases, for want of time. One is
the case of Shri Niranjan Brahmachari
and the other is the case of Shri
Subhashini Bala Basu. What is the
use of this screeming? Persons who
have not received a single farthing
are shown as having received loans.
There is no machinery to which these
complaints can be lodged. This sort
of screening is very defeciive,

Sir, my next polnt is that the Assam
refugees are given Rs. 200 as grants
in the beginning. This was stated by
the hon. Minister even day before
yesterday in reply to a question, But
1 can show him about fifty letters
written by Assam rcfugees, wherein
they say that they have not received
a single farthing even after going back
to Assam. They are given only one
seer of chiru, one poa of gur and one
rupee per day. This is given when
the notice 18 scrved and  Assam
refugees have to go to their locality
with the help of that. Aftler gowng
there they are expected to be given
Rs. 200, But most of the refugees
afier going back to Assam have re-
ceived nothing. This sort of advertis-
ing that Rs, 200 has been pgiven to
them and that stil] they are not going,
is no good.

Regarding the loans which are
being granted, they are being given in
driblets with the result that they can-
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not be utilised for rehabilitation pur-
poses. I can mention the names of
seventeen refugees who though they
were sanctioned as much as Rs. 1,000
to Rs. 12,000 in fact received only
Rs, 200 to Rs. 500. Five or six
months have now passed and they
have wrilten so many applications to
the different Ministries that it is diffi-
cult even to locate them. Nobody has
cared to reply to these letters, not to
speak of giving these loans. It is this
sort of refugee rehabilitation which is
going on in Assam., There has been
great bungling as a result of which
the Assam refugees are suffering to a
great extent.

I would not like to refer to Goresh-
war Bazaar. Goreshwar Bazaar was
mainly populated by the Bengalee
shop-keepers. After the people left
Goreshwar Bazaar, the lands which
belonged to the P.W.D. were taken
away and when after the disturbances
the land was wanted, the Assam Gov-
ernmen! informed the Rehabilitation
Ministry thal that land belonged to the
Railway Ministry. The Railway Minis-
try was asked by the Prime Minister
himself T am told, and the Railway
Minister has replied that they have no

land and it belongs to the Assam Gov- -

ernment. The whole land which be-
longs to the Assam Government, on
which about four hundred shops of
Bengalee refugees were situated, has
not been given to them and they are
not being rehabilitated for that reason
in that area.

Another point I would like to sub-
mit is that of late force is being
applied on the Assam refugees for
leaving their camps. I would in this
connection request the Rehabilitation
Ministry to take the cooperation of
the Assam Refugee associations. The
refugees want to go; they do not want
to remain in camps, But there is no
sense of security, and if Government
can enthuse them and give that sense
of securitv they are certainly agree-
able to go immediately; because, they
are not really very much fond of
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these worst type of camps in which
they are living.

Regarding doles I would request the
hon. Minister to see that so long as
proper screening is made and they are
given proper help. Then at least
Rs, 200 should be given to them after
they go back, and unless that is done
there is no question of serving a notice
on them and stopping the dole or re-
ducing that dole in the camps.

As regards their going back, I would
request the hon. Minister even today
to enquire whether it is not a fact that
about seven or ten families who left
for Assam on the notice of the West
Bengal Government are still living
outside the Gauhati station, because
after their return they have not been
given any rehabilitation grant by the
Assam Government.

I would like to refer to another
point regarding the rehabilitation of
East Bengal refugees. Now we come
to know that a large number of
refugee families are being taken to
U.P. In U.P, naturally, the refugee
population is concentrated in the two
districts of Naini Tal and Pilibhit.
There are a Jot of complaints from
these refugee colonies. The main
complaint ig that after the refugees
are sent to these places they have to
wait for eight or nine months for
rehabilitation. If the Dandakaranya
project is prepared to receive these
persons, why should so many refugee
families be sent to U.P. where there
are a lot of complaints? I think the
hon, Minister should divert these
refugees to Dandakaranya.

And lastly I would make this
request to the hon. Minister, because
he has a wonderfu]l knack of shifting
the responsibility from his own
shoulders to the shoulders of others
who are not accountable to us; that
is the only reason for which he is
shifting these things to the States and
other departments so that none may
be accountable to us in regard to
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the problems of rehabilitation. I
would therefore request the hon.
Minister to help us, and I can give
him an assurance that I can take
ninety, per cent of the Assam refugees
to their places if he gives this assur-
ance gbout their rehabilitation In
Assam and stands security for them.

Mr. Deputy-Speaker: Shri Bimal
‘Ghose. Five minutes,
Shri Bimal Ghose: 1 will finish

within five or six minutes.

Shri Mehr Chand Khanna: Sir, he
might speak while sitting; he is not
well.

Mr. Deputy-Speaker:
sit down and speak.

Shri Bimal Ghose: Thank you, Sir,
it is not necessary. I will briefly
refer to two or three points. A serious
defect of the Rehabilitation Ministry
or the gpproach of the Government to
this problem of refugee rehabilitation
appears to me to be this, that for
some timge now the emphasis 1s on
winding up the Department, not on
the problem of rehabilitaling refugees,
I wil] not say that this Department
should be a permanent one. But let
the Department say that the refugees
wil] be rehabilitated and as soon as
their rehabilitation is completed the
Department will go out of existence.
Then nobody wil] be sorry, and I am
sure the hon, Member will be in
position somewhere else. So I would
request the hon. Minister, as many of
my friends have sald, not to commit
Hara-kiri himself,

Yes, he can

The second point is that before the
refugee rehabilitation problem is com-
pleted; he should also consider the
question of compensation to the East
Bengal refugees. I am sorry that my
hon. friend Shri Ajit Singh Sarhadi
iz not here, He made a comparison
between FEast Benga] refugees and
West Pakistan refugees. I would not
have made that comparison. Both
have suffered and both should get
eompensation,. Whoever gets a few
-'pees more, it is immaterial to mae.

at the problem remains that while
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in West Pakistan there was this com-
pensation which the refugees obtain-
ed, in East Pakistan, on account of a
friction, the refugees have not got
that. Something should be done 1n
this respect.

Associated with this question is the
rehabilitation of the employees in the
Rehabilitation Department. When the
Department is going out of existence,
what is going to happen to them?
The employees of the Rehabilitation
Department are very much worried
about their future. And I would like
the hon. Minister {o assure us that
their future will also be looked after.

The third point is about Dandaka-
ranya. I would ask the hon. Minis-
ter to be a little patient. The reason
why the refugees have refused to go
latterly has been this. We had also
told the hon. Minister earlier that the
first refugees who had gone there did
not have a very happy experience, and
it is the first batch of refugees who
carrieq tales about Dandakaranya. 1
am sure, now that the conditions have
Improved and this fact gets known, the
Bengali refugees will also be going.
Therefore, I would like him to be a
little more patient and give some more
time. And before he accepts sugges-
tions that others should go, he should
consider the suggestion of my hon
friend Shri A. C. Guha that the par-
tially rehabilitated refugees should be
given an opportunity, not up to only
10 per cent, but to the extent that the
partially rebmbilitated refugees want
to go.

Lastly, the Assam refugee problem
has been referred to by my hon.
friend Shri Aurobindo Ghosa]l and I
do not want to dilate on it. I would
like to know if the Berubari refugees
have also been entrusted to the hon.
Minister's care and, if so, what he
is doing in that regard.

Shri Mehr Chand Khanmaa: Sir,
fourteen years ago this Ministry was
created in the wake of partition
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About ninety lakhs displaced persons
left West Pakistan and Fast Pakistan
and came over to India. About forty-
eight lakhs came from West Pakistan
and about forty-two lakhs from Bast
Pakistan. During all these years we
have passed through many stages, the
stage of relief, then rehabilitation,
and, in the case of displaced persons
from West Pakistan, also compensa-
tion. About Rs. 400 crores from our
own national revenues—we have not
received a penny’s aid from any other
country or any world organisation—
have been spent on the relief and
rehabilitation of displaced persons.
And in the case of the westerh region,
compensation as far as urban evacuee
property is concerned has been given
to the tune of about Rs. 150 crores.
This is made up of cash, allotment of
houses and adjustment of public
dues. Over and above that, we have
allotted nearly 25 lakhs standard
acres of land and about a iakh rural
houses. At a rough estimate the value
of these lands and houses may be in
the v cinity of about another Rs. 100
crores to Rs. 120 crores.

So, Sir, you will see that large sums
of money have been spent on the
relicf and rehabilitation and for a
section of the population even in the
payment of compensation We have
to see, after all these years, whether
the particular purpose for which this
Ministry was set up, namely to deal
with the human problem of these
unfortunate people who had to be
taken out of their roots, from their
hearths and homes, the lands of their
forefathers, whether that problem has
resolved and, if so, what remaing to
be resolved and whether for the resi-
duary problem that there is today, the
gpecial Ministry that was created four-
teen years ago should continue or not.
That is the problem or that is the
question which has been posed to me
by practically every hon. Member.
What was the problem? To what
extent has it been resolved, and what
remains to be resolved? For the
residuary problem, do we still need &
specialiseq Ministry? 1 shall try and
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answer as fully as I can, these criti-
cisms or these kind of observations,
because 1 could see that as far as the
Ministry is concerned, as far as the
officers are concerned, including the
Minister himself, there has been all
round appreciation of the work that
we have done. There was a time
when I was being accused of saying
‘We shall see that this Ministry never
comes to an end’. But nobody is
accusing us; today, the advice that has
been given to me by every friend,
whether from this side of the House
or from the other side of the House
is that I should not indulge in my
suicide, in my hara-kiri, in my politi-
cal dehabilitation, and that I should
go slow. I appreciate all those kind
sentiments,

I shall first take up the eastern
region, because, for the last six years
or so, I have spent a major part of
my time there. As I have just told
you, there are about 42 lakhs displac-
ed persons in the castern region; of
them about 32 lakhs are in West
Bengal and the remaining, namely
about ten lakhs are in Assam, Tripura,
Bihar and Orissa. As far as these
four States are concerned—I am leav-
ing out West Bengal—we have al-
ready given assistance to about
1,85,000 families in these four States,
involving an expenditure of Rs. 60
crores. Now, the Rehabilitation De-
partments in all the four States that
I have just mentioned have already
been closed, but before the Depart-
ments were closed, I took care to see
firstly that the State Governments
were consuited, and secondly to find
out what the residuary problem in
those States was. The residuary pro-
blem was discussed with sympathy
and consideration. I feel—and that
has been my feeling for a very long
time—that if my Government can
give me Rs. 400 crores to spend on
the relief and rehabilitation of dis-
Placed persons, I can certainly go to
the Government and to my colleagues
and ask for a few crores of rupees
more. [ would not myself like that
this problem which has been tackled
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all these years and on which such
huge finances or such huge amounts
of money have been spent, should, in
the fag end of the life of this Minis-
try, be stinted or dwarfed or not pro-
perly attended to for want of a few
more crores of rupees.

So, the residuary problem was fully
discussed with the State Governments
and whatever provision was required
for meeting the residuary problem in
those States has already been agreed
to and provided for. Now, that
would leave the problem of West

Bengal.

As far as the problem of West
Bengal is concerned, up till now, we
have given rehabilitation assistance to
4,55,000 families, This is an addition
to the 1,85,000 families that I have
just mentioned in those four States,
and tr- expenditure comes to about
Rs. 130 crores.

The problem of Bengal, as has been
rightly remarked by the gentleman
who opened the debate and by my
friend who followed him....

Shri Muhammed Elias (Howrah):
The one is a gentleman and the other
is a friend? Is it because he belongs
Eo the Opposition?

Mr. Deputy-Speaker: The objection
ig that all are hon. Members here, no
friends and no gentlemen.

Shri Mebr Chand Khanaa: No
gentlemen? I am very sorry. 1
apologise,

Mr. Deputy-Speaker: All Members
here are to be addressed as hon.
Members, and no distinction is to be

made.

Shri Mehr Chand Kbanna: They are
not to be called gentlemen? Very
well. I shal] leave it at that.

The hon. Member Shri Prabhat Kar
who initiated the debate and was
followed by Shri AL C. Guha made
two pointed gbservations. One was in
relation to the campers, and the other
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was in relation to the partially reha-
bilitated families within the State of
West Bengal. .

As far as the campers are concern--
ed, today I have been accused, and I
think T have been accused once be-
fore also, that I have allowed these-
unfortunate people to live in camps
for a very long period and that pro-
per action has not been taken
in the matter either to re-
habilitate them or to disperse them:
from the camps. I plead guilty to-
the charge, and I plead guilty to the
charge on this account namely that
these unfortunate people who came
from East Pakistan came in a tatter-
ed and shattered condition., 1 saw
them with my own eyes at some of
the border stations. As many as
10,25,000 persons out of 42 lakhs per-
sons had to be taken inside the camps.

When 1 took over this Ministry
about six years ago, the number of
campers then wag round about 30,000
to 40,000. You would see, Sir, that it
has been a question of clearing the
camps and filling them. We keep on
clearing the camps and rehabilitating
the persons, but Pakistgn kept on
sending more people out of East
Pakistan, and again filling my camps.
I went to Bengal or to Calcutta with
great hopes, but soon after my arrival,
my friend from Pakistan—about
which reference has been made by
Shri D. C. Sharma already—scnt out
within two years, namely 1955 and
1956, as many as six lakhs of persons.
Of them, over 50 per cent., nearly 53
per cent., found admissions in camps,
The result was that my camp popula-
tion which was about 30,000 to 40,000
only at that time immediately rose to
about 3} lakhs. Now, it can be said
that perhaps proper mcasures have
not been taken in the matter of their
rehabilitation, that we have been soft
with the State Governments, that
perhaps we have not exercised the
same amount of control over the es-
tablishments, as we should have done,
In fact, our Estimates Committee has.
talked about it and said that our res-
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ponsibility does not finish with the
sanction of a scheme or the sanction
of a loan only but we have to see
that that Scheme is fully implemented.
We are taking that action, and are
doing all that is humanly possible.
But 34 lakhs persons had to be ad-
mitted in camps. Today, the number
is only about 80,000. Even during
this year, I mean 1860-81, 45,000 per-
sons have left the camps.

Last year, unfortunately, the Danda-
karanya scheme was discussed whe-
ther in Bengal or in this House in
such a way that—I do not minimise
my shortcomings; nor do I minimise
my misfortunes—the result was that
this scheme started with a very bad
start. Till then, refugees were going
to Dandakaranya in very large num-
bers, but, suddenly about this time
last year, it was decided that till cer-
tain conditions were fulfilled in
Dandakaranya, no refugees should go
there. What I did was that I invited
the Chief Minister of West Bengal
along with his colleagues, 1 invited a
large number of members of the West
Bengal Assembly representing each
group plus a large number of editors
of newspapers, both from West
Bengal and from Delhi, to go to
Dandaskaranya and see things for
themsclves. It was stated that it is a
good scheme and it has great poten-
tialities. The requests made by the
Government of West Bengal were (1)
that their Chiet Secrctary, like the
Chief Secretaries of Madhya Pradesh
and Orissa, should be associated with
the project, (2) that there should be a
whole-time Chairman, and (3) that
the project should be given a sub-
stantial amount of autonomy. All
the three proposals were accepted.
Even then, we found that the refugees
were not moving to Dandakaranya
It was suggested in the meeting of the
<Chief Ministers of the three States,
West Bengal, Madhya Pradesh and
-Orissa, over which I presided in Delhi
in September, that the voluntary
system should be tried. I said, know-
ing from my past experience, that it
was not going to bear any fruit, but
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1 should not object to it. Nothing
happened, Sir. Then it was suggested
that we should organise a ‘Danda-
karanya Week' and in that ‘Danda-
karanya Week’, there should be
lectures and we should tell the people
what facilities they are going to get
in Dandakaranya.

Shri §. M. Banerjee: By whom?

Shri Mehr Chand Khanna: The
Chairman should go there and explain
to the people, the Chief Administra-
tor should go and the Rehabilitation
Minister of West Bengal would go.
That was done and tried for full one
week., Result again—nil.

Then a meeting was held between
me and the Chief Minister of West
Bengal in early December. On one
side, we have already spent about
Rs. 10 crores on the implementation
of the Dandakaranya scheme, ex-
penditure to the exlent of Rs. 15
crores has already been accepled and
my budget 1tor this year is Rs. 7
crores. On the other, during the
whole of 1960-61 though we have
been spending in Dandakaranya at
the rhte of Rs. 2 lakhs a day, I have
alsg been spending Rs, 1 lakh a day
on ‘he maintenance of camps in West
Bengal; our expenditure on camps in
West Bengal—we have no camps in
any other State in India—last year
was Rs, 8:15 crores; I asked the Chief
Minister and Rehabilitation Minister
of West Bengal as to what we are to
do under the circumstances. If I am
going to develop the Dandakaranya
project, if I am going to hawe a big
organisation there, what is the pur-
pose therefor? It has cost us any-
thing between Rs. 70—80 lakhs a
year. ] have purchased reclamation
machinery to the value of Rs. 4}
crores. Foreign exchange to the
extent of Rs. 2§ crores has been utilis-
ed in the purchase of that machinery.
The number of Komatsu tractors that
we purchased in 1959 was 88. The
number of Komatsu tractors for
which orders were placed last year Is
78. The number of Caterpillar trac-
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tors I have bought from America and
put in Dandakaranya is another 43.
And on top of it, we have got the old
CTO tractors. We are going ahead
with the development programme,
Thousands of acres of land have al-
ready been reclaimed; others are in
the process of reclamation. Villages
after villages have been set up.

But, Sir, I had to ask the Chief
Minister of West Bengal: what are we
to do under the circumstances? This
voluntary system does not seem to
carry any weight with my friends in
camps in West Bengal. 1 do not
want to go into this aspect, whether
it is a vested interest or a political
interest. I am not concerned with
that. I am only concerned with this
aspect of the matter as to whether the
Dandakaranya scheme is going to suc-
ceed or going to fail. Last vear I
was on the mat for it. There has not
been even a little ecriticism of the
Dandakaranya scheme this time. I
am glad, and I am grateful to the
House for it.

So a decision was taken that this
could brook no further delay and
notices shall have to be issued to the
campers. This decision has been
taken with the full concurrence and
unanimity of support of the Govern-
ment of West Bengal. We started
issuing notices from January 1861.
During the last three months notices
have been issued to about 5,000
families.

Shri Ajit Bingh Sarhadl: Reports
speak of 1700 only.

. 8hri Mehr Chand Khanna: In the
imitia]l stage, the number was 1,700.
During the months of February and
March, notices have been issued to
another 3,000 or 3,500 families.

Bhri Ajit Singh Sarhadi: What was
the period of the notice?

Shri Mebhr Chand Khanna: I am
coming to that.

It has been agreed that during this
month notices shall be issued to an-
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other 2,000 families, excluding the
1,000 families who are to go to U.P.

I might just say a word about UP.
Rehabilitation in U.P. has been of the
highest order. Up till now, there has
been a tremendous demand upon me,
and in this case I believe my hon,
friend, Shri S. M. Banerjee, will also
agree with me. ...

Shri 8. M. Banerjee: 1 agree.

Shri Mehr Chand Khanna: . ...that
the refugees from East Bengal do not
wish to go to Dandakaranya and wish
to go to U.P.

An Hon, Member: Let him refer to
him as hon. Member Shri Banerjee.

Shri Mehr Chand Khanna: Yes, my
hon. friend from Kanpur.

We agree generally outside the
House if not inside the House, butl
this time he will agree with me in-
side the House also.

Shri S. M. Banerjoe: Sometimes we
do agree inside the House also.

Shri Mehr Chand Khanna: It has
been decided that notices to 8,000
families shal] be issued till the end of
April 1861. The tota] number of
agriculturist families in camps in West
Bengal is 16,000 So by the end of
this month, notices would have been
issued to0 50 per cent, of the families.
From the 1st of May onwards, notices
shall be issued to 1,000 families cvery
month, meaning thereby that the pro-
cess of the issue of notices shall be
completed by the 31st December 1861,

When I was coming to Delhi only
a few days ago, 1 saw my friend,
Shri Profulla Sen, and told him that
generally questions are asked in Par-
liament at the time of the discussion
of the Demands of my Ministry and
I am going to be asked a pointed
question: ‘Is the history going to re-
peat itself?”” “This time, do we mean
to be irm in the issue of these notices
and the dispersal of these families
from camps who refuse to go to
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Dandakaranya or UP.?” He said:

“You have roy authority to say that
we shall deal with the matter firmly’.

Why are we doing that? For the
simple reason that Dandakaranya to-
day is a success. Large sums of
money have been spent on Danda-
karanya. 1 want Dandakaranya fo
succeed. 1 am prepared to defy my
hon. friend, Shri Ajit Singh Sarhadi,
and some other hon. friends here and
say that as long as I am the Rehabili-
tation Minister, the first charge on me
shall be the rehabilitation of campers
from West Bengal and the second one
will be the advancement of the in-
terests of the tribals there.

15 hre.

Shri Ajit Singh Sarhadi: I asked
what is the period of the notice.

Shri Mehr Chand EKhanna: I am
coming to that. Once these campers
have been dispersed, then the ques-
tion shall arise what should be the
shape and the character of this
Dandakaranya project. I am sure, if
it is decided that every one can be
taken there, then perhaps the Minister
for Rehabilitation may not be in-
charge of this project. But, I do feel
that if the Dandakaranya project is to
succeed, it must have man-power and
if the man-power is to come from the
camps in West Bengal, till that man-
power comes, we cannot implement
the scheme properly.

The period of notice is two montha.
Some notices have expired and ac-
cording to the State Government,
doles of 1500 families have already
been stopped. In spite of this deci-
sion, in spite of these notices, in spite
of this propaganda, the response fiom
the camps in West Bengal is highly
disappointing. During the last taree
months 1 do not think more than 200
to 250 families, in spite of these
notices, have gone to Dandakaranya

Shri Ajit Singh Sarhadi: Have the
doles been stopped in those cases?
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8hri Mehr Chand Kbapna: Sir, I ¢
assure thf E:use that every possi
effort shall be made, every Dersuaao“
that is humanly poss:ble shall be
gvailed of in asking the campers in
West Bengal to go to Dandakaranya
and if they do not go, we will be
left with no option but to stop their
doles. I am not using any com-
pulsion. A friend of mine belongu;g
to the Opposition party said only a
few days age in the Bengal Assembly,
then repeated it in his paper, that
the Government shall have to nwcet
with dire consequences if these
refugees are asked to go to Danda-
karanya and doles stopped. My own
fecling in the matter 15, and I would
like to tell the hon. friend of mine,
that you are not a friend of the
ees, you are not a friend of the
displaced persons. If you want to
make these unfortunate people
beggars and use them in your own
political game, you are doing no
service to humanity, you are doing no
service to the displaced persons.

Now, I shall deal with partially
rehabilitated families in West Bengal.
I am not prepared to accept that
their number is 20 lakhs. That
would be a very high exaggeratian
even if it comes from Mr. Guha.

Bhri A. C. Guba: Out of 20 lakhs
rehabilitated, 50 or 60 per cent. will
be partially rehabilitated.

Shri Mehr Chand Khanna: Ten
lakhs. I do concede that everyone in
West Bengal has not been fully re-
habilitated. = Whatever the reasons
may be—I need not go into them—
whether it is the love of a Bengales
for West Bengal whether 1t is my
fault that I am not able 1o inculcate
tull sense of confidence in him, he
has not gone outside West Bengal to
the extent that we wanted him to go.
And the result has been that in that
State, which was partitioned unfor-
tunately on account of the creation
of Pakistan, two-thirds of the land
went away to Pakistan, one-third
came to West Bengal along with that
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came over 50 lakhs displaced per-
sons. There ig a tremendous amount
of strain on the land and the physical
respurces in West Bengal, There is
upemployment. There is the highest
density of population. On one hand I
am told that we have failed in aetting
up of industries, and my hon. frjend
M. Prabhat Kar said that we have
failed to provide employmeut in a
prablem Btate, on the other hand it is
his Party that goes on {trumpeting
everyday that there is a lot of land
availablé in West Bengal West
Bengal has reached a saturation
point, There are ne lands available
in West Bengal and if you want these
partially rehabilitated families. ...

Shri Muhammed Elias: Have you
ever replied to the alternative pro-
posal which has been given by the
West Bengal Opposition members and
which was also placed before this
House several times? The alterna-
tive proposal was to reclaim land in
South Bengal by which thousands and
lakhs of refugees can be rehabilitated
there. You have never replied to
all those points.

Shri Mehr Chand Khaona: I am
very thankful to my hon. friend Mr.
Elias for kindly reminding me about
those things. But, I do not propose
to deal with them. I am only saying
that the problem of the partially re-
habilitated people must be tackled.
For this what we have done iz that
we told the West Bengal Government,
“Will you please assess your problem
and let us have the details?” Only
about one and a half months ago—I
think, I am correct—a meeting was
held at the level of the Secrctaries
where the residuary problem of the
Government of West Bengal wag dis-
cussed. We are asking for a little
more information and after the In-
formation is received, I propose to
discuss the problem of the partially
rehabilitated families in West Bengal
with the Chief Minister and the Re-
habilitation Minister of West Bengal
themselves. | want to go to them be-
cause if I have to prove my bona fides
to this House, if I have to assure you
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that the residuary problam ly geing o
be tackled in an efficient manper hy
the State Goveramept of West
Bengal—there should be no difficulty
in the flow of funds and the exami-
nation of the schemes—I canpot be
accused of commiting hara-kiri in
haste. So, I wish to assure the Hpuse
that in the next month ar twp I
would be in a position to fAnalise the
residuary problem in West Bengal
after consultation at the highest level
in West Bengal that is, the Chief
Minister of West Bengal. What the
amount is going to be, it is very difi-
cult for me te say. But, a rough
idea that hag been given to me is that
it might be in the vicinity of abeut
Rs. 40 to 50 crores. 1 have tald you,
Sir, and 1 go on repeating that the
matter of the partially rehabilitated
families in West Bengal shall be
fully and properly examined.

Shri Prabhat Kar: What about in-
dustries?

Shri Mehr Chand Khanna: As far as
industries are ooncerned, I would
give you the figures in brief. I
would confine myself to West Bengal
because my hon. friend, Mr. Prabhat
Kar, conveniently ignored the other
four States, The number of medium
and cottage industries, set up by the
Ministry, by the State Government of
West Bengal and the Rehabilitation
Industries Corporation is round about
80, involving an expenditure of about
Rs. 5.8 crores, and they snould pro-
vide employment to about 20,000
persons.

As far as employment is concerned,
employment is being given through
two specific sources: one s through
the Employment Exchange and the
figure is round about 568,000, the
other is through training. We have
trained nearly 40,000 persons up till
now.

Shri Prabhat Kar: How many of
the people trained in your training
centres have been employed?
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Shri Mehr Chand Khanna: I could
‘not givé you the number; but 40,000
persons have been trained and it has
"cost us crores of rupees.

Shri Prabhat Kar: We have never
complained about the expenditure on
- the part of Government. That is not
the point. The point is, exactly how
many persons have been really
rehabilitated by providing employ-
ment?

Shri Mehr Chand Khanna: If you
ask me whether I have a follow-up
organisation to see if Shri Prabhat
Kar after receiving training had been
placed in life, I am sorry to say I
have no follow-up organisation. But
my duty is to provide the avenues of
training and that has been done.

Shri P. N, Singh (Chandauli): To
sce that they get employment is not
your job?

Shri Mehr Chand Khanna: My duty
is to see that they get their stipends.
My duty is to see that these training
centres and production centres are
fully equipped. If you ask me, ‘Is it
not part of your duty to have a follow-
up organisation'? I would say, ‘Yes"
But I may tell the House that I have
to deal with 90 lakhs of displaced
persons. Perhaps the population of
the whole of the continent of
Australia is much less than that of
the refugee population with which
this country was faced.

Now, another charge was levelled
at my door by the first speaker. 1
am very hard pressed for time that
I am issuing certificates. I am being
most unkind to the displaced persons,
though he read it and did say that
the instructions were that each case
should be considered on merits. I
would be the last person to say that
the displaced persons who have been
rehabilitated should be again dehabili-
tated. That is not my intention. But,
I have also to see that those persons
who have received loans, if they are
in a position to pay, must also pay.
The suggestion of my friend, Shri
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Guha, is a very very good one. Remit
loans to the extent of Rs. 3,500 each.
I wish he had got that idea when he
was the Finance Minister himself.
Anyhow it is better to be wiser after
the event. That will solve my pro-
blem completely and I would not get
all 'the bouquets and flowers that I
am getting in West Bengal or Rajas-
than or elsewhere. Once these loans
are wiped off, I can assure you that
even the opposition parties would
take me out in a procession in the
streets of Bengal. I have no doubt
about it. But, I have to take the loans
as loans and grants as grants. I would
like to tell the House....

Shri Prabhat Kar: Why don’t you
create such a situation?

Mr. Deputy-Speaker: When he is to
be taken out in a procession?

Shri Prabhat Kar: By the oppnsi-
tion parties,

Shri Mehr Chand Khanna: I
planning for Nigambodth Ghat.

The total advance is Rs. 54 crores.

am

Mr. Deputy-Speaker: He has so
many rescucrs; he should not think
of going that side.

Shri Mehr Chand Khanna: From
the total of Rs. 53.5 crores advanced
in the shape of loans in West Bengal,
the loan that has fallen due is Rs, 25.02
crores. Only Rs. 25 crores or half the
loan has fallen due. But, what has been
the realisation? Rs. 1.22 crores; one-
twenty-fifth part of Rs. 25 crores or
about 4 per cent. That has been the
total realisation in the whole State of
West Bengal. And, in this, there are
loans from the Rehabilitation Indus-
tries Corporation; and there is a loan
‘'of about a crore of rupees that has
‘been given to the Transport organisa-
tion of West Bengal, a part of which
has already been paid. Then, there
may be certain recoveries from the
industrialists. I do not know, out of
this total of Rs. 1 crore, how much
has been realised from the displaced
persons in West Bengal who have been
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helped to the extent of Rs, 130 crores
and whose number is 4.55 lakh
families.

I will deal, within a few minutes,
with Assam and Berubari and then I
will go over to West Pakistan,

Shri Prabhat Kar: On the point of
certificates being issued and the
auctions being made, so far as that is
concerned, the loans should be paid
by the persons who can pay. There is
no question about it. But what would
be the position of those refugees who
are not in a position to pay?

Shri Mehr Chand Khanna: Hundred
per cent loss in loans and 100 per cent
relief expenditure is also mine. My
own feeling is—I hope I am wrong—
that not much attempt is being made
to realise the amount of loans.

Shri A, C. Guha: Why don't you
write it off?

Shri Mehr Chand Khanna: I accept
your suggestion and that is a very
good idea and I would take it to our
new Finance Minister. I would also
tell him that you were good enough
to make this suggestion. I am not
going to leave it here, because if he
can agree that all the money that has
been given in the shape of loans....

Mr. Deputy-Speaker: But Shri Guha
has made that suggestion after he
relinquished charge of the Finance
Ministry. He should not make it now.

Shri Mehr Chand Khanna: He
forgot it. He did not think about this
suggestion before,

1 was saying that I cannot accept
the position that loans are not to be
realised. But, I am, certainly, pre-
pared to accept this position that in
hard cases, every case should be con-
sidered on merits; and if a man is not
in a position to pay, he should not be
put to such a state of affairs that the
rehabilitation that has taken place s
completely destroyed.
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Assam, I am sorry to say that my
friend Shri Ghosal, either he was not
here when I replied to that question
the day before yesterday fully in
Parliament or....

Shri Aurobindo Ghosal: I was here.

Shri Mehr Chand Khanna: Or, I
am sgorry to say....

Shri S, M. Banerjee: Even today
he was reading it.

Shri Mehr Chand Khanna: Or, I
am sorry to say, he did not fully
realise the implications of the replies
I gave. In a few words I say that
the total number of families in the
camps in West Bengal is only 6,000.
At one time the figure was 31,000
persons. Today the figure has come
down to about 22,000 because they
are in the process of going out. This
is the total population of these
campers who have come from Assam
and have been lodged in the campe
in West Bengal. That is point num.
ber 1. The second is that 1 have
received hack 5,600 forms having
been duly verified by the Government
of Assam.

Shri Aurobinde Ghosal: Wrong
information.

Shri Mehr Chand Khanna: Out of
this, thke Government of Assam have
accepted more than 5,000 as bona fide
migrants. Ars regards those who are
considered as ineligibles, every form
shall be scrutinised by a team of
officers, onc from my Ministry, one
from the Government of West Bengal
and one from the Government of
Assam. The idea is to see that no
unfortunate person who has already
sufferrd on account of the unfortunate
circumstances should suffer again.
We are prepared to give him the
benefit of doubt even if he makes a
mistake, a little here or there. And,
I would respectfully tell my friends
like Shri Ghosal and others that they
should nnt unnecessarily doubt the
bona fides of the Government of
Assam. If out of 5,600 forms they are
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ptepared ts accept as many as 5,000
as elgibles, it does not lie in our
mouths fo say that they are doing
things which are not a credit to the
Government of Assam.

Secondly, the going back of these
campers from Bengal to Assam is the
concern of the Government of West
Bengal. In my discussions with the
Chief Mifiister and the Rehablilitation
Minister I have been told that they
would like these persons to go back
to Assam. Those who have to be
rehabilitated should be given rehabili-
tation assistance by the Government
of Assam and those who are to recefve
relief will be given that relief by the
Government of India—plus their rail-
way warrants and journey allowances
and all that. (Interruption).

Notices are being served upon these
families to leave at once. We do not
want another batch of persons to be
camping in the camps of West Bengal.
And, tomorrow, if I survive the hara-
kiri I m. -+ be told that I made another
mistake in allowing these people to
stay. I feel that it is in the interests
of these unfortunate persons as well
as in the interests of the Government
of Assam that these persons should
go back as quickly as possible.

Now, about 18,000 families were
affected in toto. About 16,000 are
those whose houses, shops and some
of their property might have been
burnt and looted. In the case of
14,000 the houses and shops have
already been repaired. Now, in the
case of Goreshwar, I hope I am making
a correct statement and I am doing
so on the basis of my talks with some
of the Bengali-speaking people that I
met in Gauhatl and they represented
cvery political party. 1 saw them
before going to Shillong and I saw
them after coming back from Shillong.
The total number of shops burnt in
Goreshwar is 60 and not 400. The
occupants of 29 shops have already
gone back to them. There now
remaing the question of about 31 shops.
There is some dispute about the land
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where the shops were first built but
I have been told by the Chief Minister
of Assam himself that he would like
these people to come back to that
very land. But there is some difficulty
about that land. The land that has
been offered as an alternate land is
already squatted upon. 8o, the Chief
Minister of Assam himself has volun-
teered to erect 31 shops and he gave
that order in my very presence in
Shillong. And the site itself is very
near to that land. In fact it is on the
main road. I am hoping that as far
as Goreshwar is concerned this pro-
blem of the construction of the shops
shall be resolved and the shops con-
structed soon. I am prepared to tell
my friend Shri Ghosal, that after
reading one of the dailies quoted here
yesterday, I am going to take up the
matter with the Chief Minister of
Assam and ascertain whether the
figure given in that paper which was
quoted by Shri Ghosal is correct or
whether the figure that was given to
me by him and also by the Bengali-
speaking people in Gauhati is correct.
I shall look into the matter and if any
further action is needed, that shall
be taken. Now, Sir, 1 come to
Berubari.

Shri S. M. Banerjee: There are
Bengalis in Assam who were actually
shifted to the various camps in Assam
itself.

Shri Mehr Chand Khanna: There
are no camps, as far as I know,

Shri S, M. Banerjee: They are in
Assam and they have to be rehabili-
tated. First of all the Assam Govern-
ment promised to pay them Rs. 1,000.
But T am told by a delegation which
is here that Rs. 1,000 had been paid
only in a few cases and the others
had not been given anything. I want
to know whether it is a fact. That is
the fear in the minds of the people
and they doubt whether they will be
properly rehabilitated. It may be a
genuine fear or it may be wrong.

Shri Mehr Chand Khanna: 1 was
in Shillong.
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Shri S, M. Banerjee: The delegation
is here.

Shri Mehr Chand Khanna: Some
of the rhembers of the delegation are,
I believe, members of the Assam
Assembly. I was there for three days.
Not one Assam MUL.A representing
Silchar or Cachar came to see me.
Two M.L.As. came to see me and their
main request was for the setting up

a college. There are two valleys
in Assam—Surmah Valley and the
Brahmaputra Valley. The Surmah
Valley, if not wholly occupied, if not
substantially or predominantly occu-
pied, by the Bengali-speaking people
The trouble arose in the Brahmaputra
valley where the Bengalis were living
in small, scattered parts all over the
place. I have had talks with them.
I may have gained a wrong impres-
sion; I am prepared to rectify my
mistake, but I can assure my hon.
friends opposite that the impression
that I gained was that their relations
were becoming normal. The sense of
insecurity that was there is going or
has gone and the Assam Government
is doing its level best to rehabilitate
them. There is some trouble at the
ranks of the lower officials below.
Otherwise even the top officials are
giving their full co-operation. This
is the impression that I gained and
that is my own feeling in the matter
too. If Shri Ghosal or Shri Banerjee
can bring to me some of those friends
who have come from Silchar or Cachar
or those who are living in the Brahma.
putra Valley, 1 shall see them with
the greatest pleasure.

Now Berubari, and I am finished
with the eastern region. Here again,
1 have had talks with the Chief Minis-
ter of West Bengal and the Rehabili-
tation Minister. According to our
information, the total number of
families that might be evicted may be
round about 1000 or 1200; the total
number of persons is likely to be not
more than 5000.

Shri 8, M. Banerjee: A survey is
still goimg on.
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Bhri Mehr Chand Khanna: How the
partition takes place or when the
partition takes place or whether it
will be vertical, or horizontal or zig-
zag is not my concern. My concern
is that when these 1200 or 100 fami-
lies come from the part of the terri-
tory that remaing with Pakistan to
the part of the territory that will be
Indja, proper arrangement should be
made for their rehabilitation. Having
learnt the lesson of the camps both
in North Bengal and for those who
have come from East Pakistan, we
have taken one definite decision that no
camps shall be opened. That is num-
ber one. Secondly, there shall be a
proper census and screening of each
family that comes from Berubarl.
Thirdly, the migration if it is unfor-
tunately to take place, shall be con-
Aned to a specified period which should
be the minimum. In the meanwhile,
I have asked the State Government
to formulate schemes for the rehabili.
tation, whether for settlement on land
or in petty trade; those schemes must
come to me as immediately as possi-
ble and I shall sec that these schemes
are sanctioned. I shall also see that
these schemes are implemented as
quickly as possible so that when these
people come they go straight to their
rehabilitation sites. Now, let me
travel to the west side.

Shri S. M. Banerjee: What about
the value of their property? Are we
going to pay them compensation?

Mr. Deputy-Speaker: Now he has
gone to the west from the east

Shri S. M. Banerjee: Thiz was not
answered by the Prime Minister,

Shri Mehr Chand TKhanna: As
regards the west, I do not think I
have much to say for the simple
reason that the problem of rehabili-
tation in the western  region was
settled, resolved and tackled two or
three years ago. After that we have
not advanced any loan; wr have not
built any houses. Nothing of the
nature of what is being done in she
eastern region is being done in the
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western region now. The only pro-
blem that remained was the payment
of compensation to the displaced per-
sons from West Pakistan. The number
of persons was about five lakhs; of
them nearly 4.90 lakhs—if I go by
the report it is 4.86 lakhs—have
already been paid their compensation
till the end of January 1961. Two
months have elapsed since then. I
have to pay compensation to another
10 or 15 thousand persons. There was
a time when compensation was to be
paid to five lakhs of persons; now it
is only 10-15 thousands.... (Interrup-
tions). As regards the lands, the
figures given by my hon. friend Shri
Ajit Singh Sarhadi, and my old com-
rade and colleague, are correct. But
there is one thing. Out of 24 lakhs
of standard acres, permanent rights
have been given in the case of nearly
20 lakhs standard acres. But fifty per
cent of the persons of these five lakhs
have not come to us for their perma-
nent rights. That is the position.
Those who had to receive substantial
holdings have already received the
sanads. Now, 2} lakh persons or 2
lakh persons have to receive only 4-5
lakh standard acres, maybe about half
an acre or one acre or 1} acres each.
Perhaps they have not bothered to
come to us. I may tell you the
reasons; perhaps you know it yourself
too. Now the land has been in their
possession for the last ten years; it is
in their name; they are paying land
revenuc; they are utilising the pro-
duce. They are the owners of that
land. Indeed the giving of a sanad
to them is only for mental satisfac-
tion. They are already the owners
of that land. If they want to get the
sanads, they are welcome to come to
us. If they do not want them, well,
they are the owners of the land, and
they have got the substantial right to
mortgage, sell or transfer the land to
anybody. So, the question does not
arise.

Shri Ajit Singh Sarhadi: They can-
not be transferred unless they have
the sanads.
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Shri Mehr Chand Khanna: I would
request my hon. friend to ask them
to come to me. He admits that the
sanads in the case of 20 lakh acres
have already been given to nearly
three lakh persens. If the others are
not coming, I am not going to keep
the establishment alive for them in
Jullundur. They can come and see
me even now. They are at liberty to
do so. This Ministry, even now, will
go on for a few months more, and if
anybody wants to come to take the
sanads, I shall see that they are given
to them. But to suit their conveni-
ence, this Ministry is not going to be
kept alive.

Shri Ajit Singh Sarhadi: Perma-
nent rights can also be given to them
in absentia. It is not necessary that
it should be put on record that the
rights should be conferred to them
permanently.

Shri Mehr Chand Khanna: I shall
have that matter examined. I am
very grateful to him for the sugges-
tion. If by merely sitting in my office,
permanent rights can be conferred on
them, I shall do it by a notification.

Shri Ajit Singh Sarhadi: The only
hurdle is about the public dues under
the Act. If they are not there, then
the rights can be conferred. There is
nothing standing in the way.

Shri Mehr Chand Khanna: I am
very grateful to him. The position is
that of a man who owes me for the
past ten years and it has taken ten
years to realise from him., If he had
not received anything from me he
would have come. So, the public dues
appear to be more, and he is avoid-
ing me! I shall go into the matter,
but 1 am prepared to give an under-
taking to this House that if those
people come to me, I shall see that
the sanadas are given to them. If any
simple procedure can be devised by
which the sanads can be given to
them, that procedure shall also be
examined.
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Then there was the question of
regotiations with Pakistan. These are
the only two questions which remain
in regard to western Pakistan. There
is no other question.

An Hon, Member: What about
public institutions?

8Shri Mehr Chand Khanna: I am
coming to that. About my negotia-
tions with Pakistan, I still claim that
I have a large number of friends there,
Some unfortunately have been
murdered. Some others had to leave
Pakistan. Some of them are no
longer in political power.

Mr. Deputy-Speaker: None of them
committed Harakiril

Shri Mehr Chand Khanma: None
as yet! The position is that in spite
of our best efforts, we have failed to
get any satisfactory response from
Pakistan. I must admit that. Firstly,
this problem can be divided into two
parts: one is the difference between
the evacuee assets left in Pakistan
and the difference in the evacuee
assets left in India. We have left
evacuee assets to the extent of Rs, 500
crores. The evacuee assets in India
are round about Rs, 100 crores. There
is a difference of Rs. 400 crores. In
spite of my visits to Pakistan—and
they had been frequent—the Pakistan
Government has never cared to even
discuss this question.

The other part of the question is
the implementation of the movable
properties agreement. There too, I
have done my best. Two meetings
have been held lately. We have never
been told ‘No’. But we went about
holding meetings. We went to Pindi;
they came here; we went to Karachi
and they came to Delhi. They feasted
us; we feasted them. We issued com-
muniques, but in a nutshell, hardly
anything comes out of it.

Shri D. C. Sharma: Then why did
you go there?

Shri Mehr Chand Khanna: I have
not lost all hopes as yet. 1 am trying
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to do my level best. Even during
the fag-end of this Ministry, if any«
thing can be done, I shall see tha$
every honest and possible effort is
made. At the suggestion of my hon,
friend there, I propose to write to my
opposite number in Pakistan and
request him to see if anything can be
done in this matter. If my going to
Pakistan shall help matters, I am
prepared to do it

Shri Muhammed Elias: What have
the Opposition Members to do with
this?

Some Hon. Members: He said,
‘‘opposite number"”.

Shri Muhammed Elias: I am sorry.

Shri Mehr Chand Khanna: My
hon. friend Shri Muhammed Elias is
very sensitive, he is allergic to me.
I like him so much. He comes to me
many times in Calcutta. We talk
things over, and he gets the things
done but in the House he is very
allergic to me. I do not know why.

Mr. Deputy-Speaker: After some
time, likes also begin to repel each
other! He said, “oppositc number”
and not “Opposition Member"”.

Shri Mehr Chang Khanna: [
shall now go back to the eastern
region for one minute, because it is
very important. As you konw, a charge
was levelled against me to the effect
that nothing has been done in the
case of Muslims who have come back
from Pakistan or in the case of
Muslimg who were displaced and are
within the State of West Bengal. The
position is that 12,808 applicaions
ware received from thoge Musl‘ms who
had gone away to Pakistan for the
restoration of their holdings. In
12,699 cases restoration has Yeen
ordered and might have taken place.
And only 109 cases remain out of
12,808,

Shri Aurobindo Ghosal: No actual
restoration; only there is the order.
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Shri Mebhr Chand Khanna: The
second point is that of those whose
properties were taken—al] the Hindus
and Muslims—and occupied by the
displaced persons, the number of guch
properties is8 1,775 in all—the number
«of Muslim property is 834 and that of
the Hindus, 941. The number of dis-
placed persons living jn these pro.
perties is 10,000—5,000 in Muslim
houses and 14,000 in Hindu houses.
It is a very big problem. But I do
feel and I honestly concede that if a
man's house has been taken, either I
should give him the clear possession
of the house or he should be given at
least what he is entitled to, namely,
.compensation should be given to him.
“We cannot allow this state of affairs
to continue indeflnitely. So, in this
matter too, a meeting was held with
ihe Bengal Government. I think
there were two or three meetings with
the Chief Minister of West Bengal
who also made a statement in the
Assembly there only the other day
that we are looking into this question.
‘Qur idea, at the moment, is that if
alternative accommodation cannot be
provided for these 10,000 displaced
‘persons, the best course possible for
-ug would be this. If the value of
these properties is reasonable and the
properties have mot completely out-
lived their life—we propose to acquire
al]l these properties and pay com-
pensation to the owners, both Hindus
and Muslims,

1 have already taken a lot of time,
but & number of points were made by
hon, Members about the Western
region. 1 feel I have no right to pro-
ceed further, though I would like to
go on and refer to those points, if
you like,

Mr. Deputy-Speaker: There is no
question of my liking but he can
refer to them within five or fen
minutes.

Shri Mehr Chand Khanna: I will
try. 1 will refer to some of those points
briefly in passing. My hon. friend
from Delhi referred to ome thing,
namely the payment of grants to the
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emigrantg from Jammu and Kashmir.
We have invited the declaration
forms; at one time the number was
round about 36,000. I think we have
received back about 20,000 or 25,000
forms. Action has already been
taken in about 9,000 cases and about
6,000 cases were sent to the Pay and
Accounts Officer. About 2,000 or
3,000 have come back. The others are
in process of coming back, and the
payment has started. I ghall try my
level best t{o see that all these cases
are disposed of within the next six
months,

Shri Balraj Madhok: What about
the 20,000 or 25,000 people for whom
payment has to be made yet?

Shri Mehr Chand Khanna: My hon.
friend has come to this House for the
first time today. I would like him to
meet me sometime outside the House.
We will go into all these questions.
All these questions have been discus-
sed. I only wish to tell him for his
information that there are such
things as Compensation Rules, Com-
pensation Act, etc.

Shri S. M. Banerjee: Meeting out-
side the House?

Mr. Deputy-Speaker: There is noth-
ing bad about it.

Shri Mehr Chand Khanna: He
comes to see me outside the House
so often. Because he belongs to the
Jan Sangh there, why should he feel
fidgety about it? To me he is as good
a Member as anybody else. He re-
presents New Delhi, and in matters
regarding Delhi he wants cerlain
dificulties which he has in mind to
be removed, I shall certainly try and
help him. I can only say that I had
the misfortune of not listening to his
election speech. But 1 listened to his
speech today, I thought he was re-
peating his election speech,

Mr. Deputy-Speaker; We must show
him some respect.

Shri Mehr Chand Khanna: I am
S0ITY.
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Shri Balraj Madhok: He is a very
senior Member of the House; he should
know better than myself,

Mr Deputy.Speaker: I have slready
pleaded op his behalf; h¢ need not
pursue it further.

S8hri Mehr Chand Khanna; I am
sorry that it has been taken in a bad
sense; I did not mean it. He has
come to the House for the first time
and he deserves all consideration,
courtesy and regard. In fact, I have
invited him to come and meet me and
I am prepared to discuss with him all
questions relating to Delhi. I did not
mean to belittle him in any way; I
hope he will forgive me.
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As regards the Purana Quila peo-
ple, this question had been before the
House a number of times. The total
number of families involved is 689.
Out of them, 239 families have already
been given plots or tenements and
they have left Purana Qila. Another
450 families have also been allotted
plots. The arrangement was, the
word of honour was, that “after these
plots are given to us, we shall vacate
the Purana Qila”. But I am sorry to
say that they have not stuck to their
promise and their word of honour.
Action is being taken against them.
Even after alternative accommodation
has been made available to them, if
they still refuse to leave, I shall be
left with no option, but to evict them.

Shri Balraj Madhok: Where will
they go for money for building huts
on the open plots?

Shri Mehr Chand Khanna: They can
go to the small housing scheme, to
which the hon. Member himself re-
ferred.

Shri Balraj Madhok: You want to
remove them from Purana Qila to
open plots where they cannot live,

Shri Mehr Chand Khanna: 1 shall
see that they are removed.

Shri Shobba Ram: What will be the
fate of those people who are not in a
position to pay the price of the land?
If they fall to pay the price of land,
will they continue to be in possession
of the land?
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Shri Mehr Chand Khanna: Is he
talking of people in Rajasthan? I am
talking of Purana Qila.

Shri Shobba Ram: On a point of
further clarification, I wanted to know
about the people of Rajasthap in
Alwar and Bharatpur districts.

Mr. Deputy-8peaker: He will move
down to Rajsthan after this
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Shri M. B. Thakore (Patan): zo
many people from Sind (Pakistan)
have come and settled in Gujarat and
other places, Nothing is said about
those refugees.

Shri Mehr Chand Khanna: The
problem of Faridabad can be divid-
ed into two heads: one is about em-
ployment and the other js about the
sale of houses, Ag regards employment
according to our information and the
survey we made sometime back, the
total number of families which have
been settled in Faridabad is round
about 5,000 and odd. Amongst them,
the number of employable adults is
6,000. Out of them, 2500 have found
employment in Government service,
semi-government bodies, professions,
trades, etc. Over 3000 have found em-
ployment in the industries. That
will make a total of 5500, out of
6000 persons who are employable.
Not only that 2400 or 2500 outsiders
have also come to Faridabad and are
doing work in the industries. Up till
now about 52 industries have been
established in Faridabad, 1 cannot
say offhand what is the expenditure.
Tt is likely to be Rs. 3 crores or
Rs. 4 crores; may be even more.

What I wag trying to say was, if
2400 persons from outside can come
and get employment in Faridabad in



9443 Demands

these industries, there can be no
aifficulty for the remaining few hun-
dreds if they want to come and seek

. employment,
1547 hrs.

[Dr. SusHiLA NAYAR in the Cha(r]

Secondly, I come to the question of
the price of the house. You will be
_interested to know that the question
of the price has been before this House
and the other House and there have
been questions after questions. The
price of a house in Faridabad is Rs.
2700 inclusive of the price of the land.
At one time the Ministry made a
wrong calculation and assessed the
price at Rs. 2600, We are s!icking to
that price, If my friend, Shri
Prakash Vir Shastri, does not wish
to pay the price today, and wants a
period of 30 yearg to pay the price, he
has to pay interest. If he pays the
price cash down today, he need not
pay interest. Out of these 4000 or
5000 houses, more than 50 per cent
have already been sold at the price
of Rs. 2600. Others can do likewise
and not pay any interest. But if they
want to pay the price in 30 years on
hire-purchase basis, I am afraid the
interest hag to be paid. When I was
not {rusted, I invited Shri H. N.
Kunzru, who was at one time Chair-
man of the board. I asked him to go
into this question, but he declined my
request.  Then, those people went
to the highest in the land, I mean the
Prime Minister of India. He was
asked to look into the matter,

The Prime Minister discussed the
matter with me at length. He also
sent for those persons. He told them
that they have not paid their arrears
for the last 10 years. The arrears
alone come to about Rs. 10 lakhs to
Rs. 15 lakhs. I had given them the
concession that instead of paying the
arrears at one stroke, they can pay
one month rent and one month
arrear and I wil] take the arrears
over another period of ten years. The
Prime Minister has given them the
further concession that instead of
paying the arrears in 10 years, they
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might pay the arrears within the next
20 years, which will be co-terminus
with the unexpired period of the
lease, because 10 years have passed

"and another 20 years remain In this

way, instead of paying Rs. 24 per
mensum to become the owner of the
house, it would be round about
Rs. 18,

There is one submission I want to
make to the House. If those persons
do not wish to become owners of this
property, why should they become
owners? Let them remain as tenants.
After all, in our country there are
millions and millions of people who
are not owners and who are tenants.
Is it essential that every refugee who
comes from Pakistan, whether he own-
ed any property there or not, whether
he is entitled to any compensation or
not, must become the owncer of a house
in India, not at his own expense but
at the expense of somebody eclse? So
I wish to tell my hon. friend Shri
Prakash Vir Shastri, that jf he is a
real friend he should advise them not
to become owners of the property. If
they cannot pay, let them not pay, let
them remain as tenants, and under
the compensation rules they have been
given the protection over a period of
two years. After that the normal rent
laws of the State shall apply. They
are In Punjab. There are thousands
of people in Punjab who are living as
tenants. If they are to be evicted they
will be evicted as anybody else who
does not pay. But my advice to them
is that if they are not in a position to
pay they should remain as tehants
and not become owmers. If they feel
that in thelr case no interest is going
to be charged, I can only say that
let them not have any false hopes, If
they feel that when 50 per cent have
purchased houses at Rs, 2600 each,
they be given at Rs. 1700 or Rs. 1800,
I can tell them straightaway, because
I am their friend, that I do not want
them to live in any false hopes or
wrong hopes.

Before I conclude, 8ir, 1 would just
like to sum up.
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Rhri Shobha Ram: What about
my peint?

Shyi Mebr Chand Khanns: Rajas-
than?

BShri M, B. Thakore: Gujarat also.

Shri Mehr Chand Khanna: As
regards Rajasthan, this question has
been before us since a long time. The
number of persons who had been al-
lotted lands for rehabilitation purposes
outside the land allotment scheme of
Punjab and other States and who
were entitled to rehabilitation is 58,000.
Of them, round about 30,000 are in
Rajasthan and the remaining 28,000
are in other States like Punjab and
U.P. In Rajasthan itself, in the dis-
tricts of Alwar and Bharatpur there
are about 20,000 families and the re-
maining 10,000 are in Ganganagar.
These lands werg allotted to them in
the early stages about 10 acres each.
They were given loans worth about
Rs. 1200 or Rs. 1000—I do not remem-
ber the correct figure. Then the ques-
tion arose under the compensation
scheme whether they can become
owners of the land. According to our
scheme the period of payment or re-
payment was about seven or eight
years. The first instalment was 20
per cent and the balance was to be
Eid in seven equated instalments,

nowing their condition and fully rea-
lising their needs we decided that in
the case of these land allottees—58,000
of them—the period of repayment
should be extended from 8 years to
15 years. The second thing we did
was that instead of realising 20 per
cent in the first instalment they should
pay only 10 per cent and the balance
80 per cent over a period of 14 years.
The third thing we did for them was
that in respect of the food loans which
had been given to them in the early
stages at the rate of about Rs, 250 in-
volving a total expenditure I think of
round about Rs. 30 lakhs or Rs. 40
lakhs—I think the exact figure is
Rs. 356 lakhs; I am talking from
memory—that money should be re-
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mitted. So the loan was brought down
from about Rs. 1,150 to Rs. 900, the
period was extended and the first in-
stalment was reduced to 16 per cent.
from 20 per cent. That happened
some flve to seven years ago. The
House will be surprised to know that
in spite of all these concessions my
friends in Alwar and Bharatpur have
not paid a single penny, though my
other friends in Ganganagar—10,000
of them—which is represented by my
hon, friend Shri Barupal, have paid. I
think out of these 10,000 there may be
a hundred or two hundred who have
still to pay. The rest of them have
pald. So in the same State on one
side payments are being made and on
the other side payments are not being
made.

Shri Shobha Ram: That is not
my point.

Shri Mehr Chand Khanna: I
am coming to your point. Now, what
should be our attitude in regard to
these persons? In the meanwhile what
has happened is this, that no payments
have been made over all these years,
not even the loans. My friend has
accepted that these loans have not
been paid. The price of land accord-
ing to a rough calculation is about
Rs. 4 crores. The amount of loans
may be round about Rs. 2 crores. Not
a penny has been realised, as far as I
know, from the residents of Alwar and
Bharatpur or the land allottees of
Alwar and Bharatpur in regard to re-
payment of loans.

Now, as regards land revenue it was
put at the rate of one rupee to the
State Government and one rupee to
us. The State Government at one
time made a statement that they will
charge only Rs. 1-4-0 and not Rs, 2
and I was told that they will realise
full one rupee from these land allot-
tees and the Government of India will
be paid only four annas. I told the
State Government to make it half and
half. When they were going 16 rea-
lise Rs, 1-4-0, 1 asked them to make
it Rs. 0-10-0 each. They did not agree
and said that they were not going to
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@ve up the land revenue, they will
mlisg it in ful] and we will be paig
only four annas. There also I ¢ .

Now, Madam, beyond that I do net
wish to go. I will give you my rea-
sons. During the last few days some
of my colleagues and hon. friends had
been to see the Prime Minister and
they have brought this matter to his
notice. The Chief Minister of Rajas-
than came to see me two days ago. We
also had a long discussion, and it has
been decided that this matter shall be
discussed in the very near future at
the level of the Prime Minister of
India, the Finance Minister of India,
the Rehabilitation Minister of India
and the Chief Minister of Rajasthan
who shall also be invited to that meet-
ing. The note that I shall submit to
the Prime Minister—a copy of it—shall
also be sent to the Chief Minister of
Rajasthan wel] in advance so that all
these points are fully thrashed cut and
a decision taken. This is what we
have done. 1 do not want that any
injustice should be caused to those
people. But it is also very hard for
me to accept that in the same State
one section of the population should
be asked to pay—they have paid—and
the other section of the population
should be asked not to pay. It will
be very difficult for me to defend my
position as Rehabilitation Minister,
because I am as much the Rehabilita-
tion Minister of those settled in
Ganganagar as of those settled in
Alwar and Bharatpur.

Shri Shobha Ram: My point has not
yet been replied. 1 want to know whe-
ther the principle that js being applied
to the refugee» in Faridabad, that
those who do not want to become
owners will be allowed to remain as
tenants will be applied to the displac-
ed persons in Rajas‘han. What about
those who do not want to become
owners in Rajasthan? What shall be
their status? Will they be allowed to
remain as tenants?
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Shri Mehr Chapa Khangpa: That is.
pne of the main ts stated in the
representaticn w_ is before the

Prime Minister.

Shr{ Shobha Ram: What is your
stand?

Shri Mehr Chand Khanng: My stand
is this.

Mr. Chairman: The hon. Minister
cannot give you his stand here when
the matter is tp be discussed at a very
high level.

Shri Shobha Ram: Two years back,
he sent a letter to us.

Mr. Chairmmam: The hon. Member
should realise that the time is running
short, The Demands relating to the
other Ministry have to be taken up.
The hon. Minister hasg already said
that the matter is t0 be discussed at a
very high level, at the Prime Minis-
ter's level. He has also said that he-
cannot add anything to what he has
said.

Shri Shobha Ram: I am not refer-
ring to that representation, Two years
back, he wrote a letter to us saying
that those refugees who will not be
acquiring ownership r'ghts will be
continued in their position as tenants
and they will not be evicted. Does he
stand by it?

Mr. Chairman: Order, order. Will
the hon. Member resume his seat? Let
the hon, Minister proceed with his
reply because the Demands relat'ng
to the other Ministry have to be taken

up.

Shri Mehr Chand Khanna:
came back to the point....

of &rr v gy T A e g

I now

16 brs.

Shri Ajit Singh Sarhadi: What about
the displaced public institutions?



449 Demands

Shri Mehr Chand Khanna: I shall do
‘my level best for them, What more
<an 1 say? We have given them no
<compensation for their losses in Pakis-
tan and if I can do something, with
more funds to see the institutions
come to a fruitful end, my hon. friends
shall not find me lagging.

1 started by posing a question to
myself and to the House, and the ques-
tion was this, whether the circum-
stances which necessitated the creation
of this Ministry 14 years ago still
exist and, if so, to what extent and
whether a whole-time Ministry is re-
quired to deal with that aspect of the
problem., I have fully explained my
view-point about the eastern region.
My position vis-a-vis Bihar, Orissa,
Assam and Tripura and my problem
vis-a-vis West Bengal which is con-
fined to two aspects; one is about camps
and the other is about partially reha-
bilitated. About these two points too,
I mauade the position of my Ministry
abundantly clear.

As far as the western region is con-
cerned, apart from my negotations
with Pakistan, about which 1 mysclf
have not got much hopes, as 1 shall be
living in this world and I shall not be
committing harakiri or suicide, in the
words of my hon. friend, till about this
time next year, I shall do my level
best if any solution can be found. But
the closure of the Ministry should not
create a wrong impression in their
minds, I feel it is in the interests of
the displaced persons that this Min-
istry should not be continued any
longer and this year, 1961-62 should be
the final year of this Ministry. We
Thave come to the end of our work now,
longer and this year, 1961-62 should be
fully integrated into the life of the
.country. This question of separate-
ness has been there for the last 14
years and it has done tremendous
harm; whether it 1s a small section cf
the population here or a bigger sec-
tion of the population in some other
region, this has been the unfortunate
result of this Ministry. It was needed,
it was required, to deal with a special
problem What we propose to do
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now is that after transferring the work
‘to the other permanent Ministries of
the Government of India—it is my
own feeling in the matter; the matter
is still to go to the Cabinet; the matter
has to go before the Cabinet; it will
not .be right on my part to make an
announcement a deflnite announce-
ment when it shall be made—if the
viewpoint of the Rehabilitation Minis-
ter is taken into consideration, I feel
the time has come when this Ministry
should be closed, by the end of this
financial year, 1961-62.

Some Hon, Members: No, no.

Shri Mehr Chang Khanna: What we
propose to do is to create a special
cell a d'rectorate if I may call it so;
and the refugee problem, whatever il
may be, whether of the western or
eastern region, will be dealt with by
that directorate under a separate Min-
istry of the Government of India,
whichever that Ministry may be. The
Dandakaranya project can also go lo
that Ministry. I hope by that time
my friends from East Pakistan would
have gone to that area and the sug-
gestion of Shri Aj't Singh Sarhadi
shall be taken inlo consideration when
it is really treated as a national pro-
ject and the doors of Dandakaranya
are thrown open to every gection of the
Indian population.

Mr. Chairman: Does any hon.
Member wish to press any of his cut
motions? I find that no hon. Member
wants to press any of his cut motions. -
So, I shall put all of them to the vote
of the House.

The cut motions were put and
negatived.

Mr. Chairman: The question ls:

‘“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
yvear ending the 31st day of March,
1962, in respect of the heads of
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demands entered in the second
column thereof against Demand
Nos, 74, 75 and 130 relating to the
Ministry of Rehabilitation.”

CHAITRA 15, 1888 (SAKA)

The motion was adopted.
16.05 hrs.

MiNISTRY OF TRANSPORT AND Com-

MUNICATIONS
Mr, Chairman: The House will now

take up the Demands for Grants re-
lating to the Ministry of Transport and
Communications,

Demanp No. 86—MINISTRY OF TRANS-

PORT AND COMMUNICATIONS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 64,12,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Ministry of Transport and Com-
munications.”

Demanp No. 87—INpvian Posts AND

TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 68,68,20,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Indian Posts and Telegraphs
Department (including Working

Expenses)'.”

Demanp No. 88—Posts AnND TeELE-
GRAPHs DIVIDENDS TO GENERAL REVE-

NUES AND APPROFRIATION TO RESERVE

Funps
Mr. Chairmafi: Motion moved:

“That a sum hot exceeding
Rs. 10,60,37.000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-

77 (Ai) LSD—-8.

ment during the year ending the
31st day of March, 1962, in res-
pect of ‘Posts and Telegraphs Divi-
dends to General Revenues and
Appropriation to Reserve Funds'.”

DeMAND No, B80—MERCANTILE MARINE

Mr. Chairman: Motion moved:

“That & sum not exceeding
Rs, 69,098,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in res-

e

pect of ‘Mercantile Marine'.

Drmanp No. 90—LiGHT-HOUSES AND

LIGHT-SHIPS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs, 1,38,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year end ng the
31st day of March, 1962, in respect
of ‘Light-houscs and Light-ships'.”

DEMAND No. 91—METEOROLOGY
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,83,42,000 be granted to the
President to complete the sum
necessary lo defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, jn respect
of ‘Meteorology'.”

DemAaND No. 92—Oversras COMMUNI-
CATIONS SERVICE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,33,88,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Overseas Communications Ser-

"

vice'.
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DEMAND No. 133—CarrraL OUTLAY ON

DEMAND No, 93—AVIATION
INpIAN PosTs AND TELEGRAPHS (NOT

Demany  No.

DeEmMAND No.

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 6.04,03,000 be granted to the
President to complete the sum ne
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect

(1)

of ‘Aviation’.

DEmAND No. 94—CENTRAL Roap Funp

Mr. Chairman: Motion moved:

“That a sum not cxceeding
Rs, 4,00,03,000 be granted {o the
Pres'dent 1o complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day «f March, 1962, in respect
of ‘Central Road Fund'.”

95—COMMUNICATIONS
(IncLUDING NaTional Hicnways)

Mr. Chairman: Motion moved:

“That & sum not excecding
Rs. 597,67,000 be granted 19 ‘he
President to complete the sum noe-
cessary  to defray the charges
which will come in coursc of pay-
ment during the ycar ending the
31s1 day of March, 1962, in respect
of ‘Communications (including
National Highways)'"”

96—MISCELLANEQUS
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF TRANS-
PORT AND COMMUNICATIONS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 2,54,25.000 be granted to ihe
President to complete the sum ne-
cessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
81st day of March, 1962, in respect
of ‘Miscellaneous Departments and
other Expenditure under the Min-
istry of Transport and Communi-
cations".”

MET FROM REVENUE)
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 18,69,34,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respcct
of ‘Capi‘al Outlay on Indian Posts
and Telegraphs (not met from

L1

Revenue)'.

Demanp No, 134—CapPrTaL QUTLAY ON

CIviL AVIATION

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 3,99,58,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which w’'ll come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of *Capita] Outlay on Civil Avia-

0

tion".

Demann No. 135—CaprrraL QuTLAY ON

Ports
Mr. Chairman: Motion moved:

“That a sum not excecding
Rs. 2,64,46,000 be granted to  the
President to complcte  the sum
necessary to defray the charges
which will come in course of pay-
ment during the year end ng the
31st day of March, 1962, in respect
of ‘Capital Outlay on Ports".”

DeEmanDp No. 136—CaApPITAL OUTLAY O+

Roaps
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs, 29,48,92,000 be gmanted to the
President to complete the sum ne-
cessary to defray the charges
which will come in c:zurse of pay-
ment during the vear ending the
31st day of March, 1962, in respec*
of ‘Capital Outlay on Roads'.”
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Demanp No. 137—OtHER CaPITAL OUT-

LAY OF THE MINISTRY OF TRANSPORT
AND COMMUNICATIONS

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 12,30,80,000 be granted to the
Pres dent to complete the sum nc-
cessary 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
¢f ‘Other Capital Outlay of the
Ministry of Transport{ and Commu-

o

nications’.

Mr, Chairman: Docs the hon.
Minister wish to init ate the discus-
sion on the Demands of his Minisiry?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): No.
I will speak only at the end. My col-
league, the Minister ¢f State in the
Ministry of Transport and Communi-
cations, will take 40 minutes, I will
myself take 40 minutes, The Deputy
Minis‘er will take about 30 minutes.
So, we will take in all 1 hour and 50
minutes.

Shri Prabhat Kar: In that case, the
time for the Ministry should be
extended.

Dr. P. Suubbarayan: Still, we are
h® ng plenty of time.

Mr. Chairman: The Demands of
thic Ministry are now before the
House. The time limit for speeches
will be 15 minutes, which may be ex-
tended to 20 minutes in the case of
leaders of groups.

Shri T, B. Viital Rap (Khammam):
‘While speaking on this omnibus Min-
istry, it is difficult to cover all the
points in the course of 15 minutes,
However, 1 would like to say some-
thing on some of the departments.

I will first take up the Posts and
Telegraphs Department. I find that
some improvement has been made in
this respect and it is gratifying to note

that our target for the 'osgm
rural post-offices, namely, 20,000 has
been achieved. During the Third
Plan also, it is proposed to open
another 20,000 post offices. Even n.w,
after extending the postal facilities to
several thousand villages, there are
quite a few thousands of villages not
covered by regular pos. -offices. Ther2
are post-offices even now in some
villages wh'ch are not well-served and
where the p:st-man goes only once cr
twice a week. I would suggest in this
regard that the delivery system should
be improved and more post-offices
should be opened. While saying that,
1 am too conscious of the fact that
many of these post-offices that have
been established are running at a l-ss.
We have to do that in view of the fact
that the Indian Posis and Telegraphs
department is a public utility-cum-
commercial service, Here 1 should
think that the public utilily aspect
should be the dominant one, If we
suggest the appointment of more post-
men, the Minister will immediately say
that further losses will be incurred
But I would suggest that those villages
which are accessible by rcads should
be grouped together and a post-man
should be provided with a bicycle so
that he can go to these villages more
often than now.

Tihen I want to refer to one thing
in connection with the postmen. There
was a recommendation of the Central
Pay Commission that these post-men
should be given a daily allowance
when they go out on duty for more
than a day. Unfortunately, this re-
commendation has not yet been im-
plemented. T do not know for what
reasons this recommendation has not
been implemented yet. It is quite
natural that when 8 postman goes out
he has to spend and whatever are his
out-of-pocket expenses they are to be
made good. Therefore [ would gtrong-
ly urge upon the hon. Minister to see
that these postmen are paid daily al-
lowance as per the recommendation of
the Central Pay Commission.

There has been some expansion of
the telegraph offices also. I also had
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been writing for some years for the
establishment of a telegraph office in
some part of my constituency. But I
was told that it is rather expensive
and therefore it could not be done. I
gave that up. But I have given some
thought to this. Why not have com-
bined offices and train the postmasters
and sub-postmasters in signalling so
that they can perform both the duties?
In that way combined offices could
be established and with less cost.

I believe some 3 lakh more tele-
phone connections are likely to be
given during the Third Plan period.
But I would say that this does not
compare favourably when you take
inlo consideration the telephone ser-
vices in other industrially advanced
countries. We are far behind them.
Much headway has to be made in that
direction, But I do not know what
1s preventing our progress in view of
the fact that we have achieved self-
sufficiency in telephones to a great
extent. Our telephone faclories are
producing  telephones. Our P&T
workshops are working well. QOur
cable factory has gone into full pro-
duction. All these things put together
I should think the figure in regard
to the expansion of telephones could
be doubled.

While refering to all this improve-
ment, I will also have to point out
the dismal failure of the department
with regard to the construction of
buildings for housing the various
offices. Year after year assurances
were given in this House that they
would speed up the construction of
buildings for post offices; But what
do we find. During the three years
about which the Estimates Committee
has reported we so that there is
a shortfall of about Rs. 2 crores out
of a sum of Rs 5 crores provided for
building. Is this the way of doing
it? Year after year assurances are
given that this work will be speeded
up. When the Budget is presented
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provision is made. I know for the
General Post Office in Hyderabad a
provision of Rs, 9 lakhg was made
some years ago. That was repeated
year after year and year after year
it lapsed. It could not be utilised.
The same is the case with other offices
eleswhere.

Then I come to the question of pro-
viding residential quarters to the em-
ployees of the department. The Esti-
mates Committee has reported that 4.4
per cent of the employees do not have
residential quarters. In a public uti-
lity service which is in the public
sector, we should be a model em-
ployer. But we are not able to pro-
vide houses for our employees who
have to be in distant places, in some
cases far removed from the cities. In
cities it is still hopeless. 1 do not
know why year after year there zgain
there is a shortfall. I do not know
what steps the Government proposes
io take to see that at least these two
lakh employeecs are provided with
residential quarters, If we are not
going to do this, what right have we
to ask the employers in the private
sector to construct residential quarters
for industrial workers? I hope the
hon. Minister will give special atten-
tion to this aspect and see that these
residential quarters are constructed.
In some places these employees have
to pay 15 to 20 per cent of their
salary, sometimes even 30 per cent,
for paying rent for the accommeodation
that they get,

In this connection I have glsp to
point out my experience. There was
a proposal four or five years ago to
construct 120 to 200 units in Hydera-
bad City. Year after year a provi-
sion was made, but there again we
see that the amount is not utilised and
the quarters have not come up......
(Interruption). The money is there.
There is a shortfall.

My hon, friend hag reminded about
the question of money. We had been
urging for a very long time for the
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revision of the fiscal policy. The
Government have revised their policy
in 1960-61. They have made allocationg
i the same manner as the Railways
have done with railway finances.
They have simply copied what has
been done for the railway finances.
This year the rate of dividend that
is going 1o be paid to the General Re-
venues will be at the rate of 4.256 per
cent of the capital invested. That is
because in the case of the Railways we
have increased it from 4 to 4.25 per
cent. So, here also we have to pay
425 per cent, Nowhere has the hon.
Minister given sufficient reasons, in no
book or literature that has been given
tc us be has said why he has to pay
4.25 per cent. In the case of the Rail-
ways we had been saying that it
should not be more than 4 per cent.
But the Railways have got another
special feature. They have to bor-
row from the World Bank at a very
bigh rate of interest which the Gene-
ral Revenue pays at the rate of 5 to
8 per cent per annum_ Therefore if
they have paid 4.25 per cent dividend,
there is some reason for that. But
here in the case of the P&T I do not
know why they are paying 4.25 per
cent when the average rate of inte-
rest on the borrowing of the Govern-
ment js only 3.75 or 3.78 per cent. for
the last five years, Sufficient reasons
should have been given for this. There
has to be great scope for development.
There has to be great scope for pro-
vision of housing. There has to be so
much expenditure involved in the
construction of buildings. At that
rate how can we pay this high rate
of dividend of 4'25 per cent? There-
fore we have been pleading that a
committee should go into this question
and decide as to how it should be
done. Of course, sometimes in these
committees also when the hon. Finance
Minister and the hon. Minister in
charge agree we are helpless as hap-
pened in the Railway Convention
Committee. Therefore 7 want to tell
the Government to think seriously of
appointing a small committee to go
into the question of how the P. & T.
finances should be shared between the
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General Revenues and development
and how much should be allocated for
the Renewal and Replacement Fund
and the Reserve Fund. This is very
essential. During the course of so
many years this aspect has not been
touched at all. Therefore I would like
the hon. Minister to look into this
and see that a small committee is
appointed to go into the question of
allocation of P. & T. finances.

Then I come to one important as-
pect of postcards. Postcards are
sold at 5 naye Paise each. The handl-
ing charges of these are more. I agree
with that, 1 know it cosig more to
handle them. But today what is hap-
pening is that these postcards are
utilised by the business houses by
printing their letters on them. They
do not post the letterg under the book
post which would cost them 8 naye
Paise, The businesg houses today are
sending their letters on a 5 nP post-
card by printing them. If the P&T
finances have to be improved, I would
suggest that there ghould be g definite
tan on printing on postcards. Whoso-
ever hag to print should be charged at
least the book post price of 8 NP, or
the printing of postcards should be
banned. That will give some increas-
ed revenue to the P&T.

Then I come to another aspect and
that ig in relation to the employees.
The most important thing is that fol-
lowing the last general strike the re.
copnition of the National Federation
of P&T Employecs has been with.
drawn. I would plead that it should
be restored. This is an roganisation
which has got the support of an over-
whelming  number of employees.
There are a large number of em-
ployees who are in thigy Federation.
Many people have tried to disrupt this
crganisation  but they have falled
miserably. On the other hand, this
organisation hag grown It has not
only grown but it jg strengthening it-
self  You should not be vindictive In
your attitude towards this Federation.
Therefore I would urge upon the hon.
Minister to see that its recognition is
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restored. I am sure the hon, Minister
will say that the Whitley Councils are
coming up and after that the question
wili be examined. How long are they
to be without recognition? Does the
formation of the Whitley Councils bar
the recognition of any Federation or
Union? The grievances at the Branch
;evel, at the Circle level, at the Divi-
.ional level and at the Directorale
level have beep increasing. These are
the very grievances which used to
be cettled by talks across the table.

Dr. P. Subbarayan: Madam, if I may
intervi . at this stage, the hon, Mem-
ber knows as well as I do that these
things were settled acrosg the table
and they were salisfied, Why did they
thcq po on strike?

Shri T. B. Vittal Rao: Madam, a
very fundamental issue has been rais-
ed. They went on strike on the ques-
tion that dearness allowance should
be linked with the cost of living 1n-
dex. Then there was the implementa-
ticn of the decisions of the Fifteenth
Indian Labour Confcrence, These arc
general issues on which they went on
strike. For that you cannot simply
withdraw recognition, Already as 2
punishment you have withdrawn re-
cognition. Nine months are now
over. 1 request you lo restore their
recognition. They have got the sup-
port of an overwhelming number of
employcrs: oven today they are mus-
tering strength and paining strength,
in spite of the hurdles, in spite of whrat
some people are doing to disrupt the
orgaaisation.  Let not Government
stang on prostige; let their recognition
be restored.

Trade unions have to exist. That
is recognised by everyone. It has been
reccgnised in the Second Plan and
Third Plan labou: policy that trade
unions shou'd be e, not only for
improving ¢lliciency.  not only for
fighting for beltering the condi-
tions of the workers and eme
ployers, but also to increase produc-
tion. These are recognised facts. Let
ug recognise it and restore the recog-
nition ot the National Federation of
P&T Employees.
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Mr. Chairman: The hon. Member’s
time is up.

Shri T. B. Vittal Rao: Madam, you
have rung the bell; I, shall, therefore,
not take much time.

Mr. Chairman: The hon. Member has
already taken sixteen minutes, So, he
mgy take another four minuteg and
conclude.

Shri 1. B, Vittal Rao: Now 1 come
to the question of ports. I do not
know what is the position with regard
to Mangalore and Tuticorin, whether
they have been cleared by the Plan-
ning Commission. Tuticorin is going
to be ore of the important ports which
is going to handle nearly one million
tons. I wish, therefore, that Tuticorin
Port is also taken up a; a major port.
The Mangalore Port is very important
from the point of view of export of
iron ore. Therefore, this port also
should be developed as an all-weather
port, We were told that we should
await the recommendations of the
Intermediate Ports Development
Committee. The Intermediate Ports
Development Committee has  given
first priority for the development of
these ports. Therefore they should be
taken up. The development of Kaki-
nada Porty should also be takep up.
I remember, in the last session when
there was a discussion on the Report
of the Committee, the hon. Minister
for Shipping said that they hag taken
all things into consideration. When 1
said that there would be congestion,
if these poris were not developed, he
said there was not going to be conges-
tion and the difficulty cxperienced in
previous year was due to the Suez
Crisis. This was the reply he gave on
the 21st December. In January first
week T read there was congestion in
the Calcutta Port.

Then the Sethnsamudram Project
has heen hanging fire for a very long
time. That also should be taken up.
Then I would urge upon the Minister
for g direct passenger service between
Madrag and Rangcon. We were as-
sured that it would be restored. But
1 do not know when it will be done,
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Now 1 come to the question of na-
tionai highways. There should be
a national highway between Nagpur
and llyderabad, There was a plan
by 1he erstwhile Government of Hy-
derabad and the railway bridge which
was constructed over the river Goda-
vari was constructed as a rail-cum-
road bridge. That is still there. If the
railways permit it, let them go ahead.
Otherwise a new bridge may be con-
«t;ucted and a national highway laid.

1 wculd also urge upon the hon.
Minister to revise their policy with
regard to nationalisation, If a State
Government wants (o nationalise any
pasenger or freight service, the Cen-
tral Government should not come in
their way. The taxation policy of the
Gevernment  should be firmly laid
down. As for the recommendation of
the Metor Vehicles Taxalion Enquiry
Commuttee it was said that 75 per cenl
of the Madras taxation should be the
cviling. This should be put into effect.

Then I come Lo Civil Aviation, To-
day there are 74 pilots who are un-
employed. 'T'hey must be absorbed in
service.  Otherwise, the money that
has been spent for their training will
go 1o waste.

During the Second Five Year Plan
period it was said there would be ten
giiding centres established, but during
the whole of the Sccond Play not even
a singie gliding centre has been open-
ed and I do not know when the centre
ncar Hyderabad will be opened.

With regard to Indian Airlines Cor-
poration, I have to say that a morning
service should be introduced from
Madras to Delhi because th~ present
service; are very inconvenien!. Even
todav I went to the Air Priority Officer
to give priority for somebody gcing
to Hyderabad. The volume of pas-
senger {raffic is increasing and there
shou'd be an additional service from
Madras to Delhi and that should be
introduced in the morning.
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I next come to the question of
defalcation of Rs. 40,000 in the Cal-
cutta Office of the 1Indian Airlines
Corporation and later Rs. 1 lakh. In
April 1960 there was a defalcation of
Rs. 40,000 in the Calcutta office of the
Indian Airlines Corporation. I do not
know how the matter was hushed up.
Suddenly the officer who had mus-
appropriated the amount was asked
to make good the amount and ne
enquiry was ordered. Later an
amount of Rs. 1 lakh was misappro-
priated in October and that is under
enquiry by the Special Police Estab-
lishment. When there is defalcation
I find that the flnancial officers who
arc responsible for checking and
other things are given extension in
their service.

Madam, 1 have one or two points
to make with regard to some
grievances of the civil aviation em-
ployees. 1 shall mention them and
conclude my speech. This is with
regard to overtime for the drivers,
traffic peons, chowkidars and fire ten-
der operators. This overtime is a
legitimate demand. Everywhere it is
given. I do not know why this s
being refused to them. The question
of the working hours of chowkidars
has been raised on several occasions,
but these people are continuing to
work for 12 hours a day. Then cer-
tain employees of the Civil Aviation
used to be given trinsport facilities
for woing to citles or sending their
children to schools. I understand this
facility is being removed.

8h*i Manay (Bombay City Central—
Reserved-—Sch. Castes): It has already
been withdrawn finm the 1st of
April 1961.

Shri T. B, Viital Rao: I bclieve this
has been dono in Nagpur 1 would
strongly urge . hat ti s facli, should
be restored.

Shri Barman (C-och-Behar—Re-
served—Sch. Castes): Madam, 1 rise to
speak a few words, especially on the
P and T Department. Madam, I con-
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sider this Department as very vital
and important in the development of
the country. It has not only its own
intrinsic value in the matter of servioe
directly, but I consider it as a con-
veyer of the elements of civilisation
and development. 1 consider that
this Department is vitally important
&ecause it serves the major part of
the country, including the rural areas.
It is only through the development of
this Department in the rural areas
that the 85 per cent of the population
of the country can come into direct
contact with the civilising efforts and
developmental efforts of our Govern-
ment.

QOurs is a democratic republie, and
we gtand for social welfare and social
services, If we consider this objective
with a little thought then we have to
point our finger to the countrysile
where eighty-five per cent of our
population lives. Before this country
became free the countryside was
absolutely neglected. It was, so to
say, absolutely cut off from the civi-
lisation of the world. Now the little
service that this Department is ren-
dering to the rural area is awakening
the rural arca, and the rural arcas
are coming into contact with civilisa-
tion and developmental efforts fhat
are most desired in this Twentieth
Century.

My hon, friend Shri T. B. Vittal
Rao has mentioned about village post
offices. I find from the repprt itself
that up till 1s{ December 1960 about
39 per cent of our village population
are being served with daily postal
articles, letters and all that. It is
desirable now that this service should
be extended to the remaining 61 per
cent of the population also. It will
require time, but I find from the re-
port that the Ministry and the De-
partment are going ahead and pro-
gressing in this direction. That is a
good sign and I have only to pay my
thanks to the Department and urge at
the same time that they should pro-
ceed and progress quickly and tfurther,
o that the remaining 61 per cent also
may be covered as early as possible.
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Shri T. B. Vittal Rao has also men-
tioned about daily allowance to the
postal peons. Certainly, that is a just
demand and the Ministry will certain-
ly find ways to meet that demand. But
my view, from my own experlence, is
that it is the runner who is rather
in the most distressed condition. 1
know from my own experience that
the runner has to go to the nearest
post office which is more than three
miles, about four miles, every day.
So he has to start early in the morn-
ing, come back in the afternoon,
sometimes in the evening, and he has
to take his food at a place where he
has no friends to feed him. And
generally that peon is paid Rs. 28 or
Rs. 27 a month. This is a monstrous-
ly low payment. That fellow cannot
attend to any other avocation of life,
and if he has a wife or child to feed
I do not know how he can manage it.
We are being so unjust to these peo-
ple. It is because they are unemploy-
ed and have no means of subsistence
that they take to this hard service. It
is service to the nation. It may be
that our finances are hard up. But
on that account we should not be too
hard on these people who have to work
from morning till evening and are
paid such a paltry sum. 1 do not
plead so much for the postmaster, the
extra-departmental postmaster or the
village postmaster, because his is a
part-time job and he follows his other
avocations at the same time. But so
far as the runners is concerned I am
very sorry to find that they are the
most distressed of all these three
categories. I have very little time at
my disposal and T cannot therefore
dilate on this matter, at length.

I shall mention one or two other
points which 1 think T should men-
tion here. Progressively the tele-
phone exchanges are now being
spread throughout the length and
breadth of the country. But some of
the sub-divisional towns have not vet
been covered. That is contalned in
the report itselt, I would like to
specially mention one town, namely,
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Matabhanga In Cooch-Behar sub-divi-
sion. 1 know quite well that there
are a large mumber of commercial
houses there and it is a sub-divisional
town. Though a public telephone
office has at last been stationed there,
there is a great and urgent necessity
of telephone exchange connection for
that sub-divisional town. It is not
connected by any railway and there-
fore this is all the more necessary.

My hon. friend has mentioned
about the interest charges that this
Department has to bear. They have
been raised to 4:25 per cent. Certain-
ly we want that these commercial de-
partments and social service depart-
ments which are doing such sort of
social service should be as little taxed
as possible. But I find from the re-
port of this Ministry and from other
reports as well, especially from the
Finance Ministry, that this Depart-
ment is going to contribute about
Rs. 28 crores In the Third Five Year
Plan. And we require money 80
badly. Looking to the necessity for
our developments and other things,
such increase in the rate of interest
is perhaps necessary sometlmes. But
that is a matter for the Finance
Ministry and the Transport and Com-
munications Ministry to settle
amongst themselves.

Another service that these village
post offices are rendering, I have to
mention, is that they are not only
serving the people but they are serv-
ing the State and the development of
the country to a large extent indirect-
ly. From my experience I have seen
that as soon as a village post office
is opened in an interior area, the Life
Insurance Corporation begins to get
enough business there. The village
people, who formerly had not much
faith in insurance or who perhaps
did not know about these activities
and who perhaps are a little better off
now than before, are now coming up
and insuring themselves. I think the
Life Insurance Corporation will testify
to the fact that after the village
post offices have spread in the rural
areas they are getting more and more
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business. The money that the public
are contributing by way of insurance—
and gccording to the Insurance Act
practically 85 per cent of that money
is invested in approved securities and
government securities—that again goes
for financing the development projects
of this country. So the more the
village post offices are spread and the
more they are brought to a secure
position, the rural areas will be in &
position to contribute to the develop-
ment finances of the country more
and more.

I have one little suggestion to make
about thesec village post offices.
Nowadays I know that some of the
agriculturists, because the agricul-
tural commodity prices have risen,
have got some surplus money in their
hands. But they cannot invest that
money in the rural areas, because
there are no facilities, So, to help
these rural people, these post offices,
or a few selected post offices could be
entrusted with the job of opening
savings bank accounts..(Interrup-
tion) 1 am suggesting this 1o be tried
just in a few selected post offices. If
that can be done, and if that succeeds,
then a lot of finance will be available
to Government from the rural areas.
At present, what happens is that as
soon as a cultivator sells some of his
commodities, he has no safe wherein
to keep the money, nor does he have
any banks in the rural areas where
he can deposit the money, with the
result that on the very next day or
within a month, all his savings are
taken away either by a thief or by &
dacoit, and thus, his savings arc all
lost. If that money which i wasted
or lost in this way and which falls
into evil hands could come to Govern-
ment for financing our development
projects, it would be a good thing, and
that can be achieved if the post offices
fn the rural areas could be utilised
for giving an opportunity to the peo-
ple to open such accounts.

My hon. friend mentioned  about
the 'pouat unjon. I am not quite
conversant with it. But one thing that
1 find is that in the P & T Depart-
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ment, during the strike, more than
17,707 employees were proceeded
.against, but the Department have
given all reasonable consideration, and
‘now I find that there are only 38
cases which again are under review.
1 do not know the peculiarity of
these 38 cases; perhaps they may be
very bad cases. But considering that
‘Government have come out with
laurels and the employees have now
perhaps understood their mistake in
having rushed in for this sort of
strike, I would appeal to Government
not to look to the employees only
but to their families and their chil-
dren, and to see that wherever it is
possible to do so, these 35 cases also
may be reviewed in the favour of the
.employees.

Shri M, R. Masani (Ranchi-East):
Madam Chairman, in speaking in
support of my cut motions Nos. 1028,
1029 and 1030, I would like, with your
permission, to focus the attention of
the House on a matter of primary
concern to the country falling within
the purview of this Ministry. 1 refer
to the development of roads and road
transport. I must confess, though I
hate to do so, that the rcsults of the
last year's working of this Ministry
in regard to roads and road transport
is not one on which one can express
any satisfaction or congratulate my
hon. friend the Minister or his able
associate the Minister of State,

It was in August. 1959, as the hon.
Ministers will recail. that the Report
of the Road Transport Reorganisation
Committee was welcomed with rare
unanimity by this House, a unanimity
with which the Minister, my hon.
friend’s predecessor, Shri S. K. Patil,
associated himself and on which he
expressed great satisfaction. In the
year and a half that has pas~ed, how-
ever, one sees very little reflection in
Government policy of tha! endorse-
ment given by the Minister and the
House to the various conclusions and

recommendations of that committee
which cover the entire ground.

16.45 hrs.

[Smu MULCHAND DUSE in the Chair]

On the contrary, if I may say so, the
cause of roads and roads transport
seems to have received many a set-
back in the last twelve months.
Whether one looks at the budget,
with its vindictive increase in the
excise duties on diesel oil, or whether
one looks at the Third Five Year
Plan, that conclusion, unfortunately,
is difficult to resist. I hope the Minis-
ters will take the House into confi-
dence at some stage in regard to the
action taken by the Government of
India in implementing the recom-
mendations of that Committee which
they welcomed, and point out what
remains to be done and why it is not
being done.

The fact remains, however that if
we are going to talk in terms of a
“take-off”” in our economic develop-
ment, then the ground from which the
take-off has to take place must be
there, and among that ground the road
surfaces of this country are among the
most important. Now, let us just see
how the record stands, because 1 do
not want it to be felt that T have been
severe in this assessment. The facts,
however, go well beyond what T have
said.

We shall take roads and vehicles
separately. In so far as the provision
of roads is concerned, one would have
thought that, as one Plan succeeded
another, the reccgnition of the im-
portance of roads would increase, and
the prcportion of the funds allocated
tn the provision of roads for opening
up the country to economic develop-
ment would have also progressed. But
what are the facts? During the First
Five Year Plan. the allocation for
roads was Rs. 156 crores out of
Rs. 3360 crores, or 4'8 per cent of the
total allocation. In the Second Plan,
we find that there are Rs. 248 crores
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out of Rs. 6750 crores. The percent-
age was dropped to 3'7 per cent.
And now comes the anticlimax in the
Third Plan where out of Rs. 10200
crores, only Rs. 250 crores or so have
been allocated, a miserable 25 per
cent. So, 46 per cent drops to 87
Per cent, and now we come to the
anticlimax of 2'5 per cent! This is
the way in which the Ministry has
been able, with the full support of
this House, to obtain from the Plan-
ning Commission recognition for the
Importance of their function ijn our
Government.

Since the National Highways wecre
taken over by the Central Govern-
ment in 1947 and are the exclusive
responsibility of the Central Govern-
ment, let Us see in what condition we
find them. The President of the
Indian Roads Congress, who also hap-
pens to Be the Consulting Engineer in
charge of road developmen, in the
Ministry of Transport itself, had the
following description to give of the
state of our national highways, and
I cannot de better than quote a mem-
ber of the Ministry itself. He listed
the following deficiencies:

1. Eighty major bridges will
Temain unbuilt;

2. Four hundred miles of miss-
ing links will remain to be cof-
structed;

3. One thousand miles of
national highways only have
single-lane water-bound macadum
surface;

4. 11,300 miles will have only
a single-lane asphalted or cement
concrete carriageway, about 2,300
miles only having a two-lane car-
riageway;

8. Hundreds of road-rail level
crossings will remain to be re-
placed by over or under-bridges:
and

6. By-passe; around most of the
towns will remain to be buiit.

CHAITRA 15, 1883 (SAKA)

for Grante ) -T2

In other words, on an average, there
1s no bridge on a major river crossing,
over 187 miles of our national high-
ways, or B0 missing bridges in 15,000
miles. There is no connecting link
on every 37 miles of our highways,
that is, 400 links missing in 15,000
miles; and only 15 per cent of the
track has been provided with a two-
lane carriageway, that is, 2,300 miles
out of 15,000 miles. ;

I am sure the hon, Minister will not
blame me if I say, because this refers
not only to his tenure of office but
that of his predecessors’, that this Is
a shocking record, after fourteen
years of the Union Government's con-
trol of our national highways.

To put these deficiencies aright,
which I have just listed from the
address of the Ihdian Roads Congress
President, Rs. 200 crores are required,
But the Planning Commission, which
In this matter shows a distinct bias
against the Ffoads, which the Ministry
has not been able to cure, has ensured
that only Rs. 474 crores are available.
Rs. 153 crores remain unprovided for,
for these very essential purposes. May
I suggest that the Minister consider
approaching the Intérnational Deve-
lopment Association for a loan? Such
a loan involves no foreign exchange
for the country, because it can be re-
paid in Indian currency. The only
forcign cxechange component that is
required for setting right the:e essen-
tial deficiencies is a small sum of Rs, 8
crores required for high tensile steel
for bridges. All the rest can be done
out of rupee finance. And as T said,
the loan can be obtained from  the
International  Development Associa-
tlon. These are very modest amounts,
If vou compare them with the Rs 400
crores which have been cheerfully
found for the Railwavs frr electrifica-
tion, new lines and line development
—and that amount of Rs. 400 crores
involves a major amount by the way
of foreign exchange—tHis is a measure
of the step-motherly treatment which
has been glven to roads so far, which,
as 1 say, the Ministry has failed to
correct in spite of getting the support
of this House and of public opinion.
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When you turn from roads to
vehicles, the record is almost as un-
satisfactory. The production targets
in the Second Plan for vehicles were:
public passenger vehicles 22,500 and
goods vehicles 69,000, But of these
targets, 11,000 passenger vehicles and
27,000 goods vehicles are only replace-
ments. So the net addition is 11,500
passenger vehicles and 40,000 goods
vehicles, against an estimated require-
ment of 21,000 passenger vehicles and
74,000 goods vehicles. The short-fall,
the gap, therefore, comes to 9,500 pas-
senger vehicles and 34,000 goods
vehicles, This sounds a very big
figure, 34,000 trucks. It is a very big
figure by way of a short-fall, but these
34,000 trucks equal the capacity of
only 10 per cent of the Railways’
goods traffic of 50,000 million tons
in 1959-60. In other words, even if
the short-fall were made good, only 11}
per cent of the traffic that the Rail-
ways carried in 1959-60 could be
diverted to roads.

Now, I do not want to go into any
repetition, but in the Report of the
Road Transport Reorganisation Com-
mittee, at peges 42-43, it was shown
conclusivly how  throughout the
world technological change and deve-
lopment is moving away from the
railways to air travel and to roads. The
railways are ceasing to be a modern,
up-to-date means of transportation of
people and of goods. This is a world-
wide trend. I shall give only one
figure to recall to the House how de-
cisive this trend is by pointing out
that in Great Britain in 1838, the
railways' share of the total inland
goods trafic was 65 per cent. In
1948, 10 years later, it had drorpped
to 44 per cent, and the roads had
taken over the balance. Or, to put it
in another way, of the additional tra-
fic generated during the past 20
years, two-thirds had gone to roads
and only one-third had been taken
over by the railways. In India, we
lag sadly behind, as in many other
respects. Today the position in India
is just the reverse.
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Dr. P. Subbarayan: 1 would like
the hon Member to consider how our
railways are making a profit while the
English railways are not.

Shri M. R, Masani; Our railways
are making @ profit by subsidising
themselves through uneconomically
high rates and by giving very poor ser-
vice, & record of which no railway need
be very proud.

An Hon. Member:
raising the rates.

They are even

Shri M. R. Masanl: Anyone can
make profits when he has a monopoly
and when he uses the police power of
the State to hinder competition, as
the railways have been hindering com-
petition of the roads. 1 wish that the
Transport Minister would stand up for
roads and not be an apologist for the
rallways, as he is doing,

Dr. P. Subbarayan: I am concerned
with the whole Government.

Shri M, R. Masani: The Government
is a whole. But the Railway Minigter
shows very little consideration for his
colleague of the ‘Road’ Ministry.
There should be some reciprocity bet-
ween the Railway Minister and the
‘Road’ Minister (Interruption). The
Railway Minister rules the roost,
while the Road Minister miserably
trials behind apologising for his senior
colleague. 1 think this state of affairs
should cease and the Road Minister
should develop a little more of the
same toughness that the Railway
Minister shows for his own side.

Dr. P. Subbarayan: May I tell the
hon, Member that we are working in
co-operation?

Shri M. R. Manasani: This idea of co
operation is very peculiar. The Rail-
way Minister sits on the back of the
Road Minister, just as the raflways are
riding on the back of the roads. It is
time this unequal relationship were re-
placed. I am stating what are the
facts. I gm placing these facts before
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the hon. Minister and I am trying to
ensourege him to show a little more
‘guts’ on behalf of that part of the
transport services which are entrusted
to his charge. It is not his job to go
on apologising for the Railways.

Shri M. B. Thakore: We should
support the Minister,

Shri Masani: He does not seem
want our support. He wants to take
shelter behind his senior colleague.

The President of the Indians Roads
Congress has pointed out that cur-
rently only 10 per cent of the total
goods traffic is going by the roads
which, as I pointed out, is the reverse
of the process in Britain and other
progressive countries and this as 1
said, is due 1o the discriminating
policy pursued by the Government, of
fostering the interests of the Railwayvs
which are their State monopoly.
covering up the inefficiency of the
Railways, and retarding the growth
and development of roads by evoidance
of free and fair competition. The
attitude of the entire Government and
that of the Planning Commission, as
we have seen is loaded in favour of
the Railways and against the roads
and all forces of fair competition
which will serve the country's inter-
ests are being retarded for the sake
of a State Monopoly.

Even if the roads are defective and
inadequate even if they are miserable,
we can put them to better use. In
England there are 28 motor cars and 9
commercial vehicles per mile of sur-
face road. In India there are 182
motor cars and 1.64 commercial vehi-
cles. Even if we do not build more
roads, they are our national assert Let
us see to it that this national asset is
utilised to the maximum capacity by
putting on the roads enough vehicles
to get the most value out of them,
which we are not doing now,

Sir, considering these faclors and
also the fact that road transport pro-
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vides more employment and brings
more revenue to the Government
than the Railways. I can only hope
that the Government will give up its
very short-sighted policy of hanging
on to g wasting asset and, rather than
incur losses in out-of-date and out—
moded process of transport, will divert
finances and funds to roads which are
more up-to- date and technoligically
more satisfying. Thet is why my hon.
friend can do a great deal by asserting
himself vis-a-vis the Planning
Commission which, in this matter, has
unfortunately followed the lead of the
Railway Board. It is a pity that there
is no sign yet that this is being done.

It would be all very well if this was
only an academic issue. But we have
seen in the gross muddle that has been
made about our coal supply and trans-
port what a heavy price we have had
to pay for the neglect of the roads.
This is not & new problem.

Mr Chairman: His time is up.

Shri M. R. Masani: I shall need a
few more minutes {o deal with the
other two cut motions.

Shri T. B. Vittal Rao: Road trans-
port does not carry coal.

Shri M. R. Masani: My hon. friend
is a litle out-of-date The question of
coal supply and transport is a century
old one. It is not a new problem.
There is a letter written on the 18th
June, 1857, that is 104 years back
which still exists in the archives of g
commercial ins'itution where the coal
agent at the mines rcplied to a letter
from headquarters asking for more
supplies by saying:

“You gay send coal; I say, send
more wagons.”

80, even in 1857, the ghortage of
wagons seems to have been coming in
the way of getting coal 10 the factories
where it was required. Now, after 104
year. the Railways are as laggardly in
their service to the coal indus‘ry as
they were then,
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The Chairman of the Indian Min-
ing Association in his speech at the
Annual General Meeting on the 24th
March, 1961, drew at'ention to the
fact that the roads have great part
to play in the transport of coal. I shall
presently give figures to satisfy my
hon. friend. He said: “The most
substantial increases can be obtained
by the greater use of road transport.
This Association has been pressing for
a number of years for an immediate
programme of repairs to the connectina
roads in the coal field areas and the
present crisis dictates that every
priority must be given to this work.”
Then he goes on to press for imme-
dia'e attention to the Grand Trunk
Road between the coalfields and
Calcutta and to the Durgapur ex-
pressway. -

17 hrs.

Shri Raghunath Singh (Varanasi):
One question I want to ask for clarifi-
cation. What is the proportion of ox-
penditure in carrying coal by railway
and by road, which championing?

Shri M. R, Masani: Sir, thc¢ road
Transport Committee of the National
Productivity Council gives the answer
to the question which the hon. Member
is asking, That report, published by the
Natonal Productivity Council, says
tha® as against the current railway
cosl—including terminal charges of 8
nP. per ton-mile on the broad guage
and 12 nP per ton-mile on the metre
guage and 26 nP per ton-mile on the
narrow gauge, a 12 ton truck on road
wnll carry coal at a cost of 64 nP per
ton-mile and @ 15 ton truck can do so
as cheaply as 5 nP per ton-mile.

Shri Raghunath Singh: Practically
half.

Shri M. R. Masani: Yes; that is the
answer to my hon. friend—that the
roads can carry coal cheaper than the
railways. The old fallacy that rail-
ways are cheaper has been exploded
once and for all. But the trucks must
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be heavy trucks ang the roads must
be such that they can carry heavy
trucks. I cannot give half-
truths. If you have light trucks, they
will be more expensive than the rail-
ways. But if you provide adequate
road suriace which can carry 12 to 15
ton trucks-better still, if you can
carry articula‘ed vechicles. the truck-
trailer combinations of 21 trucks and
more, 1t will be cheaper still.

Shri  Narasimhan (Krishnagiri):
Will it not add to the cost of the roads,
maintenance and other cos’'s?

Shri M. R. Masam: No; it will be
much cheaper. 1 cannot be sidetrack-
ed into this because it has been prov-
ed in the Report. I ask my hon.
friend to reaq it fully. It will prime
the amounts that can much better be
invested on roads than in laying down
railway track. But time does not per-
mit me to go into all these details or
dany argument.

What I am pointing out is that if
you can have heavy trucks and truck-
trailer combinations, even today you
can carry coal from the coalfieds of
India to the producing centres for the
steel plants in Durgapur and Jamshed-
pur and o'her places much cheaper
than the railways are gble to do.

Shri N. R. Muniswamy (Vellore):
What about the investmenti in the
trucks?

Shri M R. Masani; 1 am pointing
out that by laying down roads and
buying trucks this country will get
manifold return as compared to every
rupees spent on laying railway track
and making wagons. Unless the Chair-
man gives me another half hour. I am
not gomng to enter into all this. In
this I am bowing to his decision today.
If my hon. friend will kindly turn to
the Report of which he has got 3 copy,
he will find that this case has been
completely argued in de'ail. What I
am trying to argue is that my hon.
friend should understand this fact
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that it is not correct as some people
seem to think that road cannot carry
coal. The roads can carry coal much
cheaper than the Indian railways are
doing. I say that if you have heavy
trucks and roads that can carry heavy
trucks, there is no need for a single
railway line to be laid any more. If a
comparable amount can be spent on
the roads and articulated vehicles,
this country will be better rewarded.

Take, for example, the cost of lay-
ing railway lines. It costs Rs, 10
lakhs per mile, whereas we can have
the broadcast roads that can carry thesa
heavy vehicles built at the cost of Rs.
2.5 to Rs. 3 lakhs. Therefore, at one-
third or one-fourth of the cost of
laying these railway lines, you can
prepare these highway along which
heavy trucks can carry coal today.

The President of the Indian Mining
Association points out that 2,000 tons
of coal can be carried even now if
only the Government will spend
money on the roads instead of con-
centrating on reilways,

So, I once again urge the Ministry
of Road Tronsport {0 bring these facts
to the notice of the Planning Com-
mirsion, to try to educate them better
than ithey are educated so that they
may do their duly to the countrv—
and the process of education is very
much the prerogative of my iwo col-
leagues who are sitting on the bench
opposite.

Onc more point and I have done
That is in regard to the Neogy Com-
mittee. On the last occasion, on 10th
August, 1959 when I referred to the
appointment which hag then bcen
made of the Neogy Committee I paid
a tribute which 1 am sure all hon,
Members of the House would like to
join in, to the honourable gentleman
who was appointed the Chairman of
the Committee, a former distinguished
member of this House. At the same
time I drew attention, and I am read-
ing from my speech then—

“But the House has already
commented on what it thinkg of
the composi‘ion of the rest of the
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Committee? The rest of the com-
mittee is made up of Secretaries to
Government from various Minis-
tries. “It has been said by more
than one speaker that it is loaded
with officials and bureaucrats, and
we cannot really expect much
from Secretaries of Ministries who
are not realiy concerned wi'h the
development of road transport but
who go there to watch the res-
pective interests of their own
Minis ries or zaminderis.”

Now, Sir, tha! fear which was ex-
pressed by other Members and which
I had repeated in my speech in
winding up the debate on the Re-
port of the Road Transport Reorga-
nisation Committee as its Cha'rman,
has unfortuna‘'e’'y come true in the
past year and a hall. Afler one year
and a half the Neogy Commiitee has
come out with an interim report and
the interim report is not a repor! at
all; it is a questionna‘re. Tt asks
questions: it does not even try o
answer them. It is ‘o be said with
regret tha) the questions are loaded,
that the bias of the Neogy Committee
comes out in the leading questions
that it has sought to put. However,
let us be grateful that only quest ons
are put and no wrong conc'usions
arrived at.

Bu' 1 am not today discussing the
nature of the interim report. I would
rather draw attention for a minute
to the ccmposition of that Commi'tee.
The  trouble with the Committee is
that except for the chairman, there is
no second member who can really be
expected to do justice to the woirk of
the Committee. Secrciaries to the
Government, as we know, are busy
people. They have the routine work
and their own jobs to carry on and
it is not fair to burden them wth
this extra burden to which, they huave
shown by now, their inability to attend
or to give any attention. Apart from
the fact that they are unable to apply
the’'r minds continuously to these
prob’ems which are of a major polcy
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nature, the fact remains that offi-
-cials are not suitable people to whom
the evolving of policies should be
-entrusted. If the Government of India
cannot make up their mind on policy
in spite of the reports laid before
them, let them appoint a policy-
making committee, no doubt with Mr.
Neogy as the Chairman, but let them
give him colleagues from public life
from this House and the other House,
who will make a team and who will
sit together and rub their minds
against each other.

The difficulty has been that the
Secretaries keep on changing and so
ihe composition of the Committee has
also been shifting. There have been
numerous shifts in the year and a
half that had already passed; there
is no Neogy Committee but there is
a series of Neogy committees! A body
of men who are not contnuous in
their personnel can hard'y be expcct-
ed to render any real service or to
make any real report. T would there-
fore suggest to my hon. friend the
hon, Minister even that at this stage,
after this  unfortunate experience,
Government might reconsider the
composition of this Committee. Let
them replace the numerous Secreta-
ries with two or three or four senior
people from public life, either from
this Parliament or outside and then
allow this new team to get on with
the job. Otherwise, we may assume
that when the Transport Ministry's
demands come up before the Housc
nex' year, we shall still be awaiting

for the report of the Neogv Com-
mittee,

Shri Manabendra Shah (Tehri
Garhwal): Mr. Chairman, the hon
Member., Shri Masani had been talk-
ing about the roads and to some ex-
tent T am in agreement with him
because I a'so find that the Ministry
seem to be phlegmatic and complacent
in their approach to the Demands and
the legtimate requirements of the
Ministry. If these words are too
harsh 1 would say that they have not
been forceful enough to see that their
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dues are given to them. I would
like to remind the House that when-
ever there is the storm of economy
blowing over the Ministries, this
Ministry is the Ministry which gets
the hardest hit. Apart from this I
would like to quote from the report
of the Ministry which has been given
to us. In their 1960-61 report, in the
introductory chapter itself, it has
been stated:

“In order to accelerate the
economic development of the
North and North Eastern Border
Areas, Border Roads Develop-
ment Board has been constituted
with the Prime Minister as Chair-
man and Shri V. K. Krishna
Menon, Defence Minister, as
Deputy Chairman. Other mem-
bers of the Board include the
Cabine!, Foreign, Defence and
Transport Secretaries. The Board
is responsible for laying down
the policy in respect of beorder
communications, prescribing pri-
orities and specifications and the
respons’bi'ities of agencies en-
trusted with the execution of the
projects.”

This shows that even the hon. Minis-
ter has not found his due place in the
composition of this commi'tee. If this
Ministry is the Ministry which is
going to deal with the funds for the
border roads, I should have thought
tha' it would be he, who would be
the vice-chairman and not the Defen-
ce Minister. At the most the Defence
Minister could have been a member.
In the constitulion of the Board, 1
also find that the operational expert
such as the senior defence service
representative has not found a place,
especia'ly when we are told that
border roads would be made in con-
sultation with the defence forces. It
is but necessary, that a person who is
in charge of military planning and
strategic manoeuvring should have a
place in th's Board.

As I am referring to this paragraph
in the report—though it does not refer
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to the theme that T am at present
on—1 would like to touch the report
again before I proceed further. The
report continues to say as fo'lows:

“An Officer on Special Duty has
also been apointed for the plan-
ning of development schemes in
the areas opened up by the roads.”

Now, about this officer on special
duty, nowhere have I been able to
find out, what his functions are going
to be. Except for the Central or
Union territories, territories governed
by the Centre, for the planning the
States are responsible. What is then
this officer going to do? Is he going
to be some super-planner or what? I
hope—1 have a faint hope though—
that it may be the beginning of the
implemen‘ation of the proposal that I
have been making for the last four
vears, namely, of having a separate
Himalayan region for planning and
defence. Whatever it is, we would
like to know from the Minister, as
to what the role of this gentleman
i< going to be.

1 now come back to the theme that
I have been touching so far. I would
proceed to the other departments of
this Min‘stry to show that there again
there are some signs of complacency.
Take the question of Lockheeds. The
predecessor of our hon, Minister had
once told the House that they are
go'ng ahead with the Lockheeds. We
are now told that we have been so
slow in negotiations that if we start
manufacturing Lockheeds it would
tantamount to having Lockheeds
without a market. Therefore, they
are not very keen on this issue. We
find that Avro will continue to be in
the market. We are told that Avro
will continue to be the fashion but
Lockheeds will not. We also under-
stand that with the Lockheeds we
were deciding on the production of
turbo-jet planes. That means to say,
they were prepared to give as plant
and machinery for the turbo-jet. It
is, surprising, therefore, that we can
get p'an's for jet with turbo but we
cannot get plants for a jet w'thout a
turbo.
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Even in shipping, we will find some
examples. Based on the recommen-
dations of the Sailing Vessels Com-
mittee, Government decided to give
Rs. 15 lakhs as grant-in-aild during
the second Five Year Plan period for
the constructon of sailing vessels.
But the second Five Year Plan period
is over. The aid could not be utilised
because the rules could not be fina-
lised in flve years. T hope, therefore,
that before the third Plan is in full
swing, the Government will have
made these rules so that the industry
could take advantage of Rs. 85 lakhs
provided in the budget and be able to
release the bottle-neck for coal that
is taking place in the railways. I
know that what [ have been saying
so far may be unpalatable to the
Government, therefore, I would like
to go on to some other subject.

An Hon. Member: It is palatable.

Shri Manabendra Shah: 1 would
first take the “Centrally aided State
road of inter-State or economic im-
portance.” I find that Rs. 30 crores
have been provided under this head
in the third Plan, but no allocation
has been made in the current year's
budget. Nor has anything been said
in the explanatory memorandum as
to why no provision has been mads.
We understand that roads are recog-
nised to be the key for any develop-
ment. If the economic roads are to
be ignored like this, 1 do not know
how far planning wou'd be success-
ful, specially where there are no
other alternative means of communi-
cation. The provision as it gstands
under this head is very little. The
total outlay on roads in the third
Five Year Plan is expected tfo be
Rs. 250 crores and the share of inter-
State and economic roads come: to a
little more than 10 per cent. In
physical terms, only 80 miles of such
new roads were constructed and 150
miles of existing roads were improv-
ed in the various States in the four
years of the second Plan. Yet. we
have no provision for this. though 1
find from the demands that there are
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provisions for raising and whitewash-
ing of milestones. They seem to be
more important than making these
economic roads!

My reference to roads would be in-
comp.ete if T do not mention border
roads. Under border roads, a sum of
Rs. 32:07 crores has been set apart
for capital outlay on roads. Out of
this, Rs. 16-42 crores are supposed to
be spent on the construction of border
roads. The spread-over of this is
not shown in any of the books that
have been supplied to us. Am I to
presume that it is secret, and the Gov-
ernment does not want to divulge it
to the Parliament? There can be
no other concluslon one can arrive
at. I would like to point out to the
Chair that it is not a secret. From
the way that the information has
been given to us, anybody can collate
the information. They have given us
the information on other roads; they
have given us the total money re-
quired for these border roads. We
will also be able to get similar in-
formation from the State budgets.
Therefore, T do not know what is
left as secret. Moreover, we know
what border areas nre. The whole
House knows it, I think. Therefore,
any road that is made there cannot
be made in a hush-hush manner.
Under the c'rcumstances, what is the
secrecy about giving us  detailed
information about the provisions made
under this Ministry for border roads?

The Minister of State in the Minis-
try of Transport and Communications
(&m Raj Bahadur): If you know
all, why do you require this infor-
mation?

Shri Narasimhan: He is giving.an
over-all picture.

Shri Manabendra Shah: Overall we
will be able to see—what part should
get what, why h'de that?

Shri Raj Bahadur: The reason is
obvious.
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Shri Manabendra Shah: The ob-
vious is to tell us that it is a secret
then 1 would like to draw, Sir, your
attention to the advice given by the
Speaker; I would also like to convey
the same to him for advising us.
During the Question Hour, when the
Defence Ministry was involved, the
Speaker said that a special study
should be made of what should be
declared as secret and what not. He
probably also said that if that infor-
mation was given to him, he wouid
look into the matter. If this i a
secret thing, 1 cannot understand why
the Parliament is being asked to vote
for it. They can very well put it as
charged under the Consokdated Fund
of India.” Then the whole problem
would be solved. If it is not put
there, I feel that we should know
more about these border roads.

Now I would like to turn to the
Indian Telephone Industries, Ban-
galore, with the purpose of trying to
convince the Government that it is
probably a foreign exchange earning
machinery. There are many countries
which are more under-developed then
we are, and these countrie; will be
under-developed for some timp to
come. We have not been able to
capture their market. My proposal is
that the Ministry should kindly con-
sider whether there is a possibility of
our capturing the market so far as
telcphones and exchanges etc, are
concerned. We find that in the third
Five Year Plan, the production will
be 1,80,000 telephones and 1,36,000
exchange and transmission equip-
ment, we aiso find that this company
is making a handsome profit; we are
also told that they are brining down
the cost of production. Under these
circumstances, it may be possible for
us to compete in these markets. Tt
can be said that the demand at home
is considerable. But is it not the
proper time for us to adjust the
home demand to pave way for export
of these telephones etc. to Wes! Asia
and Africa? I feel that once we
capture these markets we will at least
be ab’e to provide these materials to
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tnem for about ten years. If we go
on first trying to accommodate the
home consumption we will then be
too late to capture the foreign market.

Shri T. Subramanyam (Bellary):
Mr. Chairman, in a developing econo-
my all modes of {ransport can play
an effective and useful role. If the
various modes of transport are not
effectively  used economy  suffers,
development suffers and all our Plans
like the Third Five Year Plan and
other Plans could not be implement-
cd successfully.,

There may be no conflict at  all
between these modes of transport.
In this connection, 1 may remind the
House that a committee was agpoint-
ed known ag the Neogy Committee
to suggest ways and means for the
co-ordination of wvarious modes of
transport, particularly railways and
roadways. They have given a pre-
liminary report. In the preliminary
report they have said;

“It is mainly to present a
detailed analysis of the present
sttuation and to formulate the
main jssues which have been
thrown out as a result of the
studies undertaken by the Com-
mittee. Even with regard to co-
ordination over the next 5 to 10
years the Committee has refrain-
ed from making any recommen-
dations at this stage because any
national gsystem of co-ordination
between road transport and
railways can be put forward onlv
a5 part of 3 long-term policy.”

Then it is said that three altenatives
nave been examined. The first is the
posgibility of allowing unrestricted
competition between the different
modes of transport. The second is
the control or regulation from out-
side by the Government of these two
modes of transport. The third is an
Integrated control of both these and
to look upon them as a single unit.
But they have not given their mind
or final opinion asg to what exactly
should be the ultimate shape that it
haz to take.
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Sir, already we are in the eve of
arawing up a 20 years plan of road
development. The first 20 years
plan, which js known as the Nagpur
Plan, wg drawn up and it was a
auccess. The targets have been more
than reached. We wanted to have
1.23,000 miles of surfaced road and
2.08,000 miles of unsurfaced roads, so
that no village in a well developed
nr agricultural area should be more
than five miles removed from the
maln road,

Shri Braj Raj Singh (Firozabad):

Has it been achieved?

Shri T. Subramanyam: Ii has been
tnore than achieved.

8hri Braj Raj Singh: Only in
paper.

Shri Raj Bahadur: No, no. It has
been more than achieved,

Shri T. Subramanyam: It has been
achieved in fact. The targets fulfilled
are 1,44,000 miles of surfaced roads
and 2,54,000 miles of unsurfaced
roads as on 31-3-1961, So we have
more than achieved the targets.

Shri Raj Bahadur: Since the hon.
Member seems to have some doubt
about it, let me clarify the position.
I think by roads my hon. friend sit-
ting opposlite means only pucca,
metalled, ashphalted roads, Roads
mean all kinds of roads—grave! and
murum roads. With regard to the
average of flve miles, that every vil-
lage should be within five miles
from the main road, it may be that
a particular village is more than five
miles from the main road, but by and
large this has been achieved.

Shri Braj Raj Singh: Had that
been achieved, there would have
been no incidents like Bastar.

Shri T. Subramanyam: When our
country is so vast, when our needs
are so great, what has been achieved
is not <0 much considering the fact
that very much merre has to be
achieved. But. still, thr 1argets have
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been fulfilled and there is no doubt
about that. Only certain deficiencies
have to be made up with regard to
widening of roads, building bridges
over river crossings and removing
the sub-standard or defective roads
by constructing good roads.

The Chief Engineers of the Centre
and the various States met recently
and drew up another 20 years’ pro-
gramme of having 2,552,000 miles of
surfaced roads, and 4,05,000 miles of
unsurfaced roads by 1881 A
detailed  consideration of this was
deferred till the receipt of the report
of the Neogy Committee. At every
stage we are told that detailed
consideration awaits the report of the
Neogy Committee, I do not want to
make any comment about the Neogy
Committee. 1 do not want to em-
barrass them, hustle them, be unfair
to them or anlicipate their ultimate
conclusions, but 1 am constrained to
state that the non.receipt of their
final report just on the eve of the
finalisation of the Third Five Year
Plan operates as an inhibiting factor,
which is very unfortunate, and -re-
vents us from a detailed examination
or determination of the targets of
the Third Five Year Plan period with
regard to this matter,

The expenditure during the First
Plan on roads was Rs. 155 crores.
During the Second Plan the expendi-
ture was Rs. 250 crores. In the Third
Plan also, we have fixed the same
amount. Out of the;e Rs, 250 crores,
Rs. 170 crores would be taken up for
the roads of the States and the Union
‘Territories, These have been
examined in consultation with the
representatives of the States and we
learn that they felt that the amount
is too small, meagre and inadequate
and, therefore, it is sought to be
raised to Rs. 230 crores.

Communication is a very important
subject, Whenever 1 come to Delhi
or go to other big cities and see the
high structures there, immediately a
feeling comes to me that it would
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have been better if the amount had
been diverted for laying out roads in
the rural areas. No doubt, consider-
able local road development has
taken place during the last ten years
under the scheme of Community
Development or local development
works, and this will continue in the
Third Plan also with peoples’ contri-
bution of a great deal.

Shri Narasimhan: But
not maintained properly.

they are

Shri T. Subramanyam: Yes, they
should be maintained properly. I
urge on the Government that since
panchayat raj is going to be estab-
lished by the end of 1961 in all the
States, their resources should be re-
inforced so that people may feel that
rea] swaraj has come in the from of
better and more useful roads.

With regard to road transport, we
are told that the number of com-
mercial vehicles in 1950-51  were
34,500 buses and 81, 900 goods vehicles,
In 1960-61 the buses were 54,000 and
goods vehicles 1,50,0000 A bulk of
there vehicles are in the private
sector., Of course, some of the States
have nationalised their State trans-
port undertakings. Barring there,
particularly the goods traffic, i; en-
tirely in the hands of the private
sector. 1 urge that the process of
liberalising the issue of licences for
road transport and the question of
liberalising the inter-State double
taxation should be expedited and
these people should be helped.

With regard to the national high-
ways, out of 14.880 miles of roads,
the national highways occupy only
the missing links of 1,780 miles. Of
these. 1,368 miles were constructed
before 1960. 1 must cay a word with
regard to the special scheme which
wa. taken un for the west coast road
at a cost of Rs. 11 crores. It passes
through Maharashtra. Mysore and
Kerala. 240 miles of the road have
Levn constructed, 14'5 miles of new
links have been constructed and 18
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major bridges have been completed
with regard to the west coast road.
The progress is, no doubt, somewhat
heartening, but I feel that there is
much that remains to be done and the
State Goevrnments have to be urged
upon to expedite the matter and
give g fillip to this so that the pro-
gramme may be steped up in its im-
lementation,

There are several places where
road bridges over railway lines have
to be put up. In Bellary near the
Hospet bus station there is a very
busy place where traffic goes on day
and night and vehicles are held up.
Motor cars, bullock carts and all
these are held up for half an hour
or longer periods. It is a very busy
place. Even at such a busy place it
iIs not possible to put up an over-
bridge? I request the Government
to see that such overbridges are
enabled to put them up as early as
possible,

I will say a word with regard to
ports. The report of the Inter-
mediate Ports Development Commit-
tee has been received. They have
said about first priority works and
afterwards about development of
all-weather ports. Among the first
priority works they referred to
Karwar. I have seen the place
which has got excellent natural
facilities to make it a first-class
harbour, Then they have given it a
first prlority place. 1 request the
Government to see that every possi-
ble step is taken to give effect to
this,

With regard to the development of
all-weather ports,  Tuticorin and
Mangalore are given first priority.
The Planning Commission wanted to
spend Rs. 10 crores on all these {tems,
but the Department of Transport and
Communications has suggested that
Rs. 10 crores should be spent only
for Tuticorin and Mangalore. In
view of the fact that it is a very im-
portant port for Mysore and for the
West Coast for lifting iron ore and to
operate as a major all-weather port,
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I request that that port should be
taken up immediately,

I shall say a word also about inland
water transport. 1 was hoping that
all the river systems in India from
the Ganges right up to Cape Comorin
would be linked up and there would
be an all-Indian irrigation and navi-
gation canal. It was the scheme of
Sir Arthur Cotton. There is enough
water in our rivers. But unfortu-
nately it has come across great hurd-
les. It is yet very far from us. [
feel that I am not talking practical
things by referring to it because the
sbstacle; against which we are placed
today are so great. For instance, in
the First Five-Year Plan the amount
allotted was Rs. 3 crores for inland
water transport development. The
estimated expenditure is supposed teo
be Rs. 75 crores.

I shall just take another example,
For the Buckingham Canal the allot-
ment in the Second Plan was Rs. 118
lakhs. It was reduced to Rs. 10
lakhs, but even that was not spent.
Only an amount just above Rs. 2
lakhs was spent. This is the way in
which progress with regard to the
development of inland water trans-
port has taken place. I must say
that I am sorely disappointed at this.
1 feel that the Ministry should give
a fillip to it. It has got infinite
potential in the country.

Shri Narasimhan: 1t is one of the
longest canals in the country.

An Hon, Member: In the world.

Shri T. Subramanyam: Then I
shall make a reference to the Posts
and Telegraphs Department. In the
P. & T. Department much remains
to be done because we have to serve
the needs of 5,80,000 villages in our
country. But what has been done
during the last decade is very im-
pressing and is very remarkable.
Till the 1st April, 1951, we had 36,004
post offices. At the end of the First
Plan. that is. on the 315t March, 1938,



9493 Demands

[Shri T. Subramanyam]

we had 55042 post offices, while actu-
ally the target was to have 55,000 post
offices, The Second Plan pro-
posed to add about 20,000 post offices.
That raises the figure to 76,000. In
the Third Plan there is a provision
to add 17,000 post offices to that
figure. It iz not a rigid figure. The
needs of our country are great.
Therefore I am sure that while we
actually go on implementing this it
will prove to be a much higher figure.

The delivery of mail must be
stablished and jmproved. 1 see that
even villages which are situated on
the main metalled roads are not
served properly. Sometimes the mail
reaches them once, twice or thrice a
week., In such cases it is possible to
improve the delivery of mail, It
should be examined and should take
place. Then therc are the WUtanch
post offices which exist. They should
be upgraded to sub-offices in as
many places as possible. There are
the firka headquarters. 1 know of
two places in my State, Moka in
Bellary district and Bamasagora in
Chitaldrug district, where there has
been agitation for sub-post offices, I
am only illustrating certain instances.

An Hon, Member: They arc funda-
mental matters,

Shri Braj Raj Singh: For election
purposes they are very good.

Shri T. Subramanyam: Then there
has been criticism made about mail
delivery, I will refer to certain
revealing figures. The number of
complaints in 1957-58 was 39,887,
while the total trafic  was
3,354,739.000. The percentage works
out to ‘0011 per cent. In 1959.60 the
number of complaints was 36,029,
The total traffic was 3,850,000,000.
The percentage was -0009 per cent.
Of course. our efforts should be In
arriving at greater and greater per-
fection. There is always scope for
improvement and whenever com-
plaints are received I request the
officers and staff to look into them
and improve matters,

APRIL 5, 1961

for Grants 9494

Mr. Chairman: The hon. Member’s
time is up.

Shri T. Subramanyam: About
tourism I have to say one word. It
is a good foreign exchange earner
and promoter of international under-
standing. The number of foreign
tourists in 1851 was 16,829; in
1960 it was 1,23,095. The revenue
earned in 1955 was Rs, 103 crores;
in 1959 it was Rs. 19'1 crores. Most
of the tourists came from the United
States and other countries. There
are Advisory Committees, Tourist
Development Council in the Centre
and State Tourist Advisory Com-
mittees and Regional Tourist Com-
mittees, Special tourist supplements
are printed in foreign press; tourist
literature as guide books, pictorial
folders, maps, picture post cards and
tourist calendars are also printed and
distributed. Films in colours are also
distributed.

Schemes to promote tourism are
undertaken in the various States.
Wherever it caters to foreign tourists
it is the responsibility of the Central
Government; where it caters to home
tourism, with the possibility of caker-
ing also to foreign tourists, it |Is
financed by the Central Government.

There were several schemes to be
financed exclusively by the Central
Government. In Mpysore State there
13 one place called Hampi where there
was a proposal to construct g canteen-
cum-retirement room, It is in my
constituency and it should have been
completed long ago. But it has not
even been taken up for construction.
1 do not know why the construction
of this very important thing, situated
at a historical place has not been
taken up. There is the Tungabhadra
Reservoir close by it and it is situat-
ed in the ancient Vijayanagaram
Pmpire. It js a place which could
have been easily developed as
a tourist centre and provision had
been made for the construction of a
canteen-cum-retirement room. I
request the Government to take it
up without delay.
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Mr. Chairman: Therg are 119 select-
ed cut motions relating to the De-
mands under the Ministry of Trans-
port and Communications. They may
be moved subject to their being other.
wise admissible:

Need to nationalise the Ganga-Bra-
hamputra Water transport route

Shri Aurobindo Ghosal: I beg
move:

“That the demand under the
head Ministry of Transport and

Communications be reduced
by Rs. 100." (937).
Need to demonopolise the transport

system of Ganga-Brahamputra route

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100,” (938).

Failure to make adequate provision
for roads

Shri M. R. Masani: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rr. 100.” (1028).

Composition of the Committee on
Transport Planning

Shri M. R. Masanl: | beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100.” (1029).

Failure to provide facilities for the
manufacture of the requisite road
transport vehicles

Shri M. R. Masanl: I beg to move:

*That the demand wunder the
head Ministry of Transport and
Communications be reduced
by Rs. 100" (1030).
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Need for dredging the Brahamputra
river
Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100." (1069).

Need for more dredgers for the Hoog-
ly river

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
nead Ministry of Transport and
Communications be  reduced
by Rs. 100.” (1070). '

Need ior intensive dredging of the
Hoogly river

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100" (1071).

Need for dredging rivers of Ratnagiri
District Coast for internal transport

Shri Assar: [ beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100" (1122).

Need to take up development work of
Ports in Maharastra

Shri Assar: [ beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100.” (1123).

Need to construct one all weather and
intermediate port in Ratnagiri

Shri Assar: I beg to move:

*“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs, 100" (1124).
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Delay in removing sand bars at the
mouth of the sea at Dabhal, Jayogad

Shri Assar: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100." (1125).

Need for better amenities to passen.
gers travelling by steamers

Shri Assar: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100.” (1126).

Working of steamer service on Kon-
kan Coast

Shri Assar: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100" (1127).

Need to expedite completion of
Farakka Barrage

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100.” (1358).

Need for development of border com-
munications

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100" (1359).

Need to salvage the wreckages of
ships and steamers from the bed of
the Hoogly

Shri Aurobindo Ghosal: I beg to
move:

*“That the demand under the
head Ministry of Transport and
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Communications be reduced
by Rs. 100.” (1360).

Need for speedy delivery of ships by
the Hindustan Shipyard Ltd.

Shri Aurobindo Ghosal: I beg to
move:

*“Thut the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100.” (1361).

Need to manufacture the components
of ship building materials in India

Shri Aurobindo Ghosal: I beg to

move:

“That the demand wunder the
head Ministry of Transport and
Communications be reduced
by Rs. 100.” (1362).

Need for coordination with the Min-
istry ol Steel, Mines and Fue! for
manufacturing special type of stee!
sheets needed for ships

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head Ministry of Transport and
Communications be reduced
by Rs. 100." (1363).

Need for providing full time work to
the Hindustan Shipyard Ltd.

Shri Aurobindo Ghosal: I

move.

beg to

“That the demand under the
head Ministry of Transport and

Communications be reduced
by Rs. 100”. (1364).
Need for development of ancillary

industries before the second ship-
yard of Cochin starts working

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head Ministry of Transport and
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Communications be
by Rs. 100". (1365).

reduced

Need for proper utilisation of loans
granted to the Joint Steamer Com-
panies for rehabilitation

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100" (1366).

Need for recognition of NFPTEU

Shri Aurobindo Ghosal:
move:

I beg to

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100". (1387).

Need to issue commemoration stamp
of Subhas Chandra Bose

Shri Aurobindo Ghosal: I
move:

beg to

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100”. (1368).

Need to erpedite the development of
Haldia

Shri Aurobindo Ghosal: I beg to
move:

“That the demand wunder the
head Ministry of Transport and
Communications be reduced
by Rs. 100". (1369).

Need for introducing the modern sys-
tem of dredging in the Hoogly river

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100”. (1414).
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Need for recruiting more Indian
seamen

Shri Aurobinde Ghosal:
move:

I beg to

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100". (1415).

Need for introducing Provident Fund
for seamen

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head Ministry of Transport and
Communicatinn; he reduced
by Rs. 100", (1416).

Need for security of service of seamen

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100". (1417).

Need for reviving the inland water
transport system in West Bengal for
desilting the navigable rivers

Shri Aurobindo Ghosal: |
move:

beg to

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100", (1418).

Need for completing the Sethusamu-

dram project
Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head Ministry of Transport and
Communications be reduced
by Rs. 100”. (1419).

Need for establishing an Institute of
Navigation
Shri Aurobindo Ghosal: 1 beg to
move:
“That the demand under the
head Ministry of Transport and
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Communications be
by Rs. 100", (1420).

reduced

Working, of the Directorate of Ship-
ping Calcutta

Shri T. B, Vittal Rao: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100". (1474).

Need for recognition of United Sea-
men Union

Shri T. B, Vittal Rao: I beg to maove:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100.” (1475).

Need for jull employment of all the
trained Indian Seamen

Shri T. B Vittal Rao: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100". (1476).

Need for payment of full compensa-
tion for unemployment period of all
the seamen

Shri T. B Vittal Rao: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced
by Rs. 100.” (1477).

Enquiry in to the loss of “Indian
Success”

Shri T. B. Vittal Rao: I beg to
.move:

“That the Demand under the
head Ministry of Transport and
Comrmunications be reduced by
Rz, 100, (1478)
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Need for supply of food and free
accommodation to the seamen in
the ‘Seamen hostels’ in India

Shri T. B. Vittal Rao: I beg to
move:

“That the Demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100.” (1479)

Need to introduce a direct steamer
service between Madras and Rangoon

Shri T. B. Vittal Rao: I beg to
move:

“That the Demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100.” (1480)

Need to sanction adequate staff for
Orissa Circle Office

Shri B. C, Mullick: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be  reduced by
Rs. 100.” (11)

Need to convert Orissa Circle into a
major Circle under a P.M.G.

Shri B. C. Mullick: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100" (12)

Delay in the construction of buildings
for the Office of the Director of
Posts and Telegraphs, Orissa Circle
at Bhubaneswar
Shri B. C, Mullick: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (13).

Failure to complete the construction
of H.P.O. building at Jaipur in
Orissa Circle
Shri B, C. Mullick: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.” (14)



9503 Demands CHAITRA 15, 1883 (SAKA) for Grants 95c4

Need to give representation to Mem-
bers of Parliament belonging to
principal political parties on the
P. & T. Advisory Committee in
Orissa Circle

Shri B, C. Mullick: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.” (15)

Need to open Savings Bank facilities
in all branch post offices which have
been working for more than ome
year in rural areas.

Shri B, C. Mullick: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department  be  reduced by
Rs. 100." (16)

Need to avoid delay in setting up a
25-line exchange at H.P.O., Jaipur

Shri B, C. Mullick: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be  reduced by
Rs. 100" (17)

Need to convert Kaiparg Extra De-
partmental sub-office into a depart-
mental sub-post office in Orissa
Shri B, C. Mullick: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (18)

Need to open sub-post offices and tele-
graph offices in Imata, Visnagar
Taluka, Gujarat State
Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (203)

Need to open telegraph office at
Baliane, Patan Taluka, Gujarat
State
Shri M. B. Thakore: I beg to move:

“That the Demand under the
hesd Indian Posts and Telegraphs

Department be reduced by
Rs. 100.” (204)

Need to set up telephones at tele-
graph offices in border area of the
State of Gujarat touching Pakistan

Shri M. B. Thakore: | beg to move:

*“That the Demand under the
head Indian Posts and Telegraphs
Department  be  reduced by
Rs. 100." (205)

Need to open new Branch Post Offices
in big villages of Gujarat

Shri M, B. Thakore: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be  reduced by
Rs. 100.”" (206)

Need to set up a P. & T. training
centre at Baroda

Shri M, B. Thakore: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be  reduced by
Rs. 100.”" (208)

Need to increase the wages of extra-
departmental agents

Shri M, B. Thakore: | beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (209)

Need to transfer high officials of
Postal Services after three years

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.” (210)

Need to provide telephonic facilities
at Pandara Road and at West and
East Vinay Nagar officers flats
Shri M, B. Thakore: [ beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
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Department be reduced by
Rs. 100.” (263)

Need to open more sub-post offices in
Ratnagiri District

Shri Assar: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be  reduced by
Rs. 100." (503)

Need to open more telegraph offices in
Ratnagiri District

Shri Assar: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.” (504)

Failure to set up the trunk call tele-
phones in four Taluka places of
Ratnagiri District sanctioned in
Second Plan period

Shri Assar: I beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (505)

Need to open more branch post offices
in Ratnagiri District

Shri Assar: 1 beg to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (508)

Need for a detailed constitution for
the Posts and Telegraphs Welfare
Advisory Board

Shri Aurobindoe Ghosal: 1 heg
to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Ra, 100.” (1384)
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Need for providing the dormitories,
rest houses and retiring rooms for
operating staff of P. & T. Depart-
ment

Shri Aurobindo Ghosal: 1 beg
to move:

“That the Demand under the
head Indian Posts and Telegraphs
Dcepartment be  reduced by
Rs. 100" (1385)

Need to reinstate all the employees
suspended and dismissed for parti-
cipation in the strike of Central
Government employees.

Shri Aurobindo Ghosal: [ Dbeg
1o move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.” (1386)

Need to restore the positions of the
employees penalised for participa-
tion in the recent strike of Central
Government Employees

Shri Aurobindo Ghosal: T beg
to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be  reduced by
Rs. 100.” (1387)

Need to withdraw bar to promotion on
account of participation in the
strike on the employees who have
passed departmental eraminations

Shri Aurobindo Ghomal: I beg
to move:

‘“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100" (1388)

Need to improve the administration of
the head office of Calcutta Telephones

Shri Aurobinde Ghosal: I beg
to move:

“That the Demand under the
head Indian Posts and Telegraphs



9507 Demands

Department be reduced by
Rs. 100.” (1421)

Need to stop illegal and surreptitious
telephone connections in Calcutta

Shri Aurcbindo Ghosal: I beg
to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100" (1422)

Need to stop malpractices in the head
office of Calcutta Telephones

Shri Aurobindo Ghosal: 1 beg
{0 move:

“That the Demand under the
head Indian Posts and Telegraphs
Dcpartment  be  reduced by
Rs. 100" (1423)

Need for better public relations in the
head office of Calcutta Telephones

Shri Aurcbindo Ghosal: [ Dbeg

to move:

“That the Demand wunder the
head Indian Posts and Telegraphs
Department be  reduced by
Rs. 100" (1424)

Delay in the construction of residen-
tial quarters for the P. & T. emplo-
yees at Hyderabad

Shri T. B. Vittal Rao: 1 beg to

move:

“That the Demand wunder the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (1435)

Need to construct a new building for
housing the General Post Office at
Hyderabad

Shri T. B. Vittal Rao: I
move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.7 (1438)

beg to
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Need to congtruct residential quarters
for the employees of Posts and Tele-
graphs Department

Shri T. B. Vittal Rao:
move;

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.” (1437)

Need for a separate list of M.L.As. and
M.Ps. in Calcutta Telephone guide

Shri Aurobindoe Ghosal: 1 beg
to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (1455)

Need for decasualisation of workers
in Telegraph Workshops

Ghosal: 1 beg

I beg to

Shri Aurobindo
to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (1456)

Need for co-ordination with the Rail-
way Ministry with regard to the
working of the R.M.S. section
Shri Aurobindo Ghosal: 1 beg

to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department  be  reduced by
Rs. 100." (145T)

Need for more delivery peons in the
Howrah Head Post Office
Shri Aurobindo Ghossl: [ beg
{o move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (1458)

Need for better building and more
space for Howrah Head Post Office

Shri Aurobindo Ghosal: [ beg
to move:
“That the Demand under the
head Indian Posts and Telegraphs
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Department be reduced by
Rs. 100" (1459)

Need for more space for the R.M.S.
Office at Howrah platform

Shri  Aurobindo
to move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.” (1480)

Ghosal: 1 beg

Need for having a C.P.W.D, wing of
the Post and Telegraph Section

Shri Aurobindo
to move:

Ghosal: 1™ beg

s ‘“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (1461)

Need to improve the Tele-communi-
cation Training Centre at Jabalpur

Shri Aurobindo
to move:

Ghosal: 1 heg

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100." (1482)

Need to supply wniforms to P. & T.

staff in time

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Indian Posts and Telegraphs
Department  be reduced by
Rs. 100." (1463).

Need to improve the housing position
of the Posts and Telegraphs staff

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100" (1464).
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Need for implementation of the re-
commendations of the R, M. S. Re-
organisation Committee

Shri T. B. Vittal Rao:
move:

I beg to-

“That the Demand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs, 100.” (1481).

Maltreatment of the office-bearers of
the National Federation of P, & T.
Employees
Shri T. B. Vittal Rao:

move:

“That the Démand under the
head Indian Posts and Telegraphs
Department be reduced by
Rs. 100.” (1482).

Need for confirmation of staff who
have put in more than a year's ser-
vice
Shri T. B. Vittal Rao:

move:

“That the Demand under the
head Indian Posts and Telegraphs
Department  be  reduced by
Rs. 100." (1483).

Need for restoration of the recogni-
tion of National Federation of
P. & T. Employees
Shri T. B. Vittal Rao:

move:

“That the Demand under the
nead Indian Posts and Telegraphs
Department be reduced by
Rs, 100. (1484).

Need for expanding the fleet

dian Mercantile Marine
Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Marcantile Marine be re-
duced by Rs. 100.” (1389).

Need to train more Merchant Navy

Officers
Bhri Aurobindo Ghesal: T beg to
move:

*That the Demand under the
head Marcantile Marine be re-
duced by Rs. 100.” (1390).

1. beg to

1 beg to

I beg to

of In-



9511 Demands
Need for a thorough enquiry into the
‘accident of the “Indian Navigator”

Bhri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Marcantile Marine be re-
duced by Rs, 100.” (1391).

Need to modernise the Lighthousing
system

Shri Aurobindo Ghosal: 1 beg to
move.

“That the Demand under the
head Light-houses and Light-
ships be reduced by Rs. 100.”
(1392).

Need for raising the standard of the
Training Centre of Light Keepers
and Mechanics of the Light Houses
at Calcutta

Shri Aurobinde Ghosal: I beg to
move:

“That the Demand under the
head Light-houses and Light-
ships be reduced by Rs. 100"
(1393).

Need to improve the airports of
Agartala gnd Imphal

Shri Aurobindo Ghosal: I beg to
move:

“That the¢ Demand under the
head Aviation be reduced by

Rs. 100" (1394)
Need for an airport at Behda in West
Bengal

8hri Aurobindo Ghosal: [ beg to
move:

“That the Demand under the

head Aviation be reduced by
Rs. 100 (1395).
Need for an airport either at Asansol
or at Durgapur

Shri Aurobindo Ghosal: I beg to

move:

“That the Demand under the
head Aviation be reduced by
Rs. 100.” (1396).
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Need to improve the passengers’ wait-
ing room at Imphal airport

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Aviation be reduced by
Rs, 100.” (1397).

Need to modernise the Dum Dum
aerodrome

Shri Aurobindo Glosal: 1 beg to
move:

“That the Demand under the
head Aviation be reduced by
Rs. 100." (1398).

Need for daily morning service from

Calcutta to Delhi
-

Shri Aurobindo Ghesal: 1 beg to
move:

“That the Demand under the
head Aviation be reduced by
Rs. 100.” (1399).

Need to nationalise non-scheduled air
lines

Shri Aurobinde Gheosal: I beg to
move:

“That the Demand under the
head Aviation be reduced by
Rs. 100." (1400).

Failure to pay compensation for the
land acquisitioned for Dum Dum
aerodrome

Shri Aurobindo Ghoesal: I beg to
move:

“That the Demand under the
head Aviation be reduced by
Rs. 100" (1407).

Failure to realise hangar charges at
Dum Dum aerodrome from non-
scheduled operators

Shri Aurobindo Ghosal: T beg to
move;

“That the Demand under the
head Aviation be reduced by
Rs. 100" (1402) .
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Need to stop undesirable activities of
the non-scheduled air companies

8bri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Aviation be reduced by
Rs. 100" (1403).

Need to stop the system of giving
IL.A.C. planes on charter to the non-
scheduled air operators

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under 1the
head Aviation be reduced by
Rs, 100" (1404).

Need 1o extend 1.A.C. service to Ali-
purduar

. Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
hcead Aviation be reduced by
Rs, 100.” (1405).

Need to ertend I.A.C,
Cooch-Behay

service to

Shri Aurobindo Ghoesal: I beg to
move:

“Thal the Demand under the
head Aviation be reduced by
Rs. 100." (1425).

Need to check the operations of the
non-scheduled operators in the
matter of weight  inflamble sub-
stances and smuggling

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Aviation be reduced by
Rs. 100." (1428),

Need to construct a National High-

way between Nagpur and Hydera-
bad

Shri T. B. Vittal Rao: 1 beg to
move:

“That the Demand ‘@nder the
head Communications including
Nationa] Highways be reduced
by Rs. 100."(1438).
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Need to introduce morning service
from Madras to New DeMhi via
Hyderabad by the Indian Airlines
Corporation,

Shri T. B. Vittal Rao:
move:

I beg to

“That the Demand under the
headq Miscellaneous Departments
and other Expenditure under the
Ministry of Transport and Com-
munications be reduced by
Rs. 100." (1439),

Need to take up the construction of
Dry Dock at Vishakapatnam

Shri T. B. Vittal Rao: I beg to
move:

“That the Demand under the
head Miscellaneous Departments
and other Expenditure under the
Ministry of Transport and Com- .
munications be reduced by
Rs. 100" (1440).

Malpract.ces in the office of the In-
dian Airlines Corporation at Cal-
cutta

Shri T. B. YVittal Rao:
move:

I beg to

“That the Demand under the
head Miscellaneous Departments
and other Expenditure under the
Ministry of Transport and Com-
munications be reduced by
by Rs. 100" (1441),

Need to take steps to develop Para-
dip as a major port during the
Third Plan period

Shri B. C. Mullick: T beg to move:

“That the Demand under the
head Capita] Outlay on Ports be
reduced by Rs, 100." (18).

Need to develop Tuticorin and Man-
galore as all-weather ports

Shri T. B. Vittal Rao: 1 beg to
move:

“That the Demand under the
head Capita] Outlay on Ports be
reduced by Rs. 100." (1442).
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Need to take up Sethusamudram Pro-
ject '
Shri T. B. Vittal Rao: I beg to

move:

“That the Demand under the
head Capita] Outlay on Ports be
reduced by Rs, 100." (14886).

Need to develop Kakinada as an all-
weather port

Shri T. B. Vittal Rao: I beg to
move;

“That the Demand under the
head Capita] Outlay on Ports be
reduced by Rs. 100." (1487).

Need to construct a high level bridge
across the river Brahmani at Indu-
pur Ghat in Drfssg

Shri B. C, Mullick: I beg to move:

“That the Demand under the
head Capita] Outlay on Roads be
reduced by Rs, 100.” (20).

Delay in the construction of high level
bridges across the rivers Brahmani,
Kharasrota, Baitarani on National
Highway No. 5 in Orissa

Shri B. C, Mullick: I beg to move:

“That the Demand under the
head Capita] Outlay on Roads be
reduced by Rs. 100" (21).

Need to develop all-weather roads in
Manipur

8hri Aurobindo Ghosal: 1 beg to
move:
“That the Demand under the
head Capita] Outlay on Roads be
reduced by Rs. 100." (177).

Need to construct Highways from
Kandlag Port to Ahmedabad and
Rajkot or Patan

Shri M. B. Thakore: I beg to move:

. “That the Demand under the
head Capita] Dutlay on Roads be
reduced by Rs. 100.” (212).
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Failure to complete Bombay-Delhi
Highway in time

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Capita] Outlay on Roads be
reduced by Rs, 100.” (213).

Need to construct a National High-
way from Kandla to Palanpur

Shri M. B, Thakore: I beg to move:

“That the Demand under the
head Capital Outlay on Roads be
reduced by Rs. 100.” (269).

Mr, Chairman: These cut motions
are now before the House,

Shri N. R, Muniswamy: Mr. Chair.
man, at the outset I wish to congra-
tulate the Ministry in respect of one
aspect of its activities, namely, intro-
ducing post and telegraph offices in
almost all villages. In every village
having a population of two thousand
or more there is bound to be a post
office, 1 was for some time serving
on the Advisory Committee for Posts
and Telegraphs, and that Committee
happens to be one which has gone
through all aspects of the Posts and
Telegraphs Department. They have
been satisfying the villagers' demands,
and in whatever way these things
could be implemented they have been
doing it.

There is one aspect which 1 wish to
bring to the notice of the Ministry.
While we have to effect economy in
respect of expenditure so far as the
departments are concerned, I think a
huge amount is spent with regard to
planning and implementation and vari-
ous other things so far as telephone in-
dustries are concerned and so far as
giving telephone connections is con-
cerned. Sometimes I find that they
take a very long time in implementing
a particular scheme which they set
about, and sometimes they take ten to
fifteen years to implement a particular
scheme. I only want that they should
not spend so much time in examining
schemes. As a matter of fact, if you
take a particular scheme, as they
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start implementing it, some difficulty
might arise as regards certain projects;
then it has to go back again, on ac-
count of the red tape, to the designs
section or to the Government for ap-
proval. It takes two to three years
for the Government to give approval,
And after the approval is given, they
have to implement it. While imple-
menting it, they find it is out-moded
and so it takes a longer time. I have
seen various other things also. So far
as giving telephone lines to places is
concerned, they take a long time. I

want that they should economise the .

time and see that they implement these
things as early as possible.

So far as the question of delay is
concerned, delay happens to be a mat-
ter of creed with the Posts and Tele-
graphs Department, Whenever we find
certain delays either in the delivery of
letters or of telegrams and bring those
delays to their notice, they only ex-
press their regret for the inconveni-
ence caused. But this does not serve
the purpose. If we send a message for
a particular purpose and the message
goes there after the purpose is over,
we are naturally annoyed to a great
extent as to why it has not gone in
time. And when we ask them about
it, they express regret. Expression of
regret seems to be a routine thing for
them. And, as I said, delay happens
to be a matter of creed with the Posts
and Telegraphs Department. I only
wish that the Department takeg a little
more earnestness in this and sees that
these delays are eliminated as much
as possible,

My hon. friend who spoke before
me has mentioned various points in
regard to road and road transport. I
only like to bring to the notice of the
Ministry two aspects with regard to
road and road transport. The roads
are now metalled to the extent of
eleven feet. Many roads are so small
—they are only ten to eleven feet wide
—that during the rainy season when
the buses and lorries go through, they
do not give room for other transport

like another bus or truck to pass by.
So when they try to avert an accident
they get bogged up in the slushy area,
I therefore make this suggestion.
These roads were made only eleven
feet wide in those days. Now they
should broaden them, not to fourteen
feet, but to eighteen feet. Unless these
roads are broadened on either side by
three and a half feet so as to make
them eighteen feet wide it will not be
possible to have easy movement for
any transport. It is not only a ques-
tion of widening these roads from
eleven feet to fourteen feet, but they
should be widened to eighteen feet.
And correspondingly the bridges also
have to be broadened. I find the bridg-
es are so narrow. It will mean ex-
penditure, but it is worth while incur-
ring this expenditure.

17.44 hrs,
[MR. SPEAKER in the Chair]

This will enable easy movement of
transport.

When they connect big rivers I find
of late that they spend a good lot of
money and they have got these diver-
sion roads also. When they approach
a town and there is a road, and from
that road it is not possible to go
through that town, they take a diver-
sion road. By doing that we not only
spend more money but 4t the same
time we neglect the existing roads. The
existing roads are handed over to the
local Government and they neglect
them. Therefore I would say that the
question of diversion roads need not
be taken on hand, because that not
only involves a larger expenditure,
but the existing roads tend to be neg-
lected. If the existing roads could be
maintained better, it would be a good
thing.

While speaking about the roads, I
must also say that I have often found
that the avenue-trees which are there
on the roads are missing. The roadside



trees give good shade for all the peo-
ple who go through that road by walk-
ing; if the avenue trees are not there,
they cannot have proper shade. What
happens is that the people who live
nearby cut away the branches of the
trees, to start with, and then the
trunks and ultimately even the roots.
Th's process is still going on, month
after month, with the result that ulti-
mately after a few years we shall find
that all the avenue trees are eliminat-
ed from the roads, and that not only
adds to the degeneration of the road
but at the same time prevents the poor
people from having any shade on the
roads. I would submit that when
these avenue-trees are planted, they
should be under the control of the
Central Government, But, very often,
it is stated that the State Governments
will take care of these avenue-trees.
What actually happens is that the State
Governments do not take care of them,
because there is nobody to question
them, and they allow these things.
While we think of maintenance of
roads and road transport, we have
also to think of the avenue-trees, and
take care of them.

As regards telephone exchanges, I
find that they are constructed at places
where the machinery and the equip-
ment in those exchanges are being
disturbed by other factories located
nearby, with the result that the auto-
matic telephone system does not at all
work properly. The result is that
where there are automatic exchanges,
we ask for manual exchanges, and
where there are manual exchanges,
we ask for automatic exchanges, Pro-
bably, the authorities do not take into
consideration the question of locating
these telephone exchanges at places
where it would be possible for them
to operate satisfactorily. Probably,
they locate them in a hurry wherever
they like, because the demand is such.
But the fact is that even for acquisi-
tion of the site, they take such a long
time, and even after acquiring the site,
they take a long time for the opening
of the telephone exchanges. Therefore,
I would insist that when sites as®

being acquired for locating !clephone
exchanges, we must see that the State
Governments take interest in the mat-
ter and see that the sites are allotted
or acquired sooner than soon, so that
the exchanges could be opened quickly.
I hope the Ministry will take some
trouble in this matter.

With regard to the telephone direc-
tory that has been supplied to us new-
ly in Delhi, I find that I am not able to
read the figures there properly at all,
because the flgures are smudged. We
are not able to see whether the figure
is 0 or 3 or 8 or any other number. I,
for one, have been trying all possible
figures, 3, 0, 8 and so on. If the num-
ber is wrong, then no reply comes;
then I try the other number and so on.
After all in a telephone directory, we
are more concerned about the figures.
If the figures are smudged, what is the
use of such a directory to us? The old
directory was much better.

I do not know who supervises these
things. After all, when we are urgent-
ly wanting to ring up somebody, we
cannot go on trying number after
number. I do not know why no care
has been taken in  this matter. Of
course, some pages are very good, but
in the other pages, I find that the
figures are all smudged, and nobody
can decipher whether a particular
figure is really 3 or 0 or 8, because it
is all a question of a small curve this
way or that way, which makes all the
difference between 3 and 0 and 8.

Therefore, I would say that the au-
thorities should take some interest in
this matter and sce that good director-
ies are supplied. I have secn that in
other countries the telephone director-
ies are so nicely printed and the
figures are very clear, because, after
all, the figures are very important In
a telephone directory. Probably, this
is being done with a view to effecting
economy, but I would say that this is
no economy at all; this is misguiding
the people and making them go on
trying one number after another, And
if « person were to ring up from a
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telephone booth, he will have to spend
some more 15 nP or 12 nP as the case
may be until he gets the required
number. After all, this is a small
matter, and this must be attended to.

So far as the International Tele-
graphic Directory is concerned, I only
want that it must be standardised, and
the authorities should take some inter-
est in this matter also.

As regards printing of stationery,
that is, postal letters, money order
forms etc. in regional languages, I
have always been insisting on this. But
1 understand that there is some diffi-
culty in printing money orders in the
regional languages also. I find, there-
fore, that money orders are now being
printed in Hindi as well as English.
But I would submit that the money
order form is full of so many columns
and particulars, and we find difficulty
what to flll in where. Sometimes, 1
myself make mistakes, and where the
remitter’s name should be put, I put
the payece’s name. Therefore, to avoid
all these difficulties, we should en-
courage regional languages. All the
languages are recognised in the coun-
try and as such, they must also take
some steps to see that other regional
languages are encouraged by Central
Government in some form or another.
I do not mean to say that Hindi should
be elbowed out. Hindi is there always.
But along with Hindi, the regional
languages should also be encouraged.
After all, Hindi also is a regional lan-
guage just like Tamil, Telugu and
other languages. But in the constitu-
tion all languages are recognised,
because there the word ‘regional’,
the word ‘national’ are missing. In
view of that I want that the Central
Government should take steps to see
that all languages are encouraged in
some form or other by it.

1 received a letter very recently to
the effect that it is not possible to
print. in regional languages. Year
before last, in the same connection.
the Minister replied that they were in
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correspondence with State Govern-
ments to see whether they could print
money order forms in regional lan-
guages. As a matter of fact, the State
Governments have offered their co-
operation. So I do not find any reason
why it should be deferred. I only re-
quest Government to take some more
interest to enlist the co-operation of
State Governments in printing these
things.

As regards connecting the Ganges
with Cauvery, many friends here have
raised some smile or laughter and tried
to take it in a lighter vein. This is not
a new thing. Thirty or forty years
ago, a scheme was evolved, with the
cost estimated at Rs. 500—700 crores,
to connect the Ganges with the Cau-
very. It is very difficult in these days
when we have invested about
Rs. 10,000 crores in various projects,
including big projects for flood control.
The Ganges, Brahmaputra and so
many other rivers are perennial rivers,
If we can have this project we can
use it for inland navigation. Of course,
there will be ups and downs, where
the water level may vary. So if we
cannot go to the extent of connecting
the Ganges with the Cauvery, still
we can ask our engineers if they will
be able to evolve a formula or method
by which the south may be connected
with the north in this way. It is not as
if there is a dearth of engineers in our
country. They should be able to give
us a scheme for this. Therefore, this
is not a scheme that we can simply
throw away. It has to be given serl-
ous consideration.

As regards implementation, though
it may involve Rs. 1000 crores, it 1s
still worth examining and instead of
connecting the Ganges with Cauvery
in that way, we can still have some
kind of connection by rivers between
the north and south. Therefore, there
is nothing wrang in this suggestion. I
on]y wish that the Minister would en-
tertain this idea as a good one. As
regards implementation, though it
might involve a thousand crores of
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rupees, he may still take this matter
into account while evolving other
methods or formulae,

An Hon. Member: It is not practica-
ble.

Shri N, R. Muniswamy: The ques-
tion of practicability does not arise
now. It is a question of effort. This
aspect has to be taken into account. If
after asking our engineers to prepare
a blue-print, they go into it and ex-
press regret that it is not at all feasi-
ble because of the particular contour
of the country, at least to the extent
it is possible to be connected, it might
be done so that people of the South
can have (Ganges water nearer to them.

Lastly, I would make another re-
quest to the Minister. We are having
about 5,00,000 villages in India with
some postal facilities. I only want
that they should not make a survey at
random and say that only those vil-
lages are entitled to post offices or
telegraph offices. There must be an
honest effort to see that even though
certain villages have less than the
2000-mark population, they are provid-
ed with these facilities if they are
commerce-minded and are highly
literate. That is to say, though they
do not satisfy the condition with re-
gard to population, if the authorities
find that the population of a village is,
say, 1000, but they are commerce-
minded and are literate, they should
be given the postal facilities. 1 only
want that Government must take this
aspect also into consideration.

As a last thing I would refer to
Jammu and Kashmir. There is a lot
of disruption with regard to communi.
cations during times of floods. That

is what I have read in the newspapers,

‘They are experiencing a good ceal of
difficulty as a result of landslides as
well as floods. The Ministry must
evolve some principle by which these
communications are not affected by
these land slides and floods by taking
underground methods sp that we can
maintsin the communicationg aven
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though it ig very difficult ;- other

ways.
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qe Y Ty m@r ¢ 1 g oy fady
fafre §, e o Ty wgr Ot
o I Wt ' fafrer @@
& ey smwrdsg ey, ow
feqrédiz # 9 o oW @& | WY o
g fr growa W ey #r ofa-
T Ay et a s
T g

Shri Raj Bahadur: I may disabuse
the mind of my hon, friend of any
misapprehension. The Ministry of
Transport and Communication is the
charge of the Transport Minister and
we are helping him as his colleagues.

ﬂﬁﬂﬂoﬂom:ﬂ'mw
glf‘eﬁwrzﬁrﬂm#wﬁfwmﬂm‘-
e 8 Jw ¥ Nt g wiw
wiwsfy & 1 arfeRtel gy wawd § WY
dv 20,3 3 ¥ & dhwiEw
¥ wad § ofy fogridzw § 1 afew
agt w1 87 wmt 13 te WIT R
£ o foarditze # dv t WO ATE-
e, afvr ve fordiz iy t @
@ g | aw A qw et Ay
M sG eaw ¥t o (W
wrwelt § 7 v ik Adw
¥ wrof ax wweh g €
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wéfas Tgam Iq w0 ( ot gERE):
f sgE A ¥ IR oomwr §
w fag

M e - g e gyd]
- Sl abla o @é’

dfew gro wWo fawr® : e
| AT ErAT §, ITH WY A qA L A
¥ FIT AR E ) gArE I E IH AT
qM FT CATIRT UFES & A(G
Y forar Aear & ) Feaddz & o Far
g 5 i #1% qagede g g
ATy AR Y ¥ qg i Ry &
S¥ 3 A e § AR S @A A
g ST Wemw w3 g, dfwA
FRATAY Y Sl § | S gAIS AR
% w0 7g § 5 uwafewde from
Y &, afx gwt fmdt &Y qrgT ¥ /0
graT & WY S FTH FT W@ A g g,
ITF TG ®T T W § | W 7
€1 g @ 9% 3 A Y & /MY K 4w
Y ¥R ¢ # ] &Y & @ 9w
g@ & gy Aifew frerey & ofwe o
ferddiz & s &, ¥ TCETER X WF
‘/fier fs ot Afrafd ok ofedd
qT sy A Qv § | OF ad a
Y WA & Sy w7 7w & 6 foraer
=gy Ara e fan o) faasy
W gy @ foar | A3 0w eafzaie
fedt fafacet agr & frar 91 WX
aw fadY ft frmr ®T w9 & oY f
feg o® ¥ g wiwdr I HE A%
F A ® T 7AWl %
q® wara 7t e § 1 oA o of
T 3% are B A § 1 garg was
Y ¥ FIC F@AT § RiGT feddz w)
¥ wawen § Y ot a7w 2w ofgd
WY w2TE & T §, IR A ol
gfeddt ® WY AW 9@ ®EGT AT
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Tt & feasizie G foad wia i
gAT grm

aft g § F N wew ge @,
394 fad god agra w7 £ v adl 491,
71 Ft F Ndfaw 0 g g
wafag Y aw< ft agg FEE
A E |

QAT a6 w9 2f|y, Faq A |
IEq o7 9T 7 Fifay, FY qOaT <
qgd w7 A wEeAvis § IAar aat
F1 ¥@a 7 wifog }fad | FoIw
wrarl ¥ #17 Fg A& FEA0 AEAT |
fad ay =g g f& (wfweet @mew
AISAE 3 3H q9F {7H AR FT ¥
fam |14 1

18 hrs.

qay Fiadre fafreee & F wgm
fe 31 ag wafa # §, I aga
w7 fwar §, 398 faq gaer aod §
WY 7918 I+ fafas gfawa fafady
#1 o7 § wife I7% www § gg 760
g & um? afqw # | gad faq aurg
g, qiwa g8 an€ F wa wg 7 fw5
& 9TEaT § (% ¥ 3I$A F ¥q grq
& A oft snd

9% ag § g SEar g ofw
fagre &1 #faew q2AT § | T F @A
# € garga adt § | a3 & 74,
zfigor ¥ 7Y | S WY TEE AT & FIC
us Qv faw aar & O s e
forgd gear Fvel fAwa &%, SEwr
fafadw a3 €%, S9N WAt I§ °%
o #faee ¥ 39 T F AW ¥ FAE
§ 7@ | @ i qga [ @S
# aff g 1 Wy xEd fad wfew
¥ifud, ¥8 Atz VAT, §G
w9 9 ¥ WEY, WIT THEE! AT
owx §
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St W AFAT ; FHET A E )

dfeq gro Mo fawrd : AW
fast gt @z § RfEw gEwr
#fcee & &1 qeay aff & 1 gw AN
TG 1 9 fF a7 O g2 § Wy 9y,
ark fagre % 7wt 7 g9% faq &g 4r
afwa s w7 fafaedy 7 a9 7 faar )
I 39 ArErAT # v faam, @ @
g9 a91E g % W 9zAr § q\Aar an
AT #1795 | wfrea o f 1w
T SHAT AT ATLTAT AT FTH AT 9
AT | 37 F99 A& faur w@r o g
fewemr a1 srg drAT Y gET 1 A€ agy
aiagEd

Mr. Speaker: The hon. Member

may continue tomorrow.

18.02 hrs.

*COMMERCIALISATION OF EDU-

CATION

Mr. Speaker; Now, we shall take

up the half-an-hour discussion.

st AT At (qETE)
WIS WEIEY, WA W9 82 &7 wwf
aTON A ¥ qF 7 oy ey A 7%
wgAT WigaT g 5 & = ow ¥ e
™ g fr e w1 oo et
g A mow & g fe foer &
ey ¥ gy g% & yfawew s
fed ard f& N @aw afeowy
foem gy o | cg 3z ww w2
¥t wi fiw w ¥ vEfad wrow
sorrargar § e foer & e & oY
o g% srfor gAafe v sl
wofY a7 oY § 0 fr forer & fog o
wet § oW few s WA
feqT aq €@ 9T WA fawr W)
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TR W & i Twr §F ferwor
g & | o% fomo gearg v 7 &
AN ' gra @y qwré o 8,
@0 fomw soE 7 § O goeTQ
/AN A F® R § ok Arwd
foreror geqrd & § oY 7 AT ¥ rer
wom ST & A T wE W
st & W 7 & I feedY e o
TR ATREAT AT § W €F W A
&y o7 & a9 Y & | gz fowror
Fearg gATR fawr o 9T oW W
FT W W Aqige et o oy £
IT¢ g H gw qrer i &
faare w7 89 tenu-us # “goptee
T gfear” ot Y fodrd § 9ad wE
T 3w § ¥W gETC ¥ foreor geqmey
#r geqr wvw & fog wtey oY
I N o oy & fower deng
et ¥ g fV 4 cge ff | gt o
8 araerd & ww ¥ W ) af o
a  faedt A & 9T AT Yoo
1w g%7 ¥ foreror geqrd wvd w7 ofy
& 1 o o dewt ¥ & e
€ T oY S § 0 qieed egw
FET A s ATO &
for & swume, 47w o o Y
0wt & e dmifat sof
arfr &, 59 S ¥ foeor gend §,
feeft & Ao o form & oy §, WX
g ot oft geqrd § o foeeft ¥ o
ATC & T W AT A forerd ey daw
qheg f &t orfy § o ¥ ¥Aw
arfer AT T gl & oy §
Afirs oY g & warag o § o e
w7 faag &, fomer faey aft off WY
fadiy w9 & sqTA TwAT Wifgd, a® &
forerer seqrg § o aewt gy ereTawy
¥ w7 ¥ w1z wT dur At £ o
gt I & ey § 1 oot g

*Half-An-Hour Discussion.



9529 Commercialisation

[sht srerdic avedft]

N 9gH WA HIT F wT ¥ gAv
&y f agi ax w6l T o wfeard
oY, fom ox ¥ & gl wAEde
7 38 Friavt ot w0 Ty 41, W)
agt o< Frmfat arar oY fasor geamg
oo@TE 97 @Y § SN W YEIRK %Y
feqfa @ fe . fog faedft wreqras
%Y oo § o TR fagy AT § A IER®
R00 To AT ¥ ¥ IV AT oo %o
fed o &, Fgr 9y rav § FF Saw)
Qoo o fagr STAT §, AR W AW &
T ATHY FT Qoo To FIAT § WEATIHI
¥ qaqT T A GHT AG I F AACH
g faqT STaT § | FE I TFE HY
feafa & f5 w1 fmafat arr s=mar
A AT &R §, qGT F {AALC W
oeeaTg & Ty @ formy fe emw &7
R A9 &7 37 A 7 grav | 3 ¥ Feafar
wY § T B W E, O W IR
QR Y &Y o HE w A §
fs fagafa qra T@rf o arey
qeqrg 9 § I feafa wmvr &

“ ...in some cases the salary
paid to the manager far exceeds
the management’s contribution to
the school fung during the year.”

W& WY TEE WA qmd fw few
ek ¥ foww geam sqrTfor &<
qr &1d FTT ol ar Wy & |

v %Y S W yeC e §
fart qF §r =afer & Wi ag ard &Y
qrdy Seqr &Y wHT @r | Wy wEw
¥ wradt waar & 2 fe W
qw wa frel), st gaT Fo TW R
¥ ora | T gAre ¥ fawr § f
wereeT ¥ o (@ § w7 Y fowwr seqw
§ wgi fe O Y w0 8, OF f wITOw
wfy Ao §, ofy wsgraw §, @
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Ty giaar s g€ & o =g o
qag & g% T fiF, IR A
fod sl ¥ 1w &N 9T I
e frar orar @ o & & @
are 7 foer e gfrafedt faer amar
offT I FT F[IAT FT HET IATAT
gam & 1 it g 3l wfae wrea
foren FiwteE F1gR ¥ g€ | 9w wFRET
% Y g7 19 F1 @ I 9T TF qE=_Ty
o FT & ¥ oW a1 5 arorfor
T 9T AT T FFT KT Gqd qA
@ & 97 & FuT wfrary semar 9w
7 Feqrat & & 3 oY & P ¥ oF
& safr wg g9 & faoeor qoamaf &
T 7 ofY & frr ¥ 1 A< sufaal &
frer 7 T & g geed #Y
A q T TFTT FT FHAT IAT THET
2\ F A g fFomw AW ¥ ww oag
Ar dfay fr qg I smoTfor &T 9w
deqrd W= @y &, S ¥ o qafsm
safeat § 7 Waezg o & v A
a0 dror g fr 7z it gEg § 87
F1 fgwra frara ot grar € a7 fafwag
grar & g1 Aff AR 37 & TEew F
1 1€ AT gy @ | Al O 7
¥ o orer € &g o g E 97 &
w4 grar & fF W 9 ¥
wares § o w1 #7197 i Tg
faer qmar &, ag T T o $T wymr
e & a3 & 1 oo 7g gar § fF
xgr faar w1 &< AT = gar 2
A AT T F FowdATHT T &
gy fagla & | w4 B S Ay
wff #% w¢ fawet qror 7 3w #F gf
AR o & /Y ¥ @w R
aregT 97 eaay wrey # fae far
ITAT HTAWEF & |

™ & wz feq fe feand ot
A deqef A X IA I R Ww &
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oa feestt Y feafer o sgeT £
wgi feeeft § grav ¥ odenr T
& & gw fawdT w1 00 o Ty §
g W FYE Goa T 7 3% OF wET
R AR £ S A ArEde geq
AT AT AT & AF A fr O Er awar & 1
T o qT g | F@ENTEF: WIEHT W9
T w7 Q¥ el F Joo § e
TF I & & AT ¥ 0g Y & qwwiq mw
¥T & HAT EoTT 7 g gfaatady A
13T FA4T & f govT & avgT T A€
frerrdT 37 £ o0t § 7& 75 FwT |
afverre gg gar & far aq w7 faardf
faeef % qad & 9YT a¥ T @A F AT
qlen 3 & fo7 wra: Tgaw W
T wgE ¥ ol oved ¥ fr 3
g F Y I ¥ 0 3w T aw
q@ar i3z & AT W AT E
ST By ¥ 37 A @ FT =W aga
qAUT 3\ FE AT T ) ag wFar ¥
ol =T quw &, & 7war & 5 39
q& ff =57 & fov ¥ ogrd 1 =7
w=gr &, afxq gfuwia @ oo &
o & fo £y qgri a1 =7 aga A
i ag g froad & wr B A
gyt sw oy g1 & 37 & gra
dmfrar w7t Iy & o Avew faa
i & 1 57 w17 & oF g frand forr
arg wraifos: ofter & gao &% @
37 FY qvegar frady grfY, 7 &1 w9
WA N A6 § ) W X wwr &
fad A 7 w7 AT wwq ? A
g waers ¢ fr gw o 9T faa
| ¥ g g fe & o wrew &
TW AT §, AT guTe & @ ot
T, wfew Wy €7 A A g
wfras & 37 & o qmr feg § I
% foar &

“Individual or proprietory

managements should be definitely
discouraged.”

Commaercialisation CHAITRA 15 1883 (SAKA) of Education
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IRrfraN e e fs o=
TFIX & A7 foror geqrd § 37 W
qver |7 Y g aff T wfed )
forat 3 @@y W @ e
deqrg o« @Y & 97 ¥ ¥ wivgiw ¢F
THTT &1 § Afer formr o & ford e
FiraaefsRy o s Y & ¥
HT T gy o A & Ot g o
T & 7q a1 wy oqr7 fyyr a7 7%
M ow i fasr gy wr 7g www
w1 Aifeq fe oAt & gwnognd
qrE tadr wfvw gy fis awat & fro
&Y ¥ 59 YR T FY geqrat & o § ford
faraer 7 g1 9 )

T ma 7 afr o g7 ey
% faww 3 ag weft & e agt oft oy
B o JrEr § | W W & gaforr
#ft W wiw wv & g e s
AY W THAL FT 7=T, WX VAR AT
=T, wF &7 €7 9=, ww T e
7T, a1 A & 179 " R & 59
AW RTFETATAT I ET AT A Z
qengd o ufir oex w7 At § Ffew
I5 FT qgIanT grar § qar 7 W &
gy ¥ srrerd wrawy gt wifgd
T {9 & TF THTT g1 q%a7 § | 9w
dfana ¥ gark gra % ag wiwwr oft
fear § fir g0 €@ TeTC ¥ gEqf
nfafafedf w1 frlwwr w7 %, A
w9 X ¥R WY AqT a7 &T qey §
fir ¥7 et & gwrewt w1 gEn w1
oz 37 ¥ wf fir @ Frg wodt ow wAd
T e firn & &7 W I w @
97 wra @ W gx werat ¥ fgew
farrra w1 forlrer w3 | it Mo @
75 § fr v oot e W et d
v & ot ez & vt few oy
A YR AW AT I R AT
frtga & fr @7 et Y Frouf &
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[ wFTRra et ]

fgarar fparar ov fadY = fdY g w
e wrzm Grar fegd

0 A 77 § P o e
farrr gensi & @ ¥ s A
frafor &t Frdars wawy it Irfed |
"rigTET @ A a guTe /W Y 0w §
o Sravhe § ¥ F7T 9oy TH FeO g
FEF & 3 W o oFr WizaT
fareror e @ wfrat 1 forar a7 &7
FC @Y & 1 g7 & o FrendT &Y 37 Y
geqr ff g F giY 1 aY W AT g
AT Y F1 AT FETC e g
FT W@ & 78 Fg 7 S¥faw FT |
QM &Y At qg) & fF |fa g
tw faog 3§ gra & gg }

¥agm g Fmaae s s 7
wré syaeqr waw g Arfed forw &
wAa A & fraor dend S & Y
o afy foren ot & fo@ wigw &
o &y e # fren ogfy & fod
At &, 37 & FT fdt 7 fait w2
g1 fademr g wifed fowr & f 2
Heqrd gaTe 3 #Y 1w 7fT F sy
g 1 adYy ¥ g gy & fraaw 30

oft wer T (TFA) oA,
wreRr S F ArgATY AT WIRT A

§T ¥ & N T WTEAE )

. W7 @ sy ¥ ferer wArew
¥ Ty woeT ¥ WK ¥ anfae vt
¥ wraws et famr 3 e fe
quwe fear & @Y 37 A wqr wwfy
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T wrzae faareat &7 ft AR q@r @
fagi & 5@ Fvw ¥ F19r ywEAA
ar # §, Ergw AT Fr ¥
fad faren 7w T F, o ¥ fad
T qTHw ITAH Al 91 | oG ¥4I
oH el & A ¥ wiwd o 5
T § WR T I Y FW IT T A
gt 39 9% e fewr s ?

The Minister of Education (Dr. K.
L, Shrimali): Mr. Specaker, Sir, I am
afraid I have not been able to under-
stand what the hon. Member Shri
Prakash Vir Shastri means by com-
mercialisation in education. He has
said a number of things. He talked
about certain institutions which are
charging very high fees. He said that
institutions like certain public schools
which charge high fees have no place
in a socialist scociety.

Mr. Speaker: I thought he zaid there
are some schools which charge in
addition to fees something, some kind
of subscription.

Dr. K, L. Shrimali; e gave a num-
ber of examples of different types of
institutions, all mixed up together. I
do not really understand what he
means by commercialisation.

There are institutions which are
charging very high fees, for example
public schools and some independent
schools. They do not receive any
grants from Government. They cater
for the needs of some people who want
better type of education for their
children. It is true that the fees are
high. But it is also true that they give
very good type of educatioa. In fact,
in some of the schools, parents ask for
enrolment immediately after the ~hild
is born. In public schools like the
Doon School, I am told that for the
next ten years, they have already got
their seats reserved. So, we have to
understand that these institutions are
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in great demand. I agree that Gov-
ernment cannot finance these institu-
tions. People who want better type of
education must pay higher fees.

It will be wrong to discourage these
institutions. Even though they charge
high fees they are giving a good 1ype
of education and it is in great de-
mand. They are serving a real recd
of the society. We are trying to de-
mocratise these institutions by sending
Government of India scholars, by
giving them scholarship. So the poor
children also can take advantage of
this kind of education. That is the
way in which we are moving. In
fact, we are going to extend the scope
of this scholarship so *hat a larger
number of institutions can be brought
under this scheme,

He spoke of some institutions--he
has not given any specific examples—
in the Union Territories and other
places, which use their funds for some
other purpose. I have tried to make
some enquiries. As far as my know-
ledge goes, by and large most of the
private Anstitutions carry on their
work under very difficult circumstan-
ces. Sources of private charity are
drying up. There was a time when
people used to give donations and
charities to educational institutions
and philanthropists used to finance
education. But now, by and large, in
the country, private educatianal in-
stitutions have to work under very
difficult circumstances. 1 know of
Delhi where we had to increase the
grant-in-aid from 80 to 985 per cent.
Even then the institutions find it very
difficult to maintain themselves.

Now, on the one hand, Government
would like to do everything that s
possible to encourage private enter-
prise in the educational fleld. If peo-
ple take the responsibility for edu-
cation the institutions are run in &
much better way, There may be some
bad institutions. T do not deny that
oceasionally you come across an in-
stitution which does not maintain
proper accounts or which sometimes
also may be misusing the fundz. But
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when such cases come to the potice of
Government proper action is take...
Grants are withheld, the institutions
are dis-affiliated and other action is
taken against them. But, by and
large, I think these private institutions.
are rendering a very great service to
the country, and we would not like to
do anything to discourage this pri-
vate enterprise. Whenever such an
example comes to the notice of Gov-
ernment, the Government takes strong
action. In Delhi, when our attention
was drawn to certain bogus institu.
tions which were exploiting people
and which were charging feez; and
giving them bogus certificates, strong
action was taken by Government.
The people concerned were arrested
and enquiries were made. That s all
that we can do. Now, just because
you have one or two examples in the
country where some kind of exploitai-
ion is going on it would be wrong to
condemn the private institutions al-
together. In my opinion, if anything,
the private institutions need to be
encouraged in thigs country.

Shri Prakash Vir Shastri also spoke
of some institutions in Calcutta which
have only one room and one teacher,
He said that is all the management
that they have and some kind of ex-
ploitation is going on. At the present
moment there is such a grea‘ pressure
on the State Governments for ex.
pansion of education that in upite of
the best efforts that the governments
are making there is always need for
more schools and  better {ype of
schools.

Mr, Speaker: What I thought was
that he quoted instances where the
manager was paid a salary much more
than the entire contribution of the
school.

Dr. K. L, Shrimall: He cave the
example of Kerala. I am talking of
Calcutta. He gave the example of
Kerala, where he said that certain
missionary schools were diverting
their funds for religious purposes.
Sometimes, they were paying high
salaries to the managers.
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Mr, Speaker: It is not so much a
question of salary, which is immater.
ial. In some cases, the contribution of
the management to the school is
much less than the salary of the mana-
ger. Therefore, they are commercia-
lising it. The hon. Minister will re-
member that this hag arisen out of a
question which came up in the House
earlier, In some schools they charge
Rs. 1,000 from a student for the build-
ing fund. It may be a bona fide case,
In some schools, in various shapes and
forms, in addition to the normal fee,
they charge Rs. 30 or Rs, 40 for this
fund and that fund.

Dr. K. L, Shrimali: As I said,
whenever such cases are brought to
the notice of the Government, Gov-
ernment do take action, as they took
action in Kerala. Al] that people can
do is to bring such cases to the notice
of the Government., Now, as far as
Government schools and Government-
aided schools are concerned, they are
controlled by Government grants-in-
aid rules. The fees to be charged is
also governed by certain rules and
regulations. Their accounts are also
regularly audited and there is no
trouble. When their number runs into
thousands, there may be a few isolat-
ed examples where they do not receive
any grant-in-aid from the Government
and, therefore, they are quite free and
independent. Now, by and large,
even these institutions are doing good
work. There may be a few isolated
instances in which the institutions may
be exploiting and misusing public
funds, where they may be making
some profits, It is quite possible.
But to say that there is a great deal
of commercialisation in education,
that is too big a statement. I think
the remedy lies.....

Mr. Speaker: The hon. Minister will
kindly resume his seat. It is a matter
of policy whether Government would
agree to such things. Suppose a per-
gon starts a school. He has no build-
ihg whatever. He charges certain
fees and, in addition, compels every
student to pay so much per month for
the building fund, or charges a  big
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amount as admission fee. Suppose a
person starts an engineering college
privately. He charges Rs. 5,000 or
Rs. 6,000 as donation for admission.
These are cases where Government
also give some grant. Do Govern-
ment admit it or accept it as a policy
to give grants even to such institu-
tions? After all, they have a hold
over them. Are they allowing the
private agencies to collect money for
building funds and other funds? They
can, if necessary, refuse grants to
such institutions, as it is commercialis-
ing.

Dr. K. L. S8hrimali; If they are
charging exorbitant fees, compulsory
donations and capitation fee that
would be wrong. As far as my know-
ledge goes, Government do not allow
such institutions to function. When
Shri Prakash Vir Shastri spoke
to me about this matter, I requested
him to kindly give me concrete ex-
amples. Sir, you will remember
that when this was brought before the
House, I requested him to mention
concrete examples so that I can make
an enquiry and give a definite reply.
He did not give me concrete examples.
He could quote them even now so
that T can make an enquiry. But I
do not rule out the possibility of
there being a few isolated examples
of such institutions. The only thing is
that Government should be more
vigilant to keep them in check and
take drastic action whenever such
cases come to their notice.

ft STeTE ST ETENY ; WETHT WETEY,
Yy iR o fraga &
ow @ we & ¥ ofw frmaft
& grar 7oR ot @ & fam &% Few
*r ey aeeng & oy & i faar
T &7 A A w7 W A G, wg T
figdt METTITHGT O | AFYY RO
HurtagTT WA, I 2w, wY
pey3 ¥ fogrd & AW e, ¢ WK
LY, §% 9 qg g T § | I -
¥ ot od §, N & wrww Wl
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¥ ami @ @ g | wfafe
R TrgRE g AT § 7

Dr. K. L. Shrimali: I said that I am
not suggesting that there are no cases
like this. There may be some isolated
examples where such malpractices
exists. But, would it be right for the
Government to close down all these
institutions? All  that the Govern-
ment should do is to take more con-
crete and positive measures. The
only way to stop these practices is
to improve our own educational in-
stitutions. And parents are the best
judges of what they get. If they find
that their children are not receiving
good education and are being exploit-
ed, I am quite certain that no wise
parents would send their children to
such educational institutions. They
bring it to the notice of the Govern-
ment as soon as they find that they
have been cheated or that they have
been exploited. In Delhi also some
time back some school charged high
fees and the parents came to me.
‘We wrote to the Director of Education
and immediately enquiries were made.
I saw to it that those fees were re-
funded to the parents. There have
been several cases where I have seen
that the fees were refunded to the
parents. That is all that we can do.
After all, we are not perfect human
beings. We have to see whether by
and large the system that we have at
present is functioning satisfactorily or
not.

There are Government schools which
are completely controlled by Govern-
ment rules. There is no question of
commercialisation in those institutions,
There is no question of commercialis-
ation in those institutions also which
are financed by the Government be-
cause they are governed by the Gov-
ernment Code. We have definite rules
for grants-in-aid and the accounts sre
properly audited. Whenever there are
irregularities, they are set right.

Then there are certain independent
schools. It is true that they charge
high fees, but it would be quite wrong

to call them commercia] schoala be-
cause they are not working for profit.
They charge high fees, but they have
better staff. They give better type of
education. They have better facilities
for education. Therefore it would be
wrong to call that type of institutions
also as commercial institutions.

I think Shri Prakash Vir <hastri has
in view some kind of institutions here
and there where they are cheating
people and are charging high fees.
Sometimes they give wrong names
also. As far as the universities are
concerned, there are certain institu-
tions which call themselves universi-
ties. We have the Universities Grants
Act under which no institution can call
itself a university unless it has a
charter or unless it has been given the
authority by the Parliament or the
State legislature. In fact, we can take
action. There are casez here in Delhi
where we had to take action ecgoinst
institutions which were calling them-
selves as universities.

So, in my opinion there are ade-
quate safeguards under which we can
stop this kind of commercialisation
which Shri Prakash Vir Shastrl has in
view. If there are any such cases
which he has in view, I will be very
glad to make an enquiry. In my opin-
ion, parents know  their interests
Parents love their children., Normally,
they would not like to be cheated by
an institution. As soon as there s
something wrong, they would go and
make a complaint to the Government
and the Government does nake an
enquiry in this matter.

Mr. Speaker: The hon. Minister is
too good for his word. Hospitalg are
free but there are a number of cases
where the doctors take monev though
they ought not to do so. Does he
mean to say that any patient comes to
complain? Of.course, he submits to
this. When cases are coming up and
the hon. Member quotes {nstances, the
hon. Minister must say, “I will look
into it.” There are subterfuges. No
parent would come to complain. He
foregoes it. He does not want to des-
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troy his boy's education. The best
«f people would not come forward to
complain and destroy the career of a
boy, It is just as when a  patient
is taken to the hospital, without
greasing no doctor performs an oper-
-ation. It is very difficult to complain.
Even the best of men, the moat im-
portant men who can command res-
pect, can go and immediately com-
plain, themselves submit to it. They
think, “All right, wash off the sin by
paying something and get rid of it".
You cannot quarrel with the doctor.
A patient can never quarrel with the
doctor unless he is prepared to die.
These are the difficulties. T would not
have admitted it but for the fact that
everyone of us knows something about
it. We know it is difficult to com-
plain. I would ask Shri
Prakash Vir Shastri to report
confidentially whatever he gets saying
that these are matters which require
elucidation. He has already quoted
a report of the Uttar Pradesh Gov-
-ernment. Tt is not as if people are
not commercialising it. In the desire
of enlarging the scope in education,
these practically commercial institu-
¢ions are not to be allowed.

Shri Kodiyan (Quilon—Reserved—
‘Sch, Castes): Apart from accepting
more fees from students, there are
instances where managers of private
schools, specially in Kerala, are de-
manding money from the candidates
who wish to become teachers because

these managers are the appointing
authorities.

Dr. K. L. Shrimali: The :jint is:
when there are cases like this, what
is to be done about them? That is the
main point. Therefore 1 requested
Shri Prakash Vir Shastri to gZive me
concrete examples so that we can take
action in these matters. There is
nothing else that we can do. There
is nothing else we can do. As far as
our genera] policy is concerned, it is
to encourage private enterprise in
education. There may be some bad
institutions, but that should not make
us discourage good institutions which
are working in the fleld. Whenever
such cases have come to our notice we
have takepn very strong action. I ap-
pear to be very good from outside,
but when there is evil, we have taken
strong action to put down evil

Shri M. B. Thakore (Patan): There
are private tutorial classes in Bombay,
Calcutta and other places which charge
exorbitant fees.

Mr. Speaker: All such cases may
be brought to the notice of the hon.
Minister. There are some within his
jurisdiction; there are others in which
he can only advise the State Govern-
ment and the Director of Public In-
struction.

The House will now stand adjcurn-
ed to meet again at 11 ar to-
mOorrow.

18:31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 6, 1961/Chaitra 16, 1883 (Saka).
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2840 Underground drainage
in Delhi Cantonment
2841 Electricity scarcity in
Delhi Cantonment .
2842 Cantonment Budget
2843 Coalquotas .
28, Co lead and zinc in
44 Ma%‘x)g’Sme . .
2845 Recruitment in Reserve
Bank of India
2846 National Boumu.lGn
dens, Lucknow .

2847 Backward classes in Tnpurl

2848
2849

Mcmey lcndmg in Tri-

anary School teachers
in Orissa

Botanic Garden at Zoukol
. (Manipur)

Training of Ceylonese
engineers steel Plants

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE...

Shri Asar called the attention
of the Prime Minister to the
situation arising out of the
reported decision of the Go-
vernment of Ceylon not to
issue ration cards to persons
of Indian origin.

The Parliamentary Secretary
to the Minister of External
Affairs (Shri Sadath Al
Khan) made a statement in
regard thereto.

Orissa Land Reforms Act
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CoLUMNS

9333-34

9334-35
9335
9335-36

9336-37
9337

9337-38
9338

9338-39
9339
9339

9340
9340

9341—43

PAPERS LAID ON THE TABLE 9343—46

(1) A copy of the Annual Re-
port of the Coal Board for
the year 1959-60.

(2) A copy of the Orissa House
Rent Control (Amendment)
Ordinance, 1961 (Orissa
Ordinance No. 2 of 1961)

promolgated by the Governor

of Orissa on the 10th Feb-
ruary, 1961, under Article
213(2)a) of the Constitution
read with clause (c) (iv) of the
Proclamation dated the 25th
February, 1961, issued by
the President in relation to
the State of Orissa.

PAFERS LAID ON THE

TABLE—contd,

(3) A copy of the each following

papers:

(i) Annual Report of the Na-
tional Small Industries Cor-
poration Limited for the year
1959-60 along with the Au-
dited Accounts and the Co-
mments of the Comptroller
and Auditor General thereon
under sub-section (1) of
Section 639 of the Compa-
nies Act, 1956.

(ii) Re}\‘riew by the Government
on the working of the sbove
Corporation.

(4) A copy each of the follow-
ing Notifications under sub-
section (4) of Section 43B
og tshc Sea Customs Act,
187

(i) G.S.R. No. 355 dated the
18th March, 1961 .

(ii) G.S.R. No. 356 dared the
18th March, 1961.

(iii) G.S.R. No. 402 dated the
25th March, 1961.

(iv) G.S.R. No. 403 Jated the
25th March, 1961.

(5) A copy of Notification No,
Gi.S.R. 400 dated the' 241th
March, 1961 making certain
further amendment to the
Customs and Central Excise
Duties  Export Drawback
(General) Rules, 1960, under
sub-section (4) of Section
43B of the Sea Customs Act,
1878 and Section 38 of the
Central Excise and Salt Act,
1944.

REPORT OF ESTIMATES

COMMITTEE PRESENTED

Hundred and twnety-third Re-
port was presented.

STATEMENT BY MINISTER

The Minister of Food and
Agriculture (Shri S.K. Patil)
made a statement in connec-
tion with the question of with-
drawal of zonal restrictions
on the movement of wheat
and wheat products.

9548

ColUMNS

9346

9346—48
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CcLomns
DEMANDS FOR GRANTS.. 9349—9527

., {}, Discussion on Demands for
Grants in respect of the
Ministry of Rehabilitation
commenced and concluded.

The Demands were voted in
full .

(ii) Discussion on Demands for
Grants in respect of the
Ministry of Transport and
Communications commenced.
The discussion was not
concluded.

GMGIPND—LS 11—77 (Ai) L.SD
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9550

Cot UMNE

HALF-AN-HOUR DISCUSSION 9527-50

Shri Prakash Vir Shastri raised
a half-an-hour discussion on
points arising out of the an-
swer given on the 1oth March
1961 to Starred Question
No. 731 regarding Commer-
cialisation of Education.

The Minister ol Educauon (Dr.
K.L. Shrimali) replied to
the debate.

AGENDA FOR THURSDAY,
APIRL 6, 1961/CHALITRA
16, 1883 (SAKA)—

Further discussion and voting
on Demands for Grants in
respect of the Ministry of
Transportand Communi-
cations
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